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 Tuesday,  March  1,  960/Phalguna  l],
 88l  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 [Mr.  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Dandakaranya  Scheme
 +

 (Shri  Sanganna:
 7485,  <  Shri  S.  C.  Samanta:

 Shri  P.  K.  Deo:
 Will  the  Minister  of  Rehabilitation

 and  Minority  Affairs  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  263  on  the  l0th  Decem-
 ber,  959  regarding  Dandakaranya
 Scheme  and  state:

 (a)  the  progress  made  so  far  in  the
 sevelopment  of  the  four  roads;  and

 (b)  whether  the  work  is  being
 executed  departmentally  or  otherwise?

 The  Deputy  Minister  of  Rehabili-
 tation  (Shri  P.  S.  Naskar):  (a)  (i)
 Road  from  Kota  to  Malkangiri  in
 Orissa  and  (ii)  Roads  from  Pappa-
 dhandi  to  Umerkote  and  5  miles  be-
 yond  (which  is  a  part  of  the  road
 from  Puppadhandi  to  Likma):

 Work  orders  for  supply  of  stone
 metal  for  these  roads  have  been
 §ssued  and  work  has  been  started.

 (iti)  The  portion  of  N.H.  43  in  the
 Dandakaranya  area  in  Madhya
 Pradesh:

 The  road  is  being  maintained  pro-
 perly.
 389(Ai)  LSD—],
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 (iv)  Road  from  Amraoti  to  Umer-

 kote—Upgrading  of:
 Work  orders  for  supply  of  stone

 metal  have  been  issued.  The  work  on
 road  formation  is  also  in  progress.

 (b)  Departmentally.
 Shri  Sanganna:  Are  Government

 aware  that  the  wooden  bridges  that
 are  on  the  road  are  putting  up  a
 hurdle  for  the  free  transport  facilities?

 Shri  P.  S.  Naskar:  Yes,  Sir.  The
 wooden  bridges  in  N.H.  43  were  not
 strong  enough.  The  Dandakaranya
 authorities  are  taking  all  possible
 measures  to  keep  this  main  lifeline
 N.H.  43  going  even  during  the  mon-
 soons.

 Shri  Sanganna:  May  I  know  why
 this  road  development  programme  has
 not  been  given.  priority  in  the
 Dandakaranya  scheme?

 Shri  P.  S.  Naskar:  I  know  the  hon.
 Member  comcs  from  that  areu.  The
 hon.  Member  will  definitely  agree  with
 me  that  the  roads  were  not  of  the
 proper  grade  to  take  the  heavy
 traffic.  The  Dandakaranya  authorities
 have,  from  the  very  beginning,  taken
 up  this  matter  seriously  and  they  are
 doing  everything  possible.

 Shri  S.  C.  Samanta:  May  I  know
 whether  the  displaced  persons  of  the
 locality  are  working  under  the  scheme
 as  it  is  being  done  departmentally?

 Shri  P.  Ss.  Naskar:  Yes,  the  work
 on  the  roads  is  done  by  the  local
 people  and  the  settlers.

 Shri  Chintamoni  Panigrahi:  May  I
 know  whether  it  is  a  fact  that  Rs.  2
 crores  were  placed  at  the  disposal  of
 the  Dandakaranya  Development
 Authority  for  road  construction  and
 for  improving  the  Nationa]  Highways?
 May  I  also  know  how  much  of  this
 money  has  been  spent  so  far?
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 Shri  P.  Ss.  Naskar:  I  have  not  got
 the  figures  with  me  to  say  how  much
 money  has  been  spent  so  far.  But  |
 can  give  the  hon.  Member  what  the
 sanctioned  amount  is.  The  amount
 sanctioned  so  far  is  about  Rs.  49
 lakhs.

 Shri  Chintamoni  Panigrahi:  The
 hon.  Minister  knows  the  —  sanctioned
 amount  but  he  is  not  in  a  position  to
 let  us  know  what  exactly  is  the
 amount  spent  so  far.

 Shri  P.  S.  Naskar:  The  work  has
 begun  only  from  November  1959,  The
 work  is  going  on  and  we  are  not  in  a
 position  to  know  exactly  what  the
 amount  spent  so  far  is.

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  Sir,  these  roads  are  there
 in  Madhya  Pradesh  and  also  in
 Orissa.  We  are  working  new  tracks
 through  jungles  and  dense  forests.  It
 is  a  continuing  process.  If  information
 is  required  aboul  any  particular  road,
 efforts  will  be  made  to  collect  it.  And,
 in  deference  to  the  wishes  of  the  hon.
 Speaker,  as  he  desired  me  to  do,  at
 the  beginning  of  each  Session  I  pro-
 pose  to  lay  a  statement  on  the  Table
 of  the  House  giving  the  progress
 under  various  heads  in  the  Danda-
 karanya  project.

 Mr.  Speaker:  That  is  enough.

 Shri  Sadhan  Gupta:  May  I  know
 what  is  the  time  schedule  for  the
 completion  of  these  different  roads?

 Shri  Mehr  Chand  Khanna:  The  time
 schedule  may  be—God  knows  how
 many  years;  but  we  are  working  on

 a  project.  (Interruptions).
 Mr.  Speaker:  ‘God  knows’  is  an

 ordinary  expression.
 Shri  V.  P.  Nayar:  God  is  not  sit-

 ting  in  this  House.
 Mr,  Speaker:  It  means,  it  will  not

 be  possible  to  say.
 Shri  Braj  Raj  Singh:  He  can  give

 some  indication.
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 Shri  Mehr  Chand  Khanna:  I  am

 not  even  allowed  to  finish  my  answer
 Mr.  Speaker:  The  hon.  Member

 said  nobody  can  invoke  God.  The
 hon.  Minister  invokes  God  for  his
 answer.  Order,  order,

 Shri  Mehr  Chand  Khanna:  I  did  not
 know  it  was  something  undesirable  to
 take  the  name  of  God.  I  was  trying
 to  tell  the  House  that  as  far  as  the
 present  programme  ig  concerned,  we
 are  working  on  the  basis  of  a  threc
 years’  programme.  But,  as  far  as
 this  project  is  concerned,  this  is  going
 to  be  a  very  long  term  project.

 Some  Hon.  Members  rose—

 Mr.  Speaker:  How  many  on  this?
 It  is  coming  every  day.  Hon,  Mem-
 bers  may  kindly  reserve  their  ques-
 tions  for  a  discussion.

 Shri  Raghunath  Singh:  One  ques-
 tion  about  the  tractors,  Sir.  Yester-
 day  we  asked  some  questions  from
 the  Defence  Minister  about  tractors.
 de  ig  also  responsible......

 Mr.  Speaker:  The  hon.  Member
 should  not  become  a  little  too  obstruc-
 tive.  He  will  kindly  resume  his  seat.

 Next  question.

 फिल्म  उत्पावन  ब्यूरों

 श्री  भक्त  बचन :.
 eng.  4  भ्री  राम  कृष्ण  गुप्त  :

 (श्री  ची०  Wo  शार्मा  :

 कया  सूचना  और  प्रसारण  मंत्री  २४
 नवम्बर,  १६५६  के  तारांकित  प्रश्न  संख्या  २६८
 के  उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा
 करेंगे  कि  फिल्‍म  उत्पादन  ब्यूरों  स्थापित
 करने  के  बारे  में  हस  बीच  क्या  प्रगति  हुई
 है?

 सूचना  शौर  प्रसारण  मंत्री  के  सभा-
 सचिव  धी  mo  to  जोशी)  :  फिल्‍म
 उत्पादन  ब्यूरो  की  स्थापना  का  प्रइन  विचारा-
 घीन  है  ।
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 Some  Hon.  Members:  In  English
 also.

 Shri  A.  C.  Joshi:  The  question  of
 the  establishment  of  the  Film  Produc-
 tion  Bureau  is  under  consideration.

 श्री  भक्त  दर्शन  :  क्‍या  माननीय  मंत्री
 जी  उन  कारणों  पर  प्रकाश  डालने  की  कृपा
 करेंगे  जिन  की  वजह  से  इस  मामले  में
 इतनी  देरी  हो  रही  है,  जब  कि  यह  प्रइन
 वर्षों  से  विचाराधीन  रहा  है  ?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  In  an
 earlier  answer  I  indicated  that  there
 are  jiegal  implications  of  the  scheme
 which  have  to  be  examined.  The  pro-
 ducers  have  raised  certain  legal  points
 which,  I  think,  have  great  substance.
 And,  unless  we  are  sure  that  these
 can  be  clarified  that  the  work  the
 Bureau  will  undertake  will  not  be
 challenged,  it  may  not  be  desirable  to
 sroceed  further  with  it.  In  fact,  we
 ere  having  discussions  on  these  ques-
 tions  with  producers  to  see  whether
 we  can  find  out  a  practical  way  so
 that  this  work  can  be  taken  up.

 I  may  say  ome  thing  that  this  was
 being  taken  up  purely  from  the  point
 of  view  of  practical  utility;  and  even
 the  programme  that  is  at  present  pro-
 posed  is  on  a  voluntary  basis.

 sit  मगस  बदीन :  क्‍या  माननीय  मंत्री
 जो  के  घ्यान  में  यह  बात  आई  है  कि  पिछले
 कुछ  वर्षों  से  भारतीय  फ़िल्मों  का  शौर  विशेष-
 कर  हिन्दी  फ़िल्मों  का  स्तर  गिरता  जा  रहा
 है  और  इस  लिये  इस  तरह  की  संस्था  की
 अत्यधिक  आवश्यकता  है  प्रत:  क्या  इस  सम्बन्ध
 में  जितना  सम्भव  हो  सके,  शीघ्रता  की
 जायगी  ?

 ‘To  केसकर  :  फ़िल्मों  का  स्तर  गिर
 रहा  है  भर  उस  को  सुधारने  के  लिये  फ़िल्म
 प्राइक्वान  ब्यूरों  ज़रूरी  है,  इन  दोनों  बातों
 को  प्रलग  झलग  से  ही  देखना  होगा  ।  हों
 सकता  है  कि  ऐसे  ब्यूरों  की  स्थापना  से  फ़िल्मों
 का  स्तर  ऊंचा  करने  में  थोड़ी  बहुत  सहायता
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 हो,  लेकिन  फ़िल्मों  का  स्तर  उठाने  के  लिये
 ब्यूरो  सब  कुछ  काम  नहीं  कर  सकता  |

 सेठ  गोधिस्द  वास  :  जहां  तक  फ़िल्मों
 के  स्तर  का  सम्बन्ध  है,  क्‍या  माननीय  मंत्री
 जी  इस  बात  को  जानते  हूँ  कि  पिछले  दिनों
 में  जब  कि  “प्रमुतमंथन'  और  “भ्रमर  ज्योति"
 बरग रह  फ़िल्म  निकले  थे,  उस  समय  फिल्म्स
 का  स्तर  काफी  ऊंचा  था  श्रौर  क्‍या  इस  बात
 का  भी  पता  लगाने  का  प्रयत्न  किया  जा  रहा
 है  कि  एक  दफा  स्तर  ऊंचा  हों  जानें  के  बाद
 फिर  यह  स्तर  क्यों  गिर  रहा  है  ?

 डा०  केसकर  :  सवाल  फिल्म  ब्यूरो
 के  बारे  में  है,  फिल्म्स  के  स्तर  के  बारे  में
 नहीं  है  ।  फिल्म  प्राडक्शन  ब्यूरो  का  उद्देश्य
 फिल्मों  का  स्तर  ऊंचा  उठाना  नहीं  है  बल्कि
 यह  है  कि  फिल्म  वालों  को  शिकायत  थी  कि
 उनकी  फिल्में  तैयार  होने  के  बाद  कटती  हैं
 तो  उसमें  उनका  बहुत  नुक्सान  हो  जाता  है  t
 इसलिये  अगर  पहले  से  ही  उसको  मालूम  हो  कि
 अमुक  चीज़  उसमें  रहने  से  वह  कटेगी  नहीं
 तो  उनको  ब्राथिक  हानि  उठानी  नहीं  पड़ेगी  ।
 उनकों  श्राथिक  हानि  पहुंचने  से  बचाने  के
 लिए  और  दूसरी  प्रकार  की  सुविधाय  देने  के
 लिए  फिल्म  प्राउइक्यान  ब्यूरों  का  विचार  किया
 जा  रहा  है  t

 Shri  Ram  Krishan  Gupta:  The  hon.
 Minister  says  that  some  legal  objec-
 tions  have  been  raised  by  the  pro-
 ducers.  What  are  those  objections
 and  what  is  the  precise  proposal  put
 before  them?

 Dr.  Keskar:  There  is  no  need  to
 put  a  precise  proposal  before  the  pro-
 ducers.  The  proposal  of  the  film  pro-
 duction  bureau  is  very  simple  and
 understandable.

 The  legal  points  raised  are  too  many
 to  be  answered  in  a  short  question
 and  during  the  course  of  the  Budget
 discussion  they  shall  certainly  be
 referred  to  in  detail.  The  main  point
 is  that  there  is  censorship  at  present.
 The  film  production  bureau's  work  will
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 practically  be  pre-censorship.  To
 what  extent  the  censors  will  be
 bound  by  the  decision  of  this  pre-
 censorship,  that  is  a  question  which
 will  have  to  be  settled  before  we  pro-
 ceed  further.

 Shri  D.  C.  Sharma:  How  many
 meetings  have  been  held  with  the
 producers  and  when  was  the  last
 meeting  held?

 Dr.  Keskar:  There  is  no  formal
 mecting  held  because  the  producers
 are  organised  into  many  different
 associations.  There  have  been  dis-
 cussions,  formal  and  informal  and  I
 cannot  give  the  dates  on  which  dis-
 cussions  took  place.  It  is  not  a  formal
 question  only  to  be  discussed.  We
 are  trying  to  understand  the  difficul-
 ties  of  the  producers  and  find  out
 whether  we  can  devise  a  way  by
 which  this  question  can  be  settled
 vatisfactorily.

 Shri  Joachim  Alva:  The  hon.  Minis-
 ter  talks  of  practical  utility  for  the
 public.  Is  he  not  aware  of  the
 common  tricks  of  the  trade  on  both
 sides?  When  the  price-page  schedule
 is  talked  of,  there  are  legal  difficulties
 created  by  the  Press  barons.  Now,
 there  are  legal  difficulties  raised  by
 the  film  magnates.  The  hon.  Minister
 kept  the  public  feeding  with  this  idea
 for  about  three  years  and  then  diffi-
 culties  come  in  the  way.  Why  should
 not  the  Ministry  take  sufficient  powers
 to  fight  them  on  both  these  fronts?

 Dr.  Keskar:  This  is  not  a  matter
 in  which  the  public  is  so  directly  con-
 cerned.  The  trade  is  concerned.  We
 have  considered  this  and  have  given
 some  facilities  to  the  film  trade.  In
 fact  we  will  have  to  see  that  any
 work  done  by  the  bureau  is  not  vitiat-
 ed  by  some  legal  objections  raised.

 Shri  Tyagi:  I  was  anxious  to  know
 at  what  stage  is  this  pre-censorship
 affected?  Are  these  stories  and
 themes  of  the  proposed  films  procured
 by  this  bureau  in  advance  and  pre-
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 censored  ang  is  it  at  the  time  when
 the  film  is  being  taken?

 Dr.  Keskar:  It  is  really  the  exami-
 nation  of  the  scripts  and  themes  and
 not  of  the  film.  Then  it  will  be
 censorship  and  not  pre-censorship.

 सेठ  गोविन्द  दास :  भी  माननीय
 मंत्री  जी  ने  कहा  है  कि  इसका  काम  फिल्मों  का
 स्तर  ऊंचा  करना  नहीं  होगा  ।  ऐसी  हालत
 में  जब  स्क्रिप्ट  को  देखने  का और  उस  सम्बन्ध
 में  सुझाव  देने  का  अधिकार  इस  ब्योरों  को
 रहेगा  तो  क्या  उस  समय  फिल्मों  के  स्तर  को
 ऊंचा  करने  का  काम  भी  यह  ब्योरों  नहीं
 कर  सकता  है  ?

 डा०  कंसकर  :  मैंने  कहा  था  कि  यह
 उसका  मुख्य  उद्देश्य  नहीं  है,  इसका  यह  मत-
 लब  नहीं  है  कि  उसके  बारे  में  कुछ  भी  नहीं
 हो  सकता  है,  उसका  इंडायरेक्टली  यह  भी
 झसर  होगा  और  मुख्यतः  इसीलिए  प्रिसैंशर-
 शिप  रखा  गया  है।  वैसे  तो  संशरशिप  में  भी
 वही  काम  यानी  स्तर  को  ऊंचा  उद्राने  का
 हो  सकता  है  1

 श्री  भक्त  दर्शन  :  जहां  तक  मुझे
 मालूम  है  कई  वर्षों  पहले  फिल्‍म  इनक्वायरी
 कमेटी  ने  फिल्म  प्रोडकशन  ब्यूरो  की  स्थापना
 की  सिफारिश  की  थी  और  सरकार  ने  इस
 बारे  में  सोच  विचार  के  बाद  सिद्धान्तत:  इसका
 निर्णय  किया  था  tv  अत:  म॑  जानना  चाहता  हूं
 कि  क्‍या  कोई  नई  कठिनाइयां  इस  बीच  उट
 खडी  हुई  हँ  जिन  की  वजह  से  यह  देरी  हो  रही
 है  1

 Dr.  Keskar:  I  said  that  the  difficul-
 ties  were  legal.  We  have  to  remem-
 ber  that  there  is  no  country  where
 such  pre-censorship  exists,  except  in
 the  U.S.A.  where  it  is  a  pre-censorship
 imposed  by  the  trade  privatey  on
 itself.  No  such  statutory  or  Govern-
 ment  pre-censorship  exists  anywhere,
 If  we  want  to  institute  it,  we  have  to
 examine  all  the  legal  implications.
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 Slum  Clearance
 +

 e4g7.  I  Shri  Ram  Krishan  Gupta:
 ed  Shrimati  Ma  Palchoudhuri:

 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No.  382  on  the  27th  November,  959
 and  state:

 (a)  whether  Government  have
 considered  the  recommendations  of
 the  fourth  conference  of  Housing
 Ministers  of  various  States  regarding
 the  extension  of  Slum  Clearance/
 Improvement  Scheme  to  other  towns
 and  cities;  and

 (b)  if  so,  the  result  thereof?
 The  Deputy  Minister  of  Works,

 Housing  and  Supply  (Shrj  Anil  K.
 Chanda):  (a)  and  (b).  The  question
 of  extending  the  scope  of  the  Scheme
 as  also  the  benefit  of  enhanced  Cen-
 tral  subsidy  to  any  city  or  town  at
 the  discretion  of  the  State  Govern-
 ments  has  been  considered.  In  view
 of  the  desirability  of  intensifying  slum
 clearance  operations  in  the  six  major
 cities  at  this  stage,  the  Government
 of  India  feel  that  the  existing  proce-
 dure  which  does  allow  slum  clearance
 and  improvement  outside  these  six
 cities,  where  special  justification
 exists,  with  the  concurrence  of  the
 Central  Government,  should  continue
 to  be  followed.

 Shri  Ram  Krishan  Gupta:  In  reply
 to  a  previous  question,  the  hon.
 Minister  stated  that  some  States  raised
 objection  against  Central  assistance  to
 these  six  citics.  May  I  know  whether
 that  objection  has  been  considered
 and  if  so,  what  action  has  been  taken?

 Shri  Anil  K.  Chanda:  Apart  from
 the  six  States  which  have  raised
 specific  objections  to  this  decision,  this
 matter  was  also  discussed  at  the  last
 Housing  Ministers’  Conference  at
 Hyderabad.  The  Conference  recom-
 mended  that  the  State  Governments
 at  their  discretion  should  be  allowed
 to  sanction  slum  clearance  projects  in
 other  cities  also.  In  the  answer,  I
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 have  indicated  that  where  special
 justification  exists,  slum  clearance
 may  be  permitted  in  other  cities  also.

 Shri  Ram  Krishan  Gupta:  The
 question  is  whether  these  new  cities
 will  receive  Central  assistance.

 Shri  Anil  K.  Chanda:  Yes.  If  a
 scheme  is  sanctioned,  certainly  it  will
 be  entitled  to  Central  assistance  also.

 Shri  Tangamani:  How  much  assist-
 ance  has  been  given  to  these  six  cities?
 What  are  the  cities  which  are  now
 included  as  a  result  of  the  Hyderabad
 Conference?

 Shri  Anil  K.  Chanda:  So  far  as  the
 six  major  cities  are  concerned,  an
 additional  allotment  of  about  one
 crore  for  each  city  has  been  sanction-
 ed..  So  far  as  the  other  cities  are
 concerned,  it  is  a  long  list.

 Shri  Raghunath  Singh:  May  I  know
 whether  there  is  any  scheme  for
 fixing  a  ceiling  on  the  irfcome  of  the
 land-lords  of  this  slum  area?

 Shri  Anil  K.  Chanda:  It  is  a  ques- tion  of  constructing  tenements  for  the
 slum  dwellers  and  certain  rents  have
 been  prescribed  according  to  the  cost
 involved,

 सेठ  गोविन्द  दास  :  जहां  तक  मध्य  प्रदेश
 का  सम्बन्ध  है  इन  छः  शहरों  के  भ्रतिरिक्त
 क्या  मध्य  प्रदेश  की  सरकार  ने  भी  कुछ  प्रोर
 शहरों  के  सम्बन्ध  में  सरकार  को  लिखा  है
 झौर  क्‍या  उस  पर  भी  विचार  किया  जा
 रहा  है  -

 Shri  Anil  K.  Chanda:  Yes,  Sir.
 ‘From  Madhya  Pradesh,  we  _  have
 received  the  Ratlam  slum  clearance
 project  and  the  Bhopal  slum  clearance
 project.  They  are  under  considcra-
 tion.

 Shri  D.  C.  Sharma:  |  want  to  know
 whether  we  can  put  questions  about
 all  the  States  of  India.  The  hon.
 Member  put  a  question  about  his  own
 State.  Can  I  put  a  question  about
 my  own  State?
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 Shri  Anil  K.  Chanda:  So  far  as
 Punjab  is  concerned  we  have  now
 under  scrutiny  the  proposal  of  the
 Amritsar  Municipality.

 Mr.  Speaker:  It  is  a  general  ques-
 tion  and  general  questions  may  be
 asked.  If  a  question  relating  to
 Madhya  Pradesh  or  other  States  is  to
 be  asked,  he  may  put  a  question
 separately.  That  is  the  best  method.
 Otherwise,  !  will  have  to  exhaust  all
 the  fourteen  States  and  if  we  take
 the  Territories  also,  that  will  come  to
 a  large  number.

 Shri  Palaniyandy:  May  I  know  how
 many  slums  have  been  cleared  so  far
 and  how  many  houses  have  been  built
 under  this  scheme?

 Shri  Anil  हू,  Chanda:  Up  till  now
 47  schemes  have  been  sanctioned
 totalling  an  expenditure  of  nearly
 Rs.  l24  crores,  and  it  is  expected  that
 40,000  units  would  be  constructed.

 Shri  NanjAppa:  Under  the  existing
 scheme  for  slum  clearance,  may  I
 know  how  many  States  have  fully
 utilised  the  amounts  set  apart,  and
 others  to  what  extent?  May  I  also
 know  the  reason  why  they  have  not
 fully  utilised  the  amounts?

 Mr,  Speaker:  Matters  of  such
 details........

 Shri  Anil  K.  Chanda:  I  would
 request  the  hon.  Member  to  table  a
 separate  question.

 att  रामसिह  भाई  बर्मा :  क्‍या  श्रीमान्‌
 को  यह  ज्ञात  हैं  कि  जहां  पर  यह  स्कीम  शुरू
 की  गई  है  वहां  पर  जो  सहायता  भौर  सहु-
 लियत  इंडस्ट्रियल  बकस  को  दी  जाती  है  वह
 उन  से  कम  आमदनी  वालों  को  नहीं  दी
 जाती  ?

 Shri  Anil  K.  Chanda:  The  question
 is  not  with  regard  to  subsidised  indus-
 trial  tenements  scheme,  this  is  with
 regard  to  slum  clearance.

 Shri  Basumatari:  May  I  know  whe-
 ther  under  this  scheme  any  recom-
 mendation  hag  been  received  from
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 the  State  Government  of  Assam;  if  so,
 what  towns  have  been  included  there?

 Shri  Ani]  हू,  Chanda:  A  separate
 question  may  be  tabled.

 Shri  Sonavane;  May  I  know  whether
 in  Bombay  City  the  Bombay  Corpo-
 ration  has  taken  up  any  schemes  so
 far  sanctioned,  if  so,  whether  the
 Progress  in  the  execution  of  those
 schemes  is  satisfactory?

 Shri  Anil  K.  Chanda:  Only  recent-
 ly  a  very  big  scheme  costing  over
 Rs,  2  crores  has  been  sanctioned  for
 the  Bombay  City,  and  the  Bombay
 Municipal  Corporation  will  also  parti-
 cipate  in  this  scheme.

 Shri  Jadhav:  May  I  know  whether
 all  the  municipal  boroughs  will  be
 covered  by  this  scheme?

 Shri  Anil  K.  Chanda:  Which
 scheme?

 Shri  Jadhav:  Municipal  boroughs
 all  over  India.

 Mr.  Speaker:  The  question  is  about
 slum  clearance  and  whether  any  cen-
 tral  assistance  will  be  given.

 Shri  Anil  K.  Chanda:  As  I  said,  it
 is  for  the  State  Government  concern-
 ed  to  put  up  a  proposal  if  slum  clear-
 ance  in  any  city  outside  the  six  major
 cities  already  indicated  is  involved.
 If  it  is  sanctioned  by  the  Central
 Government,  central  assistance  will
 be  available.

 Heavy  Machine  Building  Plant

 Shri  ste.  Samanta:
 Shri  Subodh  Hansda:
 Shri  R,  C.  Majhi:

 *488.  Shri  Ram  Krishan  Gupta:
 Shri  Morarka:

 |  Shri  Jhulan  Sinha:
 |  Shri  Madhusudan  Rao:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No,
 137  on  the  ]9th  November,  959  and
 state:

 (a)  whether  adequate  organisation
 has  since  been  set  up  by  the  Heavy
 Engineering  Corporation  to  carry  out
 the  site  work,  civil  engineering  works
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 and  erection  of  the  Heavy  Machine
 Building  Plant;

 (b)  whether  any  phased  programme
 of  construction  has  been  finalised;  and

 (९)  the  amount  spent  so  far  on  the
 project?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  Yes,  Sir.

 (०)  The  programme  for  different
 products  is  being  finalised  and  the
 contracts  for  the  supply  of  machinery
 and  equipment  are  being  entered  into:
 I  may  also  add  that  the  detailed  pro-
 ject  report  for  both  the  stages  has
 been  approved  by  Government  and
 contracts  for  the  working  drawing  of
 plant  and  equipment  have  also  been
 entered  into.

 (c)  Rs.  49  lakhs  approximately.:
 Shri  S.  C.  Samanta:  May  I  know

 whether  subsidiary  contracts  also
 have  been  given?

 Shri  Manubhai  Shah:  Yes,  as  far
 as  equipment  and  plants  are  concern-
 ed  about  half  a  dozen  subsidiary  con-
 tracts  have  been  given.  Also,  con-
 tracts  for  construction  of  local  places
 like  hostels  for  experts  and  others
 also  have  been  given.

 Shri  S.  C.  Samanta:  May  I  know
 whether  sufficient  money  has  been
 allocated  for  the  next  year  so  that
 these  works  may  be  done?

 Shri  Manubhai  Shah:  Obviously,
 Sir,  all  programmes  are  being  proper-
 ly  financed  so  that  no  time  is  lost  on
 execution.

 Shri  Subodh  Hansda:  What  is  the
 total  quantity  of  foreign  exchange that  will  be  involved  for  the  construc-
 tion  of  this  heavy  machine  building
 plant?

 Shri  Manubhai  Shah:  For  the  whole
 plant  the  foreign  exchange  required
 may  be  of  the  order  of  Rs.  30  crores
 to  Rs.  35  crores  because  investment
 might  range  from  Rs.  80  crores  to
 Rs.  00  crores.
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 Shri  Jaipal  Singh:  When  the  hon.

 Minister  was  last  at  Ranchi—Hatia—.
 he  gave  a  public  assurance  that  jobs
 below  Rs.  500  would  go  to  the  local
 people.  May  I  know  whether  he  has
 any  specific  machinery  for  recruiting
 local  people?

 Shri  Manubhai  Shah:  This  is  in
 line  with  our  general  public  policy  of
 employment  in  the  public  sector  pro-
 jects,  that  for  unskilled  jobs  and
 smaller  jobs  below  Rs.  500  or  so,  as
 far  as  possible,  preferentially  local
 people  should  be  recruited.  As  far  as
 the  machinery  is  concerned,  we  asso-
 ciate  representatives  of  State  Govern-
 ments  in  practically  all  the  selection
 committees.  For  superior  jobs,  of
 course,  people  are  recruited  on  an  all-
 India  basis  depending  on  merits  and
 competence.

 Shri  Braj  Raj  Singh:  “As  far  as
 possible”  is  a  dangerous  term.

 Shri  Tangamani:  May  I  know  whe-
 ther  young  men  are  going  to  be  given
 special  training  before  this  project
 actually  starts;  if  so,  what  is  the  sort
 of  training  they  are  going  to  receive,
 ang  when?

 Shri  Manubhai  Shah:  Within  a
 period  of  seven  years  9000  people  will
 be  trained  in  different  jobs.

 Shri  Tangamani:  I  want  to  know
 whether  some  young  men  are  going
 to  be  sent  abroad.

 Mr.  Speaker:  They  are  all  young
 men.

 Shri  Manubhai  Shah:  None  of  them
 is  old.

 Shrj  Tangamani:  In  reply  to  <
 question  on  a  previous  occasion  it  was
 stated  that  training  of  personne]  in
 USSR  may  be  necessary.  I  want  tc
 know  whether  they  have  selected
 these  engineers  and  whether  they
 have  been  sent  to  USSR  for  training.

 Shri  Manubhai  Shah:  For  the  pre-
 sent,  I  may  say,  all  the  people  who
 went  were  really  the  top  authorities
 who  will  be  in  charge  of  the  project.
 As  far  as  other  cadres  are  concerned,
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 selections  have  yet  to  take  place  and
 that  will  be  done  after  contracts  have
 teen  entered  into  for  the  plants  and
 equipments.

 Export  of  Indian  Textiles
 +b

 Shri  D.  C.  Sharma:
 *489.  <  Shri  Pangarkar:

 [  Shri  Rameshwar  Tantia:
 Will  the  Minister  of  Commerce  and

 Industry  be  pleased  to  state:
 (a)  whether  there  has  been  any  im-

 provement  in  the  export  of  Indian
 textiles  to  foreign  countries  in  the
 recent  months;  and

 (b)  whether  any  further  steps  are
 being  taken  to  improve  export  0०
 textiles  to  foreign  countries?

 The  Minister  of  _  Commerce  (Shri
 Kanungo):  (a)  and  (b).  Yes.  Sir.
 Under  the  export  incentive  scheme
 the  quantity  of  imported  cotton  which
 could  be  retained  by  the  Mills  has
 been  recently  increased  from  20  per
 cent.  to  30  per  cent.  Government
 have  also  set  in  motion  a  scheme  for
 the  installation  of  3,000  automatic
 looms  for  the  production  flawless  cloth
 for  export.  The  export  incentive
 scheme  is  under  Government's  con-
 stant  review.

 Shri  D.  C.  Sharma:  May  I  know
 whether  the  markets  which  were  our
 traditional  markets  for  export  of
 textiles  have  been  studied  by  some
 delegation  or  some  officers  of  the  Gov-
 ernment;  if  so,  whether  they  have
 submitted  any  report  about  the  export
 Promotion  in  this  matter?

 Shri  Kanungo:  The  _  traditional
 markets  have  been  more  or  less  held
 on  and  new  markets  have  also  been
 opened  up.  Our  efforts  are  to
 diversify  the  markets.

 Shri  D.  C.  Sharma:  May  I  know
 whether  our  Trade  Commissioners  in
 these  countries,  where  our  exports
 have  not  been  doing  very  well,  have
 been  alerted;  if  so,  in  what  ways  they
 have  been  asked  to  step  up  our
 exports?
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 Shri  Kanungo:  Ycs.  There  is  the

 Export  Promotion  Council  which  keeps
 this  factor  under  constant  review.
 The  main  question  is  of  production  of
 goods  which  will  be  competitive  in
 price  and  quality.

 श्रो  रामेइबर  टांटिया  :  क्‍या  सरकार
 के  ध्यान  में  यह  बात  श्राई  है  कि  हमारा
 कोरा  कपड़ा  दूसरे  देशों  से  धुलाई  और  रंगाई
 के  बाद  ऊंचे  दामों  पर  निर्यात  किया  जाता  है  ?
 अगर  एसा  है  तो  क्या  सरकार  हमारे  देश  की
 मिलों  को  प्रोसेस  करने  और  रंगने  के  लिये
 नई  मशीनें  लगाने  के  लिये  लाइसेंस  देगी
 जिस  से  हमारे  ही  कपड़े  का  निर्यात  ऊंचे  दामों
 पर  हो  सके  ?

 Shri  Kanungo:  Sir,  several  ques-
 tions  have  been  clubbed  into  one.
 The  point  is,  processed  cloth  as  also
 grey  cloth  are  in  demand.  We  do  not
 want  to  forget  the  demand  for  grey
 cloth;  we  also  want  to  get  into  the
 processed  cloth  market  as  well.

 Shri  Raghunath  Singh:  May  I  know
 whether  textile  dealers  of  Indian
 origin  in  South-East  Asia,  West  Asia
 and  East  Africa  were  contracted  to
 step  up  our  exports  of  textiles?

 Shri  Kanungo:  Yes,  Sir,  textile
 traders  of  all  nationalities  and  belong-
 ing  to  all  countries  are  contacted.

 Shri  Raghunath  Singh:  My  question
 was  about  Indian  dealers.  They  are
 in  a  majority  in  South-East  Asia,  East
 Africa  and  West  Asia.  J  want  to
 know  whether  they  have  been  contact-
 ed  by  our  Government.

 Shri  Kaningo:  The  Export  Promo-
 tion  Council  maintains  an  office,  and
 they  constantly  contact  the  textile
 traders  in  every  country  including  the
 {Indian  traders  there.

 Mr.  Speaker:  The  hon.  Member
 wants  to  know  why  special  considera-
 tions  may  not  be  shown  to  Indiam
 traders  settled  outside.

 Shri  Kanungo:  I  have  replied  that
 Indian  traders  are  also  contacted.
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 Mr.  Speaker:  “Also”  means,  along
 with  traders  belonging  to  other  coun-
 tries.  The  hon.  Member's  suggestion
 ig  that  the  Indian  traders  ought  to  be
 contracted  in  the  first  instance,  before
 other  people  are  contracted.

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 They  are  contacted.  But
 inform  the  hon.  Member  that  they  are
 not  always  very  helpful.

 Shri  Raghunath  Singh:  I  want  to
 know  why  they  are  not  helpful.
 Their  complaint  is  that  our  Embassy
 and  our  Trade  Commissioners  do  not
 eontact  traders  of  Indian  origin.

 Mr,  Speaker:  Our  experiences  are
 different.

 Shri  Lal  Rahadur  Shastri:  It  is
 quite  different.

 Mr.  Speaker:  I  also  went  to  West
 Asia  and  other  places,

 Shri  Damani:  May  I  know’  what
 efforts  have  been  made  by  our  Gov-
 ernment  to  increase  our  exports  of
 textile  good;  in  West  Germany  frorr.
 which  country  we  import  huge
 quantitics  of  capital  goods?

 Shri  Kanungo:  As  I  said  earlier,
 our  efforts  are  to  diversify  exports.
 West  Germany  is  one  of  the  potential
 markets  to  which  we  want  to  export
 more  and,  therefore,  special  attention
 is  being  paid  to  that  country.

 Shri  C.  R.  Pattabhi  Raman:  Are
 the  Government  taking  steps  to
 prevent  spurious  goods  of  other  coun-
 tries  being  claimed  as  goods  of  Indian
 origin?

 Shri  Kanungo:  There  is  one  case  in
 the  Uniied  States  and  legal  steps  are
 being  taken.

 श्री  रामसिह  भाई  वर्मा  :  क्‍या  यह
 सही  है  कि  कपड़े  का  एक्सपोर्ट  बढ़ने  के कारण
 देश  में  कपड़े  का  भाव  बढ़ा  है  इसलिये  यह
 जरूरी  है  कि  बन्द  पड़ी  हुई  मिलों  झौर  शिफ्टों
 को  चालू  किया  जाय  इसके  बारे  में  सरकार
 का  क्‍या  स्लान है ?
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 at  कानूनगों  :  वह  तो  बन्द  मिलों  के
 सवाल  के  लिये  बहुत  से  और  कारण  होते  हैं।
 एक्सपोर्ट  की  वजह  से  कुछ  प्रसर  भी  होता  है
 उसके  ऊपर  लेकिन  पूरा  असर  नहीं  होता
 =

 श्री  रामसिह  भाई  वर्मा  :  मेरा  निवेदन
 यह  नहीं  है  कि  मिले  बंद  पड़ी  हुई  हैं  एक्सपोर्ट
 के  कारण  बल्कि  मेरा  तो  यह  कहना  है  कि  भाव
 न  बढ़  सके,  कपड़े  की  बहुतायत  देश  में  रहे
 इसलिये  बंद  पड़ी  हुई  मिलों  शौर  शिपटों
 को  चाल  करने  के  बारे  में  सरकार  का  बया
 विचार  है  ?

 शी  लाल  बहादुर  शास्जो  :  यह  सवाल
 कई  बार  पूछा  जा  चुका  है  -  जहां  तक  बन्द
 मिलों  की  बात  है  उसके  लिए  श्लग  कोशिश
 की  जाती  है  प्रौर  उसके  रास्ते  हैं  -  झलग-
 श्रलग  कमेटियां  बैठती  है  कई  मिलें  खुली  हैं
 झौर  झगर  मिलों  की  हालत  सुधरे  और  उसमें
 इंडस्ट्री  अपनी  मदद  करे  तो  सरकार  उन  को
 और  ज्यादा  मदद  करेगी  an

 श्री  रामसिहु  भाई  वर्मा  :  मेरा  निवेदन
 तो  यह  है......

 अध्यक्ष  महोदय  :  ग्रांडर,  आईर,  यह
 अलग  बात  है  a

 Shri  Damani:  In  West  Germany
 there  are  restrictions  and  due  to  those
 restrictions  we  cannot  export  our
 textile  goods,  May  I  know  whether
 any  special  efforts  have  been  taken  or
 any  negotiations  have  been  made
 with  the  West  German  Government
 to  remove  these  restrictions  or  liber-
 alise  Indian  exports?

 Shri  Kanungo;  Yes,  Sir.  There  are
 restrictions  in  West  Germany.  Efforts
 are  being  taken  to  remove  them  and
 as  a  result  of  our  efforts,  an  Indo-
 German  Commission  has  been  agreed
 to  and  it  will  go  into  these  cases.

 Shri  Jadhav:  May  I  know  how
 many  of  the  automatic  looms  that  were
 sanctioned  for  the  purpose  of  exports
 have  been  installed  so  far?
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 Shri  Kanungo:  I  have  not  got  the
 figures.  Because  of  our  foreign  ex-
 change  restrictions,  we  have  not  been
 able  to  permit  the  import  of  the
 looms  which  have  been  allotted.

 सेठ  गोविन्द  दास  :  श्रभी  मंत्री  जी  ने
 यह  कहा  कि  हम  नये  नये  बाजारों  का  भी
 प्रयत्न  कर  रहे  हैं  तो  क्‍या  में  जान  सकता  हूं
 कि  और  किन  किन  नये  बाजारों  के  लिये
 प्रयत्न  किया  जा  रहा  है  ?

 श्री  का  नगो  :  अ्रमरीका,  वेस्ट  जर्मनी,
 फ्रांस,  साउथ  ईस्ट  ऐशिया,  ईस्ट  योरुप  और
 रूस  |

 Shri  0.  0.  Sharma:  May  I  know
 what  special  improvements  have  been
 effected  so  far  in  the  import  of  textile
 goods  and  whether  the  shortfall  that
 has  been  expcrienced  has  been  made
 good  by  these  improvements?

 Shri  Kanungo:  The  improvement  in
 the  last  half-year  of  959  has  been
 about  30°8  per  cent,  but  the  targets
 set  have  not  been  achieved  yet.

 Mr.  Speaker:  Shri  Abdul  Salam.

 Shri  Abdul  Salam:  Question  No,  490.

 Shri  Ajit  Singh  Sarhadi:  I  request
 that  Question  No.  56  may  be  taken
 up,  since  it  is  very  important.

 Mr.  Speaker:  A  number  of  hon.
 Members  have  written  to  me  to  give
 priority  to  Question  No.  ‘516.  Usually,
 before  the  questions  are  printed,  if
 such  requests  come,  I  consider  those
 requests  and  try  to  see  that  such  ques-
 tions  come  up  in  the  top.  But  I  am
 afraid  that  one  thing  may  happen.  It
 may  happen  that  everytime  some
 hon.  Members  may  request  that  top
 priority  be  given  to  such  questions  as
 they  consider  very  important.

 Yesterday,  I  allowed  a  question  after
 the  Question  Hour  was  over  and  Shri
 Tyagi  raised  an  objection  that  the
 official  hour  or  time  is  being  encro-
 ached  upon  by  taking  up  questions.  I
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 thought  that  hon.  Members  did  not
 fully  realise  that  the  Question  Hour
 is  a  non-official  hour.  I  wondered
 why  a  private  Member  should  have
 taken  objection  to  it  instead  of  wel-
 coming  such  an  occasional  inroad  into
 the  official  business.  Of  course,  there
 may  be  very  many  important  ques-

 .tions  which  hon.  Members  would  like
 me  to  take  up  for  answering  on  the
 floor  of  the  House.  So,  I  propose  one
 thing.  Hereafter,  I  shall  reserve  five
 minutes  in  the  end  of  towards  the  end
 of  the  Question  Hour  for  such  ques-
 tions.  Instead  of  asking  the  Govern-
 ment  and  then  allowing  them,  if  any
 hon.  Member  says  or  a  group  of
 Members  says  that  such  and  such  a
 question  is  very  important  and  that
 it  may  be  taken  up,  I  shall  consider
 their  request  and  allow  those  questions
 to  be  answered.  Let  us  try  _  that.
 Question  No.  56  will  therefore  be
 taken  up  at  five  minutes  before  the
 Question  Hour  is  due  to  be  over,  that
 is,  at  °55.

 Shri  Braj  Raj  Singh:  After  l2  noon,
 five  minutes  can  be  given  for  _  this
 purpose.

 Sardar  Hukam  Singh:  At  )°55,
 when  a  particular  question  is  due  for
 answer,  and  if  the  other  important
 question  is  specially  taken  up  at  that
 time,  even  then,  there  would  be  ob-
 jection  that  the  question  which  was
 reached  in  the  ordinary  course  was
 not  taken  up.

 Mr.  Speaker:  It  may  be  so.  But
 there  is  difference  between  one  ques-
 tion  and  another.  Some  questions  may
 be  more  important  than  others,  and
 a  larger  number  of  hon.  Members  may
 be  interested  in  a  particular  question.
 You  cannot  deny  that  kind  of  con-
 cession.

 Shri  Hem  Barua:  May  I  make  a  sub-
 mission?  A  particular  question  comes
 up  at  °55  and  if  that  question  45
 brushed  aside  and  another  question
 is  taken  up  for  answer,—it  may  be
 more  important—then  the  Member
 whose  question  came  up  at  °55  in  the
 ordinry  course  might  lose  his  case.
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 Mr,  Speaker:  It  is  not  the  peculiar
 privilege  of  a  single  Member  to  have
 his  question  answered.  When  ques-
 tions  are  tabled  in  the  House,  the
 whole  House  gets  seized  of  them.
 Whichever  questions  are  not  answer-
 ed  here,  the  answers  are  printed  and
 are  made  available.  The  only  point  is
 some  hon.  Members  would  like  to  have
 supplementaries  with  respect  to  some
 questions  which  are  more  important
 than  others.  That  is  all  the  difference.
 You  cannot  say  that  all  questions  are
 of  the  same  importance.

 Shri  Braj  Raj  Singh:  If  it  is  the  wish
 of  the  House  that  five  minutes  can
 be  allotted  for  such  questions  after
 l2  noon......  (Interruptions).

 Mr.  Speaker:  Question  No.  490  will
 be  taken  up  now.

 Bullock  Power  Project  in  Khanpur
 Village
 +

 490,  JS  Shri  Abdul  Salam:
 vu  Shri  Ajit  Singh  Sarhadi:

 Will  the  Minister  of  Planning  be
 pleased  to  state:

 (a)  whether  the  experiment  in
 Khanpur  Village  near  Delhi  to  gener-
 ate  power  with  the  help  of  bullock
 power  has  succeeded;  and

 (b)  if  so,  what  are  the  results  of
 the  experiment?

 The  Parliamentary  Secretary  to  the
 Minister  of  Labour,  Employment  and
 Planning  (Shri  L.  N.  Mishra):  (a)  and
 (b).  The  project  in  Khanpur  Village
 is  still  under  experiment  and  trial.

 Shri  Abdul  Salam:  May  I  know  whe-
 ther  the  Ford  Foundation  is  interested
 in  supporting  similar  pilot  projects  in
 Madras  State?

 Shri  L.  N.  Mishra:  We  are  not  aware
 of  any  such  project  in  the  Madras
 State.

 Shri  Ajit  Singh  Sarhadi:  This  pro-
 ject  has  been  in  the  experimental
 stage  for  a  long  time.  May  I  know
 whether  there  is  any  prospect  of
 success  or  is  the  experiment  going
 ta  be  conducted  elsewhere  also?
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 Shri  L.  N.  Mishra:  It  is  in  an  ex-

 perimental  stage  at  present.  It  has
 made  some  progress  and  so  far  the
 experiments  have  been  encouraging.

 Shri  Subbiah  Ambalam:  May  I  know
 what  is  the  estimated  cost  of  this  pro-
 ject  and  what  is  the  estimated  financial
 return  from  this  project?

 Shri  L.  N.  Mishra:  So  far  as  this
 scheme  is  concerned,  it  is  being  man-
 aged  and  run  by  the  Ford  Foundation,
 and  so  far  we  have  spent  Rs.  3,53,000.
 So  far  as  the  financial  return  is  con-
 cerned,  it  is  difficult  to  say  anything
 at  this  stage.

 Shri  Tangamani;  In  Khanpur  vil-
 lage,  electricity  was  generated  even
 six  months  ago  with  the  help  of  four
 bullocks.  May  I  know  why  there  is
 so  much  delay  in  assessing  the  econo-
 mic  value  of  such  a  project?

 Shri  L.  N.  Mishra:  So  far,  electri-
 city  has  been  generated  at  one  rupee
 per  unit.  Therefore,  it  is  difficult  to
 assess  anything  at  the  present  moment
 This  is  in  an  experimental  stage.

 Shri  Achar:  Is  it  not  a  fact  that  a
 number  of  bullocks  are  required  for
 this  purpose  and  that  therefore  they
 have  stopped  the  work?  They  were
 using  a  large  number  of  bullocks—
 eight  to  twelve—and  were  finding  it
 very  difficult  to  work  the  scheme.
 They  have  stopped  the  work.  Is  it  not
 correct?

 Shri  L.  N.  Mishra:  This  is  in  an
 experimental  stage.  The  experiments
 have  been  giving  encouraging  results.
 I  would  request  the  hon.  Member  to
 visit  that  place.

 Shri  Heda:  Since  I  have  visited  the
 place  eight  months  ago,  I  came  to
 know  that  at  that  time  electricity  was
 being  generated.  May  I  know  how
 much  electricity  has  been  generated
 from  time  to  time  and  how  long  this
 experiment  will  be  needed?

 Shri  L.  N.  Mishra:  So  far,  4°55  kw.
 of  power  has  been  generated,  and
 arrangements  has  been  made  to  fit

 25  watt  bulbs  in  70  houses  and  45
 watt  bulbs  in  20  houses.
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 लीन  का  मानचित्र
 +

 *  eft  खुशावक्त  राय  :
 १,

 ट  से०  We  मेहदो  :

 क्या  प्रधान  मंत्रों  यह  बतानें  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  चोन  सरकार
 की  शोर  से  काहिरा  में  “चाइना  रिकंस्ट्रक्ट्स”
 नामक  पत्रिका  का  एक  विशेषांक  निकाला
 गया  है  जिसमें  भारत-चीन  सीमा  का  मानचित्र
 दिया  हुआ  है;

 (@)  क्या  यह  सच  है  कि  इस  मानचित्र
 में  भारतीय  सीमा  पर  ग्यारह  ऐसे  स्थान  दिखाये
 गये  हैं  जिनके  बारे  में  यह  कहा  गया  है  कि
 भारत  ने  इन  पर  आक्रमण  करके  इन  पर  कब्जा
 कर  लिया  है;

 (ग)  क्‍या  यह  भी  सच  है  कि  मानचित्र
 में  चार  अन्य  स्थान  दिखाकर  उनके  बारे  में
 यह  कहा  गया  है  कि  वहां  भारतीय  सेना  दाखिल

 हुई  थी;  और

 (घ)  इस  विषय  में  क्‍या  कार्यवाही  को
 गई  है  ?

 वेदेशिक-कार्य  उपसंत्री  (थमती  लक्ष्मी
 मेनन) :  (क)  से  (ग).  जीहां।

 (घ)  भारत  सरकार  ने,  अन्य  सरकारों
 के  सामने  भारत-चीन  सीमा  समस्या  के  बारे
 में  अपनी  स्थिति  स्पष्ट  कर  दी  है  और  सूचना
 सेवाशों  के  जरिये  भी,  ताकि  चीनी  प्रचार  के
 कारण  यदि  कोई  ्रांति  ददा  हुई  हो  तो
 उसका  निराकरण  हो  जाये  t

 fa)  to  (९).  Yes,  Sir.

 (d)  Government  of  India  have  made
 their  position  clear  regarding  India-
 China  border  problem  to  other  Gov-
 ermments  as  well  as  through  the  in-
 formation  Services  with  a  view  to  cor-
 rect  any  erroneous  impression  created
 by  Chinese  publicity.]
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 sit  खुशवक्त  राथ  :  क्‍या  में  जान  सकता
 हूं  कि  चाइना  रिकस्ट्रक्ट्स  नाम  की  कोई
 पुस्तक  काहिरा  में  छापी  गयी  है  ?
 Shrimati  Lakshmi  Menon:  Yes,  Sir;

 I  have  said  in  reply  to  the  first  part
 of  the  question  that  it  was  published
 by  the  Chinese  Government  and  dis-
 tributed  not  only  in  Cairo,  but  also
 in  New  Delhi.

 Shri  s.  A.  Mehdi:  May  I  know  whe-
 ther  it  was  widely  circulated  in
 Kalimpong  and  what  steps  have  Gov-
 ernment  taken  in  that  regard?

 Shrimati  Lakshmi  Menon:  Under
 the  rules,  anything  which  is  prejudi-
 cial  to  our  border  question  can  be
 banned  and  if  it  comes  to  the  notice  of
 the  police,  it  can  be  confiscated?

 Mr.  Speaker:
 whether  it  is  widely  circulated
 Kalimpong.

 Shrimati  Lakshmi  Menon:  I  do  not
 know  whether  it  was  widely  circulated
 in  Kalimpong.

 Shri  S,  A.  Mehdi:  Has  there  been
 any  arrest  in  this  connection?

 Shrimati  Lakshmi  Menon:  I
 notice.

 Shri  Braj  Raj  Singh:  May  I  know
 whether  the  Government  of  India
 have  made  attempts  to  circulate  the
 atlas  published  by  the  External
 Affairs  Ministry  in  foreign  countries,
 so  that  the  propaganda  of  the  Chinese
 Government  might  be  counteracted?

 Shrimati  Lakshmi  Menon:  Every
 step  has  been  taken  to  counter  the
 Chine:e  propaganda.  Also,  the  allas
 recently  published  by  the  Govern-
 ment  is  being  given  to  the  Govern-
 ments  to  which  our  representatives  are
 accredited,

 He  wants  to  know
 in

 want

 Shri  Hem  Barua:  Except  issuing
 that  concise  brochure  for  foreign  con-
 sumption  presenting  our  case  with
 China,  what  other  special  steps  have
 Government  so  far  taken  to  counter-
 act  the  Chinese  propaganda  and
 present  the  Indian  case  not  only
 amongst  the  people  of  the  forelgn
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 countries,  but  also  amongst  the  Gov-
 ernments?

 Mr.  Speaker:  Gencral  propaganda
 does  not  arise  out  of  this.

 Shri  Hem  Barua:  The  Deputy  Min-
 ister  said  that  they  have  taken  all
 Measures.  But  as  far  as  I  know,  they
 have  only  issued  a  concise  brochure.
 Except  that,  I  want  to  know’  what
 other  steps  they  have  taken  to  coun-
 teract  the  Chinese  propaganda.

 Shrimati  Lakshmi  Menon:  Our  re-
 presentatives  in  the  various  missions
 have  tried  to  counteract  the  pfopa-
 ganda  whenever  it  comes  to  their
 notice,  besides  distributing  the  liter-
 ature  that  the  Government  of  India
 have  put  out  like  the  White  Papers,
 the  brochure  to  which  the  hon.  Mem-
 ber  referred,  the  atlas,  etc.

 Shri  Tyagi:  Does  the  External
 Affairs  Ministry  appreciate  that
 foreign  cquntries  apart,  even  Indians
 are  not  well  acquainted  with  our
 case  and  there  has  been  no_  proper
 propaganda  in  India?

 Shrimati  Lakshmi  Menon:  Our
 Publications  Division  puts  out  material
 and  it  is  open  to  anybody  to  buy  it
 in  the  market,  read  it  and  also  tell  it
 to  other  people.

 Mr.  Speaker:  The  Minister  in  charge
 of  Publications  should  be  here  to  find
 out  what  exactly  the  hon.  Members
 want  during  the  Question  Hour.  He
 should  be  here  to  find  out  what  are
 the  reactions  and  find  out  methods  for
 proper  publicity.  But  he  is  the  one
 Minister  of  all  the  Ministers  who  is
 rarely  present.  (Interruptions).  How
 can  he  understand?  Does  he  go
 through  al!  the  reports  to  find  out
 what  the  current  here  is?  It  is  strange
 that  neither  he  nor  his  assistant  is
 here.

 The  Parliamentary  Secretary  to  the
 Minister  of  Information  and  Broad-
 casting  (Shri  A.  0.  Joshi):  I  am  here.
 Sir.

 Shri  Dinesh  Singh:  His  Parliamen-
 tary  Secretary  is  here:  he  may  be  able
 to  tell  us  what  has  been  done.
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 Mr.  Speaker:  I  am  afraid  our  coun-

 try  suffers  for  want  of  more  and  more
 publicity.

 Shri  Hem  Barua:  Most  of  our  offi-
 cers  in  NEFA  have  doubts  about  the
 McMahon  Line.  I  have  met  several
 of  them.

 Shri  Tyagi:  They  have  promised
 the  circulation  of  a  map  to  Members
 of  Parliament  at  least.

 Shrimati  Lakshmi  Menon:  The  atlas
 is  a  priced  publication  and  it  is  avail-
 able  for  Rs,  15.

 Mr,  Speaker:  About  7  or  8  copies  are
 placed  in  the  library.

 Shri  Tyagi:  I  want  a  cheaper  map
 to  be  supplied  to  Members  and  also  to
 be  put  out  on  sale  to  the  people,  so
 that  they  may  buy  it  at  a  cheaper
 price  and  study  it.

 Shrimati  Lakshmi  Menon;  That  is  a
 suggestion  for  action.

 Shri  Radha  Raman:  The  hon.  Deputy
 Minister  just  now  stated  that  all  such
 literature  including  maps  which  arc
 prejudicial  to  India’s  interests  have
 been  banned.  As  a  result  of  —  the
 banning,  may  I  know  how’  many
 maps  or  books  have  been  prescribed and  taken  possession  of  by  the  Gov-
 ernment  of  India?

 Shrimati  Lakshmi  Menon:  I_  want
 notice  for  answering  that  question.

 Textile  Mills  in  Rajasthan
 #492,  Shri  Rameshwar  Tantia:  Will

 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  eleven
 textile  mills  in  Rajasthan  are  lying
 idle;  and

 (b)  if  so,  the  reasons  therefor?
 The  Minister  of  0  ree  (Shri

 Kanungo):  (a)  Two  textile  mills  —  in
 Rajasthan  have  closed  recently.  The
 other  mills  are  reported  to  be  work-
 ing  normally.

 Three  mills  which  are  very’  old
 and  have  remained  closed  for  a  long
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 time  are  being  scrapped  and  new
 units  in  place  of  the  capacity  of  these
 old  mills,  to  be  scrapped,  are  being
 considered  for  licensing.

 (b)  The  closures  were  for  reasons
 such  as  labour-trouble,  uneconomic
 working  and  acute  financial  difficult-
 ies,

 Shri  Rameshwar  Tantia:  What  will
 be  the  expected  rise  in  the  wages  and
 D.A.  in  the  Rajasthan  mills  according
 to  the  wage  board's  recommendation?
 Are  Government  aware  that  this
 extra  burden  on  these  mills  will  cause
 more  closure?

 Shri  Kanungo:  I  am  not  aware  of
 the  recommendations  of  the  wage
 board,

 Shri  Rameshwar  Tantia:  May  I
 know  whether  Government  —  will
 examine  the  new  recommendations  on
 the  basis  of  the  capacity  of  each  unit
 to  bear  the  extra  burden  and  if  some
 units  cannot  bear  it,  may  I  know
 whether  any  concession  will  be  given
 to  them?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 The  hon.  Member  might  wait  for  a
 day  or  two,  when  I  hope  the  hon.
 Labour  Minister  will  be  able  to  place
 the  Government's  resolution  on  the
 Table  of  the  House.

 Shri  5.  M.  Banerjee:  May  I  know
 whether  some  of  these  mills  are
 suffering  because  of  mismanagement
 and  if  so,  whether  any  enquiry  has
 been  instituted  against  those  mills.

 Shri  Kanungo:  The  locational
 factor  is  very  important  in  Rajasthan.
 There  are  also  acute  financial  diffi-
 culties.

 Mr.  Speaker:  He  is  asking  about
 mismanagement.

 Shri  Kanungo:  So  far  as  those  units
 are  concerned,  they  have  not  shown
 any  wrongful  management

 Shri  Damani:  The  question  about
 these  mills  has  come  before  the
 House  very  often.  May  I  know,  out
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 of  tnese  mills,  how  many  are  not  in
 a  position  to  be  restarted  and  by  what
 time  Government  will  take  #  final
 decision  to  withdraw  their  licences?

 Shri  Kanungo:  I  have  already  said
 that  three  mills  are  to  be  scrapped
 and  Government  are  considering  the
 question  of  issuing  further  licences
 for  new  mills  so  far  as  Rajasthan  is
 concerned.

 Shri  Damani:  Why  not  for  the
 whole  of  the  country?

 Shri  Kanungo:  This  question  is
 concerned  only  with  Rajasthan,

 श्री  रामसिह  भाई  वर्मा  :  क्‍या  यह  बात
 सही  है  कि  राजस्थान  की  टैक्सटाइल  मिलों  में
 बम्बई,  मध्य  प्रदेश  और  उत्तर  प्रदेश  से  वेजज
 बहुत  कम  हैं,  झौर  वहां  की  मिलों  को  चालू
 करने  के  सम्बन्ध  में  राजस्थान  गवर्नमेंट  ने  दो
 वक्‍त  एन्क्वायरी  कमेंटीज  बिठायीं  थीं,  उनकी
 सिफारिशों  पर  भी  मेनेजमेंट  ने  प्रंमल  नहीं
 किया  है  ?

 श्री  कानूनगो  :  एक  कमेटी  बिठायी  थी
 उसकी  सिफारिशों  की  राजस्थान  गवर्नमेंट
 जांच  कर  रही  है  |  और  दूसरे  जो  वेजज़  और
 वर्कलोंड  के  बारे  में  माननीय  सदस्य  ने  प्रइन
 किया,  उसके  लिये  ध्रगर  झलग  सबैल  दिया
 जाये  तो  उसकी  जांच  की  जायेगी  ।

 शी  रामसिह  भाई  वर्मा  :  में  कहता  हूं
 कि  दो  कमेटियां  राजस्थान  सरकार  ने  बिठायी
 थीं,  जिनकी  सिफारिशें  राजस्थान  गवर्नमेंट
 के  पास  कभी  की  पहुंच  चुकी  हैं,  लेकिन  उन
 पर  मेनेजमेंट  ने  भ्रमल  नहीं  किया  है  ?

 श्री  लाल  बहादुर  शास्त्री  :  यह  जो  कमेटी
 बैठी  थी  उसने  राजस्थान  की  टैक्सटाइल  मिल्स
 के  बारें  में  सिफारिशं  की  हैं।  उस  कमेटी  ने
 कहीं  भी  यह  नहीं  कहा  है  कि भारतीय  सरकार,
 या  केन्द्रीय  सरकार  इन  मिलों  को  के
 बल्कि  उस  कमेटी  ने  भ्राम  तौर  पर  यह  क  हा
 कि  इनका  इन्तिजाम  अच्छा  नहीं  है  शौ
 उनको  पश्राथिक  कठिनाई  है।  इसलियें  राजस्थान
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 की  प्रदेशीय  सरकार  इस  सिलसिले  में  कुछ
 इंडस्ट्री  वालों  से  बातचीत  कर  रही  है  और
 मुमकिन  है  कि  वह  अपना  कोई  रास्ता
 निकाले  ।  अगर  भारतीय  सरकार  के  पास  वह
 किसी  सहायता  के  लिये  ब्रायेंगे  तो  हम  उनकी
 मदद  करेंगे  t

 Shri  K.  N.  Pandey:  Is  it  not  a  fact
 that  the  mills  which  are  «losed  have
 been  closed  down  due  to  mismanage-
 ment  and  not  due  to  giving  a  higher
 wage,  as  they  are  required  to  pay?

 Shri  L.  B,  Shastri:  The  mills  are
 old,  the  machinery  is  old  and  they  are
 not  economically  running.  It  is  also
 true  that  their  management  is  very
 unsatisfactory.

 Shri  Sonavane:  What  is  the  firm  de-
 cision  of  the  Government  to  see  that
 those  mills,  other  than  those  which
 are  to  be  scrapped,  are  running  effi-
 ciently,  as  that  will  solve  the  un-
 emp  oyment  problem  and  the  fall  in
 production  of  textile  goods.

 Mr.  Speaker:  That  is  a  general
 question  whereas  this  relates  to
 Rajasthan.

 Shri  Kanungo:  The  question  of  any
 establishment  closing,  or  reducing  a
 shift,  depending  upon  the  economic
 conditions  and  the  market  conditions.
 Therefore,  no  decision  can  be  taken
 for  all  time  to  come.  When  situations
 arise,  they  have  to  be  surveyed  and
 decisions  taken.

 Shri  Sonavane:  There  is  no  firm
 policy.

 Mr.  Speaker:  There  cannot  be  a
 single  policy  for  all  mills;  that  is  the
 answer  of  the  hon.  Minister,  and  there
 is  no  question  of  any  argument  about
 it.

 Shri  Harish  Chandra  Mathur:  May
 Il  know  whether  the  Rajasthan  Gov-
 ernment  have  been  consulted  regard-
 ing  the  implementation  of  the  re-
 ccommendations  of  the  Wage  Board
 in  Rajasthan  because  or  its  peculiar
 circumstances,  or  whether  the  Gov-
 ernment  has  taken  a  unilateral  de-
 cision  irrespective  of  the  local  con-
 ditions  prevailing  and  the  difficulties
 which  may  arise  out  of  it?
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 Shri  L.  B.  Shastri:  I  am  sorry,  I
 did  not  follow  fully  the  question.

 The  Minister  of  Labour  and  Em-
 ployment  and  Planning  (Shri  Nanda):
 The  persons  who  sat  on  the  board  on
 behalf  of  the  employers  in  this  in-
 dustry  were  there  in  a  representative
 capacity.  I  suppose  the  texfile  indus-
 try  in  Rajasthan  are  also  constituents
 of  that  Federation.  Therefore,  that
 was  one  way  in  which  they  could
 place  their  viewpoints.  In  _  addition
 the  Wage  Board  had  a  look  at  the
 industry  in  all  the  regions  in  the
 country,  apart  from  issuing  question-
 naire  and  receiving  information.

 Shri  Harish  Chandra  Mathur:  I
 want  to  know  whether  the  Rajasthan
 Government  has  given  any  view  or
 reaction  in  the  matter  and,  if  so
 whether  it  has  been  considered  or  is
 likely  to  be  considered.

 Shri  Nanda:  No.
 Shri  Rameshwar  Tantia:  The  hon.

 Minister  just  now  stated  that  one
 representative  of  the  Federation  was
 there,  and  so  the  Rajasthan  mills  are
 also  represented.  I  think  the  Rajas-
 than  mills  have  no  representation  in
 the  Federation.

 Shri  Nanda:  Apart  from  the  con-
 stituents  of  the  Federation,  in  a  meet-
 ing  later  on,  I  had  called  the  Te-
 presentatives  of  all  mill-owners’
 Associations  in  the  country.

 Displaced  Persons  in  W.  Bengal
 +

 f  Shri  Tridib  Kamar  Chaudhuri:
 Shri  S.  M.  Banerjee:
 Shri  C.  K,  Bhattacharya:
 Shri  P.  G.  Deb:
 Shri  Prabhat  Kar:
 Shrimati  Da  Palchoudhuri:

 °493.  <  Shri  Subiman  Ghose:
 Shri  D.  R.  Chavan:

 Shri  Muhammed  Elias:
 Shri  Aurobindo  Ghosal:
 Shri  B.  Das  Gupta:
 Dr.  Ram  Subhag  Singh:
 Shri  Hem  Barua:

 Will  the  Minister  of  Rebabilitation
 and  Minority  Affairs  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that
 following  a  Ministerial  level  con-
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 ference  held  between  him  and  the
 Minister  for  Rehabilitation  ord  Relief
 of  the  State  Government  of  West
 Bengal  on  the  4th  January,  1960,  the
 West  Bengal  Government  have  agreed to  issue  quit  notices  to  2,000  ad-
 ditional  displaced  agriculturist  famil-
 ies  now  residing  in  camps  in  that
 State  after  giving  them  the  _  alter-
 native  of  proceeding  to  Dardakaranya
 for  rehabilitation  or  leaving  the
 camps  by  accepting  six  months’  cash
 doles;

 (b)  the  total  number  of  displaced
 persons  in  camps  in  West  Bengal  to
 whom  such  quit  notices  were  already
 issued  before  this  Ministerial  level
 conference  and  whether  the  Govern-
 ment  of  West  Bengal  had  concurred
 with  the  policy  of  issuing  such  quit
 notices  or  had  opposed  this  policy:

 (c)  the  total  number  of  people  to
 whom  such  quit  notices  have  been
 served  till  now,  and  whether  Govern-
 ment  are  satisfied  that  the  Dandakar-
 anya  Development  Authority  are  in  a
 Position  to  receive  that  number  for
 rehabilitation  in  the  Dandakaranya
 area;  and

 (d)  what  would  be  the  position  of
 the  other  refugees  living  in  camps
 for  whom  Government  have  not  been
 able  to  make  any  arrangements  for
 rehabilitation?

 The  Deputy  Minister  of  Rehabili-
 tation  (Shri  P.  S,  Naskar):  (a)  Yes.
 At  the  meeting  held  on  4th  January,
 960  it  was  decided  that  2,000  ad-
 ditional  agriculturist’  families  resid-
 ing  in  camps  should  be  given  notice
 to  exercise  their  option  to  move  to
 Dandakaranya  within  60  days  or  leave
 the  camps  on  payment  of  six  months’
 doles.

 (b)  9,437  families.  The  notices  were
 issued  after  the  matter  had  been  dis-
 cussed  with  the  State  Government  who
 were  in  agreement  with  the  policy.

 (c)  About  11,400,  families.  All
 aspects  of  the  matter  are  taken  into
 consideration  before  notices  are  issu-
 ed.
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 (d)  It  is  intended  to  issue  notices

 to  all  the  families  living  in  camps
 according  to  a  phased  programme.

 Shri  Tridib  Kumar  Chaudhuri:
 In  view  of  the  fact  that  on  the  9th
 of  February,  on  the  very  first  day
 of  this  session,  the  hon.  Minister  in-
 formed  the  House  that  his  programme
 is  that  in  the  next  three  months  he
 would  be  able  to  move  three  thousand
 familics  so  that  they  may  be  settled
 before  the  monsoon  sets  in,  why  is  it
 that  notices  have  been  served  on  so
 many  people  though  they  are  certain
 that  they  would  not  be  able  to  receive
 such  a  large  number  of  families  in
 Dandakaranya?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  In  reply  to  the  quest.on
 we  have  said  that  all  aspects  of  the
 matter  were  taken  into  consideration
 before  taking  a  decision.

 Shri  Tridib  Kumar  Chaudhuri:  I
 could  not  hear  the  answer.

 Mr.  Speaker:  There  is  so  much  of
 noise  here.

 An  Hon.  Member:  There  is  a  cat  in
 the  Chamber.

 Shri  Tyagi:  lt  has  come  out  of  the
 bag.

 Dr.  Krishnaswami:  Who  has  let  it
 out  of  the  bag?

 Mr.  Speaker:  All  hon.  Members  will
 keep  silent  for  a  minute  so  that  we
 can  hear  the  reply.

 Shri  Mehr  Chand  Khanna:  What  I
 said  was  that  all  aspects  of  the  matter
 are  fully  taken  into  consideration;  that
 is  to  say,  the  capacity  in  Dandakaranya
 in  the  matter  of  accommodation  and
 employment  and  education  etc,  before
 a  notice  was  issued  to  a  family  resid-
 ing  in  a  camp  in  West  Bengal.

 Shri  Tridib  Kumar  Chaudhuri;  In
 view  of  the  categorical  statement  that
 his  programme  is  to  move  three
 thousand  families  in  the  next  three
 months,  that  is,  before  the  onset  of
 monsoon,  what  other  factors  came
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 into  the  picture  to  make  him  increase
 the  number?

 Shri  Mehr  Chand  Khanna:  If  we
 issue  notice  to  about  hundred  ftami-
 lies,  roughly  the  percentage  of  people
 who  are  willing  to  go  to  Dandakaranya
 ts  between  30  to  46  per  cent.,  because
 the  rest  have  found  gainful  employ-
 ment  in  and  around  Calcutta.

 Shri  Hem  Barua:  May  I  know  whe-
 ther  it  is  a  fact  that  the  displaced
 persons  so  far  transferred  to  Danda-
 karanya  from  West  Bengal  on  arrival
 at  Dandakaranya  found  to  their  dis-
 appointment  that  the  promises  made
 al  the  time  of  the  transfer  are  not
 redeemed  and  they  are  faced  with  the
 situation  of  no  land,  no  jobs,  no  home
 and  not  even  a  plough  to  cultivate
 the  land  with  and,  if  so,  what  steps
 havc:  Deen  taken  to  improve  the  con-
 ditions  there  before  a  pressure  is  hap-
 hazardly  made  on  the  displaced  per-
 sons  of  West  Bengal  to  move  to  Dan-
 dakaranya?

 Shri  Mehr  Chand  Khanna:  We  pro-
 vide  work,  we  provide  accommodation
 and  we  provide  medicai  and  other
 facilities.  The  only  unfortunate
 difference  between  the  questioner  and
 the  Minister  is  that  the  Minister  had
 been  there  and  the  questioner  has
 asked  questions  from  information
 ‘based  on  some  press  reports.

 Shri  Hem  Barua:  Does  that  make  a
 difference?  If  somebody  has  some  in-
 formation,  some  very  reliable  informa-
 tion,  he  is  not  to  be  condemned  merely
 because  he  has  not  been  there.

 Mr.  Speaker:  Order  order.  The
 hon.  Member  gives  arguments  here
 and  makes  suggestions  which,  accord-
 ing  to  the  Minister,  are  absolutely  in-
 correct.  He  only  suggests  that  who-
 ever  goes  there  would  have  a  differ-
 ent  tale  and  would  not  put  such  a
 question  as  this.  He  has  gone  there
 whereas  the  hon.  Member  has_  not
 xone  there.

 Sbri  Hem  Barua;  This  information
 comes  from  a  person  who  has  visited
 Dandakaranya  and  made  a  detailed
 study  of  the  problem.
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 Mr.  Speaker:  Answers  can  be  given in  hundred  ways.  The  hon.  Minis-

 ter  says  that  whoever  goes  there
 would  not  come  to  that  conclusion,
 and,  therefore,  what  the  hon.  Member
 suggests  is  wrong.  That  is  the
 answer.

 Shri  Hem  Barna:  He  is
 shelter  under  cover  of  that.

 Shrimati  Renu  Chmkravartty:  Is  it
 right  for  the  hon.  Minister  to  say?
 He  can  say  outright  that  it  is  incorrect
 and  give  a  straight  answer.  But  to
 say  that  unless  you  have  visited  that
 area  your  source  of  information  is
 completely  incorrect,  is  that  the  right
 way  of  saying?

 taking

 Mr.  Speaker:  T  shall  certainly  see
 to  it  that  both  sides  keep  to  the  right.
 (interruption).  What  I  mean  to  say
 is  this.  If  it  is  a  simple  question
 eliciting  a  simple  answer,  the  hon,
 Minister  would  not  go  out  of  the  way
 to  say  that  if  hon.  Members  had  gone
 there,  they  would  have  a  different  tale
 to  tell.  But  the  hon.  Member  started
 with  every  kind  of  an  inference  ins-
 tead  of  asking  a  straight  question  as
 to  whether  these  things  have  been
 provided  for  before.  (Interruption).
 This  is  not  right.  Therefore  if  insinu-
 ations  are  being  made  by  one  sfde,  I
 cannot  prevent  the  hon.  Minister  only
 and  thus  put  himself  in  the  bad  books
 of  the  country  at  large....(Interrup-
 tion):  No,  I  am  helpless  in  this  mat-
 ter.  If  hon,  Members  make  insinua-
 tions,  I  will  allow  the  hon.  Minister
 to  make  hundred  _insinuations....
 (Interruption)

 Shri  Hem  Barua:  May  |  make  a  sub-
 mission?

 Mr.  Speaker:  Let  us  keep  to  this
 point.  Hon.  Members  ought  not  to
 start  with  a  preamble  or  a  conclus  on
 or  make  suggestions  or  insinuations  i.
 their  questions.  Questions  sMould  be
 short,  restricted  to  a  single  point  and
 designed-  to  elieit  an  answer.  If  that
 rule  is  followed,  I  would  not  Mave  any
 trouble  like  this  and  would  not  have
 to  reconcile  between  the  hon.  Minis-
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 ter’s  answer  and  the  qucestioner's
 question,

 Shri  Hem  Barua:  May  |  make  a
 humble  submission?

 Shrimati  Renu  Chakravartty:  Would
 you  permit  those  who  have  been  to
 Dandakaranya  to  ask  questions  al-
 though  we  are  members  of  the  Esti-
 mates  Committee?

 Mr.  Speaker:  a  have  allowed  the
 hon.  Member  to  ask  questions  even
 though  she  has  not  seen  certain  parts
 of  the  country.......  (Interruption)

 Shri  Hem  Barua:  I  would  like  to  say
 that  with  all  the  grey  matter  that  I
 have  in  my  scalp,  I  fail  te  find  as  to
 where  there  Was  an  insinuation  in  my
 question.
 ‘Mr,  Speaker:  That  is  for  me  to
 decide.

 Shri  Sadhan  Gupta:  The  hon.  Minis-
 ter  has  not  answered  a-very  important
 part  wiz.  part  (c)  of  the  question,  as
 to  whether  Government  are  satisfied
 that  the  Dandakaranya  Development
 Authority  are  in  a  position  to  receive
 that  number  for  rehabilitation  in  the
 Dandakaranya  area.  What  is  the  pre-
 cise  answer  to  that?

 Shri  Mehr  Chand  Khanna.  |  under-
 take  to  provide  every  single  family
 that  I  take  to  Dandakaranya  with
 shelter,  medical  and  educational  facili-
 ties,  work  and  ultimate,  rehabilitation,

 Mr.  Speaker:  The  Question  Hour  is
 over.

 Shri  Raghunath  Singh:  There  is  one
 important  question.

 Shri  Prabhat  Kar:  There  is  another
 question  regarding  displaced  persons.

 Mr.  Speaker:  When  I-  came  io  the
 Yast  question,  I  found  that  this  ques-
 tion  about  D.Ps.  from  Bengal  is  also
 equally  important.  Therefore  I  am  not
 able  to  call  that  question.  The  ans-
 wer  to  that  question  will  be  there.  If
 hon.  Members  are.  not  satisfied  with
 the  -written  answer,  they  will  «give
 notige  of  another  question  or  -take  it
 up  some  other  time.
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 Shri  Prabhat  Kar:  They  ought  ‘to
 have  been  clubbed  together.

 Shri  T.  B,  Vittal  Rao:  With  regard  to
 your  suggestion  that  the  Question
 Hour  will  end  at  °55  and  five  minutes
 will  be  left  over  for  answering  a  que
 tion  which  any  hon.  Member  feels  is
 important,  may  I  submit  that  it  wll
 lead  to  some  complications.  Apart
 fram  going  into  the  merits  of  this
 suggestion  of  yours,  I  would  respect-
 fully  suggest  to  you  that  when  {here
 is  some  change  to  be  made  in  the
 rules  you  better  consult  the  leaders  of
 the  groups  and  then  come  and  put  it
 to  the  House.  If  you  suddenly  put  it
 before  the  House,  it  leads  to  all  sorts,
 of  complications.

 ‘Mr,  Speaker:  For  everything  we
 need  not  have  a  rule.  Everyday  an
 important  question  does  not  arise.  Ac-
 tually,  when  any  hon.  Member  brings
 some  important  question  to  my  notice,
 I  always  take  the  sense  of  the  House.
 If  Members  also  agree  then  I  allow  it.
 If  there  is  a  volume  of  opinion  agajnst
 it,  Ido  not  allow  it.  For  every  matter
 we  need  noi  go  into  the  rules.

 Shri  Ajit  Singh  Sarhadi:  Question
 No.  5]6°  may  be  allowed  to  be
 answered.

 Mr.  Speaker:  |  would  not  allow  it.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Fire  in  Mecca
 Shri  M.  B.  Thakore:
 Shri  Yajnik:

 Will  the  Prime  Minister  be  pleased
 to  state:

 a4,

 (a)  whether  it  is  a  fact  that  a  fire
 broke  out  in  Mecca  (Saudi  Arabia)  in
 1959;  and

 (b)  if  so,  the  loss  incurred  by  the
 Indian  pilgrims  and  the  assistance
 given  by  the  Indian  Embassy  there?

 The  Parliamentary  Secretary  to  ihe
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  Government
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 are  aware  that  a  fire  broke.  out,  in
 Mecca  in  I958.  There  is  no  report  af
 any  fire  in  Mecca  in  1959.
 *  (b)  About.  250  Indjan  pilgrims.  lost
 their  belongings  partially  or  wholly
 in  the  fire  in  1958  All  possible  assist-
 ance  including  financial  was  rendered
 by  our  Embassy

 South-West  Africa
 Shri  Shree  Narayan  Das:

 ०495,
 4

 Shri  Radha  Ramayi
 Shri  Raghunath  Singh

 |  Sbri  P.  K.
 Will  the  Prime  Minister  be  pleased

 to  state:
 (a)  whether  Government  are  aware

 of  the  serious  disturbances  and  casutal-
 ties  having  taken  place  in  the  mandat-
 eq  Territory  of  South-West.  Africa  by
 the  forced..  wholesale’  deportation  of
 Africans  to  special  reserves,  the  action
 being  contrary  to  the  U:N.  Charter
 and  Universal.  Declaration  of  Human
 Rights

 -(b)  if  sq,  whether  Government  have
 done  anything  in  this,  .regarfi  through
 the  agency..of  the  Trusteeship  council
 or  through  the  agency  of-any  other
 U.N.  Organisation;  and

 (c)  if  so,  the  precise  nature  of  steps
 taken?

 The  Deputy  Minister  of  .  External
 Affairs  (Shrimati  Lakshmi  Menon):
 (a)  We  have  seen  press  reports  to  this
 effect

 (b)  and  (c).  When  the  matter  was
 brought  before  the  Fourth  Committee
 of  the  General  Assembly,  the  repre-
 sentative  of  India  supported  the  =  re-
 quest  of  the  petitioners  that  they
 should  be  heard.  and  expressed  the
 hope  that  the  appeals  made  by  the
 petitioners  would  be  communicated  to
 the  Sécretary-General.
 Financial  Assistance  to  Small  Scale

 Industries
 *496.  Shri  Harish  Chandra  Mathur

 Will  the  Minister,  of.  Commerce  and
 Iedustry  be  pleased  to  state

 ia)  whether  Governmént  «ot  India
 have  taken  any  decision  to  give  finan-

 cet  ny
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 cial  “assistance  in  the  form  of.  Equity
 Capital  to  Smal!  Scale  Industrialists;
 and

 “(b)  if  sot  what  is  the  nature  of  the
 scheme  finalised  in  this  connection?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah)::(a)  and  (b}.  The
 recommendationg  ‘of.  the  Sub-Commit-
 tee  of  the  Small  Scale  Industries  Board
 on  this  matter  are’  awaited.

 श्ीनियों  द्वारा  सुरंगें  बिलछाना

 rey.  श्री  वाजपेयी  :  क्‍या  प्रात  संत्री
 यह  बताने  की  कृपा  करेंगे  कि  :.

 (क)  क्‍या  सरकार  का  ध्यान  पत्रों  में
 प्रकाशित  इन  समाचारों  की  झोर  गया  है  कि
 क्षीनी  सेना  की  टुकड़ियों  ने  भारतीय  सीमा  के
 दूसरी  बोर,  विशेषत:  भ्ल्मोड़ा  और  गढ़वाल
 जिलों  से  मिलने  वाली  सीमा  के  समीप  सुरंगें
 बिछा  दी  हैं;  प्रौर

 (Ft  )  यदि  हां,  तो  इस  विषय  में  तथ्य
 क्या  हैं  ?

 -  बेदेशिक-कार्म  उपमसंत्री  (श्रीमती  लक्ष्मो
 सेनस)  (क)  शौर  (ख).  हमारी  सूचना
 के  प्रनुसार,  उस  इलांके  में  कोई  सुरंगे  नहीं
 बिछाई  गई  हैं

 ;  Public  Display  ef  Lord  Curzon's
 Collections

 “498.  Shri  Cc  K.  Bhattacharya:  Will
 the  Prime  Minister  be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  a  public  display  at  Keddle-
 stone  Hall,  England,  of  collections
 taken  from  India  by  Lord  Curzon;  and

 (b)  whether  an  effort  will  be  made
 {o  find  out  whether  any  of  these  col-
 Tections  could  be  brought  back  to
 India?

 The  Parliamentary  Secretary  io  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  The  items  dis-
 played  at  Kedleston  Hall  include  a  few
 items  of  Indian  origin  purchased  by
 or  presented,  to  Lord,  Curzon

 4b).-The  collection  is.  private  pro-
 perty  and  the  return  of  the  items  of
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 Indian  origin  cannot  be  asked  for  as
 a  matter  of  right,  As  to  whether  any
 of  the  articles  should  be  purchased  by
 the  Government  of  India  and  the
 owner  approached  for  the  purpose,  no
 decision  can  be  taken  till  the  collec-
 tion  has  been  examined.

 Aluminium  Factory  at  Kothapur
 (Bombay)

 499.  Shri  Pangarkar:  Will  the
 Minister  of  C  ce  and  Industry
 be  pleased  to  state:

 (a)  whether  the  scheme  to  erect  an
 aluminium  factory  at  Kolhapur
 (Bombay)  has  been  finalise®;.  856

 (bd)  if  so,  when  it  is  expeeted  to
 materialise?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b).  The
 Government  of  India  have  approved
 the  setting  up  of  an  aluminium  smel-
 ter  with  an  annual  capacity  of  20,000
 tons  in  the  immediate  victnity  of  the
 Koyna  Power  House  in  Bombay  State.
 A  licence  under  the  Industries  (Deve-
 lopment  and  Regulation)  Act,  ‘1951  for
 the  purpose  is  under  issue.  The
 project  is  likely  to  commence  produc-
 tion  during  the  Third  Plan.

 Coeonut  Fibre  Mili  in  Orissa
 500,  Shri  Chintamoni  Panigrahi:

 Will  tae  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  the  Government  of
 India  have  received  a  scheme  from  the
 Orissa  Government  for  installation  of
 a  coconut  fibre  mill  in  Orissa;  and

 (b)  whether  the  Government  of
 India  have  approved  fhe  scheme?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b).  Yes,
 Sir.  Technical  approval  has  been
 given  for  the  scheme.

 High  Tension  Insulator  Factory,
 Ranchi

 Shri  Nagi  Roddy:
 Shri  Vasudevan  Nair:

 Will  the  Minister  of  Commerce  and
 Iadustry  be  pleased  to  refer  to  the
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 reply  given  to  Unstarred  Question
 No.  2438  on  the  9th  September,  959
 and  state:

 (a)  the  total  amount  of  foreign
 exchange  needed  for  the  complete
 piant  and  equipment  for  a  high  ten-
 sion  insulator  factory  to  be  set  up  near
 Ranchi;

 (b)  whether  any  deferred  payment
 agreement  has  been  arrived  at;  and

 (c)  if  so,  what  are  the  financial
 terms  of  the  agreement?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  Rs.  -17,04,092,  in-
 cluding  the  cost  of  the  detailed  Pro-
 ject  Reports  (Rs,  °5  lakhs).

 (a)  Yes,  Sir.
 (c)  The  following  terms  of  payment

 towards  machinery  and  Plant  etc.
 have  been.  agreed  to  with  M/s.  Skodas:

 (i)  20  per  cent.  of  the  purchase
 price  on  signing  the  Agree-
 ment;

 (ii)“a  further  30  per  cent,  against
 each  partial  shipment  on  pre-
 sentation  of  shipping  docu-
 ments;  and

 (iii)  the  balance  in  3  instalments
 before  the  end  of  June,  ‘1960,
 December,  960  and  on  com-
 pletion  of  despatch.

 Indian  Scientists  Abroad

 ¢  Shrimati  Renu  Chakravartty:
 Shri  Raghunath  Singh:

 |  Shri  Ramakrishna  Reddy:
 502  J  Shri  Shree  Narayan  Das:

 “)  Shri  Radha  Raman:
 |  Shri  Kodiyan:

 Shri  M.  8.  Thakore:
 |  Shri  Hem  Barna:
 Shri  Ajit  Singh  Sarhadi:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  he  has  recently  made
 any  public  appeal  to  the  Indian
 scientista  and  technicians  now  resid-
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 ing  in  foreign  countries  to  return  to
 India;  and

 (b)  if  so,  the  steps  taken  by  Govern-
 ment  in  this  regard?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 (a)  The  Prime  Minister  did  not  make
 any  particular  public  appeal,  but  he
 did  refer  to  this  matter  in  the  course
 of  a  speech  he  delivered  at  a  meeting
 of  the  Association  of  Scientific
 Workers  of  India  in  Bombay  on  Janu-
 ary  4,  1960.

 (b)  Government  have  been  taking
 special  steps  to  get  full  particulars  of
 Indian  Scientists  abroad  through  our
 Embassies  and  other  sources.  <A
 National  Register  of  scientific  and
 technical  personnel  is  maintained  by
 the  Council  of  Scientific  and  Industrial
 Research.  This  Register  contains  a
 Special  Section  for  Indian  _  scientists
 abroad,  Out  of  3,500  scientific  and
 technical  registrants  in  this  Special
 Section  of  the  National  Register,  over
 00  have  reported  their  refurn  to
 India.

 Information  about  scientists  abroad
 is  circulated  to  various  Departments
 of  the  Central  Government  and  to
 State  Governments,  as  well  as  to  other
 employing  agencies  in  the  country.
 Further,  a  Pool  of  Scientists  has  been
 created,  and  the  persons  enrolled  in
 its  “Abroad  Section”  are  considered
 for  employment  even  without  their
 applying  for  the  posts.

 The  Union  Public  Service  Commis-
 sion  and  the  C.S.LR.  have  somewhat
 relaxed  their  rules  in  regard  to  the
 employment  of  persons  in  this  Special
 Section.

 Andhra  Paper  Mills  at  Rajahmundry

 #503.  J  Shri  Madhusudan  Rao:
 me  Shri  Ram  Krishan  Gupta:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No.  535  on  the  2nd  December,  959
 and  state  the  progress  of  negotiations

 between  the  Andhra  Pradesh  Govern-
 ment  and  French  and/or  Japanese
 suppliers  for  supplying  machines  fot
 Andhra  Paper  Mills  at  Rajahmundry?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  The  Andhra  Pra-
 desh  Government  have  finalised  their
 negotiations  with  the  Japanese  sup-
 pliers  for  supply  of  machinery  for
 the  Andhra  Paper  Mills  at  Rajah-
 mundry.
 Anand  Bazar  Patrika  Ltd.,  Calcutta

 *504.  Shri  Muhammed  Elias:  Will
 the  Minister  of  Labour  and  Employ-
 ment  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  representation  asking  for
 enquiry  into  the  charges  of  improper
 use  of  Provident  Fund  by  the  Anand
 Bazar  Patrika  Ltd,,  Calcutta;

 (b)  if  so,  whether  Government  have
 looked  into  the  matter;  and

 (c)  the  steps  taken  to  recover  the
 funds  improperly  used  by  the  Com-
 pany?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  Yes.

 (b)  Yes.
 (c)  The  Company  is  paying  the

 arrears  of  provident  fund  dues  in
 monthly  instalments.

 Antibiotics  Plant  at  Chandigarh
 (  Dr.  Ram  Subhag  Singh:

 J  Shri  S.  A.  Mehdi:
 )  Shri  Arjun  Singh  Bhadauria:
 Dr.  Gangadhara  Siva:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 *505

 (a)  whether  an  American  firm,  M/s.
 Pfizer  Corporation,  has  put  forward
 any  proposals  to  sct  up  antibiotics
 plant  at  Chandigarh;  and

 (b)  if  so,  whether  the  offer  has  been
 accepted?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b).  Yes,
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 Sir;  the  proposal  which  was  submitted
 by  Messrs.  Dumex  (Private)  Ltd.,  in
 which  the  Pfizer  Corporation  have  a
 major  share-holding,  is  for  the  manu-
 facture  of  tetracyclines.  The  proposal
 has  been  approved  and  a  licence
 granted  to  the  party.

 of  Hindustan  Machine  Tools
 (Private)  Ltd.

 Expansi

 Shri  P.  K.  Deo:
 Shrimati  Parvathi  Krishnan:
 Shri  S.  M.  Banerjee:
 Shri  Dasaratha  Deb:

 "506.

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  Government  have  sanc-
 tioned  the  proposal  to  double  the
 Hindustan  Machine  Tools  Factory  at
 Bangalore;  and

 (b)  if  so,  whether  the  company  has
 paid  back  the  loan  in  full  to  Govern-
 ment?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  The  Govern-
 ment  of  India  have  approved  in  princi-
 ple  the  doubling  of  the  capacity  of  the
 Hindustan  Machine  Tools  Ltd,  Banga-
 Jore  during  the  course  of  the  Third
 Five  Year  Plan.

 (b)  As  the  Company’s  production
 programmes  are  expanding,  additional
 investment  in  fixed  assets  (buildings.
 plant  and  machinery  etc.)  naturally
 has  to  be  increased.  Therefore,  Gov-
 ernment  have  converted  a  part  of  the
 Joans  to  equity  share  capital  to  the
 extent  of  Rs.  93.78  lakhs,  having  a
 balance  of  outstanding  loans  to
 Rs.  69.38  lakhs  only.

 Handloom  Industry

 *507,  Shri  K.  S,  Ramaswamy:  Will
 the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  any  State  Government
 {s  incurring  expenditure  for  the  deve-
 lopment  of  handloom  industry  over
 and  above  the  allotment  made  from
 the  cess  fund;
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 (b)  whether  any  State  Government

 has  asked  for  contribution  from  the
 Centre  for  such  expenditure;  and

 (c)  the  extent  of  help  given,  if  any?
 The  Minister  of  Commerce  (Shri

 Kanungo):  (a)  Yes,  Sir.

 (b)  The  Madras  Government  had
 asked  for  an  amount  of  Rs.  7  lakhs,
 in  addition  to  the  amount  allotted
 from  the  Cess  Fund,  during  1959-60.

 (c)  The  State  Government  has  been
 informed  that  it  is  regretted  that  this
 cannot  be  agreed  to,  as  the  proposal
 will  involve  a  departure  from  the
 pattern  of  assistance.

 Fair  Prices  of  Paper

 708,  J  Shri  Halder:
 “""C  Shri  Ram  Garib:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  fact  that  since  the  publication
 of  the  Union  Government’s  notifica-
 tion  that  the  fair  prices  fixed  by  it
 for  paper  would  apply  to  all  stocks  in
 the  markets  whether  purchased  before
 or  after  January,  960  there  is  scar-
 city  of  paper;  and

 (b)  if  so,  the  steps  taken  in  the
 matter?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b).  The
 production  is  continuously  increasing
 and  State  Trading  Corporation  has
 been  authorised  to  import  25,000  tons
 of  paper  and  more,  if  necessary.
 These  measures  are  expected  to  easc
 the  situation.  Already  the  improve-
 ments  in  the  position  are  being
 noticed.

 Paper  Mill  in  Jammu  and  Kashmir
 State

 *509,  Shri  Inder  J.  Malhotra:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  refer  to  reply  given
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 to  Unstarred  Question  No.  699  on
 the  l8th  December,  959  and  state:

 (a)  whether  the  report  of  the  F.A.O.
 expert  regarding  the  Paper  Mills  in
 Jammu  and  Kashmir  State  has  since
 been  received  by  Government:

 (b)  if  so,  the  main  recommenda-
 tions;

 (c)  decision  taken  by  Government
 thereon;  and

 (d)  whether  the  views  of  the  State
 Government  have  also  been  sought
 on  the  report  of  the  F.A.O.  expert?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  The  —  final
 report  of  the  F.A.O.  expert  is
 awaited.

 (9)  to  (ad).  Do  not  arise.

 Tea  Replanting
 7510.  Shri  P.  C.  Borooah:

 Minister  of  C
 be  please  to  state:

 Will  the
 ce  and  I  ry

 (a)  whether  the  Central  Govern-
 ment  have  approved  a  scheme  of  the
 Assam  Government  for  tea  replant-
 ing  involving  a  levy  of  two-pice  cess
 per  Ib.  on  tea  produced  by  well  ma-
 naged  gardens;

 (b)  if  so,  the  details  of  the  scheme:
 (c)  the  date  by  which  the  scheme

 is  likely  to  be  put  into  effect;
 (d)  how  far  the  scheme  is  in  ac-

 cordance  with  the  recommendations
 made  by  the  Plantations  Inquiry
 Commission  in  this  regard;  and

 (e)  the  reasons  for  making  varia-
 tions,  if  any?

 The  Minister  of  Commerce  (Shri
 Kanongo):  (a)  to  (e),  No  such  scheme
 was  reveived  from  the  Assam  Govern-
 ment  but  there  was  a  suggestion  some-
 time  back  from  the  Industries  and
 Labour  Minister  that  the  Government
 of  India  may  consider  the  possibility
 of  introducing  a  scheme  of  subsidised
 replantation.  The  Plantation  Inquiry
 Commission  had  only  recommended
 the  building  up  of  a  Tea  Replanting
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 Fund  out  of  the  contributions  of,  the
 industry  only.  A  Working  Group  on
 Tea  for  the  Third  Five  Year  Plan
 appointed  by  Government  is  consider-
 ing  the  question  of  replantation  in  all
 its  aspects.

 Damua  Colliery  Accident
 *“5ll.  Shri  T.  B.  Vittal  Rao:  Will

 the  Minister  of  Labour  and  Employ-
 ment  be  pleased  to  state:

 (a)  the  reasons  for  not  appointing
 a  Court  of  Inquiry  to  investigate
 into  the  causes  of  accident  in  the
 Damua  Colliery,  Madhya  Pradesh,  on
 the  5th  January,  960  whercin  46
 miners  were  drowned;

 (b)  whether  there  is  any  proposal
 to  prohibit  the  use  of  mug  lamps  in
 the  coal  mines  immediately  and  re-
 place  them  by  hurricane  lamps;  and

 (c)  if  so,  when  is  it  likely  to  be
 put  into  effect?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  The  cause  of
 accident  is  quite  clear  and  nothing
 new  or  useful  is  likely  to  be  revealed.

 (b)  and  (c),  The  Chief  Inspector
 has  issued  a  circular  to  all  mine
 managements  requiring  the  withdra-
 wal  of  mug  lamps  and  other’  open
 lamps  at  an  early  date  and  prohibit-
 ing  their  use  below  ground  after  the
 30th  April,  ‘1960.

 Kapila  Textile  Mill,  Najangud
 "512,  Shri  Siddiah:  Will  the  Minis-

 ter  of  C  ce  and  Ind  y  be
 pleased  to  state:

 (a)  whether  any  steps  have  been
 taken  by  the  Central  Government  or
 the  State  Government  to  get  the
 Kapila  Textile  Mills,  Najangua  in
 Mysore  State  opened;  and

 (b)  the  results  achieved  so  far?
 The  Minister  of  Commerce  (Shri

 Kanungo);  (a)  and  (b).  The  Mill  is
 in  liquidation.  All  possible  efforts
 are  being  made  by  the  Government
 of  Mysore  to  get  the  Mill  re-opened,
 but  no  success  has  been  achieved  so
 far.
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 Hunger  Strike  in  Bagjola  Camp
 "513.  Shri  Bimal  Ghose:  Will  the

 Minister  of  Rehabilitation  and  Mino-
 rity  Affairs  be  pleased  to  state:

 (a)  whether  a  number  of  refugees
 have  gone  on  hunger-strike  in
 Bagjola  camp  near  Calcutta;

 (b)  if  so,  the  reasons  therefor;
 (c)  whether  refugees  were

 nally  taken  to  Bagjola  for
 ment  there;

 origi-
 resettle-

 (d)  whether  they  are  going  to  be
 settled  in  Bagjola;  and

 (९)  if  not,  the  reasons  therefor?
 The  Minister  of  Rehabilitation  and

 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  to  (e).  The  West
 Bengal  Government  have  reported
 that  I4  inmates  of  the  Bagjola  camp
 went  on  hunger-strike  on  4th  and
 Sth  February,  I960,  which  was  given
 up  by  them  on  the  Ilth  February,
 ‘1960.  The  reasons  for  starting  the
 hunger-strike  were  the  demands  of
 these  persons  for  the  release  of  one
 Shri  J.  N.  Mondal  who  had  been  ar-
 rested  and  detained  by  the  State
 Government,  and  restoration  of  doles
 stopped  by  Government  either  to
 those  who  had  been  found  ineligible
 or  those  who  had  refused  the  offer
 of  rehabilitation  made  by  Govern-
 ment.

 The  displaced  persons  were  taken
 to  Bagjola  camp  with  a  view  to
 rehabilitate  them  in  the  vicinity
 for  which  purpose  the  State  Govern-
 ment  had  formulated  a  scheme  for
 acquiring  the  necessary  land.  After
 the  acquisition  proceedings  were
 started,  there  was  considerable  local
 agitation  against  settlement  of  dis-
 placed  persons  in  the  area  on  the
 ground  that  the  said  land  should  be’
 given  to  the  local  cultivators.  Taking
 all  factors  into  consideration,  the
 State  Government  did  not  proceed
 with  the  original  scheme.  It  is  pro-
 posed  to  rehabilitate  the  inmates  of
 Bagjola  camp  under  some  other  re-
 habilitation  schemes  like  other  camp
 families.
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 Sedium  Sulphate

 *5i4.  Shri  Damani:  Will  the  Minis-
 ter  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 pilot  plant  for  the  recovery  of  sodium
 sulphate  from  the  brine  of  saline
 lakes  is  proposed  to  be  established  in
 the  public  sector  in  Rajasthan;

 (b)  if  so,  the  details  thereof;  and

 (c)  the  foreign  exchange  that  will
 be  released  every  year  during  the
 installation  of  the  Plant  by  the
 Centre?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b).  The
 Hindustan  Salt  Co,  Ltd.  has  under
 consideration  a  scheme  for  putting
 up  a  plant  for  the  washing  of  1,000,
 tons  of  salt  every  day  and  recovery
 of  10,000,  tons  of  sodium  sulphate  from
 the  salt  washings  and  also  from  the
 bitterns  at  Sambhar  Lake  in  Rajas-
 than.  The  Rajasthan  Government
 hag  also  decided  to  instal  a  sodium
 sulphate  recovery  plant  at  Didwana
 estimated  to  cost  Rs,  26  lakhs  with
 a  production  capacity  of  5,000  tans
 per  annum.

 .  7
 (c)  The  details  of  the  cost  of  the

 scheme  at  Sambhar  and  its  foreign
 exchange  component  are  not  yet
 available.  The  foreign  exchange
 c  t  of  the  sch  at  Didwana
 is  Rs.  9.90  lakhs,  out  of  which  a  re-
 lease  order  for  Rs.  9.80  lakhs  has
 been  issued,

 Indians  in  Burma
 515,  Shri  N.  हें,  Muniswamy:  Will

 the  Prime  Minister  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  In-
 dians  residing  in  Burma  are  victims
 of  raids,  arrests  and  harassments:

 (tb)  if  so,  what  steps  have  been
 taken  in  the  matter;

 (c)  how  far  the  immigration  agree-
 ments  now  existing  between  the  In-
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 dian  and  Burmese  Governments  are
 affecting  the  Indians  adversely;  and

 (d)  how  many  Indians  are  in  jails
 in  Burma  as  a  result  of  non-payment
 of  heavy  fee  for  registration  as  for-
 eigners  and  for  ita  renewal  each
 year?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 (a)  Due  to  intensified  enforcement
 of  the  Burmese  laws  relating  to  im-
 migration,  the  registration  of  foreig-
 ners  and  foreign  exchange,  there
 have  been  a  considerable  number  of
 arrests  of  Indian  nationals.  4]  are
 in  jail  pending  deportation  for  non
 possession  or  non-renewal  of  For-
 eigners  Registration  Certificates  and
 ll]  as  illegal  immigrants.  These  ar-
 rests  have  however  taken  place  in
 enforcement  of  the  law  and  there  has
 been  no  discriminatory  action  against
 Indians  as  such.

 (b)  The  case  of  each  arrested  per-
 son  is  screened  by  the  Indian  Em-
 bassy  through  its  officers  and  _  the
 authorities  concerned  are  approached
 for  redress  in  genuine  cases.  The
 Embassy  has  already  initiated  action
 in  respect  of  87  cases.

 (c)  No  specific  agreement  between
 the  Governments  of  India  and  Burma
 in  relation  to  immigration  is  in  force.

 (da)  4l  at  the
 1960.

 end  of  January,

 Woollen  Hosiery  Yarn  Distribution
 Scheme

 _  Shri  Ajit  Singh  Sarhadi:
 Pandit  Thakur  Das  Bhargava:
 Ch.  Ranbir  Singh:

 *5I6.  4
 Shri  Achint  Ram:

 \  Shri  Ram  Krishan  Gupta:
 Shri  Ajit  Singh:
 Shri  Raghunath  Singh:

 (Shri  Padam  Dev:
 Will  the  Minister  of  Commerce  and

 Industry  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  Gov-

 ernment  have  interdicted  the  private
 sale  of  Woollen  Hosiery  Yarn  and
 promulgated  the  ‘Woollen  Hosiery
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 Yarn  Distribution  Scheme”  which
 provided  for  the  sale  of  woollen
 hosiery  yarn  through  the  Hosiery
 Federation  with  effect  from  the  Ist
 January,  4960  and  assured  the  hosiery
 industry  of  getting  yarn  at  reason-
 able  rates  and  in  adequate  quantities;

 (b)  whether  it  is  also  a  fact  that
 the  Spinner.  Federation  have  not  sold
 any  yarn  to  the  Hosiery  Federation
 so  far  and  as  a  result  thereof  900
 Hosiery  factories  and  about  80,000
 employees  directly  and  indirectly  em-
 ployed  in  the  industry  have  been
 thrown  out  of  work  and  the  indus-
 try  is  suffering  a  great  loss  and  is  in
 distress;

 (c)  what  are  the  obstacles  in  the
 way  of  Government  securing  the  sale
 of  adequate  quantities  of  hosiery
 yarn  at  fair  and  reasonable  rates;
 and

 (d)  by  what  time  do  Government
 propose  to  relieve  the  distress  and
 restore  the  industry  to  its  normal
 working?

 The  Minister  of  Commerce  (Shri
 Kanango):  (a)  to  (d).  Government
 received  several  complaints  from
 small  hosiery  units  in  959  that  they

 .were  unable  to  obtain  adequate  quan-
 tities  of  hosiery  yarn  of  the  right
 qualities.

 Government  arranged  for  represen-
 tatives  of  the  hosiery  industry  and
 the  woollen  spinning  industry  0
 meet  together  in  a  common  forum  tc
 resolve  these  difficulties.  The  Hosi-
 ery  Federation  organised  itself  so  as
 to  bring  under  its  fold  most  of  the
 hosiery  units.  It  collected  necessary
 data  from  the  units  regarding  quali-
 ties  and  quantities  of  yarn  required.
 On  the  basis  of  this  data,  spinning
 mills  have  planned  their  production
 within  the  foreign  exchange  avail-
 able.  It  was  also  arranged  that  de-
 liveries  of  yarn  would  be  made
 directly  to  the  Federation  for  distribu-
 tion  to  the  units.

 All  this  progress  was  made  as  a
 result  of  several  meetings  between
 the  spinners’  representatives  and  the
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 Federation.  There  is  now  some  slight
 difference  of  opinion  as  to  the  man-
 ner  in  which  the  interim  price  agreed
 upon  by  both  parties,  should  be
 paid  by  the  Federation  to  the  mills.
 Government  hope  that  the  Federation
 and  the  mills  will,  in  the  same  spirit
 of  cooperation,  implement  the  deci-
 sions  agreed  amongst  them  in  a  re-

 cent  meeting  in  Textile  Commissioner’s
 office  and  deliveries  of  yarn  will  be
 made  without  delay.  At  the  same  time,
 Government  are  expediting  the  exa-
 mination  of  the
 prices  of  yarn  and  hosiery  goods  as
 to  be  available  before  the  next  quar-
 {erly  allocation  of  yarn  is  lifted.

 Government  are  not  aware  of  the
 closure  of  any  hosiery  units  or  of
 resultant  unemployment.

 Pakistani  Raid  in  Jammu

 9517.  Jf  Shri  Ram  Krishan  Gupta:
 mu  Shri  A.  M.  Tariq:

 Will  the  Prime  Minister  be  pleased
 to  refer  to  the  reply  given  to  Star-
 red  Question  No.  643  on  the  7th
 December,  959  and  state:

 (a)  whether  Government  have  re-
 ceived  full  details  from  the  Govern-
 ment  of  Jammu  and  Kashmir  regard-
 ing  killing  of  an  old  woman  by  Pakis-
 tani  raiders;  and

 (b)  if  so,  whether  any  protest  has
 been  lodged  with  the  Government  of
 Pakistan?

 The  Parliamentary  Secretary  to
 the  Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  Yes,  Sir.

 (b).  Yes,  Sir.  The  Government  of
 Pakistan  have  been  requested  to  trace
 the  culprits  and  meet  out  adequate
 punishment  to  them.

 National  Sample  Survey  Report
 "518.  Shri  Abdul  Salam:  Will  the

 Prime  Minister  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 has  been  delay  in  the  publication  of
 National  Sample  Survey  Reports;  and
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 (b)  if  so,  whether  there  is  any

 Proposal  to  release  the  processed  data
 to  the  public  without  interpreting
 them?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati,  Lakshmi  Menon):
 (a)  and  (b).  It  is  not  proposed  to  re-
 lease  the  processed  data  without  in-
 terpreting  them.  If  proper  use  is  to
 be  made  of  these  data,  they  should
 be  put  out  with  adequate  explana-
 tions  of  their  significance,  reliability
 and  suitability  for  use  for  various
 Purposes.  There  have  been  some
 cases  of  delay  in  the  publication  of
 these  reports  but  that  delay  has  not
 occurred  over  interpretation  of  the
 data.  The  process  of  tabulation  and
 compilation  and  of  statistical  analysis
 is  a  complicated  and  time-consuming
 process  and  the  Indian  Statistical
 {Institute  has  been  and  is  making
 every  effort  to  reduce  this  to  the
 minimum.  Effort  is  also  being  made
 to  reduce  the  time  taken  in  getting
 these  reports  printed,  as  also  that
 taken  in  the  examination  of  the
 draft  reports  by  the  Ministries  con-
 cerned.

 Atomic  Isotopes  for  Agricultural
 Production

 Shri  Rameshwar  Tantia:
 9519.  4  Shri  Bibhuti  Mishra:

 {Shri  Ayyakannu:
 Will  the  Prime  Minister  be  pleased

 to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  taken  up  a  project  to
 produce  atomic  isotopes  to  increase
 agricultural  production;

 (b)  if  so,  the  details  of  the  plan
 and  expenditure  involved;  and

 (c)  the  nature  of  foreign  assistance,
 if  any,  required  for  the  purpose  of
 collaboration?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 (a)  No.  There  is  no  project  specifically
 to  produce  isotopes  to  increase  agri-
 cultural  production.  However,  some
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 of  the  isotopes  produced  in  Apsara  are
 being  used  for  investigations  in  soil
 seiences  and  agriculture  which  will
 vield  information  resulting  in  increas-
 ed  agricultural  production.  Some  iso-
 topes,  like  radio-cobalt,  can  also  be
 used  to  produce  genetic  changes  in
 plants  and  crops,  resulting  in  im-
 proved  varieties,  which  could  result
 in  increased  agricultural  production,

 (b)  and  (c).  Do  not  arise.

 ग्रोजला  उद्योग  क्षेत्र  में  दुर्घटना
 FYRO.  श्री  वाजपेयी  :  क्या  वाणिज्य

 तथा  उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  क्या  यह  सच  है  कि  ३०  जनवरी,
 ४६६०  को  ग्रोखला  उद्योग  क्षेत्र  के एक  कारखाने

 में  छत  गिर  जाने  से  अनेक  मजदूरों  और  कर्म-
 चारियों  को  चोटें  आई  :

 ख)  यदि  हां,  तो  दुर्घटना  का  क्या
 कारण  था;

 (ग)  क्‍या  किसी  व्यक्ति  को  क्षतिपू्ति
 दी  गई:  शौर

 (घ)  भविष्य  में  ऐसी  दुर्घटनायें  न  होने
 देने  के  लिये  क्‍या  पग  उठाये  गये  हैं  ?

 उद्योग  मंत्री  (श्री  मनुभाई  शाह)  :
 (क)  से  (घ)  यह  दुर्घटना  झोखला  में  भारत-
 जर्मन  प्रोंटोटाइप  सैन्टर  की  इमारत  बनने
 के  दौरान  में  हुई  न  कि  श्रोखला  की  झ्रौद्योगिक
 बस्ती  में  ।  इमारत  बनाने  का  काम  एक
 ठेकेदार  कर  रहा  है,  जो  ठेके  की  शर्तों  के  झनुसार
 जान-माल  के  नुक्सान  सहित,  काम  की  सभी
 प्रक्रिप्नों  के  लिये  जिम्मेदार  है।  एक
 धरन  (बीम)  का  ढांचा  टूट  जाने  के  कारण
 >६  व्यक्तियों  को  विविध  प्रकार  की  चोटें
 श्रायीं  थी  |  उन्हें  इलाज  के  लिये  फौरन  अस्पताल
 भेजा  गया  |  उनमें  से  २२  व्यक्तियों  को  भगले
 दिन  सवेरे  तथा  अन्य  ३  व्यक्तियों  को  एक  हफ्ते
 के  प्रन्दर  ग्स्पताल  से  छूट्टी  दें  दी गयी  ।  एक
 ब्यक्ति  ४  फरवरी  को  अस्पताल  में  मर  गया  ।
 ठेकेदार  ने  नियमों  के  अनुसार  हरजाने  की
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 रकम  लेबर  कमिश्नर  ने!  यहां  जमा  करा
 दी है।

 पता  चला  है  कि  इस  मामले  में  पुलिस
 द्वारा  छानबीन  चल  रही  है  1  इस  दुर्घटना
 की  जांच  करने  के  लिये  एक  विभागीय  समिति
 भी  स्थापित  की  जा  रही  है  |

 Water  Supply  to  Pench  Valley  Coal-
 fields

 *52l.  Shri  T.  B.  Vittal  Rao:  Will
 the  Minister  of  Labour  and  Employ-
 ment  be  pleased  to  state:

 (a)  whether  a  master  plan  for  the
 supply  of  protected  water  in  the
 Pench  Valley  Coalfields  has  been  pre-
 pared,

 (b)  if  so,  what  is  the  cost  of  the
 acheme;

 (c)  whether  Government  have  ex
 amined  the  same;  and

 (d)  if  so,  the  nature  of  decision
 taken?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  yes.

 (b)  Rs.  33,09,600.
 te)  yes.
 (d)  The  Government  of  Madhya

 Pradesh  who  were  requested  to  in-
 clude  the  scheme  under  the  Water
 Supply  and  Sanitation  Scheme  of  the
 Central  Government  expressed  their
 inability  to  do  so  during  the  Secona
 Plan  period  as  they  had  several  other
 schemes  requiring  higher  priority.
 They  have  again  been  requested  to
 give  priority  to  coal  mining  areas  in
 their  water  supply  schemes  for  the
 Third  Plan.
 Movable  and  Immovable  Properties

 in  Pakistan
 "522,  Shri  Ram  Krishan  Gupta:

 Will  the  Prime  Minister  be  pleased
 to  refer  to  reply  given  to  Usstarred
 Question  No.  20l4  on  the  7th  Decem-
 ber,  959  and  state:

 (a)  whether  the  negotiations  re-
 garding  the  movable  and  immovable
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 properties  in  Pakistan  have  been  con-
 cluded;  and

 (b)  if  so,  the  results  thereof?
 The  Deputy  Minister  of  External

 Affairs  (Shrimati  Lakshmi  Menon):
 (a)  and  (b).  The  negotiations  are
 going  on.  The  Indian  Deputy  High
 Commissioner,  Dacca,  had  taken  up
 with  the  Board  of  Revenue,  Govern-
 ment  of  East  Pakistan,  the  question
 of  expeditious  preparation  of  rent
 rolls  and  compensation  assessment
 rolls  indicating  the  amounts  payable
 by  the  Government.  of  East  Pakistan
 to  individual  landlords  on  account  of
 acquisition  of  property,  so  that  the
 absentee  Indian  Jandlords  might  be
 able  to  adjust  arrears  of  taxes  against
 dues  payable  by  Government.  Pend-
 ing  completion  of  these  rolls,  the
 Government  of  East  Pakistan  have
 been  requested  to  put  off  the  auction
 sales.

 Fertilizer  Factory  at  Kothagudium

 (Shri  T.  B.  Vittal  Rao:
 *523.  <  Shri  Madhusudan  Rao:

 [  Shri  Rami  Reddy:
 Will  the  Minister  of  Commerce  and

 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No.  89]  on  the  5th  December,  959
 and  state:

 (a)  the  amount  of  foreign  =  ex-
 change  released  for  the  establish-
 ment  of  a  Fertilizer  Factory  at
 Kothagudium,  Andhra  Pradesh;  and

 (b)  what  further  assistance  has
 been  sought  for  by  the  State  Gov-
 ernment  in  this  respect?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  and  (b).  The  State  Government
 were  assured  that  foreign  exchange
 will  be  suitably  arranged  and  such
 assistance  as  may  be  required  will  be
 extended  by  the  Centre.  No  speci-
 fic  request  has  so  far  been  received
 for  release  of  foreign  exchange.  Sin-
 dri  Fertilizers  and  Chemicals  Ltd.
 have  been  engaged  by  Andhra  Gov-
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 ernment  as  Technical  Consultants  for
 the  planning  and  execution  of  the
 project.

 Guwar  Gum
 566.  Shri  Amjad  Ali:  Will  ‘the

 Minister  of  C  ‘ce  and  Industry be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  per-
 mission  for  the  export  of  |Guwar
 Gum  having  protein  contents  not  ex-
 ceeding  8  per  cent  has  been  _  given;
 and

 (b)  the  reasons  for  permitting  such
 export?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  Yes,  Sir.

 (b)  It  is  not  considered  suitable  as
 cattle  feed  and  cannot  be  utilised  in
 the  country.  Exports  earn  foreign
 exchange.

 Industrial  Training  Institutes  in
 Jammu  and  Kashmir

 567,  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  the  number  of  Industrial  Train-
 ing  Institutes  working  in  Jammu  and
 Kashmir  State;  and

 (b)  whether  Government  propose
 to  integrate  all  those  Institute  at  one
 Place  so  as  to  manage  them  efficiently?

 The  Deputy  Minister  of
 (Shri  Abid  Ali):  (a)  Two.

 Labour

 (b)  No.

 Production  of  Silk  in  Jammu  and
 Kashmir

 568.  Shri  D.  6.  Sharma:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  quantity  of  silk  produced
 in  Jammu  and  Kashmir  State  during
 1969;  and
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 (b)  the  quantity  out  of  it  produced
 in  private  and  public  sectors,  separa-
 tely?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  The  total
 quantity  of  raw  silk  produced  in
 Jammu  and  Kashmir  State  during
 3958  is  .87  lakh  Ibs.

 (b)  The  entire  production  of  raw
 silk.  in  Jammu  and  Kashmir  is  in
 public  sector  as  the  Sericulture  In-
 dustry  in  that  State  is  being  run  as  a
 State  monopoly,

 Motor  Vehieles

 569.  Shri  0.  com  Sharma:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  the  number  of
 motor  vehicles  in  use  in  the  country
 as  on  the  3lst  December,  1959?

 The  Minister  of  Industry  (Shri
 Mamabbai  Shah):  The  number  of
 moter  vehicles  (including  Motor
 Cycles  and  Auto-rickshaws)  in  use  in
 the  country  as  on  the  l5th  January,
 1960,  was  517,520.

 Khan  Market,  New  Delhi

 376.  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Rehabilitation  and  Miner-
 ity  Affairs  be  pleased  to  state:

 (a)  the  number  of  shops  construc-
 ted  in  the  Khan  Market,  New  Delhi:

 (b)  whether  the  shops  have  been
 provided  with  electric  fittings:

 (०)  the  number  of  shops  lying
 vacant;  and

 (d)  the  reasons  for  the  same?
 The  Minister  of  Rehabilitation  and

 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  ‘161.

 (b)  Yes.
 ६८)  Nil.
 (da)  Does  not  arise.

 3378
 Pottery  Manofactyring  Centre  in

 Defthi

 57  Shri  Goray:
 Shri  Mohan  Swarup:

 Will  the  Minister  of  Commerce  and
 Iadustry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 pottery  manufacturing  centre  is  ex-
 pected  to  be  set  up  in  Delhi;  and

 (b)  if  so,  when,  where  and  at  what
 cost?

 The  Minister  of  Industry  (Shri
 Mapubhai  Shah):  (a)  and  (b).  In  the
 Development  Progra  envisaged
 for  the  Union  Territory  of  Delhi,
 there  is  a  proposal  to  set  up  a  Com-
 mon-Facility  Centre  for  Pottery  In-
 dustry  during  the  Third  Five  Year
 Plan  period  at  an  estimated  cost  of
 Rs.  9°62  lakhs.  The  site  has  not.  yet
 been  decided.

 Non-payment  of  dues  by  Displaced
 Persons

 572,  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Rehabilitation  and  Miaor-
 ity  Affairs  be  pleased  to  state:

 (a)  the  number  of  persons  who
 have  been  arrested  for  non-payment
 of  their  dues  under  Section  30(2)  of
 the  Dispiaced  Persons  (Compensa-
 tion  and  Rehabilitation)  Act,  ‘1954,
 during  the  current  year  so  far;  and

 (b)  the  amount  realised  from  them?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  None.

 (b)  Does  not  arise.

 Free  Technical  Advice  for  House
 Builders

 ‘513,  Shri  Chuni  Lal:  Will  the
 Minister  of  Werks,  Housing  and  Sup-
 ply  be  pleased  to  state  whether
 Government  have  any  plans  to  pro-
 vide  free  technica!  advice  to  builders
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 of  houses  who  cannot.  afford’  to  en-
 gage  architects  and  cngineers  to  en-
 courage  building  ‘activities  in  the
 country?

 The  Deputy  Minister.  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  Government  of  India  do
 not  have  any  specific  plan  for  giving
 free  technical  advice  to  those  who
 cannot  afford  to  engage  architects
 and  engineers  However,  publica-
 tions  containing  plans,  designs  and
 specifications  for  ‘low-cost  housing
 have  been  brought  out  for  the  guid-
 ance  of  prospective  builders.  Simi-
 lar  publications  have  been  brought
 cut  by  some  of  the  State  Govern-
 ments  also.  In  addition,  Rural  Hous-

 ing  Cells  set  up  by  the  State  Govern-
 ments,  render  free  technical  aid  and
 guidance  on  the  designing  and  cons-
 iruction  of  houses  in  the  villages
 selected  for  development  under  the
 Village  Housing  Projects  Scheme.

 Sahakari Himdustan  §  h:
 Samiti

 “gy  f  Shri  Ram  Krishan  Gupta:
 au  Shri  Bhakt  Darshan:

 .Will  the  Minister  of  Information
 and  Broadcasting be  pl  d  to  re-
 fer  to  the  reply  given  to  Starred
 Question  No,  040  on  the  80  Decem-
 ber,  959  and  state:

 (a)  whether  Government  have  since
 cénsidered  the  request  of  Hindustan
 Samachar  Sahakari  Samiti  regarding
 permission  to  make  use  of  the  tele-
 printer  circuits  of  Press  Information
 Bureau  when  they  are  vacant,  and

 (b)  if  so,  the  result  thereof?

 The  Minister  of  Information  and
 Broadcasting  (Dr,  Keskar):  (a)  and
 (b).  It  is  difficult  to  say  whether  the
 Press  Information  Bureay  will.at  all
 be,  able  to  spare  any  time  on.its  cir-
 cuits  for  allowing  other  parties  Ip
 use  them.  Nevertheless,  the  ques-
 tion  is  being  carefully  examined.
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 Fertiliser  Plant  in  West  Bengal

 Shri  Ram  Krishan  Gupta: 575.
 |  shri  Ajit  Singh  Sarhadi:

 Wil]  the  Minister  of  Commerce
 and  Industry  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Ques-
 tion  No,  728  on  the  ]8th  December.
 ‘1959,  and  state:

 (a)  whether  Government  have
 since  considered  the  proposals  for
 setting  up  a  Fertilizer  Plant  in  West
 Bengal;  and

 (b)  if  so,  the  result  thereof?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  and  (b).  Prima  facie  Durgapu;

 appears  to  be  a  suitable  site  for  set-
 ting  up  a  fertilizer  plant.  <A  final

 however  in
 respect  of  this  as  well  as  other  plants
 is  likely  to  be  taken  only  when  [he
 Third  Five  Year  Plan  has  taken  final
 shape.  4

 Wage  Maps  for  Bombay  and  Kanpur

 576
 {

 Shri  Ram  Krishan  Gupta:
 ae  Shri  Pangarkar:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Ques-
 tion  No,  0l8  on  the  7th  December,
 959  and  state  the  further  progress
 made  so  far  in  drawing  up  experi-
 mental  wage  maps  for  Bombay  and
 Kanpur?

 The  Deputy  Minister.  of  Labour
 (Shri  Abid  Ali}:  The  question  of
 drawing  up  experimental  wage  maps
 for  Bombay  and  Kanpur  will  be
 examined  only  after  the  wage  census
 data  become  available.  Scrutiny  and
 tabulation  of  these  data  are  still  in
 progress  and  their  completion  may
 take  some  time.
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 Standing  Labeur  Committee

 (  Shri’  Ram  Krishan  Gupta:
 Shri  S.  M.  Banerjee:
 Shri  Jagdish  Awasthi:
 Shri  A,  K.  Gopalah:

 577.  <  Shri:  Narayanartkutty  Menon:
 Shri  Tangamani:
 Shri  Mohan  Swarup: “  ae  Shri  Hem  ‘Barua:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state  the
 nature  and  details  of  suggestions
 made  and  decisions  taken  at  the  l8th
 segsion  of  the  Standing  Labour  Com-
 mittee  held  at  Delhi  during  January,
 1960?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  The  main  sugges-
 tions  made  and  conclusions  reached
 at  the  meeting  are  given  below:—

 (i))  The.  Ministry  of  Labour  and
 Employment  would  circulate  a  note
 on  .the  functioning  of  the  Screening
 machinery  set  up  by  the  organisa-
 tions  in  the  States,'  for  screening
 cases  wherein  recourse  to  law  courts
 is  contemplated.

 (ii)  As  far  as  possible,  the  proce-
 dures  adopted  by  .the  State  Imple-
 mentation  Committees  should  conr
 form  to  those  followed  by  the  -Cen-
 tral  Implementation  and  Evaluation
 Committee.

 ii)  A  suggestion:  was  made  that
 Judges  of  a  higher  status  should  he
 appointed  on  tribunals  so  that’  the
 number  of  cases  going  to  higher
 courts  is  reduced  and  that  the  ques-
 tion  of  creation  of  8  specia)  cadre
 for  Judges  should  be  considered  for
 this  purpose.

 (iv)  The  consensus  of  opinion  was
 not  in  favour  of  the  proposal  to  place
 Wage  Boards  .on  a  statutory  footing
 for  the  present.  It  was  considered
 that  the  parties  concerned,  should
 implement  the  unanimous  decisions
 of  the  Wage  Boards.  If,  however,  it
 was  found  that  the  parties  had  fail-
 ed  to  do  so,  Governmeént  should  take
 steps  to  give  effect  to  the  recommen-
 dations  statutorily,  if  necessary.

 _(v)  It  was  agreed  that  the  penal-
 ties  under  the  Law  for  non-imple-
 mentation  of  awards,  etc.  should  be
 enhanced  and  made  more  deterrent
 by  making  non-implementation  a
 continuing  offence.  The  relevant
 labour  laws  should  ‘also  contain  spe-
 cific  provisions  to  enable  speedy  re-
 covery  of  claims.

 (vi)  As  regards  the  proposal  con-
 cerning  revival  of  the  Labour  Appel-
 late  Tribunal,  it  was  cecided  that  the
 State  Governments  should  have  an.
 assessment  of  the  relevant  factual
 material  available  with  them.  There-
 after,  the  proposal,  including  the  re-
 lated  question  of  the  status  of  the
 Tribunal  Judges,  should  be  reconsi-
 dered  by  the  Standing  Labour  Com-
 mittee.

 ‘€vii)  While  it  was  agreed  that  the
 conclusions/agreements  reached  at
 tripartite  bodies  did  not  have  the
 force  of  ‘law,  the  same  were  morally
 binding  on  the  parties  concerned  in
 the  sense  that  they  were  under  arr
 obligation  to  make  every  effort  to
 implement  them  or  get  them  imple-
 mented.
 Restrictions  on  Visits

 to  NEFA

 “37.  Shri  Q.  rom  Sharma:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  the  nature  of  restrictions  im-
 posed  on  the  visit  of  foreigners  to
 NEFA  through  India;  and

 (b)  whether  it  is  a  fact  that  the
 working  of  the  existing  restrictions
 is  proposed  to  be  reviewed?

 of  Foreigners

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  The  visit  of  foreigner
 to  NEFA  through  India  is  regulated
 by  the  Foreigners  (Protected  Areas)
 Order,  ‘1958,

 (b)  No  Sir.
 Indians  Kidnapped  on  West  Bengal

 Border
 579.  Shri  D.  0.  Sharma:  Will  the

 -Prime  Minister  be  pleased  to  state:
 (a)  the  number  of  Indian  nationals

 kidnapped  so  far  by  Pakistanis  frony
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 the  Indian  side  of  the  West  Bengal-
 East  Pakistan  border  since  Decem-
 ‘ber,  1959;

 (b)  the  number  of  Indians  out  of
 them  released  so  far;  and

 (c)  the  action  taken  for  getting  the
 release  of  the  rest  of  them?

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharial
 Nehru):  (a)  Four.

 (b)  One.
 (c)  The  matter  has  been  taken  up

 with  the  Government  of  East.  Pakis-
 tan.

 Use  of  Indian  Ships  by  State  Tradiag
 Corporation

 589.  Shri  Abdul  Salam:  Will  the
 Minister  of  C  ree  and  I  try
 be  pleased  to  state:

 (a)  how  much  tonnage  was  char-
 tered  by  the  State  Trading  Corpora-
 tion  since  its  inception  for  the  car-
 riage  of  cargo  from  _  overseas  to
 India;

 (b)  how  much  of  it  was  foreign
 tonnage  and  how  much  Indian;

 (c)'  how  much  foreign  exchange
 ‘was  spent  on  account  -af  chartered
 foreign  tonnage;  and

 (d)  how  much  foreign  exchange
 ~was  saved  by  utilising  Indian  ton-
 nage?
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 The  Minister  of  Commeree  (Shri

 Kanungo):  (a)  to  (d).  Information  is
 being  collected  and  will  be  laid  on
 the  Table  of  the  House.

 Basic  Magnesium  Carbonate  and
 Potassium  Chloride

 38l.  Shri  P.  K.  Deo:  =  Will  the
 Minister  of  C  ree  and  Industry
 be  pleased  to  state:

 (a)  the  quantity  of  basic  magne-
 sium  carbonate  and  potassium  chlo-
 ride  imported  into  India  in  the  years
 ‘1968-59  and  1959-60  so  far  and  the
 amount.  of  foreign  exchange  invol-
 ved;

 (b)  how  these  are  used  in  this
 country;

 (c)  whether  indigenous  production
 of  basic  magnesium  carbonate  and
 potassium  chloride  from  sea  Bitterns
 ean  be  taken  up  on  a  commercial
 scale  as  a  result  of  research  carried
 out  in  the  Central  Salt  Research  Ins-
 titute,  Bhavnagar;

 (d)  the  finances  that  will  be  re-
 quired  to  set  up  an  industry  for  their
 production;  and

 (e)  whether  any  application  for
 licence  has  been  received  for  their
 manufacture  in  this  country  or  whe-
 ther  Government  want  to  produce
 them  in  Public  Sector?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)

 Quantity  as  per  unit
 Value  in  000'  of  Rs.

 7958  9§9-60  (Ap.-Nov.)
 Quantity  Value  Quanity  Valve

 i.  Magnesium  Carbonate  excluding  natural
 (cwts.)  मु  ति  I4t00  678  7873  837

 2.  Pot  issiums  chloride  (muriate  of  potash)  (tons  4०9५9  20938  35333  8776
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 (b)  Basic  Magnesium  Carbonate  is
 used  in  this  country  in  paper,  paint
 and  varnish,  textile,  rubber  and
 pharmaceutical  industries.

 Potassium  Chloride  commonly
 known  as  Muriate  of  Potash  is  used
 chiefly  as  manure.  It  is  also  used  in
 the  manufacture  of  potassium  chlorate
 and  other  potassium  salts  in  this
 vountry.

 (c)  Basic  Magnesium  Carbonate

 The  Central  Salt  Research  Institute
 nas  developed  a  process  for  the  manu-
 facture  of  light  basic  magnesium
 carbonate  which  is  covered  by  Indian
 Patent  No.  58528.  The  process  has
 been  entrusted  to  the  Nationa]  Re-
 search  Development  Corporation  for
 44s  commercial  development.

 As  regards  Potassium  chloride  the
 information  is  not  available.

 (ay  Estimated  capital  of  Rs,  3  lakhs
 is  required  for  setting  up  each  of  the
 wnits  for  the  manufacture  of  1  ton
 per  day  of  Magnesium  Carbonate  and
 potassium  chloride.

 te)  Basic  Magnesium  Carbonate —
 No,  Sir.

 Potassium  chloride—Yes,  Sir.  One
 firm  has  been  licensed  so  far  to  manu-
 facture  this  item.

 There  is  no  proposal  to  manufacture
 these  chemicals  in  the  public  sector.

 Citrie  Acid
 (582,  Shri  P.  K,  Deo:  Will  the

 Minister  of  Commerce  and  _  Industry
 be  pleased  to  state:

 (a)  the  quantity  of  citric  acid  im-
 ported  into  India  in  the  years  -1958-
 59  and  1959-60.  so  far  and  the  amount
 of  foreign  exchange  involved:

 ‘b)  how  it  is  used  in  this  country:
 (c)  whether  indigenous  produc-

 tion  of  citric  acid  can  be  taken  up  on
 a  commercial  scale  as  a  result  of  re-
 search  carried  out  at  the  National
 Chemica]  Laboratory,  Poona;

 389  (Ai)  L.S.—3.
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 (८)  the  finances  that  will  be  re-

 quired  to  set  up  an  industry  for  its
 production;  and

 (९)  whether  any  application  for  li-
 cence  has  been  received  for  its  pro-
 duction  in  this  country  or  whether
 the  Government  want  to  produce  it
 in  Public  Sector?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  The  following
 imports  were  made  during  the  Calen-
 der  Year  958  and  959  (January  to
 September)  :—

 Quantity  Value
 T958  70949  Cwl.  Rs.  76.72  lakhs
 959  9898  Rs.  43.6r  lakhs
 (Jan.  Sept.)

 (b)  Citric  Acid  is  used  in  the
 manufacture  of  carbonated  bevera-
 ges,  bakery  products,  confectioner
 pharmaceuticals,  dying  and  _  calico
 printing,  silvering,  engraving  and  ia
 ink  manufacture.

 (c)  This  is  still  being  investigated
 by  the  National  Chemical  Labora-
 tories,  Poona  with  the  help  of  M/s.
 Sarabhai  Chemicals,  Baroda.

 (d)  Rs.  25  ‘lakhs  to  Rs.  40  lakhs  has
 generally  been  indicated  to  be  re-
 quired  for  a  capacity  of  2  to  3  tons  of
 citric  acid  per  day.

 (९)  Yes,  Sir,  Licences  under  the
 Industries  (0.  &  R.)  Act,  1951,  have
 already  been  issued  to  a  few  firms
 who  plan  to  implement  their  schemes
 with  foreign  collaboration  regarding
 technica]  know-how.  There  is  no  pro-
 posal  to  take  up  its  manufacture  in
 the  Public  Sector.

 Ceramic  Colours
 588.  Shri  P.  K.  Deo:  Will  the  Minis-

 ter  of  6  rce  and  Industry  be
 pleased  to  state:

 (a)  the  quantity  of  Ceramic  Colours
 imported  into  India  in  the  years  1958-
 59  and  1959-60  so  far  and  the  amount
 of  foreign  exchange  involved;
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 (b)  how  they  are  used  in  the  coun-
 try;

 (c)  whether  indigenous  production
 of  Ceramic  Colours  can  be  taken  up
 on  a  commercial  scale  as  a  result  of
 research  carried  out  at  the  Central
 Glass  and  Ceramic  Research  Institute,
 Calcutta;

 (d)  the  finances  that  will  be  re-
 quired  to  set  up  an  industry  for  their
 production;  and

 (e)  whether  any  application  for
 licence  has  been  received  for  their
 production  in  the  country  or  whether
 Government  want  to  produce  them  in
 Public  Sector?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  Information  is
 not  available  as  import  figures  of
 ‘ceramic  colours’  are  not  separately
 shown  in  the  import  trade  classificat-
 ion.

 (b)  For  decoration  of  crockery,
 glazed  tiles  and  other  ceramic  wares.

 (c)  Yes,  Sir.

 (9)  About  Rs,  55,000  for  a  plant
 producing  4  tons  per  annum  of  col-
 ours  of  different  shades.

 (e)  No  application  has  so  far  been
 received  for  the  manufacture  of  Cera-
 mic  Colours;  nor  do  Government  pro-
 pose  to  undertake  their  manufacture
 in  the  Public  Sector.

 Porous  Ceramic  Thimbles
 584,  Shri  P.  हू  Deo:  Will  the  Minis-

 ter  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  the  quantity  of  Porours  Ceramic
 Thimbles  imported  into  India  in  the
 years  1958-59  and  1959-60  so  far  and
 the  amount  of  foreign  exchange  _in-
 volved;

 (b)  how  they  are  used  in  the  coun-
 try;

 (c)  whether  indigenous  production
 of  the  Porous  Ceramic  Thimbles  can
 be  taken  up  on  a  commercial  scale
 as  a  result  of  research  carried  out  at

 MARCH  A,  960  Written  Answers:  3388

 the  Central  Glass  and  Ceramic  Re-
 search  Institute,  Calcutta;

 (d)  the  finances  that  will  be  re-
 quired  to  set  up  an  industry  for  their
 production;  and

 (e)  whether  any  applicatiom  for
 licence  has  been  received  for  their
 production  in  the  country  or  whcther
 Government  want  to  produce  them
 in  Public  Sector?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  Information  is
 not  available  as  the  import  figures  for
 these  items  are  not  separately  shown
 in  the  trade  classification.

 (b)  For  special  filtration  purposes
 such  as  filtration  of  blood,  making
 soiltensioneter  ete.  by  specialised
 Jaboratories.

 (c)  and  (d).  Indigenous  production
 could  be  taken  up  on  a  commercial
 scale;  but,  the  demand  being  very
 small,  no  party  has  so  far  shown  any
 interest  in  undertaking  its  manufac-
 ture.  Hence,  no  data  in  respect  of  the
 finances  which  may  be  required  have
 been  worked  out.

 (e)  No  application  has  so  far  been
 received  nor  do  Government  propose
 to  undertake  its  manufacture  in  the
 Public  Sector.

 Vitreous  Enxmel  Stains
 585.  Shri  P.  K.  Deo:  Will  the  Minis-

 ter  of  C  ree  and  Industry  be
 pleased  to  state:

 (a)  the  quantity  of  Vitreous  Enamel
 Stains  imported  into  India  in  the  years
 1958-59  and  1958-60.  so  far  and  the
 amount  of  foreign  exchange  involved:

 (b)  how  they  are  used  in  the  coun-
 try;

 (ec)  whether  indigenous  production
 of  these  products  can  be  taken  up  on
 a  commercial  scale  as  a  result  of  re-
 search  carried  out  at  the  Central
 Glass  and  Ceramic  Research  Institute,
 Calcutta;

 (da)  the  finances  that  will  be  ce-
 quired  to  set  up  an  industry  for  theic
 production;  and
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 _(¢)  whether  any  application  for

 licence  has  been  received  for  their
 production  in  thie  country  or  whether
 Government  want  to  produce  it  in
 Public  Sector?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  Vitreous  Ena-
 mel  Stains  have  not  been  specifically
 shown  in  the  import  trade  classificat-
 jon  of  the  country  and  as  such  it  is
 not  possible  to  furnish  the  import
 statistics  of  the  item.

 (b)  They  are  used  for  decorating
 and  colouring  of  enamelware.

 (c)  A  process  for  the  manufacture
 of  Vitreous  Enamel  Stains  has  been
 developed  at  the  Central  Glass  and
 Ceramic  Research  Institute,  Calcutta.
 The  question  of  commercial  exploi-
 tation  of  the  process  is  linked  with
 demand  for  the  item  which  is  not
 much  at  present  and  no  party  has  so
 far  envinced  interest  in  taking  up
 its  manufacture.

 (dy  In  view  of  the  answer  to  part
 (९)  above,  the  question  has  not  been
 examined  aa  yet.

 (७)  Government  have  not  received
 any  application  for  the  grant  of  a
 licence  under  the  Industries  (Develop-
 ment  and  Regulation)  Act,  95]  for
 the  manufacture  of  Vitreous  Enamel
 Stains.  There  is  also  no  proposal  to
 manufacture  the  item  in  the  Public
 Sector.

 Wage  Boards
 586.  Shri  8,  M.  Banerjee;  Will  the

 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  whether  Government  propose  to
 set  up  some  more  Wage  Boards;

 (b)  if  80,  in  which  industries;  and

 fey  when  the  Boards  are  likely  to
 be  constituted?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  to  (८),  It  is  pro-
 posed  to  set  up  shortly  Wage  Boards
 for  the  Plantation  and  Jute  Industries.

 Handicrafts  Museum  in  New  ‘Delhi

 Will  the  Minister  of  Oommerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No,  480  on  the  I5th  December.  959
 and  state:

 (a)  how  much  rent  has  been  paid
 so  far  for  the  building  at  Janpath
 where  the  Handicrafts  Museum  =  is
 housed  since  ‘1954;

 (b)  whether  there  is  any  propesal
 to  have  a  building  for  th:  museum;
 and

 (c)  whether  exhibits  and  equipment
 are  purchased  by  the  Handicrafts
 Board  or  they  are  deposited  for  show
 by  State  Governments  and  various
 concerns  and  individuals?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (2)  The  All  Indin
 Handicrafts  Museum  was  housed  in  a
 private  rented  building  in  Connaught
 Place  upto  the  end  of  January,  1958.
 It  was  shifted  to  its  present  premises
 on  Jan  Path  in  February,  1958.  Both
 these  buildings  have  been  rented  by
 the  Director  of  Estates  and  the  ap-
 proximate  rent  so  far  paid  for  the
 portion  occupied  by  the  Handicrafts
 Museum  is  as  follows:—

 Rs,
 t,  Regal  Building  (Con-

 naught  Place)  (with
 aff.ct  from  20  Ic-*4
 to  34-I-58)

 18,638  72  nP.

 2.  Thapar  House
 if

 an
 Path)  (With  eff  ct  42.203  60  MP.
 from  I-2  58  toy!--60).

 ‘Totar  Rs.  97,942°92  गा.

 (b)  A  proposal  to  construct  a
 parate  building  for  the  Handicrafts
 Museum  is  being  considered.

 (c)  The  exhibits  and  equipment  for
 the  Museum  are  acquired  by  the  All
 India  Handicrafts  Board  from  time  to
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 D  cum-Training  Centre
 for  Surgical  Instruments,  Sonepat

 588,  J  Shri  Ss  0.  Samanta:
 au  Shri  Subodh  Hansda

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  the  Development-cum-
 Training  Centre  for  surgical  instru-
 ments  at  present  run  at  Sonepat  will
 be  shifted  to  Jullundur;  and

 (b)  what  is  the  reaction  of  the
 Punjab  Government  in  the  matter?

 The  Minister  of  Industry  (Shri
 Manubhal  Shah):  (a)  and  (b).  The
 Punjab  Government  does  not  pro-
 pose  to  shift  the  Centre  to  Jullundur
 for  the  present.
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 Manufacture  of  Cycles  and  Sewing

 Machines

 589.  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Commerce  and
 Indastry  be  pleased  to  state  what  is
 the  number  of  cycles  and  =  sewing
 machines  manufactured  by  the  (i)
 Large  Scale  and  (ii)  the  Small  Scale
 Industries  and  what  is  the  number  of
 persons  employed  by  each  during  each
 of  the  last  three  years?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  Statements  ‘A’  and
 ‘B’  giving  information  relating  to
 bicycles  and  sewing  machines  manu-
 factured  and  the  number  of  persons
 employed  in  those  industries  during
 each  of  the  years  ‘1957,  958  and  959
 are  placed  on  the  Table.

 STATEMENT  ‘A’
 Number  of  bicycles  and  sewing  machines  manufactured

 Sector

 bicycles
 Large  scale  sector
 Small  Scale  sector

 TOTAL

 sewing  machines
 Large  scale  sector
 Small  scale  sector

 TOTAL

 7957  7958  7959

 790579.  9125594,  992,000(estimated)
 108,725  66,90I  200,000(estimated)
 899,304,  1;0793495  I,92,CCO

 1675478  205,209  252,575(estimated)
 23,799  30,945  36,471t  (Urto

 (Sept.)

 190,677  236,154  289,046

 {The  figure  ie  i  i>  n  ol2te  a3  30n2  of  the  firms  have  yct  to  furnish  the  information.
 Nore:—T  az  orodaction  figirts  in  regard  to  the  small  scale  sector  relatc  to  small  units  whos¢

 production  programme  is  approved  by  Government.
 STATEMENT  ‘B’

 number  of  persons  employed

 Sector

 bicycles  industry
 Large  scale  sector
 Small  scale  sector
 sewing  machines  inaustry
 Large  scale  sector
 Small  scale  sector

 957  958  7959

 9,935  11,142  उ, 691
 Information  is  not  available.

 ३3750  39907  4,044
 Information  is  not  available.
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 Hovpital  at  Madras  under  Employees’
 State  Insurance  Corporation

 (  Shri  S.  M.  Banerjee:
 4  Shri  Tangamani:
 |  Shri  T.  B.  Vittal  Rao:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state  the
 further  progress  made  in  the  construc-
 tion  of  a  00-bed  Hospital  at  Madras
 by  the  Employees’  State  Insurance
 Corporation?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  All);  The  clearing  of  the
 site  and  demarcation  of  building  has
 been  carried  out.

 Import  of  Hand-made  Paper
 59l.  Shri  Madhusudan  Rao:  Will

 the  Minister  of  Commerce  and  In-
 dustry  be  pleased  to  state:

 (a)  the  quantum  of  hand-made
 paper  imported  in  the  country  during
 1958-59;

 (b)  the  quantity  of  such  paper  pro-
 duced  in  our  country  during  1958-59;

 (c)  the  type  of  hand-made  paper
 imported  in  the  country;  and

 (d)  the  progress  made  in  the  indi-
 genous  production  of  the  same  quality
 of  paper  that  is  being  imported  from
 abroad?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  896  lbs.

 (b)  The  production  of  hand-made
 paper  in  the  country  during  1958-59.
 was  25°05  lakh  lbs.

 (९)  The  information
 not  available.

 asked  for  is

 (d)  According  to  the  expert  techni-
 cal  opinion  available,  the  indigen

 3943
 accordance  with  Resolution  No.  2
 regarding  adequate  safeguards  against
 hazards  to  public  health  as  a  result  of
 increasing  use  of  radiology  and  ioniz-
 ing  radiation  passed  at  the  Seventh
 Meeting  of  the  Central  Council  of
 Health  held  in  Shillong  in  January.
 I959;

 (b)  if  so,  when;  and
 (ey  if  not,  the  reason:  therefor’
 The  Prime  Minister  and  Minister  of

 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  The  Department  of
 Atomic  Energy  are  drafting  a  bill  for
 the  revision  of  the  Atomic  Energy
 Act  of  1948,  which  will  inter  alia
 provide  adequate  safeguards  against
 radiation  hazards,

 (b)  In  the  course  of  the  year.
 (९)  Does  not  arise.

 Manufacture  of  Sugar  Plants
 593.  Shri  T,  B.  Vittal  Rao:  Will

 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  any  of  the  Indian  Firms
 which  were  granted  licence  for  the
 manufacture  of  sugar  plants  have
 since  fabricated  sugar  plants;  and

 (b)  if  so,  the  name  of  the  firm?
 The  Minister  of  Industry  (Shri

 Manubhai  Shah):  (a)  and  (b),  All  thr:
 six  firms  mentioned  below,  who  are
 licensed  for  the  manufacture  of  sugar
 plants  have  already  started  the  manu-
 facture  of  the  plants  and  four  plants
 are  expected  to  be  delivered  to  four
 co-operative  sugar  factories  in  time
 to  ble  them  to  start  production

 hand-made  paper  is  comparable  in
 quality  with  the  imported  hand-made
 paper  and  efforts  are  being  made  to
 increase  production  of  hand-made
 paper,

 Radiation  Hazards
 592,  Shri  Padam  Dev:  Will  =  ihe

 Prime  Minister  be  pleased  to  state:
 (a)  whether  Government  propose

 to  bring  forward  any  legislation  in

 during  January  96]:—
 J,  M/s.  Walchandnagar  Industries

 Ltd.,  Bombay.
 2.  M/s.  Indian  Sugar  and  General

 Engineering  Corporation,
 Yamunanagar  (Punjab).

 3.  M/s.  Textile  Machinery  Cor-
 poration,  Belghuria.

 4.  M/s.  Binny  Engineering  Works
 Ltd,  Madras.
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 5.  M/s.  KC.P.  Ltd.  Madras.
 6,

 Mi
 8.  New  India  Developmen:

 orporation.  Pimpri.
 Stoppage  of  Cash  Doles  to  Displaced

 Persons
 (  Shri  C.  K.  Bhattacharya: se.  <  Shri  Aurobindo  Ghosal:
 |  Shri  B.  Das  Gupta:

 Will  the  Minister  of  Rehabilitation
 and  Minority  Affairs  be  pleased  to
 state:

 (a)  whether  the  stoppage  of  doles
 to  about  13,000  camp  refugees  in  West
 Bengal  was  recommended  by  the
 Screening  Committees;

 (b)  whether  the  report  of  the
 Screening  Committee  is  signed  jointly
 by  the  officers  of  the  State  Govern-
 ment  and  the  Government  of  India:

 (c)  whether  the  Official  of  the
 Union  Rehabilitation  Ministry  deal-
 ing  with  this  matter  is  ignorant  of
 Bengali  and  whether  he  could  not
 follow  the  evidence  given  by  the  dis-
 placed  persons:

 (d)  whether  women's  camp  doles
 have  been  stopped  for  526  families
 during  the  last  two  years;  and

 (e)  whether  out  of  i2  reports  of
 the  Screening  Committee  on  camps,  9
 have  been  submitted  under  the  signa-
 tures  of  the  Officer  of  Union  Rehabili-
 tation  Ministry  only?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mebr  Chand
 Khanna):  (a)  and  (d).  Out  of  a  total
 of  over  2,32,000  persons  screened,
 orders  for  the  stoppage/reduction  of
 doles  of  only  about  =  3.000  persons
 were  issucd.

 (b}  Yes,  except  a  few  in  the  early
 stages  because  of  lack  of  formal  in-
 structions  from  the  State  Government
 to  its  representative.

 (ec)  The  two  Inspecting  Officers  of
 the  Ministry  do  not  know  Bangali
 but  the  team  of  officials  working  with
 them  know  Bengali  well  and  it  is  they
 who  do  the  actual  interrogation  of
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 families.  All  the  officers  of  the  State Government  who  are  members  of  the
 Screening  Committers  are  however, all  Bengalees.

 (e)  Yes.  Because  of  the  delay  in the  issue  of  formal  orders  mentioned at  (b)  above.

 A.LB,  Station.  Calcutta
 595.  Shri  Cc  K.  Bhattacharya:  Will the  Minister  of  Information  and

 be  pleased  to  state:
 (a)  whether  the  programme  re- layed  by  the  All  India  Radio  Station, Calcutta  in  December,  959  was  most-

 ly  dominated  by  Hindi  songs  and
 features;  and

 (b)  whether  this  happened  parti- cularly  on  the  30th  and  35  Decem- ber,  9597
 The  Minister  of  Information  and

 Broadcasting  (Dr.  Keskar):  (a)  No, Sir.
 (b)  As  AIR  programmes  are  planned for  a  month  as  a  whole,  there  are  day- to-day  variations  incidental  to  pro- gramme  planning,  which  cannot  be avoided.

 Ambar  Charkhas  in  Bombay

 ist
 596.  Shri  Pangarkar:  Will  the  Min- r  of  Commerce  and  Ind  ustry  be Pleased  to  state:
 (a)  the  number  of  Ambar  Charkhas

 distributed  in  Bombay  State  during 1959-60.  so  far:
 (b)  the  number  of  Charkhas  which are  in  operation:  and
 (९)  the  total  quantity  of  yarn  pro- duced  therefrom?
 The  Minister  of  Industry  (Shri Masubhai  Shah):  (a)  ‘1,708  Ambar Charkhas  have  been  distributed  =  tu the  trained  spinners  in  Bombay  Stat» during  ‘1959-80.  (upto  ‘Bist,  January, 1960),
 (b)  About  6,500.
 (९)  Sinee  April,  ‘1956,  4-08  lakh  Jhs. of  yarn  have  been  Produced  upto  the end  of  January,  1960.



 3397  Written  Answers  PHALGUNA  nh,  887  (SAKA)  Written  Answers  3396
 Middle  Income  Group  Honsing

 Scheme,  Orissa
 Shri  Chintamoni  Panigrahi:

 ‘Will  the  Minister  of  Works,  Hous-
 ing  and  Supply  be  pleased  to  state:

 (a)  whether  any  fund  has  been  re-
 leased  to  the  Orissa  Government  in
 1959-60.  for  implementing  the  Middle
 Income  Group  Housing  Scheme:  and

 (b)  if  so,  what  progress  has  been
 achieved  so  far  under  the  Scheme  in
 Orissa?

 The  Deputy  Minister  of  Works.
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  (a)  The  Life  Insurance  Cor-
 ‘poration  of  India  have  been  authorise:
 to  release  funds  to  the  extent  of  Rs.  5
 lakhs  to  the  Government  of  Orissa,
 for  the  year  1959-60  under  the  Middle
 Income  Group  Housing  Scheme,

 (b)  The  State  Government  place  thc
 funds  under  this  Scheme  at  the  —  dis-
 posal  of  the  Orissa  State  Co-operative
 Housing  Corporation  and  some  Collec-
 tors  of  the  Districts  for  disbursement
 as  loans  to  Co-operatives  and  to  in-
 dividuals.  Information  has  not  been
 received  from  the  State  Government
 showing  the  amounts  that  have  been
 ‘disbursed  as  loans  so  far.

 Coir  Industry  in  Orissa

 598.  Shri  Chintamoni  Panigrahi:
 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  th«
 reply  given  to  Starred  Question  No.
 2220  on  the  5th  May,  959  and  state:

 (a)  whether  the  two  training-cum-
 production  centres  for  the  develop-
 ment  of  coir  industry  in  Orissa  have
 been  started  by  now;  and

 (b)  if  so,  the  location  of  these  two
 wontres?

 The  Minister  of  Indusiry  (Shri
 Manubhai  Shah):  (a)  and  (b).  Techni-
 cal  approval  to  the  Orissa  Govern
 ‘ment’s  scheme  for  establishment  =  of

 two  training-cum-production  centre:
 for  development  of  coir  industry  was
 accorded  in  April,  ‘1959.  The  State
 Government  have  stated  that  they
 could  not  start  these  centres  so  far
 because  their  locations  had  not  been
 finalised.  They  have  now  reported
 that  they  have  decided  to  locate  onc
 of  the  centres  at  Sakhigopal  in  Puri
 Distt.,  and  other  at  Krushnagar  =  in
 Balasore  District.

 State  Trading  Corporation
 599.  Shri  Bangshi  Thakur:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  there  is  any  organisa-
 tion  or  any  authority  in  Tripura
 which  is  acting  under  the  direction  of
 the  State  Trading  Corporation;  and

 (b)  if  so,  the  nature  of  the  progress
 of  work  done  by  the  same  so  far?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  No,  Sir.

 (b)  Does  not  arise.

 School  in  Defence  Colony,  Delhi

 600  Dr.  Ram  Subhag  Singh:
 Shri  S.  A.  Mehdi:

 Will  the  Minister  of  Rehabilitation
 and  Minority  Affairs  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 school  built  by  the  Ministry  of  Re-
 habilitation  in  Defence  Colony,  De‘hi
 was  handed  over  to  a  private  party  to
 run  it  as  a  public  school;  and

 (b)  the  reasons  for  not  handling  it
 over  to  the  Delhi  Municipal  Cor-
 poration  by  Government?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  and  (b).  The  school
 building  in  Defence  colony  has  been
 given  on  long  lease  to  the  manage
 ment  of  Lady  Irwin  School,  an  in-
 stitute  of  repute  for  opening  a  Girl's
 School  for  which  there  was  मं  great
 need  in  the  locality.  Delhi  Municipal
 Corporation  never  approached  the
 Ministry  in  the  matter.
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 Calcutta  Dock  Labowr  Scheme

 (  Shri  8.  Das  Gapia:
 |  Shri  Aurobindo  Ghosal:

 €्ण  J  Shri  Raghunath  Singh:
 |  Shri  Naval  Prabhakar:

 |  Shri  S.  M.  Banerjee:
 (Shri  Hem  Barua:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  whether  the  one-man  Inquiry
 Committee  set  up  in  May,  959  to
 review  the  working  of  the  Calcutta.
 Dock  Workers  (Regulation  and  Em-
 ployment)  Scheme,  has  submitted  its
 report;
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 (b)  if  so,  what  are  its  findings;  and

 (c)  the  recommendations  accepted
 and  implemented  by  Government?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  Yes.

 (b)  A  summary  of  the  conclusions
 and  recommendations  of  the  Com-
 mittee  is  contained  in  Chapter  VII
 (pp.  47—53)  of  the  report.  Its  copies
 have  been  supplied  to  the  Parliament.
 Library.

 (c)  The  position  in  respect  of
 recommendations  on  which  action  was
 required  to  be  taken  by  the  Central
 Government  is  as  follows:

 Gist  of  recommendation  Action  taken

 T  The  Calcutta  Dock  Workers  (Regulation  of  Employment)  Amendment  has  been  made  ord
 Scheme,  1956,  should  be  amended  to  specify  dates  for  notified  on  ‘17-12-59. submission  of  Annual  Report  and  Andited  Balance  Sheet
 tothe  Government.

 w

 Scheme.

 >

 Casual  vacancies  should  be  filled  by  the  Administrative  Suitable
 Body  and  clause  30(2)  of  the  Scheme  amended  on  the
 lines  of  the  corresponding  provision  in  the

 The  Listing  Scheme  may  be  amended  to  iss  (i) mit?  iito  ome  category  stitchers  and  baggers  and  ‘  salt

 As  staff  under  the  Board  is  in  excess  of  requirements,  no  This  has  been  noted  by  Goy-
 proposals  for  further  increase  should  be  entertained.  ernment.

 amendment  is  being done.
 Bombay

 The  Listing  Scheme  has  since amalga-  been  suitably  amended.
 workers’  ;  (si)  bring  baggers  and  stitchers  employed  on
 food  vessels  under  its  purview.

 w
 Comptroller  and  Auditor  General.
 e

 s
 of  the  Board.

 The  Administrative  Bod
 Deputy  Chairman  shoul]
 Body.

 ss

 As  regards  recommendtaions  on  which
 action  is  required  to  be  taken  by  the

 The  accounts  of  the  Board  should  be  audited  by  the

 should  be  suspended  and  the  The  Administrative
 constitute  the  Administrative

 The  matter  has  been  taken  vp with  the  Comptroller  end
 Auditor  General.

 The  Scheme  may  be  amended  to  provide  for  the  suspension  It  will  be  necessary  to  amend
 the  Act  for  the

 Bury  ose.  The
 needful  is  being  donc.

 Body  was
 asked  to  explcin  why  it
 should  not  be  removed.
 Its  explanation  has  been
 received  and  is  under  exs-
 mination.

 Board,  the  Board  has  been  instructed
 to  take  steps  to  implement  them.
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 Japanese  Tractors  for  Dandakarananya

 Shri  B.  Das  Gupta:
 au  Shri  Aurobindo  Ghosal:

 Will  the  Minister  of  Rehabilitation
 and  Minority  Affairs  be  pleased  to
 state:

 (a)  whether  any  Japanese  tractor
 has  been  purchased  for  Dandakaranya
 Scheme;  and

 (b)  if  30,  when  and  how  many?
 The  Minister  of  Rehabilitation  and

 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  Yes.

 (b)  58  “Komatsu”  tractors  were
 ordered  in  February,  1959.  Of  these
 52  have  so  far  been  supplied.
 Stoppage  of  Doles  to  Camp  Refugees

 in  West  Bengal

 603  J  Shri  8,  Das  Gupta:
 |  Shri  Aurobindo  Ghosal:

 Will  the  Minister  of  RehabilMation
 and  Minority  Affairs  be  pleased  to
 state:

 (a)  the  number  of  cases  in  which
 doles  have  been  stopped  to  the  camp
 refugees  of  West  Bengal  in  the  years
 +1957,  958  and  1959;

 (b)  whether  the  Government  of
 West  Bengal  was  consulted  in  all
 these  cases;  and

 (c)  if  not,  the  reasons  therefor?
 The  Minister  of  Rehabilitation  an

 Minority  Affairs  (Shri  Mebr  Chand
 Khanna):  (a)  Out  of  a  total  of  over
 2,32,000  persons  screened  during  1957,
 958  and  ‘1959,  orders  for  the  stoppage/
 reductions  of  doles  of  only  about
 15,000  were  issued.

 (b)  Yes.
 (c)  Does  not  arise.

 Road  Transport  Study  Team
 604.  Shri  P.  6.  Deb:  Will  the  Min-

 ister  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  whether  members  of  the  Road
 Transport  Study  Team  sponsored  by

 the  National  Productivity  Council  have
 submitied  their  report  to  Govern-
 ment;  and

 (b)  if  so,  what  are  their  recom-
 mendations?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  No,  Sir.  The
 Team  will  submit  its  report  shortly
 to  the  National  Productivity  Council.

 (b)  Does  not  arise.
 Quarters  for  Industrial  Workers  in

 .P.
 605,  Shri  Kalika  Singh:  Will  the

 Minister  of  Works,  Housing  and  Supply
 be  pleased  to  state:

 (a)  the  number  of  quarters  con-
 structed  and  to  be  constructed  in  the
 various  industrial  centres  of  UP.,
 giving  the  phases  and  the  amounts
 allocated  for  the  centres  under  the
 Subsidized  Industrial  Housing  Scheme
 of  the  Government  of  India;

 (b)  whether  new  industrial  centres
 are  proposed  to  be  taken  up  =  under
 the  scheme;  and

 (c)  if  so,  the  proposed  centres  and’
 allocation  therefor?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  (a)  A  statement  giving  the
 town-wise  and  phase-wise  programme
 of  construction  of  houses  taken  up  by
 the  Government  of  Uttar  Pradesh,
 under  the  Scheme  upto  the  30:h  of
 November,  959  is  placed  on  the  Table
 [See  Appendix  II,  annexure  No.  }  }

 (b)  and  (c).  The  State  Government have  not  yet  finalised  their  future
 programme  under  the  Scheme.

 घड़ियां  बनाने  का  प्रशिक्षण

 ६०६.  श्री  पद्म  देव  :  क्या  वाणिज्य
 तथा  उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  दिसम्बर,  १६५६  तक  कितने
 भारतीय  छात्र  घड़ियां  बनाने  का  प्रशिक्षण:
 प्राप्त  करने  के  लिये  विदेदा  गये  हैं  ;  बौर



 3403  Written  Answers

 (ख)  उपरोक्त  झवधि  में  कितने  व्यक्ति
 प्रशिक्षण  प्राप्त  कर  चुके  हैं  ?

 उद्योग  मंत्री  थ्ी  मनुमाई  शाह)  :  (क)
 भौर  (ख.  जानकारी  एकत्र  की  जा  रही  है
 शौर  सदस  की  मेज  पर  रख  दी  जायेगी  ।

 Group  Leader  System  of  Construc-
 Gon  in  Dandakarany,

 607.
 {

 Shri  P.  K.  Deo:
 Shri  Sanganna:

 Will  the  Minister  of  Rebabilitation
 and  Minority  Affairs  be  pl  d  to
 state  how  the  Group  Leader  System
 of  construction  work  in  the  Danda-
 Raranya  area  is  functioning?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  The  system  is  functioning
 satisfactorily.

 C.P.W.D.
 608.  Shri  Tangamani:  Will  the

 Minister  of  Works,  Housing  and  Sup-
 Ply  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  many
 workers  of  the  Central  P.W.D_  were
 transferred  along  with  the  works
 from  West  Bengal  P.W.D.  during  the
 period  from  lst  September,  959  =  0
 3lst  January,  1960:

 (b)  if  so,  whether  the  service  ren-
 dered  by  such  staff  under  the  State
 P.W.D,  of  West  Bengal  is  being  coun-
 ted  for  retirement  benefits:  und

 (९)  if  not,  the  reasons  therefor”
 The  Minister  of  Works,  Housing

 and  Supply  (Shri  K.  C.  Reddy):  (a)
 No.

 (b)  and  (c),  Do  not  arise.

 Chinese  Roads  reaching  Indian
 Border

 (  Shri  Hem  Raj:
 Shri  Vajpayee:
 Shri  Raghunath  Singh:

 [  Shri  Achar:
 609,

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  the  Chinese  have  cons-
 tructed  a  road  on  the  North-West
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 frontier  of  Nepal  which  reaches  the
 Indian  border;  and

 (b)  is  it  a  fact  that  these  roads  are
 being  built  by  the  Chinese  even  dur-
 ing  winter  months?

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  and  (b).  As  the  question seeks  information  pertaining  to
 foreign  territory,  it  would  not  be
 desirable  to  disclose  any  information
 that  Government  may  have  on  the
 subject.

 Imported  Crockery  for  Ashoka
 Hotel

 610.  Shri  Ajit  Singh  Sarhadi:  Wil!
 the  Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state:

 (a)  whether  any  foreign  exchange
 had  been  allotted  to  the  Ashoka
 Hotels  Ltd.  for  purchase  of  foreign
 crockery  during  the  last  two  years;
 and

 (b)  what  steps  are  being  taken  to
 direct  that  future  purchases  should
 be  made  in  India?

 The  Minister  of  Works,  Housing
 and  Supply  (Shri  EK.  C.  Reddy):  (a)
 and  (b).  No  foreign  exchange  was
 allotted  to  Ashoka  Hotels  Limited
 for  the  import  of  crockery  during  the
 last  two  years.  Purchases  during
 this  period  have  been  made  only  in
 India.

 Production  of  Tea
 6ll.  Shri  Daljit  Singh:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  there  has  been  decline
 in  the  production  of  tea  during  the
 vear  1959-60  so  far  as  compared  with
 the  production  of  tea  during  1958-59;
 and

 tb)  if  so,  the  reasons  therefor?
 The  Minister  of  Commerce  (Shri

 Kanungo):  (a)  The  production  of  tea
 during  959  upto  the  month  of  Nov-
 ember,  amounted  to  682.7  million  lbs.
 as  compared  with  69.2  million  lbs.
 during  the  corresponding  period  of
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 9388  showing  a  decline  of  about  8:5
 million  Ibs.

 (b)  The  decline  in  production  was
 primarily  due  to  unfavourable  cli-
 matic  conditions,  especially  drought
 conditions  in  South  India  towards  the
 early  months  of  1959.

 Industrial  Units  for  Displaced
 Persons  in  Punjab

 612.  Shri  Daljit  Singh:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  number  of  small  or  big  In-
 dustrial  Units  established  during
 1958-59  and  1959-60  so  far  for  the
 displaced  persons  in  Punjab;  and

 (b)  the  details  thereof?
 The  Minister  of  Industry  (Shri

 Manubhai  Shab):  (a)  and  (b).  The
 information  is  being  collected  and
 will  be  laid  on  the  Table  of  the
 House.

 Export  of  Ginger
 613.  Shri  Daljit  Singh:  Will  the

 Minister  of  C  ree  and  Industry
 be  pleased  to  state  the  reasons  for
 the  fall  in  export  of  ginger  to  foreign
 countries  especially  to  U.K.  Aden,
 Saudi  Arabia  and  Australia  during
 I859?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 Accumulation  of  stocks,  shift  in
 demand  from  drinks  céntaining  gin-

 ger,  and  foreign  exchange  difficulties
 in  Saudi  Arabia  have  contributed  to
 this  decline  in  exports.

 Import  of  Exposed  Films
 ¢6i4.  Shri  Tangamani  Will  =the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  Government  propose
 to  reduce  the  import  of  exposed
 foreign  films  into  this  country;  and

 (9)  what.  is  the  foreign  exchange
 expended  for  such  imports  during
 1959?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  No  indication  in  ad-
 vance  about  future  import  policy  can
 be  given.

 (b)  Cinematographic  films  (ex-
 posed)  valued  at  Rs.  36.66  lakhs  were
 imported  during  January-November
 1959.  The  information  for  the
 month  of  December  959  is  not  yet
 available.

 Andhra  Pradesh  and  Second  Plan
 6I5.  Shri  Rami  Reddy:  Wil]  the

 Minister  of  Planning  be  pleased  to
 state

 (a)  whether  the  outlay  for  1960-61
 for  Andhra  Pradesh  has  been  decided
 and

 (b)  if  so,  the  amount  and  the  allot-
 ments  made  under  different  heads?

 The  Deputy  Minister  for  Planning
 (Shri  S.  N.  Mishra):  (a)  Yes,  Sir.

 (b)  A  statement  is  laid  on  the  Table
 of  the  House.

 STATEMENT
 4  a-r  कर  meter  heads  of  development  in  the  Annual  Plan  :960-6i  agreed  tv  for  Anuhra  Pradesh

 Mead  of  Development  (Rs.  lakhs)
 Agricultural  Production  +  a  75°47
 Minor  Irrigation  250° 00
 Land  Development  8-20
 Animal  Husbandry  100-24
 Dairying  &  Milk  Supply  37°47
 Forests  29°  28
 Soil  Conservation  33°72
 Fisheries  27°27
 Cooperation  ’  337°86
 Miscellaneous  ‘  (30-00
 Panchayats  79
 Agriculture  &  Allied  Subjects—Torar.  898-97
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 Head  of  Development—contd.  Rs,  lakhs.

 Comm  nity  Development  450-00
 Irrigation  &  Power  7668  -  84
 Large  &  Medium  Industries  FO:  44
 Village  &  Small  Industries  I99°  78

 TOTAL  27o-ir
 ‘Transport  r70-09
 Education  (313-26
 Health  269°  606
 Housing  337°6)
 Welfare  of  Backward  Classes  Toso  0७
 Social  Welfare  28-40
 Labour  &  Labour  Welfare  :  (22-20

 TOTAL  ‘876-13
 Miscellaneous  46  ig

 GraNp  TOTAL.  4316+  27

 Export  of  Manganese  Dioxide
 6I6.  Shri  Amjad  Ali:  Will  the

 Minister  of  C  erce  and  Industry
 be  pleased  to  state:

 (a)  the  countries  to  which  Manga-
 nese  Dioxide  is  exported  from  India
 on  quota  basis;  and

 (b)  if  so,  what  quotas  have  been
 fixed  for  cach  of  these  countries  and
 on  what  basis?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  There  is  no  country-wise  quota.

 (b)  Does  not  arise.

 हिसाचल  प्रवेश  स  हाथ  से  बने  कागज
 का  निर्माण  :

 शी  पद्म  देव

 ६१७.१  ी हेम  राज

 क्या  बाणिज्य  तथा  उच्चोग  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  हिमाचल  प्रदेश
 में  हाथ  से  बने  कागज  का  निर्माण  प्रारम्भ
 किया  गया  है;

 (खं)  यदि  हां,  तो  किन-किन  स्थानों
 पर  यह  उद्योग  झारम्भ  किया  गया  है  शौर
 क्या  वहां  कलवी  सामग्री  उपलब्ध  है;  शौर

 (ग)  क्या  यह  योजना  जेलों  में  भी
 झारम्म  करने  की  संभावना  है  ?

 उद्योग  मंत्रों  (श्री  मनुभाई  ज्ञाह)
 (क)  से  (ग).  हाथ  से  कागज  बनाने  की
 एक  योजना  के  लिये  खादी  तथा  ग्रामोद्योग
 कमीशन  ने  मंजूरी  दे  दी  है  लेकिन  उस  योजना
 पर  अमल  करने  के  सिलसिले  में  क्‍या  प्रगति
 हुई  है,  इसकी  जानकारी  उपलब्ध  नहीं  है  ।

 Ambar  Charkha
 618,  Shri  Madhusudan  Rao:  Wii!

 the  Minister  of  Commerce  and  In-
 dustry  be  pleased  to  state:

 (a)  how  many  persons  have  been
 provided  a  living  wage  on  the
 Ambar  Charkhas  during  1959-60,
 (State-wise);  and

 (b)  how  many  Charkhas  have  ac-
 tually  been  distributed  and  how
 many  were  being  properly  utilised
 during  the  same  period?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b).  The
 information  is  being  collected  and  it
 will  be  laid  on  the  Table  of  =  the
 Sabha.

 Export  of  Cattle  Feed
 6i9.  Shri  Jhulan  Sinha  Will  the

 Minister  of  ©  and  Indusiry
 be  pleased  to  state  the  total  amount
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 of  export  during  the  last  three  years
 in  respect  of  oilcakes.  guar  and
 other  cattle  feed?

 Commodity

 88]  (SAKA)  Written  Answers  उन10.
 The  Deputy  Minister  of  Com-

 merce  and  Industry  (Shri  Satish
 Chandra):

 Qty.  in  tons
 Value  in  |  khs  of  Rs.

 7957  958  t959Jan.—Nov.
 Val.  Qty.  ‘Val.  Qty.  Vad.

 Oilcakes  &  Meal  and  other  vegetabl- oil  residues  :
 Other  cattl:  feed  e.g.  Hay  and  fcdder,

 Bran,  Prilard,  etc.
 TOTAL

 77000  a7

 6787  3
 83,787

 236000  745  447000  =  652

 9776  74  37773  43
 759  4568,773,  16,95, 230  25455116

 Guar  (seed  or  dal):  export  not  allowed.
 Terracing  loans  to  displaced  persons

 in  Tripura
 620.  Shri  Dasaratha  Deb:  Will  the

 Minister  of  Rehabilitation  and  Minor-
 ity  Affairs  be  pleased  to  state:

 (a)  the  total  amount  of  terracing
 yoan  given,  colony-wise,  to  the  dis-
 placed  persons  of  Tripura  during
 1959:

 (b)  the  basis  of  allotment  of  that
 joan;  and

 (०)  whether  more  loans  are  to  be
 xiven  to  the  displaced  persons  having
 serraceable  tillas  in  occupation?

 The  Minister  of  Rehabilitation  200
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  Rs.  5,14,550  has  been
 advanced  as  ‘loan  to  displaced  per-
 sons  residing  in  various  colonies
 during  1959.  A  statement  showing
 colony-wise  break-up  of  the  amount
 79  placed  on  the  Table  of  the  Sabha.
 {See  Appendix  II,  annexure  No.  2).

 (b)  Allotments  are  made  on  consi-
 deration  of  the  availability  of  terra-
 ceable  tilla  land  and  the  proportion
 of  tilla  land  to  lunga  land  held  by
 individual  displaced  persons,  prefer-
 ence  being  given  to  the  displaced
 persons  having  larger  areas  of  tilla
 Jand  in  their  holdings.

 (०)  Each  case  is  considered  on
 merit.

 Displaced  Persons’  Colonies  in
 Tripura

 62l.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Rehabilitation  and  Minor-
 ity  Affairs  be  pleased  to  state:

 (a)  whether  any  grant  has  been
 made  during  the  Second  Five  Year
 Plan  period  so  far  to  the  Tripura
 Territorial  Council  by  the  Relief  and
 Rehabilitation  Department  for  the
 improvement  and  repair  of  colony
 roads  and  colony  tube-wells  trans-
 ferred  to  the  Council;  and

 (b)  if  not.  when  do  they  propose
 to  do  so?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  No.

 (b)  Payment  of  grants-in-aid  to
 Territorial  Councils,  in  accordance
 with  Section  37  of  the  Territorial
 Councils  Act  1956,  is  made  by  the
 Ministry  of  Home  Affairs,  to  enable
 the  Councils  to  meot  their  entire
 revenue  gap  covering  expenditure  on
 all  schemes  transferred  to  the
 Councils.  In  Tripura.  colony  roads
 and  tube-wells  were  transferred  to
 the  Territorial  Council  only  with
 effect  from  the  Ist  August,  1959.  The
 payment  of  grants  amounting  to
 Rs.  93°66  lakhs  has  already  been  au-
 thorised  in  favour  of  the  Council
 during  the  current  financial  year  by
 the  Ministry  of  Home  Affairs.
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 Employment  of  Displaced  Persons

 in  Tripura
 ene.  Shri  Dasaratha  Deb:  Will  the

 Minister  of  Hehabilitation  and
 Minority  Affairs  be  pleased  to  state:

 (a)  the  total  amount  of  loan  ad-
 vanced  to  small  and  medium  indus-
 tries  by  Relief  and  Rehabilitation  De-
 partment  in  Tripura,  for  the  employ-
 ment  of  displaced  persons  since  ‘1957;

 (9)  the  number  of  displaced  per-
 sons  expected  to  be  employed;

 (c)  the  number  of  displaced  per-
 sons  actually  employed:

 (d)  whether  any  part  of  the  loan
 has  been  paid  back  by  any  of  —  the
 loanees;  and

 (e)  if  not,  what  steps  are  being
 taken  to  realise  that  loan?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  Rs.  20,25,375.

 (b)  About  7,500.
 (c)  About  3,000.

 (dp  No.  The  re-payment  of  loans
 has  not  yet  fallen  due.

 (e)  Does  not  arise,

 Quota  of  motor  Tyres  for
 623.  Sbri  Bangshi  Thakur:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 Tripura

 (a)  the  yearly  quota  of  motor  tyres
 for  Tripura;  and

 (b)  whether  the  full  quota  is  sup-
 plied  per  year?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b).  There
 is  no  control  of  Government  on  =  the
 distribution  of  tyres,  hence  the  ques-
 tion  of  allocation  of  any  quotas  does
 not  arise,  The  tyre  manufacturers
 have  their  own  authorised  dealera  all
 ever  the  country  to  whom  they  made
 direet  supplies.
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 Minimum  Wages  Act

 G4.  Kumari  M.  Vedakumari:  Wi!)
 the  Minister  of  Labour  and  Bmploy-
 ment  be  pleased  to  slate:

 (a)  the  number  of  States  where
 Minimum  Wages  Act  is  in  operation
 covering  the  agricultural  workers;
 and

 (b)  the  machinery  available  for  the
 enforcement  of  the  Act?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  All):  (a)  Barring  the  Sta‘:
 of  Jammu  and  Kashmir,  the  Mininium
 Wages  Act  is  applicable  throughout
 the  Indian  Union  and  all  State  Gov-
 ernments  have  notified  minimum  rata:
 of  wages  in  the  employment  in  agri-
 culture.

 (b)  Necessury  inspection  machinery
 under  Section  9  of  the  Act  has  been
 set  up  by  the  different  State  Govern-
 ments,  the  details  of  which  are  avail-
 able  in  the  Printed  Annual  Repor'
 on  the  working  of  the  Minimum
 Wages  Act,  948  for  the  year  ending
 1956.  published  by  the  Labour  Bureau.
 Simla,  copies  of  which  are  availabl.-
 in  the  Parliament  Library.

 Dearness  Allowance  to  Coal  Miners

 625.  Shri  T.  B,  Vi-tal  Rao:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  whether  the  coal-mine  owners
 have  agreed  to  pay  the  enhanced
 dearness  allowance  at  Rs.  0-6-0  per
 day,  as  per  para.  74  of  Labour  Ap-
 pelate  Tribunal  Decisions  (Colliery
 Disputes)  from  Ist  April,  960  sinc:
 there  has  been  an  increase  of  over  20
 points  on  an  average  during  the
 period  July/December,  1959;  and

 (b)  if  not,  what  steps  are  being
 taken  by  Government  =  for  effective
 implementation  of  the  same?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  and  (b).  The
 Consumer  Price  Index  Numbers  for
 the  period  August  to  December,  I959
 have  not  yet  been  published.  After
 their  publication,  it  will  be  possibl-
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 to  know  whether  the  workmen  in  the
 Coal  Mines  would  become  entitled  to
 any  enhanced  dearness  allowance  from
 the  Ist  April,  1960.

 Rules  under  State  Aid  to  Industries
 Act

 626.  Shri  Jhulan  Sinha:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  27]  on  the
 6th  August,  959  and  state:

 (a)  the  present  position  with  regard
 to  the  final  report  and  implementa-
 tion  of  the  recommendations  of  the
 Committee  set  up  to  study  the  rules
 and  procedure  existing  in  various
 States  for  advancing  loans  under  thc
 State  Aid  to  Industries  Act  and  to
 suggest  simplification  of  the  rules
 thereunder;  and

 (b)  whether  any  simplification  of
 the  rules  has  been  effected  and  any
 fillip  given  to  the  expansion  of  facili-
 ties  as  a  result  thereof?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  The  present
 position  regarding  implementation  of
 the  recommendations  is  indicated  in
 the  statement  laid  on  the  Table.
 |See  Appendix  IJ,  annexure  No.  3].

 (b)  Yes,  Sir.

 Export  of  Iron  Ore
 627.  Shri  T.  Subramanyam:  Will

 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  the  quantity  of  iron  ore  ex-
 ported  from  Bellary  district,  in
 Mysore  State,  in  the  year  1959;

 (b)  whether  Government  propose  to
 export  more  iron  ore  from  this  dis-
 trict  from  960  onwards;  and

 (c)  if  so,  what  are  the  steps  taken
 to  tackle  transport  difficulties?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  About  one  million  tons.

 (b)  Yes,  Sir.

 (c)  The  following  steps  have  been
 taken  to  improve  the  transport  facili-
 ties  in  this  area:—

 (a)  Railways  have  been  approach-
 ed  to  improve  the  siding  and
 line  capacities  in  the  area.
 On  some  of  the  loading  stat-
 ions,  siding  capacities  have
 been  increased  and  on  some
 others,  they  will  be  increased
 in  due  course.

 (2)  Mysore  Government  have  also
 been  requested  to  strengthen
 the  bridges  on  the  road  bet-
 ween  Bellary  and  Thimmen-
 cherla  loading  stations.
 Steps  are  being  taken  for
 widening  Hubli-Karwar  Road.

 (3

 Meeting  of  Panel  of  Scientists
 628.  Shri  Hem  Barua:  Will  the  Min-

 ister  of  Planning  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  a

 meeting  of  the  Planning  Commission's
 Panel  of  Scientists  was  heid  in  New
 Delhi  on  the  29th  December,  1959:
 and

 (b)  if  so,  the  decisions  arrived  at?

 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra):  (a)  Yes,  Sir.

 (b)  The  Panel  considered  detailed
 development  programmes  relating  to
 scientific  research  during  the  Third
 Plan  received  from  the  Ministry  of
 Scientific  Research  and  Cultural
 Affairs  as  well  as  others  and  expressed
 general  agreement  about  these  pro-
 gram:  It  also  considered  and  en-
 dorsed  the  measures  recommended  by
 the  Working  Group  on  Scientific  Re-
 search  for  the  Third  Plan  for  provid-
 ing  conditions  favourable  for  the
 growth  and  stimulation  of  scientific
 research  in  the  country.

 The  Panel  further  considered  pro-
 biems  relating  to  science  education  in
 India  from  the  elementary  to  the
 post-doctoral  stages  as  well  as  pra-
 blems  relating  to  the  utilisation  of
 research  results  in  India.  The  solu-
 tions  suggested  by  the  Panel  are  now
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 undor  examination  in  the  concericd
 Ministries  of  the  Government  of
 India.”

 Import  of  Watches

 629  J  Shri  P.  G  Deb:
 al  Shri  Arjun  Singh  Bhadauria:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  the  number  of  watches  import-
 ed  from  foreign  countries  during  the
 period  from  October,  958  to  March,
 1959;  and

 (b)  the  total
 allowed?

 foreign  exchange

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  12,292,

 (b)  Total  value  of  licences  granted
 for  S.No.308(d)/IV,  Watches  and
 parts  thereof,  was  Rs,  8  lakhs.  These
 licences  were  not  valid  for  import  of

 -ecomplete  watches.

 Import  of  Camphor
 630,  Shri  Hem  Raj:  Will  the  Minic-

 ter  of  C  ree  and  Industry ,  be pleased  to  state:
 (a)  the  quantity  of  camphor  _  in--

 ported  during  the  years  1957,  958  and
 959  and  the  price  at  which  it  was
 purchased  from  foreign  countries  with
 their  names;

 (b)  the  names  of  the  importing
 bodies  and  through  whom  it  is  sold  in
 India  and  its  selling  price  at  present:

 (c)  whether  it  is  a  fact  that  it  is
 being  sold  at  exorbitant  prices  in  the
 country:  and

 (d)  if  so,  the  steps  Government  pro-
 pose  to  take  to  bring  down  the  prices?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  957  and  958—Nil.
 958—-Camphor  Synthetic  78°75  m.
 tons  from  G.D.R.;  Camphor  B.P.  20
 m.  tons  from  Japan.  It  will  not  be
 in  the  business  interest  of  the  Cor-
 poration  to  disclose  the  purchase  price
 of  camhpor.

 MARCH  I,  960  Written  Answers  346
 ‘.)  Imported  by  S.T.C.  and  ©  sold

 through  co-operative  Societies.  A
 sma'l  quantity  has  been.  sold  direct
 to  Tablet  Manufacturers  and  their
 associations  and  also  to  manufacturers
 of  medicinal  preparations.  Selling
 price  of  Camphor  from  G.D.R.  is
 Rs.  3°26  per  lb.  and  of  that  from
 Japan  is  3°59  per  lb.  ex-godown
 Calcutta  /Bombay/Madras.

 (९)  Yes,  Sir.

 (a)  It  is  not  proposed  to  take  any
 action.

 Export  of  Tea  to  ‘U.S.S.R.  and  U.S.A.

 631,  Shri  P.  C.  Borooah:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 quantity  of  tea  during  the  first  eleven
 months  of  959  exported  to  the
 U.S.S.R.  from  India  declined  from
 21,215,440  lbs.  in  958  to  20,738,292  Ibs
 while  the  export  of  tea  to  the  U.S.A
 increased  from  17,628,146  lbs,  in  958
 to  21,065,742  lbs,;  and

 (b)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  The  figures  mentioned  by  the
 Hon’b'e  Member  on  exports  to  the
 U.S.S.R.  are  correct.  Regarding  U.S.A
 however,  the  exports  for  the  first
 cleven  months  of  958  and  +1959,  are
 as  follows.  representing  a  slight  de-
 cline:

 2955  7959
 U.S.A.  (2257235734,  Ibs.  2159685742  Ib3.

 (b)  The  small  decline  in  exports  to
 these  countries  during  959  could  be
 due  to  trade  fiuctuations.

 Requirements  of  Printing  Inks

 632.  Shri  Yajnik:  Will  the  Minister
 of  C  ce  and  Industry  be  pleased
 to  state:

 (a)  the  tote!  quantity  of  printing
 ink  fo.  wrdinary,  rotary  and  photo-
 gravure  required  annually  in  India:
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 (b)  the  total  quantity  of  these  inks
 which  was  imported  in  India  during
 the  last  three  years;

 (c)  the  total  quantity  produced  in
 the  country  annually;  and

 (d)  whether  the  total  quantity
 required  can  be  produced  by  expand-
 ing  or  using  the  production  capacity
 of  the  indigenous  industry  qualitative-
 ly  as  well  as  quantitatively?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  Nearly  3,500
 tons.

 (b)  7957  1958  7959  (Fan-Nov.)
 498  tons  488  tons  395t0ns

 approx.  approx.  approx.
 (c)  I957  79568  70९9

 2,000  tons  2,५4५  tons  3,102,  tons
 (d)  Yes,  Sir.
 2.04  hrs.
 PAPERS  LAID  ON  THE  TABLE
 NOTIFICATION  ISSUED  UNDER  REQUISI-

 TIONING  AND  ACQUISITION  OF  IMMO-
 VABLE  PROPERTY  ACT.
 The  Minister  of  Works,  Housing  and

 Supply  (Shri  K.  C.  Reddy):  Sir,  I
 beg  to  lay  on  the  Table,  under  sub-
 section  (2)  of  section  7  of  the  Re-
 quisitioning  and  Acquisition  of  Im-
 movable  Property  Act,  1952,  a  copy
 of  Notification  No.  S.O.  22l  dated  the
 23rd  January,  1960.  [Placed  in  Lib-
 rary.  See  No.  LT-940|60].
 Report  OF  CENTRAL  WAGE  Board  For

 CrMENT  INDUSTRY
 The  Minister  of  Labour  and  Em-

 ployment  and  Planning  (Shri  Nanda):
 Sir,  I  beg  to  lay  on  the  Table  the
 following  papers:—

 (l)  Report  (1959),  of  the  Central
 Wage  Board  for  the  Cement
 Industry.

 (2)  Government  Resolution  No
 WB-6  (57)  dated  the  29th
 February,  1960.  [Placed  in
 Library.  See  No.  LT-94I/

 60).
 389  (Ai)  LS—4.

 Statement  re:  3478 Subsidence  of  floor
 below  storage  tanks

 im  the  milk  collection
 and  chilling  centre

 at  Muradnagar
 Shri  T.  B.  Vittal  Rao  (Khamman):

 What  about  the  Textile  Board?
 Shri  Nanda:  In  a  day  or  two.

 2.05  hrs.

 RESTRAINT  AND  RELEASE  OF
 MEMBER

 Mr.  Speaker:  I  have  to  inform  the
 House  that  I  have  received  the  fol-
 lowing  two  telegrams  dated  the  29th
 February,  960  from  the  District
 Superintendent  of  Police,  Belgaum,
 regarding  restraint  and  release  of
 Shri  Nath  Pai:—

 (1)  “Shri  Nath  Pai,  Member,  Lok
 Sabha,  restrained  under  Sec-
 tion  69  of  the  Police  Act.  by
 Police  Sub-Inspector,  Bel-
 gaum  City  Police  Station  in
 Khadebazar  Police  Station
 limits,  today  at  .40  hours,
 for  refusing  to  conform  to
 Police  directions.”

 (2)  “Shri  Nath  Pai,  Member,  Lok
 Sabha,  released  at  38.55
 hours,  after  the  occasion  was
 over  under  Section  69  of  the
 Police  Act.”

 STATEMENT  RE:  SUBSIDENCE  OF
 FLOOR  BELOW  STORAGE  TANKS
 IN  THE  MILK  COLLECTION  AND
 CHILLING  CENTRE  AT  MURAD-

 NAGAR
 The  Minister  of  Works,  Housing  and

 Supply  (Shri  K.  C.  Reddy):  In  the
 course  of  my  statement  on  the  ad-
 journment  motion  notice  of  which
 had  been  given  by  Hon’ble  Member
 Shri  Braj  Raj  Singh  on  the  9th
 February,  960  about  the  subsidence
 of  the  floor  below  the  storage  tanks
 in  the  Milk  Collection  and  Chi'’ing
 Centre  at  Muradnagar,  I  promise  to
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 of  floor  below  storage  tanks

 in  the  milk  collection  and  ‘
 chilling  centre  at  Muradnagar

 {Shri  K,  ८.  Reddy]
 make  a  further  statement  as  soor:  as
 the  report  of  the  Chief  Technica’
 Examiner,  who  had  been  instructed
 to  carry  out  detailed  investigations  in
 the  matter,  was  received.  The  re-
 port  has  since  been  received.

 The  Chief  Technical  Examiner  is  of
 the  opinion  that  primarily  the  causc
 for  the  subsidence  of  the  floor  is  in-
 adequate  provision  of  foundations  to
 withstand  the  heavy  loading.  Ac-
 cording  to  the  terms  and  conditions
 of  the  contract  entered  into  between
 the  Directorate  General  of  Sup,lies
 and  Disposals  and  the  firm  which
 supplied  the  equipment  for  the  Cen-
 tre,  it  was  the  responsibility  of  the
 latter  to  have  given  detailed  drawings
 showing  the  type  of  foundation  re-
 quired.  They  failed  to  supplv  ti  ese
 drawings  due  to  the  wrong  assump-
 tion  that  the  floor  under  the  storage
 tanks  did  not  require  any  special
 foundations.  In  the  Conditions  af
 Contract  governing  supplies  of  the
 plant  and  machinery  as  well  as  in
 the  acceptanc?  of  tender  by  the  Tir-
 ectorate  General  of  Supplies  and  Dis-
 posals,  the  firm  supplying  the  ma-
 chinery  was  made  responsible  for
 any  alterations  of  the  work  duc  to
 any  discrepancies,  errors  or  omis-
 sions  in  the  drawings.  Had  the  firm
 supplied  the  drawings  and  spccifiva-
 tions  for  foundations  of  the  flood
 under  the  storage  tanks,  as  they  did
 for  some  other  items  of  cquijyscn
 for  the  Chilling  Centre,  the  floor
 woul@  have  heen  laid  to  those  speci-
 fictions  and  subsidence  of  the  floor
 after  the  tanks  had  been  installed
 would  not  have  occurred.

 The  Chief  Technica]  Examiner  in  his
 report  also  mentions  some  other  minor
 defects  in  the  work.  Action  in  respect
 of  theke  defects  is  being  initiated  se-
 parately.

 The  question  of  recovering  from  the
 firm  which  supplied  the  machinery,
 the  additional  infructuous  expendi-
 ture  in  dismantling  the  machinery
 already  installed  and  _  installing  it
 again  after  the  foundations  of  the  floor
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 have  ben  strengthened  and  some  other
 items  of  work,  is  being  considered,  I
 may  add  that  this  amount  of  infruc- tuous  expenditure  is  about  Rs.  700
 only.  The  expendtiure  incurred  in
 strengthening  the  foundations  cannot
 be  regarded  as_  infructuous  because
 such  expenditure  would  have  had.  to
 be  incurred  in  any  case  had  the  firm
 supplied  the  proper  specifications  for
 foundations  under  the  storage  tanks
 initially  according  to  the  terms  of
 the  Agreement.

 Shri  Braj  Raj  Singh  (Firozabad):
 Have  all  the  payments  been  made  to
 this  firm  for  this  work?

 Shri  K.  C.  Reddy:  I  am  not  in  a
 position  to  give  a  definite  answer  to
 that  now.

 Shri  Braj  Raj  Singh:  He  said  that
 some  action  is  being  proposed  to  be
 taken  against  the  firm.  When  is  it
 expected  to  be  taken?

 Shri  K.  C.  Reddy:  There  are  several
 chilling  centres  like  this  which  are
 under  construction.  This  firm  has  been
 entrusted  with  the  installation  of  the
 equipment  in  all  those  centres.  Since
 they  are  carrying  on  the  work  in  all
 those  centres,  certain  amounts  will  be
 paid  to  them  in  future.

 Shri  Tangamani  (Madurai):  On  the
 last  occasion  we  were  told  that  this’
 contract  was  for  Rs.  3  lakhs  and  odd.
 In  view  of  the  fact  that  there  has
 been  some  defect  which  was  noticed
 and  that  action  is  going  to  be  taken,
 will  further  contracts  to  this  firm  be
 stopped?

 Shri  K,  C.  Reddy:  That  matter  has
 to  be  exaimned  carefully.

 12:09  hrs.
 RAILWAY  BUDGET—GENERAL

 DISCUSSION—contd.
 Mr.  Speaker:  The  House  will  now

 take  up  general  discussion  of  the  Bud-
 get  (Railways).  Out  of  14  hours  that
 were  allotted,  !  hours  have  already
 been  taken  and  there  is  a  balance  of
 2  hours  59  minutes,



 3421  Railway,  PHALGUNA  U,  88l  (SAKA)  Budget—General  3422

 How  long  does  the  hon.  Minister
 propose  to  take?

 The  Minister  of  Railways  (Shri  Jag-
 jivan  Kam):  About  an  hour  and  a
 half.

 Sardar  Hukam  Singh  (Bhatinda):
 Yesterday  it  was  announced  that  the
 hon.  Minister  would  begin  his  reply
 at  2.30  and  would  take  an  hour  and
 a  half.

 Mr.  Speaker:  If  he  staris  at  2.30,
 that  means  that  time  has  been  in-
 creased.

 Sardar  Hukam  Singh:  We  had  to
 do  that  because  the  hon.  Minister  ex-
 pressed  his  desire  that  this  was  the
 time  convenient  to  him.

 Mr,  Speaker:  If  it  has  already  been
 announced  that  the  hon.  Minister  will
 start  at  2.30  today  and  will  go  on  till
 four  o'clock,  there  is  time  till  230,
 now.  Shri  Radha  Mohan  Singh  will
 continue  his  speech.

 श्री  राघामोहन  सिह  (बलिया)
 अध्यक्ष  महोदय,  मं  आपका  आभारी  हूं  कि
 आपने  मुझे  रेलवे  बजट  पर  बोलने  का  ग्रवसर
 प्रदान  किया  है  -  जो  बजट  पेपर्ज  इत्यादि
 हम  लोगों  को  दिये  गये  हैं  और  जो  माननीय
 सदस्यों  के  भाषण  हुए  हैं  उनको  पढ़ने  और
 सुनने  के  बाद  मेँ  इस  निष्कर्ष  पर  पहुंचा  हूं
 कि  रेलों  ने  बहुत  अधिक  प्रगति  की  है  और
 इस  प्रगति  के  लिए  रेलवे  मंत्री  महोदय  और
 रेलवे  के  सभी  कर्म  चारीगण,  छोटे  तथा  बड़े,
 हमारी  बधाई  के  पात्र  हैं  -  इन  सभी  ने  चतुर्मुखी
 प्रगति  करने  में  अपना  सहयोग  प्रदान  किया
 है  ।  म॑  मानता  हूं  कि  जो  सफलतायें  हम  ने
 प्राप्त  की  हैं  जो  प्रगति  हमने  पिछले  साल
 शौर  उससे  पिछुले  सालों  में  की  है  वह  संतोष-
 जनक  है  और  उसकी  प्रशंसा  किये  बगैर
 हम  नहीं  रह  सकते  हैं  ।

 सब  से  बड़ी  बात  यह  है  कि  जो  हमने
 टारगेट्स  रखे  थे  उनको  हमने  प्राप्त  कर
 लिया  है  और  बहुत  सी  जगहों  पर  हमसे
 देखा  है  कि  जिन  चीज़ों  की  यहां  कमी  थी,
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 उस  कमी  को  ही  पूरा  करने  में  हम  सफल
 नहीं  हुए  हैं  बल्कि  हम  हस  काबिल  भी  हो
 गये  हैं  कि  बहुत  सी  चीज़ों  को  हम  बाहर  भेज
 सकें,  एक्सपोर्ट  कर  सके  |  इससे  हमारा  हौसला
 और  भी  बढ़  जाता  है  भौर  हमारे  लिए  संतोष
 का  झनुभव  करना  बिल्कुल  स्वाभाविक  है  1

 लेकिन  इसके  साथ  ही  साथ  एक  और
 विषय  है  जिस  की  ओर  कई  माननीय  सदस्यों
 ने  झ्ापका  ध्यान  ग्राकपित  किया  है  शौर
 वह  यह  है  कि  जो  रेलवे  बजट  में  खर्च  का
 तखमीना  है  वह  साल-ब-साल  बढ़ता  ही
 जा  रहा  है  ।  मैं  ग्रनुमान  करता  हूं  कि  रेलवे
 मंत्री  महोदय  का  भी  ध्यान  इस  झोर  गया
 होगा  और  उन्होंने  भी  इस  बारे  में  खयाल
 किया  होगा  और  कोशिश  की  होगी  कि  खर्चा
 कम  हो  ।  में  चाहता  हूँ  कि  इस  पर  विशेष
 ध्यान  दिया  जायें  ताकि  हमारा  खर्चा  कम  हों
 सके  शौर  हम  उस  पैसे  को  बचा  कर  कुछ
 और  प्रगति  करने  में  खर्च  कर  सके  ।  हस  सम्बन्ध
 में  में  आपका  ध्यान  माननीय  रेल  मंत्री  महोदय
 के  भाषण  की  ओर  दिलाना  चाहता  हूं  ।
 इसके  पेज  १०  पैपा  २४५  में  उन्होंने  कहा  है
 कि  खच  में  १३.८६  की  बढ़ती  हुई  है  गौर
 उसके  मुकाबले  में  २८.४७  करोड़  हमारी
 झामदनी  हुई  है  ।  इससे  पता  चलता  है  कि
 २८  करोड़  की  आमदनी  करने  के  लिए  करीब
 १३  करोड़  रुपये  का  खर्चा  किया  गया  है  |

 अगर  यह  बात  सही  है  तो  मे  समझता  हूं  कि  यह
 चीज़  काबिलेदाद  नहीं  कही  जा  सकती  है।  हमें
 चाहिए  कि  हम  देखें  कि  खर्च  के  ग्रन्दर  अधिक
 से  अधिक  जितनी  किफायत  हो  सकती  है
 हो  भ्रौर  साथ  ही  साथ  यह  भी  देखना  हमारा
 कर्तव्य  है  कि  जितनी  प्रधिक  से  प्रधिक
 आमदनी  हो  सकती  है,  हो  ौर  हमारी
 आमदनी  बढ़े  ।  जितनी  झ्रामदनी  हमारी
 बढ़ती  है  झगर  उसका  ५०  परसेंट  खर्च  कर
 दिया  जाता  है  तो  माननीय  मंत्री  महोंदय
 इस  बात  पर  संतोष  प्रकट  नहीं  कर  सकते
 हैं।  आपको  चाहिए  कि  झाप  हस  पर  विचार
 करें  शौर  हमारा  जो  खर्च  है  वह  आमदनी
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 [at  राधामोहन  सिंह]
 के  अनुकूल  होना  चाहिए  और  इतना  अधिक
 नहीं  होना  चाहिए  कि  जिसमें  तमाम  जो
 हमारी  आमदनी  बढ़ी  है  वह  चली  जाये  t

 माननीय  मंत्री  जी  ने  अपनी  स्पीच
 में  पेज  ५  के  पैरा  €  में  यह  भी  कहा  है  कि
 हम  लोगों  को  इस  बात  का  प्रयत्न  करना
 चाहिए  कि  हम  अपनी  तमाम  कार्य-क्षमता
 को  अधिक  से  अधिक  उपयोग  में  ला  सकें  ।
 यह  बड़े  दुःख  की  बात  होगी  अगर  कोई  ऐसा
 समय  झावे  जबकि  हमारी  रेलवे  वैगंस  या
 रेल  गाड़ियां  ऐसे  ही  पड़ी  रहें  और  उनका
 उपयोग  न  हो  जिसका  असर  यह  होता  है  कि
 आमदनी  कम  हो  जाती  है  ।  मैं  आशा  करता
 हैं  कि  रेलवे  मंत्रालय  इस  पर  गम्भीरतापूर्वक
 विचार  कर  रहा  है  |  हमारे  माननीय  मंत्री
 महोदय  ने  इस  तरफ  ध्यान  दिलाया  है  कि
 कभी  कभी  स्लैक  पीरियड  होता  है  जिस  में
 हमारी  बहुत  सी  बैगंस  पड़ी  रह  जाती  हैं,
 उनका  उपयोग  नहीं  हो  पाता  है  -  इस  सम्बन्ध
 में  म॑  आपके  सामने  एक  सुझाव  रखना  चाहता
 हूँ  ।  हर  विभाग  में  यह  होता  है  कि  जो  स्लैक
 पीरियड  होता  है  उसमें  अधिक  ग्रामदनी
 करने  के  लिए  थोड़ा  सा  रेट  को  कम  कर
 दिया  जाता  है  |  अगर  यही  नीति  हम  रेलों
 के  सम्बन्ध  में  भी  अपनायें  तों  जिस  समय
 हमारी  वैगंस  इत्यादि  खाली  पड़ी  रहती  हैं
 उस  समय  जो  बिजिनसमँन  हैं,  जो  कारोबारी
 आदमी  हैं,  उनको  थोड़ा  सा  इंड्यूसमेंट
 हो  सकता  है  जैसे  कि  पी०  एंड  टी०  में  होता
 है  कि  थोड़े  से  रेट  कम  कर  दिये  जाते  हैं,  कि
 वे  रेट  में  कमी  की  वजह  से  उनका  झासानी
 से  उपयोग  कर  सकें  शौर  उससे  फायदा  उठा
 सके  शौर  झ्रापकी  भी  जो  बैंगंस  उस  समय
 बेकार  पड़ी  रहती  हैं,  उनका  उपयोग  हो
 सकेगा  शौर  ग्रापकी  आमदनी  बढ़  सकेगी  ।

 में  ने  निवेदन  किया  है  कि  आमदनी
 शौर  खर्च  दोनों  बढ़  रहे  हैं  ।  जहां  हम  यह
 चीज़  देखते  हैं  वहां  यह  देख  कर  हमें  ग्राइचर्य
 होता  है  कि  पैसेंजर  एमेनेटीज्ष  के  लिए  जो
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 रुपया  रखा  गया  था  यानी  २,२०  करोड़
 वह  ज्यों  का  त्यों  रह  गया  है।

 यह  हमारी  उदासीनता  जाहिर  करता
 है  कि  हम  उनकी  तरफ  उतना  ध्यान
 नहीं  दे  रहे  हैं  जितना  हमको  देना  चाहिए  t
 जो  रुपया  आप  रखें  कंज्यूमर्स  की  फैसिलिटीड
 के  लिए,  उन  को  आराम  देने  के  लिए,  उनको
 एमेनिटीज़  देने  के  लिए  वह  आपको  खर्च
 करना  चाहिए  श्रौर  साथ  ही  साथ  आपको
 जितना  ज्यादा  से  ज्यादा  रुपया  हों  सके,  इस
 काम  के  लिए  रखना  चाहिए  ny  अभी  यहां
 पर  बहुत  से  माननीय  सदस्यों  ने  संकड़ों  तरह

 की  बातें  कहीं  हैं  भर  में  चाहता  हूं  कि  श्राप  उनको
 ओर  ध्यान  दें  और  जो  प्राविज़न  एमेनिटीज  के
 लिए  किया  जाता  है,  जो  व्यवस्था  की  जाती
 है  वह  बहुत  कम  है  और  इस  बात  की  ग्रावदयता
 है  कि  इसको  बढ़ाया  जाये  I

 यह  में  कह  चूका हूं  कि  रेलवे  के  तीन
 मालिक  हैं।  एक  तो  रेलवे  यूजर्स  यानी  पें  जिजर्स
 हैं  जिन  के  बारे  में  में  ने  झ्भी  आप  से  निवेदन
 किया  है  1  दूसरी  जनता  है  जिस  के  पैसे  से
 यह  सारा  काम  चलता  है  और  उसकी  तरफ
 आपका  ध्यान  जाना  चाहिए  श्रौर  झापको
 मुल्क  का  ख़याल  रखना  चाहिए  |  इस  सम्बन्ध
 में में  झापकों  एक  बात  बतलाना  चाहता  हूं  |
 इसके  बारे  में  एक  सुझाव  दिया  गया  था
 जो  बहुत  पुराना  है  ।  हमारे  मुल्क  में  एक  ही
 तरह  की  गेज,  एक  सिरे  से  लेकर  दूसरे  सिरे
 तक,  एक  कोने  से  ले  कर  दूसरे  कोने  तक
 होनी  चाहिए  और  इसको  करने  का  आपको
 प्रयत्न  करना  चाहिए  ।  झगर  फिलहाल
 यह  कर  सकता  झापके  लिए  सम्भव  न  हो  तो
 में  एक  दूसा  सुझाव  देना  चाहता  हूं  t  में  ग्राशा
 करता  हूं  कि  उस  पर  झाप  ध्यान  देंगे  ।  मैंने
 सुना  है  कि  चीन  और  यूरोप  के  बहुत  से  मुल्कों
 में  ऐसी  तरकीब  निकाल  ली  गई  है  कि  जो
 पैसेंजर  गाड़ियां  होती  हैं,  जो  हेंस  होती  हैं
 उनके  ह्वील  बदल  देने  से  वे  एक  गेज  से  दूसरे
 मेज  में  चली  जाती  हैं  ।  मैं  चाहता  हूं  कि
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 इसकी  झ्राप  जांच  करें  भर  देखें  कि  जो  दूर-दूर
 की  गाड़ियां  हैं  उनके  ह्वील  चेंज  कर  देने  से
 यह  कर  सकना  झापके  लिए  सम्भव  है  या  नहीं
 है  ।  अगर  यह  सुझाव  उपयोगी  मालूम  दे
 तो  इसको  झमल  में  लाने  की  झ्रापकों  व्यवस्था
 करनी  चाहिए  ।  यदि  यह  भी  कर  सकता
 आपके  लिए  सम्भव  न  हो  तो  जिस  तरह  से
 अभी  हाल  में  कलकत्ता  से  सिलिगुड़ी  व  बरौनी
 से  समस्तीपुर  श्लौर  समस्तीपुर  से  बागे  मुज़फ्फर-
 पुर  तक  बड़ी  लाइन  बिछाने  का  प्रस्ताव  किया
 है,  जोकि  बहुत  अच्छा  प्रस्ताव  है  उसी  तरह
 से  सहसराम  से  बक्सर  और  बक्सर  से  बलिया,
 झौर  गोरखपुर  होते  हुए  नेपाल  के  बार्डर
 तक  झौर  फैजाबाद  से  गोंडा  और  गोंडा  से
 बहराइच  तक  लाइन  चली  जाये  तो  और  भी
 अच्छा  रहेगा  और  मे  चाहता  हूं  कि  झाप  इस
 सुझाव  पर  सोच  विचार  करें  |  यह  ब्राड  गेज
 की  लाइन  होगी  ny  यदि  आपने  इसको  मंजूर
 कर  लिया  तो  इससे  जनता  का  बहुत  भला
 हो  सकता  है  |  झाजकल  देखने  में  झाता  है
 कि  उत्तर  भारत  में  जितनी  गाड़ियां  हैं  वे
 पूर्व  से  पश्चिम  की  शोर  जाती  हैं  ।  लेकिन
 अगर  हम  ऐसी  लाइत  बिछा  सके  जो  दक्षिण
 से  उत्तर  को  हमारे  फ्रांटियर  तक  जा  सके  और
 बे  ब्राड  गेज  की  लाइनें  हों  तो जनता  की  बहुत
 मलाई  हो  सकती  है,  जनता  को  फैसिलिटीज़
 तो  होंगी  ही  लेकिन  साथ  ही  साथ  स्ट्रेटजिक
 प्वाइंट  आफ  व्यू  से  भी  यह  बहुत  जरूरी  चीज़
 है।  इस  तरह  से  में  चाहता  हूं  कि सभी  जगह
 पर  एक  गेज  हो  झौर  झगर  यह  न  हो  सके
 तो  छ्वील  बदल  कर  एक  गेज  से  दूसरे  गेज  में
 गाड़ियों  को  रन  करें  और  यह  भी  न  हो  सके
 तो  मीटर  गेज  के  जो  क्षेत्र  हैं  उन  के  झन्दर  हम
 कहीं-कहीं  पर  ब्राड  गेज  भी  लगावें  t

 यहां  पर  यह  भी  सुनने  में  श्राया  है  कि
 मीटर  गेज  की  शोर  कुछ  ध्यान  दिया  जायेगा  ।
 में  स्वयं  ऐसे  क्षेत्र  का  रहने  वाला  हूं  जहां  पर
 पूर्वोत्तर  रेलवे  बहुत  बदनाम  है  शौर  बहुत
 बदनाम  गाड़ियां  वहां  पर  चलती  हैं  ।  इस
 सम्बन्ध  में  में  कुछ  निवेदन  करना  चाहता  हूं  1
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 गत  ४०-५०  वर्षों  में  बड़ी  तबदीलियां  मुल्क
 आई  हैं  श्लौर  रेलों  ने  मी  बहुत  प्रगति  की  है  t
 पूर्वोत्तर  रेलवे  के  झ्लासपास  जो  रहने  वाले  हैं
 वें  यह  समझते  हैं  कि  वहां  पर  न  कोई  चेंज
 आई  है  शौर  न  कोई  प्रगति  ही  हुई  है।  प्रमी
 हम  ने  सदन  में  मध्य  प्रदेश  के  माननीय
 सदस्यों  को  सुना  ।  वहां  की  रेलों  की  हालत
 को  सुन  कर  तो  मुझे  झाइचय  हुआ  कि  शायद
 पूर्वोत्तर  रेलबे  से  भी  खराब  कोई  रेलवे  इस
 देश  में  है।  वहां  की  गाड़ियों  की  चाल  श्ौर
 गाड़ियों  की  हालत  ऐसी  है  जिसे  अगर  हमारे
 रेलवे  मंत्रालय  के  लोग  जा  कर  देखें  तभी
 समझ  सकते  हैं  ।  वहां  के  लोग  भी  बूसरे
 लोगों  की  तरह  किराया  देते  हैं  भौर  उसी  तरह
 की  ख्वाहिशें  भी  रखते  हैं,  फिर  भी  इन
 हालतों  में  गाड़ी  पर  चलते  हैं  ।  यहां  पर
 ट्रैवेल  की  कोई  फैसिलिटीज  नहीं  हैं  ।  बहुत  सी
 तो  ब्रांच  रेलवेज  हैं  जहां  पर  कि  चालिस  मील
 चलने  के  लिए  छः:  से  दस  घंटे  तक  लग  जाते  हैं
 आप  अनुमान  लगा  सकते  हैं  कि  जहां  की  हालत
 ऐसी  हो  वहां  के  लोग  झ्राप  क ेकाम  की  कितनी
 दाद  दे  सकते  हैं  t

 अपने  भाषण  के  पैरा  ४१  में  हमारे
 रेलबे  मिनिस्टर  साहब  ने  बतलाया  है  कि
 ब्राड  गेज  शौर  मीटर  गेज  में  बहुत  भ्रन्तर  है  ।
 जहां  तक  मैंने  देखा  उस  से  मालूम  होता  है  कि
 ब्राड  गेज  और  मीटर  गेज  माइलेज  करीब-करीब
 मुल्क  में  बराबर  है  |  बहुत  थोड़ा  भ्रन्तर  है  ।
 लेकिन  फिर  भी  जो  आंकड़े  दिये  गये  हैं  उन  से
 मालूम  होता  है  कि  सन  १६५८-५६  में  जहां
 कुल  ८४  ट्रेन्स  बढ़ाई  गईं  वहां  मीटर  गेज  पर
 केवल  २८  बढ़ाई  गई  शौर  ब्राड  गेज  पर
 ५७  बढ़ाई  गईं  ।  ऐसे  ही  १६५६  में  मीटर  गेज
 पर  कुल  २१  गाड़ियां  चलाई  गई  जब  कि
 गाड  मेज  पर  १५७  नई  गाड़ियां
 चलाई  गईं  इस  से  मालूम  होता  है
 कि  जो  ३००  के  लगभग  नई  गाड़ियां  चलाई
 या  बढ़ाई  गईं  उन  में  से  पिछले  दो  वर्षों  में  कुल
 ४०  मीटर  गेज  पर  हैं।  भ्रगर  यही  हालत  रही
 तो  आप  कैसे  इस  सिलसिले  से  लोगों  में  विश्यास
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 [st  राधामोहेन  सिंह]
 पैदा  कर  सकते  हैं  ।  में  संमझता  हूं  कि  समय
 आा  गया  है  कि  मीटर  गेज  के  ऊपर  भी  ध्यान
 दिया  जाय  जैसे  कि  बाइ  गेज  पर  दिया
 जाता  है  1

 श्री  जगजीवन  राम:  उस  से  ज्यादा
 दिया  जाता  है  ।

 श्री  राधामोहन  सिंह  :  जब  वहां  बसने
 वालों  के  लिए  भी  एक  ही  किराये  की  दर  है  तो
 क्या  उस  से  लोगों  में  असन्तोष  नहीं  हो  सकता  है
 कि  उन  के  साथ  इस  तरह  का  बरताव  किया
 जाता  है  ?

 में  निवेदन  करना  चाहता  हूं  कि  पूर्वोत्तर
 रेलवे  में  इलाहाबाद  से  सिलीगुृड़ी  तक  एक
 फास्ट  पैसेन्जर  चलाने  की  बात  चली  थी  t
 आज  दस  वर्ष  हो  गये  हैं  लेकिन  फास्ट  पैसेन्जर
 चलाने  की  बात  जहां  की  तहां  पड़ी  हुई  है  t
 are  भी  लखनऊ  गोरखपुर  कटिहार  लाइन
 पर  एक  मेलगाड़ी  चल  रही  हैं  लेकिन  इस
 लाइन  यानी  इलाहबाद  और  कटिहार  लाइन
 पर  १५  मील  की  चाल  से  ज्यादा  से  अब  तक
 कोई  गाड़ी  नहीं  चली  ।  मैं  कहना  चाहूंगा  कि
 इस  तरफ  ध्यान  देने  की  श्रावश्यकता  है  और
 यह  प्रयत्न  किया  जाना  चाहिए  कि  सब  जगह
 और  सब  रेलों  के  यात्रियों  के  लिए  एक  सी
 व्यवस्था  की  जाय  औप  ज्ञीक्र  इस  लाइन  पर
 भी  एक  मेलगाड़ी  चलाए  जाने  की  व्यवस्था
 की  जाय  t

 इस  के  बाद  जो  ग्राप  के  तीसरे  मालिक  हैं,
 रेलवे  के  एम्प्लायीज,  उन  के  सम्बन्ध  में  भी
 कुछ  सुझाव  देना  चाहता  हूँ  ।  कोई  भी  शासन
 अच्छी  तरह  से  काम  नहीं  कर  सकता,  प्रगति
 तो  कर  ही  नहीं  सकता,  जब  तक  जो  उस  में
 काम  करने  वाले  झ्रादमी  हैं  वह  सन्तुष्ट  न  हों  1
 आये  दिन  देखा  जाता  है  कि  कोई  न  कोई
 हड़ताल  चलाने  की  नोटिस  रेलवे  शासन
 के  पास  आई  रहती  है  1  मैं  इस  चीज  का  बहुत
 अध्ययन  करत।  हूं  ।  मैं  यह  नहीं  मानता  कि
 जितनी  हड़ताल  हौती  हैं  या  जो  भ्रसन्तोष
 व्यक्त  किया  जाता  है,  वह  जायज  होता  है  1
 लेकिन  शासन  को  इस  बात  का  पूरा  प्रयत्न
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 करना  चाहिए  कि  कमंचारियों  की  तमाम
 बातें  सुन  ली  जायें  और  जहां  तक  सम्भव  हो
 उन  को  पूरा  किया  जाय  |  हम  एक  जन-
 तांबिक  समय  में  रह  रहे  हैं।  जनता  को  हम
 सन्‍्तोष  दे  दें  यह  काफी  नहीं  है,  झब  तक  आप
 के  कर्मचारियों  को  जितना  भ्रसन्तोष  रहा  है
 उतना  अब  नहीं  है,  यही  काफी  नहीं  है,  बल्कि
 अब  आगे  और  भी  सन्‍्तोष  उन  को  देना  चाहिये  t
 उन  के  झन्दर  विश्वास  उत्पन्न  करना  चाहिए  ।
 मैं  चाहता  हूं  कि  हमारे  मंत्री  महोदय  ने  जैसा
 प्रयत्न  पारसाल  किया  था  बैसा  ही  प्रयत्न
 फिर  करें  |  पे  कमिशन  की  रिपोर्ट  हमारे  सामने
 है  t  मैं  समझता  हूं  कि  पे  कमिशन  रिपोर्ट
 में  काफी  लोगों  को  सहायता  देने  की  ओर
 काफी  प्रगति  की  है  ।  फिर  भी  चारों  ओर
 से  असन्तोष  और  विद्रोह  की  बातें  हमें  सुनाई
 देती  हैं  7  ऐसी  हालत  में  सब  बातों  को  सुनना
 चाहिए,  अपने  पक्ष  को  भी  रखना  चाहिए
 प्रौर  उस  के  बाद  भ्रन्तिम  निर्णय  लेना  चाहिए  1
 में  समझता  हूं  कि  झगर  अपना  पक्ष  ठीक  तरह
 से  रखा  जायेगा  तो  कोई  वजह  नहीं  है  कि
 लोगों  को  सन्तोष  न  हो  ।  कुछ  ऐसे  आदमी
 जरूर  हो  सकते  हैं  जिन  का  काम  ही  भसन्तोष
 पैदा  करना  हो,  लेकिन  फिर  भी  मेरा  विश्वास
 है  कि  ज्यादातर  आदमी  ऐसे  हैं  जो  सरकार
 की  बातों  को  सुनेंगे  और  समझेंगे  ।  में  उन
 आदमियों  में  हूँ  जो  यह्‌  विष्वास  करते  हैं  कि
 पे  कमिशन  रिपोर्ट  इस  सम्बन्ध  में  काफी  प्रागे
 बढ़ी  है  भौर  उस  ने  बहुत  सी  बातों  को  हल
 कर  दिया  है।  लेकिन  फिर  भी  थोडी-थोड़ी
 बातें  रह  गई  हैं  बहुत  से  हमारे  एम्प्लायीज
 हैं  जो  यह  समझते  हैं  कि  छोटे  कर्मचारियों  की
 सुविधायें  बजाय  बढ़ने  के  कम  की  गई  हैं  ।
 में  ने  बहुत  सी  बातें  सुनीं  -  मैं  ने  उन  बातों
 का  जवाब  भी  दिया  कि  वह  -गलत  बातें  हैं
 लेकिन  उन  को  बहुत  ज्यादा  उम्मीदें  हो  गई  हैं
 जिन  के  कारण  वह  इस  तरह  की  बातें  करते
 हैं  ।  फिर  भी  मैं  समझता  हूं  कि  जो  छोटी-छोटी
 बातें  उन  की  हैं,  उन  को  हमारा  रेलवे  मंत्रालय
 आसानी  से  हल  कर  सकता  है  |  उन  चीजों
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 को  हल  करने  से  में  समझता  हूं  कि  बहुत  हद
 तक  जो  असन्‍्तोष  है  वह  दूर  हो  जायेगा  |
 किसी  भी  समय  में,  दूसरों  की  बातें  सुनने  भौर
 समझने  में  कोई  हज  नहीं  है  ।  हमारा  ऐटिट्यूड
 ऐसा  होना  चाहिए  कि  हम  दूसरों  की  बातों
 को  सुनने  के  लिए  हमेशा  तैयार  रहें  t  मैं
 विश्वास  करता  हूं  कि  हमारे  मंत्री  महोदय
 स्वयं  एक  ऐसे  आदमी  हैं  जो  तमाम  बातों  को
 सुन  कर  हल  करते  हैं  झौर  उन्होंने  इस  तरकीब
 से  काम  लिया  है  t  ऐसा  सुनने  में  ग्राता  है  कि
 बहुत  सी  ऐसी  संस्थायें  हैं  जो  यह  चाहती  हैं
 कि  इस  बात  का  गलत  फायदा  उठाया  जाय,
 ऐसा  नहीं  होना  चाहिए  ।  मैं  तो  यह  कहना
 चाहता  हूं  कि  हमारे  मंत्री  महोदय  स्वयं  उन
 बातों  को  सुनें  और  जो  छोटी  छोटी  बातें  हों
 उन  को  दूर  करने  का  प्रयत्न  करें  18

 में  यह  बतलाना  चाहता  हूं  कि  अभी  हाल
 में  कोई  ऐसा  हुक्म  जारी  हुझा  है  जिस  में  रेलवे
 के  जनरल  मैनेजरों  को  यह  ग्रधिकार  दिया  गया
 है  कि  किसी  भी  झादमी  को  बिना  बतलाये
 हुए  कि  उस  के  खिलाफ  क्या  शिकायत  है  नौकरी
 से  निकाल  सकते  हैं  1  मैं  समझता  हूं  कि  जो
 हमारा  संविधान  है,  जितने  हमारे  अधिकार  हैं,
 लीगल  एंड  सिविल,  सब  में  यह  व्यवस्था  है  कि
 जब  कभी  किसी  के  प्रति  कोई  शिकायत  हो
 तो  उस  को  बिना  नोटिस  के  बिना  अ्रवसतर
 दिए  निकाला  नहीं  जा  सकता  ।  ऐसा  सुनने
 में  भाया  है  कि  बहुत  से  ऐसे  ग्रादमी  हैं
 जो  ११  और  १२  साल  से  ज्यादा  नौकरी
 कर  चुके  हैं  लेकिन  उन  को  नौकरी  से
 निकाल  दिया  गया  है।  जिन  लोगों  के
 खिलाफ  ग्रेव  चार्जेज  हों  उन  को  नौकरी  से
 निकाल  देने  में  कोई  हर्ज  नहीं  है  -  प्रगर  कोई
 राष्ट्र  के  खिलाफ  विद्रोह  करता  है  तो  उस  को
 भी  एक  मौका  देते  हैं  अपनी  बातों  को  सुनाने
 के  लिए  ।  हम  ऐसी  कोई  बात  नहीं  करते
 जिस  में  उन  को  ऐसा  ग्रवसर  न  दें  कि  वह
 अपनी  सफाई  पेश  कर  सके  ।  तब  अगर  किसी
 के  खिलाफ  कोई  शिकायत  हो  तो  उस  को
 बता  देने  में  कोई  हर्ज  नहीं  है  t
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 ऐसी  बहुत  सी  बातें  हैं  जिन  के  लिए

 लोग  भपीलें  करते  हैं  -  उन  का  बहुत  दिनों  तक
 फैसला  तो  दूर  रहा  सुनवाई  भी  नहीं  होती  t
 बड़े  बड़ें  अफसरों  की  बात  को  तो  छोड़  दिया
 जाय,  लेकिन  जो  छोटे  झफसर  छोटी  छोटी
 बातें  सामने  रखते  हैं  उन  की  सुनवाई  जल्दी
 होनी  चाहिए  ny  जब  भी  मुझे  प्वसर  मिलता  है,
 मैं  अपने  मंत्री  महोदय  के  कानों  में  यह  चीजें
 डालने  का  प्रयत्न  करता  हूं  ।  झाज  यह  प्रालोच-
 नायें  होती  हैं  कि  जो  बड़े  बड़े  ग्रीवान्सेज  हैं
 उन  के  ऊपर  भी  विचार  नहीं  किया  जाता  है  t
 इन  सब  बातों  से  रैंक  एंड  फाइल  में  बड़ा
 झ्रसन्तोष  पैदा  होता  है  ।  में  चाहूंगा  कि  इधर
 भी  ध्यान  दिया  जाय  और  इन  बातों  को  दूर
 करने  का  रेलवे  मंत्रालय  प्रयत्न  करे  भौर  जो
 बातें  कही  गई  हैं  उन  पर  ध्यान  रखे  ।

 Shri  Somani  (Dausa):  I  would  like
 to  congratulate  the  hon.  Railway
 Minister  at  the  very  outset  on  the
 very  remarkable  and  significant  pro-
 gress  which  our  greatest  national
 undertaking,  namely,  the  railways,
 have  been  able  to  make  during  the
 last  decade.  Indeed,  there  were  gen-
 uine  fears  and  apprehensions  that  our
 railways  may  not  be  able  to  develop
 their  resources  to  an  extent  which
 would  enable  them  to  cater  to  the
 growing  needs  of  our  developing  eco-
 nomy.  I  should,  therefore,  like  to  pay
 my  tribute  to  the  Railway  Administra-
 tion  for  the  very  excellent  perfor-
 mance  which  they  have  done  during  a
 period  in  which  they  had  to  face  a  lot
 of  difficulties  either  in  the  supply  of
 scarce  materials  or  in  the  field  of
 trained  personnel  or  on  account  of  so
 many  other  limiting  factors.  I  think
 that  we  can  certainly  give  credit  to
 the  Railway  Ministry  for  rising  to  the
 occasion  and  for  ensuring  that  our
 economy  as  a  whole  would  not  be
 handicapped  owing  to  the  various
 bottle-necks  which  were  feared  from
 in  the  early  stages  of  our  planning.

 If  we  go  through  some  of  the  figures
 supplied,  we  shall  find  how  the  gross
 trafic  receipts  of  the  railways  have



 3437  Railway

 {Shri  Somani)
 been  increasing.  The  gross  traffic  re-
 ceipts  are  placed  at  Rs.  464:50  crores
 for  1960-61  as  compared  with
 Rs.  422:03  crores  in  1959-60  and
 Rs.  390°2]  crores  (actuals)  in  1958-59.

 It  will  thus  be  seen  that  in  the
 three  years  ending  38  March,  96i
 alone,  the  gross  traffic  receipts  will
 have  gone  up  by  almost  Rs.  75  crores.
 This  increase  reflects  the  rising  tempo
 of  our  agricultural  and  industrial  pro-
 duction  and  consequent  ever-growing
 volume  of  traffic  which  the  railways
 have  been  called  upon  to  undertake.
 Similarly  significant  is  the  achieve-
 ment  of  the  railways  in  the  field  of
 certain  items  like  the  production  of
 steam  locomotives  and  so  on.  I  need
 not  go  into  the  details,  but  it  is  very
 gratifying  to  learn  that  the  railways
 have  been  able  to  purchase  about  90
 per  cent  of  their  requirements,  barring
 only  certain  items,  from  indigenous
 sources.  This  gives  a  lot  of  fillip  to
 various  units  of  our  industry,  and  I
 hope  the  Railway  Ministry.  will  con-
 tinue  to  pursue  this  policy  of  ensuring
 that  all  their  requirements  are  pur-
 chased  from  indigenous  sources.

 So  also  in  the  field  of  the  targets  laid
 down  undcr  the  Second  Five  Year
 Plan,  the  hon.  Minister  has  given  a
 reassuring  picture  that  in  spite  of  the
 short-fall  during  this  year  in  the
 capital  budget,  the  railways  will.  on
 the  whole,  be  able  to  fulfil  both  the
 financial  and  physica]  targets  of  the
 Second  Plan.  That  is,  the  railways
 will  be  able  to  usefully  utilise  the
 amount  of  Rs.  2]°5  crores  earmark-
 ed  under  the  Second  Plan  for  the
 development  of  railway  transport  and
 also  achieve  the  physical  target  of  62
 million  tons  of  goods  traffic.

 All  these  are  factors  which,  as  I  have
 said  earlier,  really  do  credit  to  our
 Railway  Administration.  Talking,
 however,  from  the  long-term  point  of
 view,  I  would  like  to  draw  the  atten-
 tion  of  the  hon.  Minister  to  the  long-
 term  targets  set  out  by  the  Chief
 Engineers,  namely,  that  during  the
 period  from  96  to  98l,  our  targets
 of  total  gross  traffic  will  rise  to  a  figure
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 in  the  neighbourhood  of  800  million
 tons.  It  has  been  assessed  in  that
 connection  that  when  our  traffic  re-
 quirements  go  up  to  that  extent,  the
 railways  should  cater  for  525  million
 tons,  leaving  245  million  tons  to  be
 carried  by  road  transport  and  30  mil-
 lions  by  other  means  of  _  transport.
 This  is  characteristic  of  all  the  deve-
 loping  economies  throughout  the
 world,  and  there  is  no  reason  why  the
 railways  should  not  recognise  the  role
 which  road  transport,  inland  water
 transport  and  shipping  may  play  in
 the  internal  transport  requirements  of
 our  country.  It  is  in  that  context  that
 I  appeal  to  the  Railway  Minister  that
 the  policy  of  the  railways  to  dis-
 courage  and  to  put  all  sorts  of  restric-
 tions  on  the  development  of  road
 traffic  should  not  be  carried  too  far.

 I  would  also  like  to  put  before  the
 hon.  Minister  the  vital  consideration
 which  should  govern  the  functioning  of
 our  railway  system.  After  all,  it  is  the
 wider  national  interest  which  should
 be  the  guiding  policy  before  the  rail-
 ways  in  all  matters  of  freight  struc-
 ture  or  construction  of  new  lines.  The
 railways’  main  consideration  should
 not  be  limited  to  their  own  revenue
 viewpoint,  as  it  will  come  in  the  way
 of  the  development  of  our  national
 economy.

 In  this  connection,  I  would  like  to
 submit  that,  in  my  opinion,  the  5  per
 cent  surcharge  on  freight  is  most  ill-
 timed.  As  we  all  know  and  appre-
 ciate,  there  is  at  present  an  inflation-
 ary  spiral  so  far  as  the  price  structure
 is  concerned,  and  even  no  less  an
 authority  than  the  Governor  of  the
 Reserve  Bank  has_  recently  drawn
 attention  to  the  serious  implications  of
 this  price  inflation.  It  is  all  very  easy
 for  the  Railway  Ministry  to  just  make
 up  the  additional  burden  arising  out  of
 the  recommendations  of  the  Pay  Com-
 mission  by  the  levy  of  this  surcharge.
 But  in  the  context  of  the  present  need
 to  hold  the  price  line,  I  think  the
 Railway  Ministry  would  have  been
 better  advised  to  have  explored  all
 other  avenues,  of  better  productivity,
 better  efficiency  and  economy,  before
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 .they  took  to  this  convenient  course  of
 increasing  the  freight  by  5  per  cent.

 We  have  been  told  that  this  amount
 will  be  very  insignificant  in  terms  of
 the  incidence  per  seer  of  traffic  car-
 ried.  I  think  the  Railway  Minister
 could  have  undertaken  a  little  more
 exercise  in  arithmetic  and  calculated
 the  incidence  per  tola  and  simply
 shown  how  insignificant  the  incidence
 would  be.  Even  if  the  hon.  Minister
 would  refer  to  the  very  Report  of  the
 Freight  Structure  Inquiry  Committee—
 on  whose  recommendations  he  has
 justified  this  increase—he  would  find
 that  it  has  been  laid  down  there  that
 in  certain  industries  like  cement,  iron
 and  steel  and  ceramics,  the  incidence
 of  freight  plays  such  a  substantial  role
 in  the  cost  structure  that  while  revis-
 ing  any  freight  structure  the  railways
 should  take  proper  care  to  ensure  that.
 the  incidence  of  the  burden  on  such
 industries  is  not  increased  dispropor-
 tionately.

 Take  the  question  of  cement,  The
 average  cost  of  transport  of  cement  is
 somewhere  in  the  neighbourhood  of
 Rs,  20  per  ton.  5  per  cent  on  that
 Means  an  increase  of  Re.  l  per  ton
 in  transport  throughout  the  country.
 The  incidence  is  not  on  the  transport
 of  cement  alone.  The  industry  has  to
 rely  on  the  railways  in  so  many  other
 ways  as  in  the  transport  of  raw  mate-
 rials,  coal]  and  various  other  _  stores
 material.  So  this  5  per  cent  increase
 in  freight  is  going  to  affect  their  manu-
 facturing  cost  by  anything  between
 Annas  8  to  Re.  l]  per  ton.  Therefore,
 the  incidence  of  this  freight  increase  is
 not  so  insignificant  or  light,  as  the  hon.
 Minister  has  tried  to  make  out.  Indeed
 the  hon.  Minister  has  not  paid  any
 attention  at  all  to  the  recommenda-
 tions  of  the  Freight  Structure  Inquiry
 Committee  wherein,  as  I  said,  it  has
 been  specifically  laid  down  that  while
 making  any  adjustment  of  the  freight
 structure,  the  Railway  Ministry  should
 take  proper  care  to  see  that  at  least
 in  the  case  of  those  industries  where
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 the  element  of  freight  is  so  substan-
 tial  as  to  substantially  affect  the  cost
 of  manufacture,  the  incidence  of
 freight  should  not  be  unduly  enhanced.

 From  the  point  of  view  of  the  rail-
 ways  also,  I  do  not  think  it  is  a  wise
 policy  to  go  on  adding  to  the  infla-
 tionary  spiral  by  this  frequent  increase
 in  freight  rates.  It  is  a  vicious  circle.
 Again  the  railways  themselves  will
 have  to  face  increased  working  costs,
 due  to  the  very  policy  they  have
 adopted.  Therefore,  from  the  point  of
 view  of  the  railways  as  well  as  from
 the  point  of  view  of  our  national
 economy,  I  think.  the  increase
 of  5  per  cent  in  freight  has  been  most
 inopportune,  and  even  at  this  stage,
 the  hon.  Minister  should  seriously  exa-
 mine  the  possibility  of  making  up  this
 amount  envisaged  from  this  increase
 through  various  other  ways.  After  all,
 this  is  a  principle  which  has  got  to  be
 recognised  everywhere—whether  it  is
 the  railways  or  any  other  public  sec-
 tor  undertaking  or  even  the  private
 sector—that  the  demand  for  increased
 wages  or  emoluments  on  behalf  of
 labour  has  got  to  be  met  by  introduc-
 ing  better  methods  of  productivity  and
 efficiency.  In  the  context  of  our  pre-
 sent  working  conditions,  it  is  really
 possible  and  feasible  to  ensure  that
 increase  in  efficiency  and  productivity
 which  will  cover  any  such  increase  in
 emoluments  which  has  to  be  given  to
 the  workers.  I  am,  therefore,  not,  in
 any  sense,  opposing  an  increase  in
 the  emoluments  which  have  to  be  given
 to  workers.  But,  I  do  feel  that  the
 administration  should  not  have  taken
 recourse  to  such  an  easy  method  to
 cover  up  that  additional  burden.
 They  should  have  laid  down  that  this
 additional  burden  must  be  found  out
 by  better  efficiency  and  better  produc-
 tivity  methods.

 Then  I  come  to  another  vital  matter
 so  far  as  the  railways  are  concerned,
 the  question  of  development  of  back-
 ward  areas  in  a  manner  which  will  be
 in  conformity  with  our  declared
 national  policy.  Our  national  policy  is
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 [Shri  Somani]
 to  try  and  give  preferential  treatment
 to  see  that  huge  disparities  which  now
 exist  between  different  areas  or  re-
 gions  of  the  country  are  eliminated.
 But  the  policy  of  the  railways  seems
 to  be  to  develop  new  lines  only  on
 considerations  of  their  own  revenue.
 If  you  have  to  translate  into  action  the
 policy  of  doing  away  with  these  re-
 gional  disparities,  then,  the  basic  fac-
 tor  is  the  development  of  transport
 facilities.  Since  the  railways  play  a
 vital  role  in  the  development  of  trans-
 port  facilities,  it  is  only  rational  that
 our  Railway  Ministry  should  pursue  a
 vigorous  policy  of  developing  these
 backward  areas  even  though  during
 the  transitional  period  the  expansion
 of  these  facilities  may  not  be  quite
 remunerative  from  their  own  point  of
 view  of  revenue.

 In  this  context  I  find  that  States  like
 Rajasthan,  Assam  or  even  the  back-
 ward  areas  of  Mysore  are  neglected
 simply  because  revenue  considerations
 do  not  allow  the  Railway  Ministry  to
 go  ahead  with  those  schemes.  (Inter-
 ruptions).  Mysore  is  a  progressive
 State,  I  know;  but  there  are  certain
 backward  areas  in  the  Mysore  State  as
 well.

 An  Hon,  Member:  Malwa.

 Another  Hon.  Member:  Madhya
 Pradesh.

 Shri  Somani:  You  can  mention
 several  backward  areas.  I  am_  only
 illustrating  my  point  of  view  and  that
 point  of  view  is  that  I  want  an  assu-
 rance  from  the  Railway  Minister  that
 revenue  considerations  alone  will  not
 be  the  guiding  principle  in  the  deve-
 lopment  of  railway  facilities  in  the
 country  but  that  our  national  policy  of
 bringing  up  the  backward  areas  of
 the  country  also  to  the  level  of  the
 other  areas  will  be  kept  in  view  by
 the  Railway  Ministry.  (Interruption)
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 backward  areas  than  railways?  (In-
 terruptions)

 Shri  Somani:  There  are  various
 other  ways  in  which  the  backward
 areas  can  be  developed.  But  since  we
 are  considering  the  Railway  Budget  I
 am  submitting  to  the  Railway  Ministry
 the  role  they  can  play  in  implement-
 ing  the  policy  of  the  National  Develop-
 ment  Council  to  bring  these  backward
 areas  on  a  par  with  the  other  areas.
 In  that  context,  while  making  a  sug-
 gestion,  I  gave  a  certain  illustration.

 About  the  conversion  of  the  Sawai-
 Modhopur-Jaipur  region  to  broad
 gauge  representations  have  been  made
 by  the  State  Government  and  the
 Chambers  of  Commerce.  Indeed,  the
 traffic  involved  justifies  the  conversion
 of  this  route  to  broad  gauge.  But,
 as  I  have  said,  the  Railways  havc  their
 own  considerations  in  mind.  Very
 pressing  needs  of  such  backward  areas
 are  not  given  that  priority  which
 should  be  given  to  them  in  the  deve-
 lopment  of  railway  communications.

 Similarly,  there  is  the  question  of
 promoting  exports.  Representations
 were  made  to  the  Railway  Ministry
 for  giving  certain  concessions  for  the
 transport  of  iron  ore  from  Rajasthan
 to  Kandla.  A  number  of  iron  ore
 mines  in  Rajasthan  have  closed  down
 simply  because  the  Railway  Board  will
 not  change  its  mind  or  attitude  to  give
 certain  concessions  to  that  area.
 Though  the  concession  would  have
 helped  these  mines  to  continue  to
 work  and  would  have  promoted  our
 export  trade,  yet  out  of  sheer  consi-
 derations  of  revenue—after  all  the
 amount  involved  is  not  quite  big  but
 only  a  small  amount—in  spite  of  the
 recommendations  of  the  Ministry  of

 I  submit  that...

 Shri  Rajendra  Singh  (Chapra):
 Why  not  have  roads  put  up  in  those

 Co  ce  and  Industry,  the  Railway
 Ministry  have  not  seen  their  way  to
 give  any  concession  for  the  transport
 of  iron  ore  from  the  Rajasthan  mines
 to  Kandla  port.
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 Shri  Jagjivan  Ram:  The  concession
 was  not  justified.

 Shri  Somani:  Whether  it  was  justi-
 fied  or  not,  the  fact  remains  that  a
 large  number  of  mines  have  closed
 down  due  to  the  attitude  taken  up  by
 the  Railway  Ministry.

 Similar  instances  can  be  given,  As
 a  matter  of  fact,  certain  exemptions
 have  been  given  by  the  Railway
 Minister  in  exempting  certain  items
 from  the  surcharge.  I  plead  that  this
 list  should  be  examined  further  and
 so  far  as  our  export  trade  is  concerned
 certain  other  items  should  also  be
 made  eligible  for  exemption  if  the
 Railway  Minister  cannot  see  his  way
 to  totally  do  away  with  this  5  per  cent
 surcharge.

 In  this  connection,  the  tendency  on
 the  part  of  railways  to  discourage  road
 transport  has  also  got  to  be  properly
 analysed.  After  all,  |  think,  road
 transport  is  the  most  heavily  taxed  in
 our  country;  and  the  Planning  Com-
 mission  has  also  suggested  that  the
 incidence  of  taxation  on  road  transport
 should  be  examined.  4  do  not  see
 how  the  road  transport  can  compete
 with  railways  who  are  in  a  much  bet-
 ter  position  to  compete  with  any  other
 system.  Yet  the  Railway  Ministry  has
 been  following  a  policy  during  the  last
 2  or  3  years  and  doing  cverything
 possible  to  see  that  it  does  not  have
 to  compete  with  road  transport  at  all.
 That  policy  will  not  be  in  the  national
 interests.  I,  therefore,  submit  that  the
 various  policies  of  development,
 either  the  development  of  new  lines
 or  the  freight  structure  policy  should
 be  viewed  in  the  broad  perspective  of
 our  national  planning  and  the  con-
 sideration  of  railway  revenues  should
 only  be  the  next  point  and  not  the
 fuiding  principle  in  the  implementa-
 tion  of  these  policies,

 श्री  अब्बुल  लतीफ  (बिजनौर):  में
 -जनाब  का  बहुत  शुक्रगुजार  हूं  कि  तीन  रोज  के
 मुसलसल  इंतजार  के  बाद  श्राज  मुझे  बोलने
 का  मौका  दिया  ।  में  जनाब  की  खिदमत
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 में  सिर्फ  इतना  भर्ज  करना  चाहता  हूं  कि  जब
 कभी  कोई  बजट  झायें  शौर  उस  में  जिन
 मेम्बरों  को  इजाजत  देनी  हो  तकरीर  करने
 बी  तो  कम  से  कमर  उन  का  नम्बर  मालूम
 हो  जाय  और  उन्हें  मालूम  हो  जाय  कि  उन्हें
 तकरीर  करनी  है  या  नहीं  ।  मुसलसल  तीन
 रोज  तक  दरख्वास्त  देने  बौर  इंतजार  करने
 के  बाद  श्राज  मुझे  मौका  मिला  बहरसूरत  मैं
 भ्रापका  बेहद  ममनून  हूं  |

 इसी  के  साथ  साथ  मैं  यह  भी  भ्रर्ज
 करना  चाहता  हूं  कि  जरा  यह  भी  देख  लिया
 जाय  कि  जिन  लोगों  को  साल  भर  में  जिनके
 कि  रेजोलूशंस  नहीं  प्राये  हैं  या जिन  को  कि
 क्वैदचंस  करने  का  मौका  न  मिला  हो  शौर
 झगर  मिला  भी  हो  तो  बहुत  कम  मिला  हो,
 तो  ऐसे  मेम्बरों  को  तकरीर  करने  के  लिए
 प्रोफेंस  देती  चाहिए  ।  आज  सूरत  यह  है
 और  हज्र  का  यह  हुक्म  है  कि  मेम्बर  साहबान
 अपने  को  मेरी  निगाहों  की  गिरफ्त  में  लायें
 तो  होता  यह  है  कि  हजूर  की  निगाहें  कतरा  कर
 निकल  जाती  हैं  शौर  कभी  गिरफ्त  में  नहीं
 श्ातीं  ।  जब  भी  उन  निगाहों  को  पकड़ने
 की  कोशिए्ा  की  जाती  है  तो  हजूर  की  निगाहें
 फौरन  कतरा  कर  मुखालिफन  की  तरफ  निकल
 जाती  हैं,  हम  देखते  रह  जाते  हैं  और  उन  की
 इज्जत  भ्रफज़ाई  होती  है  बहरसुरत  मुझे
 कोई  लम्बी  तक़रीर  करनी  नहीं  है  t
 बहुत  मामूली  झ्लौर  मुख्तसर  अल्फ़ाज़  में  कुछ
 श्र्ज  करता  हूं  I

 इस  रेलवे  के  मुहकमे  ने  जो  कुछ  तरक्की
 की  है  वह  एक  खुली  हुई  हकीकत  है  जिससे  कि
 इंकार  नहीं  किया  जा  सकता  ।  मैं  जनाब
 मिनिस्टर  साहब  को  मुबारकबाद  देता  हूं
 कि  मुल्क  के  ग्रन्दर  जो  सब  से  बड़ा  तामीरी
 काम  था  वह  उन  के  हाथों  से  करीब-करीब
 मुकम्मिल  हुआ  ।  आपने  किसी  हद  तक
 कामयाबी  के  साथ  उसे  पूरा  किया  लेकिन
 जनाबशाली  :--
 “बागबाने  झाग  दी  जब  झ्ाशियाने  को  मरें
 जिन  पे  तकिया  था  वही  पे  हवा  देने  लगे।"
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 [  श्री  अब्दुल  लतीफ  ]
 जिस  वक्त  मैं  अपने  जिले  में  रेलवे  में

 रक्‍्की  का  तज़किरा  करता  हूं  तो  लोग  उसे
 बावर  नहीं  करते  ।  मैं  उन  को  यकीन
 दिलाता  हूं  लेकिन  बहू  यकीन  नहीं  करते  ।
 ५  मार्च,  १९५६  को  बजट  सेशन  में  मैं  ने
 झापकी  खिदमत  में  कुछ  मारूजात  पेश  किये
 थे  जिनकी  कि  तरफ  तवज्जह  नहीं  की  गई  ।
 मैं  ने  बहुत  मुख्तसर  मारूजात  पेश  किये  थे  ।
 मैं  ने  भर्ज  किया  था  कि  गजरौला  भौर  नजीबा-
 बाद  के  दरमियान  जो  गाड़ी  चल  रही  है  वह
 रेल  नहीं  बल्कि  छकड़े  हैं।  कुछ  मालूम  नहीं
 है  कि  किस  दुनिया  से  लाकर  यह  डिब्बे  लगाये
 गये  हैं  ।  छकड़ों  की  तरह  वह  रेलगाड़ी
 झूमती  रहती  है  ौर  यह  मुमकिन  नहीं  है  कि
 उस  में  बैंट  कर  श्रखबार  पढ़  सकें।  मैं  ने  जनाब
 मिनिस्टर  साहब  की  खिदमत  में  इसके  मुतालिक
 अर्ज  किया  था  ।  डिप्टी  मिनिस्टर  साहब  की
 मुजाहिदाना  जिन्दगी  से  में  मरूब  हो  जाता
 हूं  और  इसलिए  बहुत  कम  उन  से  कुछ  कह
 पाता  हूं।  जब  इस  के  लिए  मैं  ने  उन  से  अजे
 की  तो  उन्होंने  कह  दिया  कि  बहुत  अच्छा
 हो  जायगा  लेकिन  वह  ग्राज  तक  पूरा  नहीं
 हुआ  ।  भ्रलबत्ता  इतना  हुआ  कि  दो,  चार
 बोगीज  पर  रंग  कर  दिया  गया  और  बस  L
 मैं  यह  हकीकत  बयान  कर  रहा  हूं  ।  खुदा  करे
 इस  लाइन  पर  सफर  करने  का  उनको  मौका
 मिले  ।  वैसे  डिप्टी  मिनिस्टर  साहब  ने
 फरमाया  था  कि  वें  उधर  जाने  वाले  हैं  लेकिन
 गये  नहीं  ।  फ़र्स्ट  क्लास  की  हालत  यह  है  कि
 उनमें  चटखनी  तक  नदारद  हैं  ।  किवाड़ों
 में  चटलनियां  नहीं  हैं  और  किवाड़  बंद  करो
 तो  फिर  खुल  जाते  हैं  ।  इसके  झलावा
 गदहियों  के  झायल  क्लायथ  नदारद  हैं  ।  किसी
 साहब  ने  जो  कि  मुल्क  की  खिदमत  करना
 चाहते  थे  वह  गद्दियों  के  श्रायल  क्लाथ  काट  कर
 ले  गये  हैं  भौर  झब  तो  नया  प्रॉयल  कलॉधच  चढ़ा
 गया  है  1

 में  ने  अर्ज  किया  कि  दिल्ली  से  वाया
 नजीबाबाद  देहरादुन  को  एक  जायद  एक्सप्रैस
 या  पैसेंजर  गाड़ी  चलाई  जाय  ।  देहरादून
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 प्रौर  दिल्ली  के  लिये  यह  करीब  रास्ता है
 में  दुबारा  रेलवे  के  वजीर  साहब  का  ध्यान
 इस  झोर  दिलाना  चाहता  हूं  ।

 मैं  ने  ज  किया  था  कि  गजरौला  और
 नजीबाबाद  के  दरमियान  में  जो  'प्लेटफार्म्स
 हैं  वे  अक्सर  ऐसे  हैं  जो  कि  बहुत  नीचे  हैं  और
 श्ौरतों  और  बच्चों  को  चढ़ने  में  दुष्वारी
 होती  है  ।  वह  हालत  आज  भी  मौजूद  है  tT
 उन  प्लेटफाम्स  को  ऊंचा  किया  जाय  ।

 एक  चीज  मैं  ने  ब्रज  की  थी  कि  वहां  पर
 चाय  का  बहुत  ही  नाकिस  इंतजाम  है  |  मुझ
 को  अक्सर  झौकात  हापुड़  में  चाय  पीने  का
 इत्तिफ़ाक  होता  है  लेकिन  यह  वाकया  है  कि  चाय
 कभी  वक्‍त  पर  नहीं  झायी  घौर  चाय  झाती
 ही  रहती  है  और  गाड़ी  छूट  जाती  है  t
 आज  भी  वहीं  हालत  है  ।

 दूसरी  चीज  मैं  ने  यह  भ्र्ज  की  थी  कि
 जबीया  गोइत  का  रेलवे  स्टेशनों  पर  मुनासिब
 इंतजाम  नहीं  है  और  जिबह  का  गोदत  स्टेबानों
 पर  न  मिलने  की  वजह  से  मुसलमानों  को  बहुत
 तकलीफ  होती  है  ।  आज  तक  उसके  वास्ते
 कोई  इंतजाम  नहीं  है  ।  रेलवे  उस  के  वास्ते
 कोई  इंतजाम  करे  t

 मैं  एक  वाक्य  अपना  अर्ज  कर  दूं  कि
 जिस  जमाने  में  पानी  का  तूफान  आया  था  में
 बदकिस्मती  से  या गलतफहमी  से  यहां  स ेनिकल
 गया  था  श्रौर  दिल्ली  स्टेशन  पर  मैं  ने  पूछा
 कि  रास्ता  साफ  होगा  बिजनौर  का  तो  उन्होंने
 कह  दिया  कि  रास्ता  साफ  है  ।  मेरी  लड़की
 और  उसके  बच्चे  मेरे  साथ  थे  ।  मैं  गजरौला
 पहुंच  गया  ।  गजरौला  पहुंचकर  मालूम  हुआ
 कि  बिजनौर  का  रास्ता  बंद  है  eat
 मास्टर  साहब  ने  मुझ  से  फरमाया  कि  फस्ट
 क्लास  में  रात  में  में  जनाब  की  सेफ्टी  का
 जिम्मेदार  नहीं  हूं  ।  में  तो यह  सुनकर  हैरान
 रह  गया  कि  आखिर  अब  क्या  होग  झगर
 मेरी  लड़की  साथ  में  न  होती  तो  मैं  गुजर
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 भी  कर  लेता  लेकिन  लड़की  का  मामला  था  t
 खैर  में  फर्स्ट  क्लास  को  भ्रन्दर  से  बंद  करके  बैठ
 गया  और  पूरी  रात  बैठा  रहा  भौर  सोया  नहीं
 और  पूरी  रात  भर  हर  एक  घंटे  के  बाद  किवाड
 को  धक्का  लगता  था  और  उसको  खोलने  की
 कोशिश  की  जाती  थी  लेकिन  में  किवाड़  बंद
 कर  के  बैठा  रहा  ।  मैं  ने  दरियाफ्त  किया  था
 कि  क्या  वेटिंग  रूम  में  सेफ्टी  हो  सकती  है  तो
 उस  पर  एक  दूसरे  साहब  ने  मुझे  कहा  कि  बेटिंग
 रूम  में  भूल  कर  भी  न  बैठियेगा  यह  तो
 उस  से  भी  ज्यादा  खतरनाक  है  और
 वहां  पर  तो  आपका  कोई  सामान  भी  बाकी
 नहीं  बचेगा  ।  हकीकत  यह  है  कि  पूरी  रात
 में  वहां  फर्स्ट  क्लास  में  दरवाजा  भ्रन्दर  से  बंद
 करके  बैठा  रहा  ।  उस  तूफान  की  वजह  से
 मुझ  को  वहां  रहना  पड़ा  और  फिर  मैं  सहारन-
 पुर  आया  बचक्ष्चों  को  लेकर  और  फिर
 बिजनौर  पहुंचा  लेकिन  सेफ्टी  का  कोई  इंतजाम
 नहीं  मिला  ।  मेरा  मारूजा  यह  है  कि  जहां

 तत्तक  रेलवे  में  तरक्कियात  का  ताल्लुक  है  वह
 हकीकत  है  शौर  उस  से  इंकार
 जा  सकता  लेकिन  हम  को  जो  गिले  और  शिकवे
 होते  हैं,  तो  उन  चीज़ों  को  कहने  के  वास्ते  साल
 भर  में  एक  मौका  मिलता  हैं  और  इसलिए
 मैं  ने  यही  मुनासिब  समझा  कि  आपके  गोझे-
 गुजार  कर  दूं।  लेकिन  उन  पर  झमल  न  हो
 तो  हम  अपने  ज़िला  में  जाकर  क्‍या  कहें  ।  में
 आप  से  अर्ज  करता  हूं  भौर  मेम्बरान  से  प्र्ज
 करता  हूं  कि  आप  जाकर  देखिये  उस  लाइन
 को  |  मेरे  ख्याल  में  जनरल  मेनेजर  साहब
 को  उधर  से  गुजरने  का  इत्तिफाक  नहीं  हा
 होगा  और  न  ही  मेरे  पालियामेंट  के  दूसरे
 मेम्बर  साहबान  को  उधर  से  गुजरने  का
 इत्तिफाक  हुझा  होगा  ।

 किरतपुर  में  दो  गाड़ियां  खड़ी  होती  हैं
 लेकिन  प्लेटफार्म  दूसरी  तरफ  नहीं  है  और  न
 कोई  पुल  है  एक  प्लेटफार्म  से  दूसरे  प्लेटफार्म
 पर  जाने  के  लिए  ।  इसका  कोई  इन्तजाम
 किया  जाय  |
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 जमालपुर  बिहार  के  मुताल्लिक  मुझे
 यह  अर्जे  करना  है  कि  वहां  के  रेलवे  मुलाजिमों
 ने  पाकिस्तान  जाने  के  लिए  श्रौष्यन  दिया  था
 लेकिन  वह  कतई  नहीं  गये  भौर  कुछ  गये  भी
 तो  वह  ५,  ६  महीने  के  बाद  लौट  कर  झा  गये
 लेकिन  आज  उनको  नोटिस  मिल  रहे  हैं  कि
 क्यों  न  उन्हें  निकाला  जाय  और  वे  इसके
 लिए  सबूत  पेश  करे  कि  वे  गये  थे  या  नहीं  ।  अब
 यह  १०,  १२  वर्ष  के  बाद  यह  चीज  कंसे  हो
 रही  है  ?  में  भ्राप  से  ज  करूंगा  कि  इस
 तरफ़  खास  तवज्जह  की  जरूरत  है  ।
 में  फिर  जनाब  का  फिर  शुक्रिया  झदा  करता  हूं
 कि  आपने  मुझे  बोलने  का  मौका  दिया  लेकिन
 जैसे  मैंने  पहले  भी  कहा  कि  हजूर  की  निगा-
 हों  से  जो  गिला है  कि  वह  हम  से  कतरा  कर
 निकल  जाती  है,  तो  श्रायन्दा  ऐसा  शिकवा
 न  होना  चाहिये  ।
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 vv  at  बाजपेयो  (बलराम  झ्यन
 महोदय,  रेल  मंत्री  जी  के  बजट  भागण  से
 रेलवेज  की  वित्तीय  स्थिति  का  जो  चित्र  हमारे
 सामने  श्ाता  है  वह  बड़ा  चिन्ताजनक  है  ।
 जो  रेवेन्यू  रिजर्व  फंड  है  उसमें  नहीं  के बराबर
 बृद्धि  हुई  है  और  जो  डेवलपमेंट  फंड  है  वह
 पूर्णतः:  समाप्त  हो  चुका  है  1  डैप्रोसिएऐशन
 फंड  में  RMYH¥E  शौर  १८५६-५७  में
 ले,  ४७  करोड़  रुपया  था  जो  कि  १६९६  -६१
 में  १७.  ७५  करोड़  रह  गया  ।  यदि  उसको
 तुलना  कैप्टिल  ट  लार्ज  से  करें  जो  कि  १५६३-
 २६  करोड़  है  तो  ऐसा  लगेगा  कि  यह  बचत
 सर्वथा  निराशाजनक  है  -  इस  का  यह  भी
 अर्थ  हुआ  कि  झागामी  वर्षों  में  पुराना  सामान
 हटाने  के  लिए  और  नया  सामान  लाने  के  लिए
 जिसकी  कि  उम्र  खत्म  हो  चुकी  है  उस  स्टाक
 को  बदलने  के  लिए  रेलों  के  पास  पर्याप्त  रकम
 नहीं  होगी  ।  पिछले  साल  की  तरह  से  इस
 साल  के  बजट  में  भी  भ्रामदनों  का  जो  भ्रनुमान
 लगाया  गया  था  उस  से  प्रामदनी  कम  हुई
 है  ।  और  खर्च  के  जो  प्रनुमान  लगाए
 मए  थे  उनसे  खर्चा  बढ़  गया  है  1  मैं  समझता
 हैं  रेलवे  बजट  की  रचना  में  विशेष  सावधानी
 की  श्रावश्यकता  है।  सन्‌  QEMS-HE  में
 अनुमान  के  श्नुसार  यातायात  से  जितनो
 आमदनी  की  आशा  थी  उससे  ४.  १७  करोड़
 की  प्ामदनी  कम  हुई  है  ।  शुद्ध  बचत  का
 भी  जो  संशोधित  भ्रनुमान  है  उसमें  १३  करोड़
 के  बजाए  ८.६३  करोड़  की  बचत  हुई  है  ।
 हैल  मंत्री  जी  ने  रेल  भाड़े  की  दर  में  वृद्धि  की
 है  ।  ४६४७  में  ४  फी  सदी  की  वृद्धि  को
 जायी  और  ४  फ्री  सदी  की  वृद्धि  की  गयो  ।
 ऐसा  मालूम  पड़ता  है  कि  माल  ढोने  की
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 आमदनी  में  कमी  का  कारण  सड़क  यातायात  की
 प्रतियोगिता  है,  शौर  इस  बात  को  स्वीकार
 भी  किया  गया  है  1  रेल  यातायात  और
 सड़क  यातायात  में  समन्वय  किस  प्रकार
 स्थापित  हो  इस  दृष्टि  से  विचार  करने  के  लिए
 एक  समिति  की  भी  नियुक्ति  की  गयी  है  1
 किन्तु  नियोगी  समिति  की  सिफारिशों  से
 पूर्व  ही  रेल  भाड़े  में  वृद्धि  करना  ऐसी  चीज  है
 जो  समझ  में  नहीं  ग्राती  -  भ्रच्छा  होता  झगर
 रेलवे  की  आपरेशनल  एफीशेंसी  बढ़ायी  जाती
 झौर  खर्चा  कम  किया  जाता  जिससे  श्रधिक
 मात्रा  में  सड़क  यातायात  को  हम  रेलवे  की
 ओर  मोड  सकते  झौर  रेलवे  की  आमदनी
 में  वृद्धि  हो सकती  ।  रेल  भाड़  में  वृद्धि  का
 एक  ही  परिणाम  होगा  कि  वस्तुओं  के  दाम
 बढ़ेंगे,  बौर  जब  हमारे  वित्त  मंत्री  अपने  बजट
 में  डोजल  के  ऊपर  टैक्स  लगाकर  रेलवे  की
 अप्रत्यक्ष  रूप  से  सहायता  करना  चाहते  थे
 और  सड़क  परिवहन  को  नियंत्रित  करना  चाहते
 थे,  तो  मैं  नहीं  समझता  कि  रेल  भाड़े  की  दर  में
 वृद्धि  करने  के  लिए  क्‍या  ग्रौचित्य  था  a  श्भी
 भो  यदि  रेलवे  प्रशासन  चाहे  तो  खर्चे  में  कमी
 करके  वेतन  झायोग  की  सिफारिशों  के  परिणाम-
 स्वरूप  उसके  ऊपर  जो  प्रर्थ  का  भार  बढ़ा  है
 उसकी  पति  कर  सकता  है।  लेकिन  खर्चे
 में  कमी  का  कोई  संकंत  नहीं  मिलता  ।  मैं
 झापकों  एक  ही  उदाहरण  देना  चाहता  हूं  ।
 हमारे  डिप्टो  मिनिस्टर  महोदय  ने  एक  प्रध्न
 के  उत्तर  में  यह  बताया  था  कि  जो  झार०  डो०
 एस०  श्रों०---भनुसंघान  कर्ता  शौर  मानक
 संगठन  की  सभी  ज्ञाखा्ों  को  लखनऊ  में  एक
 स्थान  पर  एकत्र  किया  जाएगा।  उन्होंने  कहा
 था  कि  शायद  इसमें  दो  साल  लगेंगे  ।  मगर
 झ्र  उसकी  एक  शाला  शिमला  भेजी  जा  रही
 है।  उसका  जो  हिस्सा  चित्तरंजन  में

 मौजूद  है  उसको  भी  शिमला  की  यात्रा  करनी
 पड़ेगो  और  हो  सकता  है  कि  दो  साल  बाद  उन्हें
 श्षिमला  से  लखनऊ  ले  जाना  पड़े  ।  इसमें  प्रति
 वर्ष  कम  से  कम  पांच  लाख  का  रिकरिंग
 एक्सपेंडीचर  होगा  ।  मैं  जानना  चाहंगा  कि
 मंत्री  महोदय  से  कि  प्रार०  tte  एस०  जोण
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 को  शिमला  ले  जाने  का  क्‍या  कारण  है  1
 विमला  में  मकानों  की  कमी  है  ।  भ्रगर
 कर्मचारी  वहां  जायेंगे  तो  कहां  रहेंगे  t  केन्द्री-
 करण  करने  की  दृष्टि  से  भी  शिमला  देश  का
 उपयुक्त  स्थान  नहीं  हो  सकता  ।  मुझे  पता
 लगा  है  कि  एक  झ्फसर  हाल  में  शिमला  गए
 थे  और  उन्होंने  भी  रिपीर्ट  दी  है  और  उसमें
 कहा  है  कि  वह  भी  इस  बात  से  सहमत  नहीं
 हैं।  क्योंकि  दो  साल  बाद  इस  पूरे  संगठन
 को  लखनऊ  ले  जाना  है  तो  इस  प्रन्तरिम
 काल  में  इसको  शिमला  ले  जाने  की  क्‍या
 झ्रावदयकता  है  ।  यहां  नई  दिल्‍ली  में  भी
 एक  गगनचुम्बी  भवन  रेलबे  हाउस  के  नाम  से
 बन  रहा  है  ।  यह  बात  कही  गयी  थी  कि
 उसमें  रेलवे  के  कार्यालयों  को  स्थान  दिया
 जाएगा  लेकिन  शब  कहा  जा  रहा  है  कि  उसमें
 उन  कार्यालयों  को  भी  स्थान  दिया  जाएगा
 जिनका  रेलवे  से  कोई  सम्बन्ध  नहीं  है  और
 श्ार०  डी०  एस०  श्रों०  को  शिमला  की  यात्रा
 करायो  जाएगो  और  उसको  दो  साल  बाद
 फिर  लखनऊ  ले  जाथा  जाएगा  ।  तो  इसको
 रोक  कर  इस  खर्चे  को  बचत  को  जा  सकतो
 है  ।

 इसो  तरह  से  हम  देखते  हैं  कि  झाम
 स्टेशनों  पर  बड़े  बड़े  टाइम  टेबिल  के  पोस्टर
 छाप  कर  बड़े  बड़े  खानों  में  लगाए  जाते  हैं  1
 वह  इतने  बारीक  छ  होते  हैं  कि  उनको  देखने
 के  लिए  दूरबोन  को  ग्रावश्यकता  होगी  1  और
 शायद  हो  कोई  गुसा  रेलवे  यात्री  हो  जो  कि
 उनको  देखता  हों  ।  लेकिन  केवल  रेलवे
 स्टेशनों  की  शोभा  बढ़ाने  के  लिए  लाखों  की
 संख्या  में  थे  पोस्टर  छापे  जाते  हैं।  मैं  नहीं
 समझता  कि  उनको  छापने  की  कोई  झ्रावश्यकता
 है  ।  हर  स्टेशन  पर  एक  छोटे  बोर्ड  पर
 स्थानोय  गाड़ियों  के  समय  बताने  वाले  टाइम
 टेबिल  लगे  रहते  हैं  -  फिर  इन  बड़े  अखिल
 भारतीय  टाइम  टेविलों  को  हर  स्टेशन  पर  क्‍यों
 लगाया  जाता  है  ।  इस  रकम  की  बचत  की
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 जा  सकती  है  -  शौर  भी  ऐसे  कई  उदाहरण
 दिए  जा  सकते हैं  ।  इस  दिला में  रेलवे
 मंत्रालय  को  विशेष  रूप  से  सतर्क  रहना
 चाहिए  ।

 पे  कमीन  की  सिफारिशों  के  परिणाम
 स्वरूप  रेलवे  प्रशासन  पर  कुछ  व्यय  का  भार
 बढ़ा  है  लेकिन  उससे  कर्मचारियों  में
 संतोष  की  भावना  पैदा  नहीं  हुई  है  ।  में  समझता
 हूँ  रेलवे  कर्मचारियों  के  वेतन  और  भत्तों  के
 निर्धारण  के  लिए  एक  अलग  से  वेज  बोर्ड
 स्थापित  करने  की  आवश्यकता  है  -  रेलवे
 कर्मचारी  कहने  के  लिए  तो  केन्द्रीय  कर्मचारियों
 का  ही  भाग  है,  लेकिन  उनके  काम  की  शर्तें
 इतनी  भिन्न  हैं  कि जब  सब  कर्मचारियों  के  साथ
 मिलाकर  उन  पर  विचार  किया  जाता  है  तो
 उनके  साथ  न्याय  नहीं  हो  पाता  ।  गअव्यक्ष
 महोदय,  झापकों  सुनकर  ताज्जुब  होगा  कि
 अभी  भी  रेलवे  कर्मचारी  एक  ठेके  की  पद्धति
 में  बंधे  हुए  हैं।  कहने  के  लिए  वह  सरकार
 के  कर्मचारी  हैं  मगर  मालूम  पड़ता  है  कि  वे
 किसी  हकदार  के  नौकर  हैं  ।  झाज  भी  उनके
 साथ  ठेका  किया  जाता  है।  कसी  भी  रेलवे
 कमंचारी  को  बिना  कारण  बताए  एक  महीने
 का  नोटिस  देकर  नौकरी  से  प्लग  किया  जा
 सकता  है।  वह  अदालत  का  दरवाजा  नहीं
 ख़टखटा  सकते  ।  किस  कारण  से  उसे  नौकरी
 से  अलग  किया  गया  है  वह  कारण  भी  नहीं
 पूछ  सकता  और  रेलवे  प्रशासन  को  कारण

 बताने  के  लिए  मजबूर  भी  नहीं  किया  जा  सकता  |
 कम्पनियां  खत्म  हो  गयीं,  ग्रंग्रेज  चले  गए,
 मगर  रेलवे  कर्मचारियों  के  साथ  झभी  भी
 ठेकेदार  के  नौकरों  की  तरह  व्यवहार  किया
 जाता  है  ।  हम  समझते  थे  कि  पे  कमीशन
 सेवा  की  इस  शर्त  के  बारे  में  विचार  करेंगी।
 रेल  एसटेबलिशमेंट  बोर्ड  का  रूल  १४८  शौर
 संविधान  की  धारा  ३११(२  )  रेलवे  कर्मचारियों
 को  ठोक  तरह  से  काम  नहीं  करने  देते  हैं  t
 रेलवे  कर्मचारी  राजनीति  में  माग  ले  यह  कौन
 कह  सकता  है,  लेकिन  अगर  सरकारी  कर्मचारी
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 विदेशी  श्राक्रमण  के  सम्बन्ध  में  भी  प्रस्ताव
 पास  करते  हैं  तो  सरकार  आपत्ति  करती  है  1
 प्रापको  सुनकर  ताज्जुब  होगा  कि  सरकारी
 कर्मचारियों  ने  चीनी  झ्ाक्रमण  के  विरुद्ध  प्रस्ताव
 पास  किया  शौर  सरकार  को  ग्रपने  इस  निएचय
 की  सूचना  दी  कि  इस  झ्राक्रमण  का  मुकाबला
 करने  के  लिए  अपने  झपने  पद  पर  डटे  रह  कर
 वह  अपने  कर्तव्य  का  पूरा  पालन  करेंगे,  तो
 सरकार  ने  उस  पर  झापत्ति  की  है  कि  आपने
 विदेशी  झाक्रमण  के  खिलाफ  प्रस्ताव  क्‍यों  पास
 किया  |  और  सरकार  कहती  है  कि  विदेशी
 झाक्रमण  के  खिलाफ  प्रस्ताव  पास  करना
 राजनीति  में  दखल  देना  है  t  मैं  नहीं
 समझता  कि  राजनीति  की  क्या  परिभाषा  की
 जाती  है।  अगर  सरकारी  कर्मचारी  विदेशी
 झाऋ्रमण  के  विरुद्ध  राष्ट्रीय  सुरक्षा  के  प्रति
 अपने  संकल्प  की  घोषणा  करते  हैं  तो  मेँ
 समझता  हू  सरकार  को  उसका  स्वागत  करना
 चाहिए  1  मगर  जो  सेवा  की  तें  हैं  वे  इतनी
 संकुचित  शौर  संकीर्ण  हैं  कि  वे  कर्मचारियों  के
 क्ंव्य  के  पालन  के  मार्ग  गें  भी  बाधक  बनती
 हैं।  में  समझता  हूं  ि  रामय  भ्रा  गया  है  कि
 जब  उन  पर  पुनविचार  किया  जाए  ।

 हमारे  रेलबं  मंत्री  महोदय  ने  दुर्घटनाओं
 का  भी  उल्लेख  किया  है  शौर  उन्होंने  इस  बात
 पर  प्रसन्नता  प्रकट  की  है  कि  इस  वर्ष  कोई  बड़ी
 दुर्घटना  नहीं  हुई  ।  में  उन  से  यह  जानना
 चाहूंगा  कि  बड़ी  दुर्घटना  की  परिभाषा  क्‍या  है।
 उन  के  मंत्रालय  ने  एक  दुर्घटनाओ्रों  की  समीक्षा
 प्रकाशित  की  है,  जिस  में  बड़ी  और  छोटी
 दुघंटनायें,  यह  भेद  नहीं  किया  गया  है,  गम्भीर
 भौर  भगम्भीर  दुर्घटना  का  भेद  किया  गया  है
 ौर  उस  परिभाषा  के  झनुसार  किसी  रेल-गाड़ी
 की  गम्भीर  दुर्घटना वह  है  जिस  में  यात्री  सफ़र
 कर  रह  हों  शौर  उस  घटना  में  जन-हाति  हो
 झ्ौर/भ्रथवा  लोगों  को  सख्त  चोट  पहुंचे  और/
 या  लगभग  बीस  हज़ार  रुपए  या  इस  से  लगभग
 सम्पत्ति  की  हानि  हो  ।  में  यह  जानना  चाहता
 हैं  कि  उन्होंने  जब  कहा  है  कि  कोई  बड़ी  दुर्घटना
 नहीं  हुई,  तो  क्या  इस  परिभाषा  के  भ्रनुसार
 कोई  बड़ी  दुर्घटना  नहीं  हुई  ।
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 एक  बात  उन्होंने  भौर  कही  है  कि  जो

 दुर्घटनायें  कम  हो  गई  हैं,  वह  चाहे  देवयोग
 से  हुआ  हो,  या  रेल  कर्मचारियों  के  प्रनवरत
 प्रयास  के  कारण  ।  मैं  समझना  चाहता  हूं
 कि  यह  दैवयोग  क्‍या  है  ।  पश्रगर  दुर्घटनायें
 कम  हुई  हैं,  तो  क्‍या  इस  में  दैवयोग  है  गौर  क्या
 यह  समझा  जाये  कि  जो  दुर्घटनायें  होती  थीं,
 वें  दैवयोग  से  होती  थीं  शौर  उस  के  लिए
 कर्मचारी  दोषी  नहीं  थे  ?  भ्रगर  दुघंटनाये
 दैवयोग  से  होती  हैं,  भ्रध्यक्ष  महोदय,  तो  मेरा
 निवेदन  है  कि  जनरल  मैनेजरों  को  सम्मरी
 पावर्ज़  देने  की  जरूरत  नहीं  है  ।  एक  तरफ़
 तो  रेलवे  मंत्री  जी  यह  कहते  हैं  कि  भ्रधिकांशत:
 दुर्घटनायें  मुख्यत  :  कर्मचारियों  की  प्रसावधानी
 के  कारण  घटित  हुई  हैं  शौर  दूसरी  तरफ़  यह
 कहा  जाता  है  कि  जो  दुर्घटनायें  कम  हो  गई  हैं,
 वे  चाहे  देवयोग  से  हुई  हों,  या  रेल  कर्मचारियों
 के  अनवरत  प्रयास  के  कारण  ।  मेरा  निवेदन
 है  कि  जब  रेल  दूर्घटनायें  कम  होती  हैं,  तब
 दैवयोग  बीच  में  लाया  जाता  है,  लेकिन  जब
 दुघंटनायें  बढ़  जाती  हैं,  तो  रेल  कर्मचारियों  की
 गर्दन  दबाई  जाती  है  1  अच्छा  हो  कि  इस  देव
 को  बीच  में  न  लाया  जाये  और  हम  गम्भीरता
 से  विचार  करे  कि  दुघंटनायें  क्‍यों  होती  हैं  t
 मैं  यह  नहीं  मानता  कि  दुर्घटनायें  होती  हैं  t
 भेरा  निवेदन  है  कि  दुर्घटनायें  की  जाती  हैं  शौर
 जब  तक  दुर्घटनाओं  के  कारण  दूर  नहीं  किए
 जायेंगे,  यह  रेल  कर्मचारियों  को  हटाने  से
 दुर्घटनायें  दूर  नहीं  हो  सकतीं  ।  इस  समीक्षा
 में  कहा  गया  है  कि  कर्मचारियों  की  असावधानी
 के  कारण  दुर्घटनायें  हुई  हैं।  लेकिन  मैं  भाप
 से  निवेदन  करना  चाहता  हूं  कि  अगर  काम
 करने  की  शर्ते  ऐसी  हों,  जिन  में  कर्मचारियों
 को  काम  करना  पड़ता  है,  वें  परिस्थितियों
 एसी  हों  कि  जिन  में  दुर्घटना  होने  के  प्रतिरिक्त
 कर्मचारी  कुछ  और  कर  नहीं  सकते,  तो
 दुर्घटनाओं  को  श्राप  रोक  नहीं  सकते  ।  इस  के
 लिए  कर्मचारियों  की  काम  की  शर्तों  पर  विचार
 करना  चाहिए  t

 शोलापुर  डिविज्ञन  में  राहुरी  स्टेशन
 पर  दुघंटना  होते  होते  बच  गई  ।  वह  एक
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 [श्री  वाजपेयी ]
 एवंटिड  कालिज़न  था।  कहते  हैं  कि  दो  माल
 गाड़ियां  एक  ही  लाइन  पर  शा  गई  और  वहां
 के  असिस्‍टेंट  स्टेशन  मास्टर  को  समरी  पावर्ज
 के  भ्रन्तर्गत  निकाल  दिया  गया  ।  मगर  वह
 प्रसिस्टेन्ट  स्टेशन  मास्टर  कहता  है  कि  स्टेशन
 मास्टर  के  कमरे  में  जो  स्लाइड  इंस्ट्रमेंट  है,
 उस  की  मास्टर  की  नहीं  थी  श्लौर  हम  कई
 महीने  से  मांग  कर  रहे  थे  कि  वह  मास्टर  को
 प्राना  चाहिए।  भ्रगर  मास्टर  की  कमी  के  कारण
 दुर्घटना  हुई  नहीं  और  होते  होते  बच  गई,  तो
 भी  प्रसिस्टेंट  स्टेशन  मास्टर  को  नौकरी
 से  अलग  कर  दिया  गया  |

 मैं  ने  पिछले  बजट  भाषण  में  शिकायत
 की  थी  कि  जो  नए  ्ल  बनें  हैं,  कर्म  चारियों
 को  उन  की  शिक्षा  नहीं  दी गई।  जो  इंस्पेक्टर
 थे,  उन्होंने  कंमंचारियों  से  इस  झाशय  के
 दस्तखत  करा  लिए  कि  हम  नियमों  को  जानते
 हैं,  जब  कि  वे  नहीं  जानते  हैं  -  और  झगर
 कर्मचारी  उन  नियमों  को  नहीं  जानते  हैं  शौर
 उन  नियमों  का  ठीक  तौर  से  पालन  नहीं  हो
 सकता,  तो  दुर्घटनायें  होंगी  ।  केवल  जनरल
 मैनेजरों  को  समरी  पावं  दे  कर,  जिन  का
 दुरुपयोग  किया  जा  रहा  है,  मनमानी  की  जा
 रही  है,  झ्राप  दुर्घटनाओं  को  कम  नहीं  कर  सकते
 हैं।  रेल  कर्मचारियों  में  असुर  ज्ञा  की  भावना
 पैदा  करके  यात्रियों  की  सुरक्षा  की  गारंटी  नहीं
 की  जा  सकती  ।  मैं  रेल  मंत्री  जी  से  निवेदन
 करूंगा  कि  वह  बड़ी  सहानुभूति  के  साथ  ऐसे
 मामलों  पर  विचार  करें।  झगर  उन  को  फिर
 से  नौकरी  पर  रखना  सम्भव  नहीं  है,  तो  दोबारा
 हर  एक  मामले  के  मेरिट्स  पर  विचार  कर
 के  उत  को  किसी  और  नौकरी  पर  रखा  जाये  I
 भ्रगर  कोई  स्पष्ट  ऐसे  मामले  हैं,  जिन  में
 असावधानी  शौर  उपेक्षा  हुई  है,  तो  उन  की
 वकालत  कोई  नहीं  करेगा  ।  यह  संसद  ऐसे
 कर्मचारियों  के  विरुद्ध  कार्यवाही  करने  में
 रेल  मंत्री  जी  के  हाथ  मज़बूत  करेगी,  मगर  कई
 मामले  ऐसे  हैं,  जिन  में  कर्मचारियों  की  ग़लती
 के  कारण  नहीं,  नियमों  के  कारण,  उन  मशीनों
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 में  कमी  के  कारण,  जिन  पर  वे  काम  करते  हैं,
 दुर्घटनायें  हुई  हैं  प्रौर  उन  के  बारे  में  सहानुभ्ति
 से  विचार  करना  चाहिए  t

 वैसे  हमारे  कर्मचारी  श्रच्छा  काम  कर
 रहे  हैं।  रेलव  ने  प्रगति  की  है।  सैकंड  प्लान
 में  €०  करोड़  रुपए  का  फ़ारेन  एक्सचेंज  बचाया
 है।  इस  के  लिए  हमारे  रेलवे  मंत्री  बधाई
 के  पात्र  हैं,  लेकिन  झभी  भी  सुधार  की  बहुत
 गुंजायश  है  -  उस  झोर  ध्यान  दिया  जाना
 चाहिए  t

 Shri  P.  G.  Deb:  (Angul):  Mr.  Speak-
 er,  Sir,  I  have  heard  the  speech  of  the
 hon.  Railway  Minister  with  rapt  atten-
 tion  while  he  presented  his  budget  for
 the  year  9€0-6].  I  have  also  care-
 fully  gone  through  the  papers  and  I
 find  that  very  good  figures  have  been
 worked  out  in  order  to  make  out  a
 good  case  of  a  difficult  bargain.  At
 the  first  instance,  I  wish  to  point  out
 the  aspects  regarding  foreign  loans,  I
 find  that  a  loan  of  Rs.  85  million  dol-
 lars  which  had  been  received  in  Sep-
 tember,  958  was  fully  utilised  by
 March,  31,  1959,  Again,  a  loan  of  50
 million  dollars  was  negotiated  with
 the  World  Bank  in  July,  1959.  In
 addition  to  that,  a  further  negotiation
 for  a  loan  of  30  million  dollars  has
 been  finalised  from  the  Development
 Fund  of  America.  When  adding  these
 figures,  one  finds  that  the  Indian  rail-
 Ways  are  going  to  be  under  the  grip
 of  heavy  debt-loans  of  65  million
 dollars.  Therefore,  I  fail  to  under-
 stand  why  no  mention  has  been  made
 in  the  budget  speech  regarding  the
 ways  and  means  for  the  repayment  of
 these  loans.

 I  am  particularly  intrigued  by  the
 Railway  Minister's  suggestion  made  in
 paragraph  32  of  the  budget  speech.
 I  quote:

 “We  are  now  self-sufficient  in
 respect  of  steam  locomotives,  with
 steady  increase  both  in  the  num-
 ber  produced  and  in  the  indigen-



 3457  Railway

 ous  content.  The  standard  of
 manufacture  is  high  and  our  costs
 are  competitive.  Similarly,  in
 respect  of  wagons  and  coaches,  we
 are  self-sufficient,  and  here  again
 we  can  build  for  export.”
 The  financial  implications  of  this

 probably  need  to  be  more  carefully
 worked  out  for  the  benefit  of  the
 Mcmbe:s  of  this  House.  That,  I  think,
 will  be  helpful  in  reducing  our  ap-
 prehensions  about  the  Indian  railways
 getting  into  heavy  foreign  debts.

 Next,  I  wish  to  refer  to  the  last
 year’s  budget  speech  of  the  hon.
 Railway  Minister.  He  had  then  dec-
 lared  that  a  realistic  assessment  of  the
 financial  position  will  only  be  possible
 about  a  year  hence.  That  means  it  is
 this  year’s  budget  which  will  reveal
 the  financial  position.  But  going
 through  the  budget  papers,  I  find  that
 the  working  of  the  railways  has  not
 been  handled  on  proper  lines  so  as  to
 enable  higher  productivity.
 3.5  hrs.
 {[Mr.  Deputy-SPEAKER  in  the  Chair]
 Not  only  that.  The  practical  assess-
 ment  so  made  seems  unrealistic  and
 thus  invites  criticism.  When  we  _  see
 the  budget  at  a  glance,  we  find  that
 the  figures  show  a  short-fall  of  Rs.  a  7
 crores  and  Rs.  8:58  crores  for  the
 years  1958-59  and  1959-60  respec-
 tively.  For  the  year  960-6l,  it  has
 been  assumed  that  there  will  be  an
 increase  in  goods  traffic  to  the  extent
 of  7  million  tons.  So,  it  appears  that
 it  has  been  done  more  out  of  sanctity,
 in  my  opinion,  for  the  figures  of  62
 million  tons  which  has  been  fixed  as
 the  physical  target  for  the  second  Pl
 period.  I  therefore  have
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 recommendations  of  the
 Committee,

 Mudaliar

 Shri  Rajendra  Singh:  They  have  not.

 clearly  indicated  that  further  increase
 in  freight  rates  was  not  desirable.

 Shri  Rajendra  Singh:  There  is  a
 mis-statement  on  the  part  of  the  hon.
 Member.  The  Mudaliar  Committee
 recommended  a  large  increase’  in
 freight  rate.  It  was  the  Railway
 Ministry  which  did  not  conform  to  it.

 Shri  P.  G.  Deb:  The  Mudaliar  Com-
 mittee  indicated  that  a  further  increase
 in  freight  charges  was  not  desirable.
 Apart  from  this,  there  is  another  as-
 pect  to  this  increase  of  levy  on  goods
 traffic.  It  is  discriminatory  in  so  far
 as  the  Government  departments  have
 been  exempted,  while  the  private  sec-
 tor  as  a  whole  is  sought  to  be  subjec-
 ted  to  a  position  of  disadvantage.  On
 the  other  hand,  there  is  rather  a  nega-
 tive  attitude  towards  private  business
 and  commerce,  All  this  goes  against
 the  declared  policy  of  the  Government
 that  the  private  sector  will  receive  all
 patronage  and  encouragements.  As
 such,  I  think  the  matter  requires  a
 sober  second  thought  at  the  hands  of
 our  hon.  Railway  Minister.

 Next,  I  would  also  like  to  refer  to
 the  complaints  on  the  railway  admini-
 stration  that  there  has  been  diversion
 of  high-rated  goods  traffic  to  road
 transport.  Apart  from  the  discrimina-
 tory  and  stepmotherly  attitude  on  the
 part  of  the  railways  towards  the  ordi-
 nary  businessmen,  the  administration
 has  failed  to  assure  security  for  goods
 booked  on  the  railways.  Annually,
 the  administration  pays  more  than

 fears  that  the  expected  additional  re-
 venue  of  Rs.  27  crores  is  not  likely  to
 be  realised.

 In  the  light  of  the  above  background this  supplementary  levy  of  five  naya
 paise  per  rupee  is  obviously  illogical.
 At  the  same  time,  I  wonder  why  in
 this  regard  the  Railway  Minister  has
 found  it  necessary  to  go  against  the

 Rs.  3  crores  as  compensation,  but  the
 actual  value  of  the  goods  lost  must  be
 much  higher.  Therefore,  it  is  the  lack
 of  security  coupled  with  the  high  rates
 which  leads  to  diversion  of  goods
 traffic  to  road  transport.

 While  referring  to  the  problem  of
 corruption  on  railways,  the  hon,  Minis-
 ter  has  observed  in  para  43  of  his
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 (Shri  P.  6.  Deb]
 budget  speech  that  the  problem  of  cor-
 ruption  “is  a  reflection  of  the  general
 morality  in  the  country”.  By  all
 standards,  Sir,  this  is  a  defeatist  note,
 which  is  further  bound  to  reduce  the
 confidence  of  the  business  community.
 Therefore  positive  measures  are  re-
 quired  to  be  taken  to  strengthen  the
 vigilance  organisation.  If  possible,
 some  sort  of  goods  insurance  schemes
 may  also  be  introduced  by  the  rail-
 ways.

 In  regard  to  passenger  traffic,  there
 is  the  problem  of  security.  Safety  of
 Passengers  in  trains  has  reached,  in
 my  opinion,  the  worst  level.  In  the
 last  few  months,  we  read  in  daily
 Papers  the  news  of  some  _  railway
 crimes  or  other—collision,  derailment,
 ete.—which  are  on  the  increase  in  all
 parts  of  the  country.  I,  therefore,
 suggest,  Sir,  that  immediate  enforce-
 ment  of  railway  police  may  be  under-
 taken.  Much  time  should  not  be  lost
 in  the  formalities  of  negotiations  as
 referred  to  by  the  hon.  Minister.

 Then,  Sir,  I  come  to  another  pro-
 blem.  I  am  glad  to  see  that  the
 volume  of  work  in  the  railways  has
 much  increased,  and  so,  they  have
 earned  good  revenue  too.  But  simul-
 taneously,  the  working  expenses  have
 also  increased  rather  disproportiona-
 tely.  This  aspect  of  the  Indian  Rail-
 ways  will  require  vigilance  and  a  care-
 ful  probe.  Any  neglect  in  this  matter
 will  have  serious  repercussions  on  the
 development  programme  of  our  rail-
 ways.  This  has  a  definite  bearing  not
 only  in  terms  of  the  economic  develop-
 ment  of  the  country,  but  also  has  to
 be  thought  of  in  the  context  of  threats
 of  war  from  our  Himalayan  borders.
 It  is  all  the  more  from  the  defence
 point  of  view  that  there  should  be  a
 network  of  railways  all  along  the
 northern  borders  of  our  country.
 Means  of  communications  by  railways
 is  a  major  factor  in  times  of  war  and
 our  railway  positions  in  the  north
 should  be  made  sound  and  well-knit.
 Let  me  go  on  to  stress  it  by  saying
 that  as  far  as  our  border  in  Ladakh  is
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 concerned,  the  last  railway  head  is
 Madhopur.  In  Himachal  Pradesh,  it  is
 Simla  and  Kangra.  As  far  as  Tehri-
 Garhwal  is  concerned,  the  last  railhead is  Rishikesh  and  Dehra  Dun.  In  NEFA, it  is  Tejpur.  All  these  lines  are  at  a
 distance  of  between  300  to  700  miles
 from  the  border.  I  would,  therefore, remind  the  hon.  Minister  to  consider
 my  view-points  and  make  headway  in
 the  matter.

 Sir,  coming  to  the  regional  disparity in  railways,  I  wish  to  say  something about  my  State  of  Orissa.  The  con-
 Struction  of  the  railway  line  from
 Rourkela  to  Talcher  via  Barkote  needs
 immediate  attention  of  the  Railway
 Ministry.  The  work  has  begun  no
 doubt  and  funds  allotted  for  the  con-
 struction  of  the  branch  line  from
 Rourkela  to  Dumaro.  This  is  the  line
 I  refer  to  and  its  extension  may  kindly
 be  made  to  Talcher  via  Barkote.  To
 my  knowledge,  Sir,  this  line  has  been
 fully  surveyed  and  in  order  to  deve-
 lop  Paradip  port  in  Orissa,  the  con-
 struction  of  the  whole  line  should  be
 completed  during  the  Third  Five  Year
 Plan.  In  the  beginning  it  may  be  for
 goods  traffic  only.  If  it  is  done,  it  will
 accelerate  the  industrial  development
 of  Northern  Orissa,  and  exploit  the
 underground  wealth  of  that  region  to
 the  utmost  in  order  to  feed  the  Para-
 dip  port,  which  is  expected  to  come  up
 soon.  The  answer  I  may  get  from  the
 other  side  is,  the  Minister  may  say
 that  due  to  lack  of  funds,  this  con-
 struction  has  not  been  able  to  come
 up.  I  may  stress  it  by  saying  that
 this  is  a  typical  case,  as  it  affects  the
 railway  and  the  building  up  of  the
 Paradip  port.  Here  I  recall  to  a  state-
 ment  made  by  the  hon.  Minister  for
 Shipping,  Shri  Raj  Bahadur  in  this
 House.  He  said  that  to  build  up  a
 port,  its  hinterland  has  to  grow  first.
 He  said  so  during  the  discussion  on
 Paradip  port,  in  this  House.  Under
 the  circumstances,  I  hope  the  hon.
 Minister  will  give  priority  for  this
 new  branch  line  and  recommend  to
 the  Planning  Commission  for  its  inclu-
 sion  in  the  Third  Plan.
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 One  more  point  and  I  ‘have  done.
 There  have  been  concessional  rates  for
 fruits.  I  suggest  the  concessional
 rates  should  be  extended  to  vegetables.
 Vegetables  are  common  man’s  need
 and  so  freight  charges  on  them  should
 be  reduced,  After  all,  fruits  are
 luxury  goods  these  days;  vegetables
 are  a  necessity  for  the  common  man.
 So,  this  concession  on  vegetables  if
 made,  will  help  both  the  consumers
 and  the  farmers  of  our  country.  I
 hope  this  suggestion  of  mine  will  also
 be  considered  and  noted  by  the  hon.
 Minister.

 Shri  Joachim  Alva  (Kanara):  Sir,
 for  ten  long  years,  I  had  kept  quiet
 and  never  took  part  in  the  railway
 debate  for  the  simple  reason  that  I
 thought  it  was  a  matter  for  experts
 and  specialists  or  those  who  had  very
 very  overwhelming  grievances.  I
 had  suppressed  my  own  overwhelming
 grievance  in  the  sense  that  my  consti-
 tuency,  Kanara,  has  not  got  a  railway.
 Now  it  looks  as  if  I  have  to  be  as
 effective  and  aggressive  as  I  can,  for
 silence  does  not  break  the  walls  of
 the  Railway  Board

 Mr.  Deputy-Speaker:  But  not  ag-
 gressive  to  the  Chair!

 Shri  Joachim  Alva:  I  am  very  much
 handicapped;  I  was  very  keen  that
 you  should  call  me  when  the  hon.
 Minister  was  here.  Now  the  top-rank-
 ing  members  of  the  Railway  Board
 have  also  gone  for  lunch,  with  the
 result  that  I  will  not  be  able  to  break
 down  the  walls  and  fight  my  case.

 My  case  is  very  simple.  Karwar  is
 blessed  by  nature  from  the  mineral
 point  of  view,  natural  point  of  view,
 harbour  point  of  view  and  from  the
 electric  power  point  of  view.  It  is  a
 unique  harbour  and  right  in  the  last
 century,  Tagore  expressed  his  admira-
 tion  for  Karwar  in  his  autobiography.
 The  previous  speaker  referred  to  the
 Minister  having  stated  that  the  hinter-
 land  must  be  improved.  We  have  one
 of  the  wealthiest  portions  of  land  in
 Karwar.  Karwar  has  very  rich  hinter-
 land  in  the  sense  that  there  are  moun-

 bauxite,  manganese,  iron,  areca-
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 nut,  coconut,  cashewnut  and  so  many
 other  natural  gifts.  All  that  wealth
 seems  to:  be  ignored  by  the  Railway
 Board.

 I  want  to  know  whether  a  single
 member  of  the  Railway  Board  has
 ever  attempted  to  go  to  Karwar.  They
 go  in  the  saloons.  We  have  our  lunch
 at  4  o'clock  in  the  evening  and  dinner
 at  2  o’clock  in  the  morning;  we  may
 be  eaten  by  tigers  or  cobras  or  drown-
 ed  in  the  river.  This  is  our  life  in  our
 constituency.  I  want  to  know  whether
 the  hon.  Minister  or  any  member  of
 the  Railway  Board  has  ever  stopped
 there  and  taken  a  bus  or  even  go
 -walking,  as  we  do  as  soon  as_  the
 Parliament  session  is  over.  This  is  the
 normal  life  ef  an  M.P.  in  one  of  the
 largest  constituencies  in  India.  I  hap-
 pen  to  represent  three  of  the  largest
 districts  in  India—Shimoga,  Belgaum
 and  Karwar.  As  soon  as  the  session  of
 Parliament  is  over,  it  is  very  very
 difficult  for  us  to  reach  our  place  and,
 in  fact,  we  have  escaped  death  many
 times,  sometimes  by  attacks  by  cobras
 and  phythons  and  sometimes  by  fall-
 ing  of  the  large  boulders  during  the
 monsoon.  I  would  like  the  Railway
 Minister  to  go  there  with  a  box  of
 python  and  snake  injection  in  the  car
 whenever  he  goes  there.  If  the  Rail-
 way  Board  members,  officials  and  even
 Ministers  halt  at  Hubli  and  do  not  take
 the  trouble  of  going  farther  and  seeing
 the  troubles  and  worries  of  the  peo-
 ple,  then  nothing  can  be  done  for  the
 people.

 The  railways  have  now  come  right
 up  to  Mangalore.  Why  should  it  not
 be  extended  right  up  to  Karwarf
 Mangalore  is  being  given  everything
 for  one  reason  or  another.  Even  the
 transport  Member  of  the  Planning
 Commission  seems  to  be  very  indi-
 fferent  towards  the  claims  of  Karwar.
 They  want  to  dump  everything  on
 Mangalore,  which  has  not  been  bles-
 sed  with  a  natural  harbour.  First  of
 all,  We  have  got  a  good  harbour.  Then
 ve  have  got  unrivalled  electric  power.
 My  constituency  has  got  the  largest
 electric  power  units  of  India.  Jog
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 falls  is  one  of  the  biggest  water-falls
 in  the  world.  Electric  power  is  so
 near  us.  Then  we  have  got  the  largest
 paper-making  plant  of  Asia  right  now,
 which  our  friends  have  established
 with  the  help  of  the  Government  of
 India  and  the  American  Financial
 Industrial  Corporation.  The  West
 Coast  Paper  Mill  is  the  largest  paper
 mills,  perhaps  of  Asia.  What  factories
 have  Mangalore  got?  Although  it  is
 my  native  place,  let  me  say  that  the
 factories  round  about  Mangalore  can-
 not  be  equal  in  productive  value  to  the
 factories  in  my  constituency.  The
 progress  that  we  have  achieved  during
 the  last  ten  years  is  tremendous.  The
 largest  ferro-manganese  plant  of  South
 India  is  in  my  constituency,  One  of
 the  largest  plywood  factories  is  also
 in  Dandeli,  my  constituency.  Still,
 you  do  not  give  us  a  railway.  There  is
 a  Kada-kada-kada  railway,  owned  by
 the  forests,  which  travels  fifteen  miles
 an  hour.  I  wish  the  members  of  the
 Railway  Board  travel  on  it  one  day.

 The  Deputy  Minister  of  Railways
 (Shri  S.  V.  Ramaswamy):  What  is
 the  name  of  the  railways?

 Shri  Joachim  Alva:  It  goes  5  miles
 an  hour.  Probably,  you  have  not  seen
 it.  When  the  hon.  Deputy  Minister
 went  to  Hubli  he  said  that  railways
 to  Karwar  cannot  be  given  even  in
 the  Third  Plan  period,  because  some
 of  the  interests  there  pulled  him.
 Therefore,  he  said  “you  all  go  to
 Mangalore”.  Of  course,  he  denied  it
 afterwards  a  second  time.

 Shri  S.  V.  Ramaswamy:  I  strongly
 protest  against  this  insinuation.  It
 is  not  correct.

 Shri  Joachim  Alva:  In  Hubli  you
 denied  it.  Whatever  it  is,  I  want  the
 railways  to  pay  more  attention  to
 Karwar.  .

 Mr.  Deputy-Speaker:  Did  the  hon.
 Member  make  the  choice  of  selecting
 that  constituency  or  did  the  consti-
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 tuency  find  out  the  hon.  Member  as
 a  suitable  member?

 Shri  Joachim  Alva:  If  I  do  not
 get  the  railways,  next  time  I  shall
 not  be  in  my  seat,  because  they  will
 throw  me  out,  and  they  are  right.
 They  are  right  because  they  are  now
 suffering  a  lot  because  of  the  absence
 of  railways.  There  are  no  bridges
 and  they  have  to  cross  rivers,  forests
 and  hills.  They  have  to  lead  a  very
 very  hard  life.  That  is  the  condition
 of  the  people  of  North  Kanara  in
 spite  of  nature  having  blessed  them
 with  plenty.  Karwar  has  the  most
 powerful  light-house  in  the  Arabian
 sea.  I  shall  read  a  note:

 “Karwar  is  the  only  port  pos-
 sessing  one  of  the  highest  and
 most  powerful  light-houses  in
 the  world  situated  right  opposite
 Aden  and  serving  as  one  of  the
 most  valuable  navigational  aids
 in  the  Arabian  See,  It  is  also
 the  most  seaward  light-house  in
 India.”

 This  is  from  the  Parliamentary
 papers  of  India  Office  in  April,  1859.
 Unfortunately,  until  I  came  to  this
 House,  there  was  no  file  about  Kar-
 war  in  the  Railway  Board.  The  file
 started  only  after  I  came  here  and
 then  jit  was  kept  moving.  Now,  this  is
 what  is  mentioned  in  the  Parliamen-
 tary  Papers  of  the  India  Office  in
 Apri)  1859:

 “J  think  we  may  safely  say,
 there  is  scarcely  a  harbour  in  the
 world  that  has  a  more  remarkable
 collection  of  advantages  than  this
 would  have  considering  (l)  its
 position  in  respect  of  sea  and  the
 country;  (2)  its  security;  (3)  its
 accessibility  by  sea;  (4)  its  im-
 provability;  (5)  its  climate;  (6)
 its  connection  with  internal  com-
 munications;  (7)  its  sanatorium  in
 the  neighbouring  hil]  and  (8)  its
 freedom  from  any  drawback.  That
 such  a  harbour  should  be  placed
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 opposite  such  an  opening  in  the
 ghats  leading  to  such  country  with
 facilities  for  internal  communica-
 tion,  is  most  remarkable  and  it
 would  seem  to  be  madness  to
 neglect  so  great  advantages.”

 This  was  said  by  Sir  Arthur  Cotton,
 and  it  is  found  in  the  Parliamentary
 Papers  of  India  Office  of  April  1859;
 mind  you,  it  is  by  a  foreigner  and
 not  by  an  Indian!

 In  the  last  century  some  surveys
 have  been  done  by  the  Madras  Rail-
 way,  and  they  were  done  88  eariy  as
 872  or  before.  There  were  the  sur-
 veys  by  the  Government  of  India  Cum-
 mittee  and  the  Madras  Railways  in
 872  and  86]  respectively.  They  have
 stated:

 “Karwar  railway  would  be  one
 of  the  easiest  and  cheapest  ghat-
 railways  in  India.”

 Not  only  that.  The  Karwar-Hubli  line
 a  distance  of  93  miles,  would  not  need
 even  a  single  tunnel.  That  will  keep
 down  the  cost.  Further,  the  steepest
 gradient  would  be  |  in  50  and  the
 trains  could  be  hauled  by  a_  single
 powerful  engine.

 Then,  Karwar  is  the  nearest  port  to
 the  rich  cotton  producing  areas  along
 the  West  Coast.  Apart  from  the  Jog
 Falls,  there  are  two  other  rivers  there
 which  produce  cheap  electricity  and
 thereby  give  great  support  to  the  hin-
 terland.

 The  North  Kanara  district,  which  I
 have  represented  and  which  is  a  part
 of  South  Kanara  district,  is  infinitely
 richer  in  resources  and  nature  has
 blessed  it  with  everything  more  than
 South  Kanara.  All  the  same,  the  ad-
 ministration  seem  to  dump  everything
 on  South  Kanara  by  a  set  of  circum-
 stance,  by  a  set  of  cliques  and  by
 manoeuvring.  South  Kanara  is  my
 native  district  and  I  would  like  it  to
 prosper,  but  it  should  not  be  at  the
 cost  of  North  Kanara  which  I  repre-
 sent.
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 The  people  of  North  Kanara  are

 very  very  poor.  Rather,  the  poorest
 people  are  living  there.  They  gave
 a  wonderful  fight  during  the  freedom
 struggle,  much  more  than  was  done.
 by  South  Kanara,  and  Mahatma
 Gandhi  complimented  the  taluks  of
 Siddapur,  Sirsi  and  Ankola  for  their
 magnificent  work.  Two  hon.  Ministers
 of  this  House  who  come  from  _  the
 South,  Shri  Karmarkar  and  _  Shri
 Diwakar,  though  they  did  not  belong
 to  North  Kanara,  when  they  were
 underground  workers  in  the  freedom
 struggle,  they  were  in  North  Kanara
 district,  and  they  have  given  a  very
 good  account  of  what  the  people  did
 at  that  time.

 Then,  the  hinterland  of  Karwar  is
 very  rich,  and  the  cheap  electricity
 available  there  will  make  it  richer
 still.  We  have  also  got  the  best  teak-
 wood  there.  We  have  got  cashew  nut,.
 arecanut,  bauxite,  iron  and  =  man-
 ganese.  We  have  got  plenty  of  man-
 gancse  mines.  In  spite  of  these  re-
 sources  being  available  there  for  a
 long  time,  I  want  to  know  why  the
 Railway  Ministry  has  slept  over  this
 subject  so  far.  Why  is  the  Railway
 Ministry  so  indifferent  about  this  sub-
 ject?

 When  Shri  Lal  Bahadur  Shastri  was
 the  Railway  Minister  and  he  visited
 North  Kanara  he  was  so  much  im-
 pressed  with  the  need  for  railways  in
 my  district  that  he  asked  “How  many
 miles  of  railways  you  want?”  He  was
 seriously  considering  the  possibility  of
 giving  Karwar  the  railways  next  year.
 Unfortunately,  the  Suez  trouble  inter-
 vened  and  everything  went  back.  With
 all  his  goodwil]  and  sympathy  he  could"
 not  help  us.  He  was  very  serious  in
 the  sense  that  he  wanted  to  give  us
 the  railways.  Thereafter,  it  seems  that
 everybody  has  gone  to  sleep.  I  want
 the  Railway  Minister  and  his  two
 young  and  energetic  deputies  to  take
 some  more  interest  in  the  matter.  If
 only  they  take  as  much  interest  in
 Karwar  as  they  probably  take  on
 some  other  lines  the  problem  could
 be  solved  in  no  time.  I  want  the  Plan-
 ning  Commission  and  the  Railway
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 ‘Ministry  to  give  more  attention  to
 this  problem.  You  can  have  a  line
 from  Talguppa  to  Karwar  via  Sirsi,  a
 distance  of  35  miles,  or  Karwar  via
 Haliyal.

 We  have  got  a  very  good  forest
 wealth  there  and  vast  timber  re-
 sources.  A  foreign  pharmaceutical  firm
 has  come  to  Karwar  and  they  have
 found  a  remedy  for  heart  troubles,  and
 that  remedy  is  now  very  well-known
 to  us.  They  have  found  from  the
 forests  of  Karwar  serpentina,  a  herb
 used  by  the  pharmaceutical  industry.
 Government  is  not  tapping  the  re-
 sources  of  the  forests  and,  at  the  same
 time,  they  are  not  allowing  others
 to  tap  it.  Karwar,  Nepal  and  Assam
 are  the  three  areas  which  are  abun-
 dant  in  rich  forest  wealth.  Crores  of
 rupees  are  being  collected  by.the  State
 Government  as  revenue  from  these
 forests.

 Such  being  the  state  of  affairs,  I
 want  to  know  why  we  have  been  dis-
 criminated  against  all  these  years,
 when  we  have  such  abundance  of
 wealth  and  when  as  early  as  860
 when  we  were  under  the  British  rule
 they  had  prepared  a  memoranda  and
 plans  about  the  construction  of  rail-
 ways  in  that  area.  The  Railway  Minis-
 try  had  not  even  a  file  on  the  subject
 until  I  took  up  the  matter.  I  would
 request  the  Railway  Minister  or  Rail-
 way  Board  members  to  pay  serious  at-
 tention  to  this  question  and  make  a
 visit  to  that  area.  But,  then,  they
 should  not  go  there  in  a  saloon;  they
 should  travel  like  all  other  Members
 of  Parliament.  As  I  have  indicated
 earlier,  when  we  go  back  after  the
 session,  it  is  a  strenuous  journey  with
 dangerous  possibilities,  with  4  O’  Clock
 lunch  and  2l  O'clock  dinner,  in
 the  midst  of  forests  infested  with
 tigers  and  pythons.  These  are  the
 troubles  not  only  of  M.Ps.  but  of
 other  people  also.  Of  course,  the
 higher  officials  do  not  take  the  trouble
 of  going  to  that  area.  In  spite  of  our
 talk  about  the  welfare  State,  this  posi-
 tion  has  been  obtaining  there  for  all
 these  years.  Karwar,  above  all,  is  on
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 the  border  of  Goa.  Marmah  in  Goa  pros-
 pered  as  a  harbour  because  Karwar
 was  neglected.  Whenever  we  ask  for
 a  ship-building  yard,  because  we  have
 got  other  facilities  there,  they  say:
 you  cannot  have  it  until  you  have  a
 good  harbour.  So,  they  give  preference
 to  another  place  which  has  no  natural
 beauty.  Mangalore  does  not  have  been
 even  a  natural  harbour,  still  you  give
 afl  facilities  to  Mangalore  at  the  ex-
 pense  of  Karwar.  It  is  the  duty  of
 the  Railway  Minister  to  look  into  these
 things  and  see  that  justice  is  done  to
 Karwar.  I  want  to  know  whether  the
 Railway  Ministry  has  ever  approached
 the  Transport  Ministry  to  see  that
 they  build  a  port  or  harbour  there.

 There  is  not  one  harbour  or  port....

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber’s  time  is  up.

 Shri  Joachim  Alva:  Just  two
 minutes  more.

 Mr.  Deputy-Speaker:  The  hon.
 Member  wanted  only  seven  minutes.  I
 have  given  him  fifteen  minutes.  Still
 he  is  not  satisfied.

 Shri  Joachim  Alva:  Just  give  me
 two  minutes  more.

 There  is  not  only  Karwar  but  there
 is  Bhatkal  Kumta,  Honaver  and
 Tadri.  They  are  very  natural  har-
 bours.  The  British  experts  have  said
 that  in  Bhatkal  you  can  build  two
 ship-building  yards.

 This  is  the  state  of  my  constituency.
 From  the  point  of  view  of  conveyance
 it  is  a  hopeless  State.  We  have  no
 birdges.  The  birdges  are  also  coming
 up  slowly.  There  also  are  vested  in-
 terests  to  see  that  bridges  should  not
 come  up.  It  is  time  that  this  Parlia-
 ment  the  Railway  Ministry,  the  Trans-
 port  Ministry  and  the  Railway  Board
 took  interest  in  it.  I  do  hope  that  by
 the  end  of  the  year  one  member  of  the
 Railway  Board  will  go  down  to  Kar-
 war  and  see  all  the  difficulties  of  the
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 people.  I  also  hope  that  perhaps  in
 the  next  year’s  budget  there  shall  be
 provision  for  survey  of  lines.  I  hope
 the  hon.  Minister  will  say  something
 about  Karwar  when  he  makes  his  re-
 ply.

 In  regard  to  the  Alnaver-Dandeli
 Railway  we  asked  for  strengthening  it.
 There  are  three  large  factories—
 paper,  plywood  and  ferro-manganese.
 How  are  they  to  move  their  goods?
 We  asked  for  strengthening  the  rail-
 way  track.  They  say,  ‘‘We  want  Rs.  50
 lakhs.”  The  Railway  Board  has  not
 got  Rs.  50  lakhs!  If  they  spend  Rs.  50
 lakhs,  they  will  not  be  altogether  lost.
 That  will  be  recovered  by  way  of  re-
 venue.  But  they  do  not  want  to
 strengthen  the  railway.  They  want  it
 to  remain  as  a  rickety  and  crockety
 railway.  The  bridges  just  get  blown
 up.  All  these  valuable  goods  are  left
 stranded.

 One  more  word  and  I  have  done.  I
 was  in  Kashmir  recently.  I  paid  only
 one  Visit  to  Kashmir.  I  would  frank-
 ly  say  that  the  needs  of  Kashmir  are
 even  greater  than  my  own  consti-
 tuency.  I  do  not  know  why  Kashmir
 is  not  linked  up  by  railways  with
 India  Why  is  Jammu  not  linked  by
 railway  with  India?  I  think  from
 Ambala  to  Jammu  via  Pathankot,  con-
 stitutes  one  of  the  most  heavy  traffic
 areas  for  bus,  trucks  or  any  kind  of
 vehicular  traffic.  It  is  littered  with
 vehicular  traffic.  When  the  prices  of
 tyres  are  so  high,  when  tyres  are
 blackmarketed  in  Pathankot  and  when
 all  the  truck  manufacturers  com-
 plain,  it  is  time  that  the  Railways
 consider  that  Jammu  and  Kashmir  be
 linked  by  railway  with  India  because
 the  security  and  wealth  of  India  is  con-
 cerned  and  the  State  of  Jammu  and
 Kashmir  has  a  lot  of  wealth.

 Shri  Rajendra  Singh:  Mr.  Deputy-
 Speaker,  Sir,  so  far  I  have  not  yielded
 to  anybody  in  my  criticism  of  the  hon.
 Railway  Minister  and  his  Ministry.
 But  I  concede  today  that  during  the
 past  one  year  the  hon.  Minister  has
 shown  greater  awareness  of  his  res-
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 ponsibility  and  has  shown  his  respon-
 siveness  and  willingness  to  discuss  and
 resolve  difficulties.

 Dr.  Krishnaswami
 Because  he  is  a  Bihari.

 (Chingleput):

 Shri  Rajendra  Singh:  No,  not  that
 What  I  am  sincerely  feeling  I  am  tell-
 ing  the  House.

 But  I  must  hasten  to  say  that  I  do
 not  share  the  note  of  persuasive  buoy-
 ancy  and  optimism  which  is  found  in
 his  copious  speech.  I  find  that  in  spite
 of  optimism  and  hope  that  he  has  ex-
 pressed  in  the  performance  and  the
 soundness  of  the  Railways,  the  rene-
 wal  of  tracks,  overaged  engines,
 wagons  and  coaches  would  continue  to
 haunt  us  menacingly  in  the  years  to
 come.  Its  inability  to  provide  and
 achieve  whatever  has  already  been
 provided  so  far  as  remodelling  of
 yards,  putting  up  of  lines,  extra  lines
 to  hold  wagons  and  absence  of  modern
 devices  of  signalling  and  intcrlocking
 would  continue  to  cause  operational
 inefficiency.  From  the  report  it  is  evi-
 dent  that  the  operational  efficiency  is
 almost  stagnant.

 *  But  apart  from  that  what  disturbs
 Me  most  and  causes  in  me  a  sense  of
 distress  and  alarm  is  the  low  reserve
 of  Railway  finance.  On  a  close  perusal
 of  the  facts  I  find  that  this  difficulty
 has  arisen  mostly  because  of  the  hap-
 hazard  and  chaotic  fashion  in  which
 Toad  transport  is  coming  up.  Road
 transport,  instead  of  being  a  supple-
 mentary  and  complementary  mode  of
 communication  and  a  sort  of  feeder
 service  to  the  Railways,  has  become
 in  fact  a  competitive  service  with  the
 result  that  incomes  which  could  na-
 turally  have  flowed  into  Railway  fin-
 ance  are  today  going  out  to  road
 transport.

 Last  year  the  Masani  Comniittce  re-
 port  was  given  to  us  and  many  of  us
 at  the  spur  of  the  moment  were  taken
 off  our  guard......  (Interruption).  I
 am  coming  to  you.  Many  of  us  just
 pleaded  a  wrong  cause.



 3471  Railway

 An  Hon.  Member:  What?

 Shri  Rajendra  Singh:  I  am  coming
 to  that.

 In  this  country  when  we  are  passing
 through  a  difficult  process,  al]  speedier
 developments  of  modes  of  transport
 have  to  be  arranged  in  such  a  fashion
 that  there  is  no  conflict  and  competi-
 tion,  rather  each  mode  of  transport
 serves  to  supplement  and  feed  each
 other.  But  instead  of  that,  road  trans-
 port  has  come  mostly  as  a  competi-
 tion.  Today  there  could  not  be  an
 approach  of  competition  and  the  ap-
 proach  of  sovereignty  of  the  consumer.
 Today  there  can  only  be  one  approach
 and  that  is  the  Central  approach  to  all
 these  things.  But  I  understand  one  of
 the  arguments,  which  my  hon,  friend,
 Shri  Mathur,  made  last  year  is  that
 this  road  competition  has  injected  into
 the  Railways  a  sense  of  awareness,
 freshness  and  of  being  alive  to  its
 own  responsibilities  and  then  to  de-
 vise  measures  so  that  it  could  effect
 improvement  in  the  time  factor  and
 at  the  same  time  improvement  in  the
 pilferage  situation  could  be  made.  To
 that  extent  I  agree.  But  the  question
 today  is  of  a  planned  development
 and  not  just  of  unplanned  develop-
 ment,  or,  what  you  say,  of  competi-
 tive  development  as  they  have  in
 other  capitalist  countries.  You  must
 not  forget  that  Railways  happen  to  be
 the  biggest  nationalised  industry  and
 all  approaches  to  it  must  emanate  from
 that  angle.

 The  hon.  Speaker  has  asked  that
 people  who  are  engaged  in  trade
 union  activities  in  the  Railway  should
 give  suggestions  here  in  this  House  as
 to  how  to  stop  pilferage  and  corrup-
 tion.  I  deem  it  my  duty,  in  response
 to  the  cal]  of  the  hon.  Speaker,  to
 make  my  suggestions,  but  I  shall  do
 so  later  on....(Interruption)  in  the
 course  of  my  speech.  No,  no,  today  I
 am  going  to  do  it.

 Then  hon.  Railway  Minister  in  his
 speech  has  stated  that  his  efforts  to
 unite  the  two  Railway  federations
 have  failed.  It  is  a  very  unflattering
 reflection  on  the  hon.  Railway  Minis-
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 ter  because  on  the  floor  of  this  House
 every  time  that  he  appeared  he  assured
 the  House  that  as  the  Community
 Minister  was  responsible  for  bringing
 about  one  federation,  his  effort  was  to
 See  to  it  that  he  will  also  bring  one
 single  federation  in  the  Railway.  A
 judge  was  appointed  to  find  out  a  pro-
 cedure  so  that  these  two  federations
 could  be  brought  together  and  a  res-
 ponsible  and  healthy  trade  unionism
 was  brought  about  in  the  Railways.
 Every  time  the  NFIR,  which  happens
 to  be  a  rival  of  the  AIRF,  was  called
 by  the  Judge,  it  evaded,  it  defied,
 and  its  defiant  attitude  resulted  in  a
 sense  Of  desperation  and  the  Judge
 threw  up  th  esponge.  (Interruption).

 Mr.  Deputy-Speaker:  Order,  order
 The  hon.  Member  speaking  had  to  ask
 twice  or  thrice  for  silence.  I  do  not
 know  whether  it  was  a  request.

 Dr.  Krishnaswami:  He  wanted
 water.

 Mr.  Deputy-Speaker:  Water  he
 wants  now,  but  quiet  and  silent  sur-
 roundings  must  be  assured  to  him.

 Shri  Amjad  Ali  (Dhubri):  It  is  as:
 quiet  as  the  grave,  Sir.

 Mr.  Deputy-Speaker:  Not  so  far.

 Shri  Rajendra  Singh:  He  has  risen
 from  the  grave.

 Shri  Amjad  Ali:
 only.  It  was  not  hot.

 He  wants  water

 Shri  Rajendra  Singh:  The  NFIR  is,
 in  fact,  a  projection  of  the  Congress
 Party  and  it  has  the  belief  that  what-
 ever  it  does,  good  or  bad,  it  has  the
 support  of  the  Congress  Government
 which  will  continue  in  spite  of  its  mis-
 behaviour,  in  spite  of  its  nonconfor-
 mity  to  rules  and  procedures,  in  spite
 of  all  the  bunglings  that  it  indulges  in,
 and  that  is  why,  in  spite  of  the  fact
 that  the  Railway  Minister  made  a  sin-
 cere  effort,  in  spite  of  the  fact  that
 this  House  expressed  a  genuine  desire
 to  merge  the  two  federations  and  have
 one  federation  which  will  be  more  in
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 the  interests  of  the  country  and  labour
 and  in  the  interests  of  healthy  growth
 of  trade  unionism,  the  NFIR  repeated-
 ly  defied  it.

 What  is  the  solution  to  it?  I  have
 suggested  the  solution  many  a  time  on
 the  floor  of  the  House.  Let  us  forget
 these  two  federations,  invite  the  rail-
 way  workers  to  have  a  referendum,
 irrespective  of  the  fact  that  they  be-
 long  to  one  federation  or  the  other,
 and  elect  office-bearers  of  a  new  fede-
 ration  which  will  be  recognised  as
 being  representative  of  the  railway-
 men.  I  think  this  is  the  most  genuine
 and  just  solution,  but  I  do  not  know
 whether  the  Ministry  is  going  to  con-
 cede  it.  Just  to  confess  in  a  report
 that  your  unity  effort  has  failed  takes
 us  nowhere.

 I  do  not  know  to  what  extent  this
 House  is  aware  of  the  fact  that  the
 Genera]  Managers  have  recently  dis-
 missed  a  large  number  of  railway  em-
 ployees  without  giving  them  the  faci-
 lity  of  answering  the  charges  framed
 against  them.  Some  of  the  Members
 have  mentioned  it.  The  Deputy  Minis-
 ter,  in  the  course  of  a  reply  has  said,
 that  in  order  to  eliminate  corruption,
 the  special  powers  of  the  General
 Managers  have  been  invoked  to  throw
 out  the  erring  employees.  I  would
 have  been  happy,  I  would  not  have
 any  grievance  against  anybody,  had
 this  principle  been  applied  to  one  and
 all  irrespective  of  the  position  one
 holds  in  the  administration.

 When  my  leader,  Shri  Asoka  Mehta,
 was  arguing  for  the  establishment  of
 a  tribunal  to  go  into  cases  of  corrup-
 tion  against  people  in  high  places,
 the  Prime  Minister  and  Leader  of  the
 House  could  not  have  even  the  pati-
 ence  to  hear  him,  He  flared  up  and
 said:  where  are  those  charges,  where
 are  those  allegations?  He  said  he
 ‘would  enquire  into  them  and  if  he
 found  that  the  charges  were  genuine,
 it  could  be  submitted  to  some  person
 of  the  judiciary,  The  great  Prime
 Minister,  addressing  the  Rajya  Sabha,
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 Shri  M.  C.  Jain  (Kaithal):  What  is
 wrong  about  it?

 Shri  Rajendra  Singh:  I  do  not  say
 there  is  anything  wrong  about  it.  If
 this  principle  holds  good  here,  it  shall
 hold  good  in  the  case  of  Class  III  and
 Class  IV  also.  There  cannot  be  two
 standards,  one  for  the  people  in  the
 lower  grades  and  another  for  the  Min-
 isters  and  big  officers.  That  is  my  grie-
 vance.  Let  the  people  who  have  been
 found  erring  in  the  railways  be
 brought  to  the  court,  I  have  no  objec-
 tion,  but  if  you  feel  that  taking  them
 to  the  court  is  not  going  to  give  the
 desired  result  soon,  let  this  principle
 be  applied  everywhere.

 I  know  of  many  cases  of  officers
 where  corruption  has  been  indulged  in
 openly.  *  *  *  *

 Mr,  Deputy-Speak
 ‘be  mentioned  here.  That  is  not  the
 practice.  No  allegations  against  a
 person  are  to  be  made  who  is  not  here
 to  answer  those  charges.

 :  Let  no

 Shri  Rajendra  Singh:  The  Minister
 is  here.

 Mr.  Deputy-Speaker:  No.  If  he  had
 any  intention  of  mentioning  any  parti-
 cular  cases  here,  he  ought  to  have
 given  advance  notice  to  the  Minister,
 so  that  he  might  enquire  into  the  facts
 and  then  be  able  to  answer  those
 charges.  Now  that  he  has  not  done  it,
 I  would  not  allow  him  to  mention
 those  names.

 Shri  Rajendra  Singh:  That  is  all
 right,  Sir.

 Shri  C.  R.  Narasimhan  (Krishnagiri):
 Pending  that,  this  may  be  expunged.

 Mr.  Deputy-Speaker:  Yes,  this  name
 also  would  be  expunged.  Two  minu-
 tes  more.

 ****Expunged  as  ordered  by  the  Chair.
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 Shri  Rajendra  Singh:  No,  Sir.  I
 have  had  only  six  or  seven  minutes
 time.

 Mr,  Deputy-Speaker:  He  has  no
 idea  of  the  time  that  is  running.

 Shri  Rajendra  Singh:  In  response
 to  the  call  of  the  Speaker,  I  am  going
 to  make  certain  suggestions  which
 will  have  the  effect  of  immediately
 eliminating  corruption  from  the  rail-
 ways.

 Mr.  Deputy-Speaker:  And  in  res-
 Ponse  to  the  decision  of  the  Speaker,
 I  am  only  giving  5  minutes  to  the
 hon.  Member  as  to  every  one  else.

 Shri  Rajendra  Singh:  I  have  been
 telling  you  that  this  corruption  is  not
 to  be  found  only  among  Class  III  and
 Class  77५  employees.  It  is  preva'tent
 evcrywhere,  from  top  to  bottom.  So,
 if  this  principle  of  summary  dismissal
 of  a  man  who  is  suspected  is  to  be
 applied,  it  should  be  applied  every-
 where.

 The  Minister  has  said  that  the  per-
 manent  negotiating  machinery  on  the
 railways  is  functioning  smoothly  and
 efficiently.  In  all  humility  I  wish  to
 state  that  the  permanent  negotiating
 machinery,  which  was  devised  to  re-
 move  the  grievances  of  the  railway
 employees,  has  not  been  functioning
 properly,  efficiently,  and  to  the  extent
 it  was  desired.  I  know  that  in  the
 Eastern  Railway,  in  any  railway,  these
 Meetings  are  not  held  in  time,  and
 even  when  certain  decisions  are  arriv-
 ed  at,  they  are  not  implemented,  The
 reason  given  is  that  the  General
 Manager  does  not  have  any  special
 agency,  apart  from  the  normal  agency,
 for  implementing  the  decisions,  with
 the  result  that  there  is  a  sense  of  frus-
 tration,  and  the  workers  are  begin-
 ning  to  lose  faith  in  the  machinery.
 It  is  time  the  difficulties  besetting  its
 effective  functioning  are  removed.

 There  is  now  a  Personnel  Branch
 which  is  meant  to  serve  the  needs  of
 the  staff  and  remove  their  difficulties.
 Only  persons  who  have  been  trained
 can  discharge  these  duties,  those  who
 Amow  the  psychology  of  labour  and
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 all  aspects  of  the  labour  problem,  But
 in  the  railways,  casually  somebody  is
 appointed  as  the  DPO  or  CPO.  He
 may  be  a  mechanical  or  an  engineer-
 ing  man.  In  this  way,  a  conglomera-
 tion  of  people  from  various  depart-
 ments  is  brought  in.  The  result  is
 that  the  personnel  staff  are  not  func-
 tioning  in  a  manner  which  was  desir-
 ed  of  them,

 4  hrs.
 In  the  course  of  my  speech  on  the

 Pay  Commission’s  report,  I  had  point-
 ed  out  that  the  railways  happened  to
 be  a  commercial  undertaking,  and  as
 Such,  they  had  their  own  peculiarities,
 and  they  had  their  own  independence,
 and,  therefore,  simply  because  in  name
 it  happens  to  be  a  department  of  the
 Central  Government,  therefore,  a  sin-
 gle  Central  Pay  Commission  could  not
 be  expected  to  cover  the  railway  em-
 ployees  also.  In  the  case  of  the  diffe-
 rent  industrial  undertakings,  fixation
 of  salaries  or  fixation  of  grades  etc.,
 cannot  be  done  by  having  just  one
 single  Central  Pay  Commission,  That
 can  be  done  only  after  analysing  the
 capacity  of  the  industry  to  earn  and  to
 pay,  and  the  peculiar  nature  of  the
 industry.

 Mr.  Deputy-Speaker:  The  hon.
 Member  should  try  to  conclude.

 Shri  Rajendra  Singh:  This  is  an
 important  point.  Only  one  Member
 from  my  party  has  spoken  so  far.

 Mr.  Deputy-Speaker:  Only  the  first
 Member  who  has  _  spoken  from  his
 party  could  be  given  the  extra  time,
 not  the  second  Member  who  speaks
 from  his  party.

 Shri  Rajendra  Singh:  I  am  not  the
 third,  but  only  the  second  Member
 from  my  party  who  is  speaking  now.

 I  submit  that  the  railwaymen  are
 today  smarting  under  a  sense  of  dis-
 content  and  dissatisfaction,  What  is
 the  way  out?  The  way  out  is  just  to
 set  up  a  wage  board  which  will  go
 into  the  whole  structure  of  the  indus-
 try,  and  the  minute  details  and  the
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 difficulties  and  the  peculiarities  of  the
 industry,  and  then  fix  pay  scales  and
 grades  for  the  various  categories  of
 employees.

 There  is  just  one  more  point,  and  I
 have  done.  The  Railway  Minister  has
 said  that  we  are  just  nearing  self-
 sufficiency  in  regard  to  materials  need-
 ed  for  the  railways.  That  is  a  very
 happy  thing.  But  I  should  like  to  point
 out  that  we  have  so  many  workshops
 which  are  not  worked  to  their  full
 capacity.  Even  in  those  workshops
 which  had  been  working  two  shifts  or
 where  extra  works  used  to  be  under-
 taken,  those  have  been  cut  out.  Now,
 if  those  materials  which  are  needed  for
 the  railways  are  being  obtained  indi-
 genously,  I  would  like  to  know  whe-
 ther  we  are  getting  them  from  the
 railway  workshops  or  from  _  private
 sources.

 Shri  Jagjivan  Ram:  Both.

 Shri  Rajendra  Singh:  If  we  have
 enough  capacity  in  our  workshops  to
 produce  those  materials,  it  would  be  a
 very  bad  thing  for  the  railways,  and
 especially,  for  their  finances,  to  get
 them  frorn  private  sources.

 Mr.  Deputy-Speaker:  The  hon.
 Member  should  conclude  now.

 Shri  Rajendra  Singh:  Just  one
 minute  more.

 Mr.  Deputy-Speaker:  I  have  al-
 ready  given  him  one  minute.  He
 must  conclude  now.  I  am  now  calling
 the  next  Member.  Shri  Harish  Chan-
 dra  Mathur.

 I  would  just  like  to  tell  the  House
 how  others  are  disciplined  and  obey
 the  Chair.  I  had  only  one  chance  of
 going  to  an  international  conference,
 namely  the  last  Commonwealth  Par-
 liamentary  Conference  that  was  held  in
 Australia.  There,  there  were  no  two
 bells,  but  only  the  chairman  at  the
 nick  of  the  time  would  say,  ‘The  hon.
 Member’s  time  is  up’,  and  whether  the
 Member  speaking  had  concluded  his
 sentence  or  not,  he  would  walk  back
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 and  sit-down  in  his  seat.  I  saw  that
 even  Lord  Attlee,  when  he  was  speak-
 ing,  was  told  ‘The  hon.  Member’s  time
 is  up’,  and  he  just  stepped  back  and
 sat  down  in  his  seat.  Not.a  word  fur-
 ther  was  uttered.

 But,  here,  we  have  to  ring  the  bells
 once,  twice  and  thrice,  and  then  the
 reaction  is  ‘Sir,  I  want  three  minutes
 more’,  or  ‘Sir,  I  would  require  five
 minutes  more’.  In  spite  of  all  the  re-
 quests,  the  time-limit  is  not  adhered
 to.  We  ought  to  be  more  disciplined
 in  the  future,  and  we  should  see  that
 we  develop  a  habit  that  we  finish
 within  the  time  that  is  available.

 Shri  Rajendra  Singh:  I  shall  just
 say  one  word,  and  I  shall  finish.

 Mr.  Deputy-Speaker:  He  has  finish-
 ed  already,

 Shri  Rajendra  Singh:  I  would  just
 like  to  say  somethng  on  your  obser-
 vation.

 Mr.  Deputy-Speaker:  He  should
 make  no  comments  on  my  observa-
 tions.

 Shri  Rajendra  Singh:  When  you
 make  that  observation,  you  must  also
 take  into  account  the  other  faciors
 operating  in  those  countries,  before
 you  ask  us  to  develop  this  habit.

 Shri  Harish  Chandra  Mathur  (Pali):
 What  is  the  time  that  I  can  have?

 Mr.  Deputy-Speaker:  He  can  have
 full  fifteen  minutes.

 Shri  Harish  Chandra  Mathur:  The
 Railway  Minister  has  given  us  a  very
 impressive  account  of  the  performance
 of  the  railways,  in  his  budget  speech.
 I  would  not  say  that  he  has  overdrawn
 the  picture.  but  if  we  take  into  account
 certa'n  factors  which  he  has  not  men-
 tioned,  then  I  have  no  hesitation  in
 conceding  that  the  performance  of  the
 railways,  more  particularly,  in  respect
 of  the  programmes  and  projects  of
 the  Second  Five  Year  Pian  has  been
 fairly  satisfactory.  Even  where  they
 have  had  some  shortfalls,  they  have
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 {Shri  Harish  Chandra  Mathur]
 explained  them  fully,  because  they
 were  beyond  their  control.  From  all
 know!edgeable  quarters  the  Railway
 Administrat.on  has  been  able  to  earn
 applause  for  their  performance,

 We  are  quite  happy  that  they  have
 been  able  to  achieve  self-sufficiency
 in  locomotives  and  wagons,  but  I
 thought  they  could  have  done  equally
 well  so  far  88  coaches  are  concerned,
 for,  passenger  traffic  still  continues  to
 be  overcrowded.  As  was  rightly
 pointed  out  by  a  previous  speaker,  if
 we  had  made  the  fu!lest  use  of  the
 railway  workshops,  that  are  there  in
 our  country,  I  th.nk  the  position  would
 have  improved  considerably.  As  a
 matter  of  fact,  I  had  pointed  out  on
 the  floor  of  the  House  on  an  earlier
 oceas.on  that  the  capacity  of  the  Jodh-
 pur  workshop  which  has  done  exceed-
 ingly  nice  work  in  regard  to  coach-
 building  should  have  been  stepped  up.
 I  think  the  railways  should  d-aw  up
 a  plan  and  programme  to  see  that  the
 production  capacity  of  the  railway
 workshops  in  each  zone  se  stepped  up
 that  in  the  course  of  one  or  two  or
 three  years,  they  would  be  able  to
 step  up  their  production  to  such  an
 extent  that  the  zones  could  become
 completely  self-sufficient.  Though  we
 attach  quite  a  lot  of  importance  to  the
 lifting  of  goods,  yet  it  does  not  present
 a  good  sight  if  we  find  that  the  pas-
 senger  trains  are  overcrowded.  Es-
 pec  ally,  when  we  see  that  coach-
 building  is  easier  than  wagon  and
 locomotive  building,  I  do  not’see  why
 these  imbalances  should  have  been
 there.  These  imbalances  should  now
 be  corrected.

 While  saying  this,  I  would  like  to
 make  a  special  appeal  to  the  Railway
 Mnister.  My  suggestion  to  him  is  that
 for  his  own  stores,  he  should  set  up
 a  big  enterprise  comprising  about  two
 hundred  industrial  estates,  In  fact,
 we  have  asked  even  other  enterprises
 in  the  public  sector  to  set  up  certain
 industrial  estates  from  which  they
 could  draw  upon  for  their  accessories
 and  auxiliary  goods,  I  think  the  rail-
 ways  could  give  a  good  lead  to  the
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 country  in  this  matter.  I  would  make
 8  persona]  appeal  to  the  Railway  Min-
 ister  in  this  matter,  because  it  will
 also  tend  to  increase  efficiency  in  res-
 pect  of  the  stores  which  he  is  draw-
 ing  if  there  is  a  particular  industrial
 esiate  which  has  been  properly
 planned  for  a  particular  type  of
 foods  after  an  engineering  examina-
 tion  has  been  made  about  it.  I
 would  further  urge  that  the  indus-
 trial  estates  which  are  set  up  should
 be  put  in  charge  of  certain  engineers.
 The  engineers  should  be  encouraged.
 Our  Prime  Minister  hag  expressed
 quite  a  number  of  times  that  he  wishes
 that  in  ths  country  the  engineers  own
 the  factories.  How  are  the  engineers
 going  to  own  the  factores?  If  a  lead
 could  be  given  by  the  railways,  and
 if  these  various  industria]  estate  units
 are  put  in  charge  of  the  engineers,  and
 gradually  the  property  goe,;  to  the
 eng  neers,  because  they  have  done
 quite  a  little  bit  of  plann'ng  and  so  on,
 then,  ultimately  they  wil'  purchase
 the  entire  interest,  and  the  whole  thing
 will  be  owned  by  the  engineers.  The
 efficiency  will  also  go  up.  The  rail-
 ways  wil]  then  be  able  to  get  their
 stores  from  a  standard  source.  They
 will  not  have  to  face  trouble  in  regard
 to  their  stores.  They  will  know  from
 where  to  get  a  particular  kind  of
 stores,  because  a  particular  industrial
 estate  will  cater  to  a  particular  need
 of  the'rs,  I  think  this  point  should
 be  examined,  and  something  must  be
 done  about  it.

 While  talking  about  rolling  stock,
 I  also  wish  to  draw  the  attention  of
 the  hon.  Minister  to  the  fact  that  our
 first  class  coaches  are  not  what  they
 ought  to  be.  There  is  great  deteriora-
 tion  in  them.  I  do  not  think  we  are
 going  to  be  a  third  class  country.
 There  is  no  need  to  plead  all  the  time
 for  all  facilities  to  third  class  passen-
 gers  and  for  improvement  of  third
 class  coaches.  But  there  should  be
 no  deterioration  in  the  standard  of
 first  class  coaches.  In  this  connection,
 I  would  also  urge  that  the  three-tire
 system  in  the  third  class  compartments
 should  be  done  away  with.  It  is  almost
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 inhuman  to  ask  a  man  to  squeeze  him-
 self  in  that  manner.  I  wish  some  of
 the  high-ups  go  and  try  it.

 Regarding  personnel,  I  do  not  at  all
 agree  with  any  suggestion  regarding
 reconstruction  of  the  Railway  Board.
 I  am  thoroughly  satisfied  that  the
 Railway  Board  is  very  scientifically
 constituted  and  it  is  working  in  an
 absolutely  proper  manner.  They  have
 correctly  drawn  applause  from  all  over.
 The  Board  is  in  much  better  health
 than  it  used  to  be  even  two  years
 earlier.

 But  I  had  expected  that  some  real
 scheme  of  decentralisation  would  come
 about.  The  hon.  Minister  had  stated
 on  the  floor  of  the  House  that  he  was
 giving  particular  attention  to  this
 matter.  But  when  asked  what  were
 the  powers  which  he  had  decentralis-
 ed.  no  proper  answer  was  given.  Pos-
 sibly  one  post  of  Deputy  Director  was
 surrendered  because  of  this  scheme  of
 decentralisation.  This  is  just  ridicul-
 ing  the  whole  idea.  I  think  much  more
 and  much  better  action  could  be  taken
 in  this  sphere.

 They  are  having  General  Managers
 on  Rs.  3,500  per  month.  So  I  do  not
 know  why  they  want  to  have  unneces-
 sary  papers  to  be  crowded  in  the  Rail-
 way  Board.  I  wish  the  hon.  Minister
 takes  advantage  of  the  branch  about
 which  I  spoke  during  the  discussion  on
 the  Report  of  the  Organisation  and
 Methods  Division,  namely  the  SRU
 branch.  They  will  be  able  to  help  the
 Board.  The  Board  must  see  what  is
 the  rea]  decentralisation  which  they
 can  give  effect  to.  It  wil]  save  their
 time.  The  members  of  the  Railway
 Board,  who  are  highly  qualified  peo-
 ple,  will  be  able  to  devote  their  time
 to  doing  much  better  things.

 I  feel  that  there  should  be  an  eco-
 nomy  drive.  I  have  a  hunch  that  so
 far  as  the  ministerial  jobs  are  con-
 cerned,  an  economy  of  20  per  cent.
 could  be  immediately  effected.  I  am
 not  talking  of  the  field  staff.  The
 present  strength  of  field  staff  would  be
 required.  But  so  far  as  the  ministerial
 389(A)  LS—86.
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 staff  is  concerned,  so  far  ag  the  Sec-
 retariat  and  the  Directorates  are  con-
 cerned,  the  staff  could  be  reduced  by
 at  least  20  per  cent.  That  is  my  hunch.
 I  wish  the  Railway  Minister  examines
 this  suggestion  carefully.

 Coming  to  the  Personnel  Branch,
 they  have  not  been  able  to  make  pro-
 per  selection,  At  least  they  have  not
 becn  able  to  create  the  feeling  that  it
 is  the  right  persons  who  will  get  select-
 ed.  After  a  certain  level,  they  have
 got  selection  posts.  Also,  I  may  say  in
 a  hurry  that  the  recruitment  policy
 has  not  been  for  some  time—possibly
 now  they  have  taken  note  of  it;  I  do
 not  know—on  scientific  lines.  There  is
 a  complete  blockade  in  a_  particular
 branch.  There  is  a  stores  branch.  Only
 those  who  are  fit  for  the  engineering
 side,  will  go  to  the  enginecring  side.
 But  if  you  go  to  the  stores  branch,  you
 find  that  anybody  who  has  put  in  six
 or  seven  years  will  be  able  to  get  a
 chance  of  promotion,  while  on  the
 engineering  side  he  will  not  be  able.  to
 do  it.  I  think  some  steps  should  be
 taken  in  this  direction  to  rectify  mat-
 ters.

 I  very  much  welcome  the  delegation
 of  powers  to  the  General  Managers  to
 deal  with  disciplinary  matters.  Dis-
 cipline  in  our  country  is  very  low,  and
 we  must  take  note  of  the  situation.
 How  is  it  that  they  do  not  trust  even
 their  General  Managers?  How  many
 cases  there  will  be  on  each  railway?
 Hardly  half  a  dozen  or  one  dozen.
 They  cannot  even  trust  their  General
 Managers  drawing  Rs.  3,500.  Do  they
 think  that  these  General  Managers
 have  got  malice  against  a  man  getting
 Rs.  40,  Rs.  50,  or  Rs.  00  a  month.  I
 think  we  are  going  a  bit  too  far  in
 this  matter.  We  are  only  satisfying
 a  particular  fad  in  insisting  that  the
 Railway  Board  members—who  are
 getting  Rs.  4,000—should  do  the  hum-
 blest  job,  They  should  do  the  jobs  for
 which  they  are  paid.  They  should
 not  do  the  humblest  job.  I  think
 there  was  a  conference  of  the  General
 Managers  here,  and  we  were  expect-
 ing  that  the  hon.  Minister  would  take
 us  into  confidence  as  to  what  real  steps



 4383  Railway

 [Shri  Harish  Chandra  Mathur]
 he  has  taken  to  see  that  better  disci-
 pline  is  enforced  on  the  railways.

 While  talking  about  personnel,  I
 would  like  to  refer  to  one  matter.
 Some  hon.  Members  referred  to  the
 employment  of  Harijans  in  the  rail-
 ways.  I  think  there  should  be  no
 grievance  or  complaint  against  the
 Railway  Minister  on  that  account.  In
 this  matter,  he  has  brought  into  being
 the  full  force  of  his  personality  and  in
 so  doing,  has  done  what  was  possible
 so  far  as  Harijans  are  concerned  in  the
 matter  of  appointments  and  promo-
 tions,  I  think  if  he  goes  faster,  it  will
 have  a  reaction  which  will  not  be  very
 happy  so  far  as  the  Railway  Admin-
 istration  is  concerned.  But  let  us  take
 a  very  balanced  view  in  this  matter.

 Again,  referring  to  the  Personnel
 Branch,  it  is  definitely  an  advanced
 technique  of  administration  to  have  a
 separate  Personnel  Branch.  I  am  very
 happy  to  note  that  it  is  the  Railway
 Administration  who  have  adopted  this
 procedure  first.  But  unfortunately,
 their  Personnel  Branch  is  working  in
 a  most  unsatisfactory  manner,  and
 there  is  always  a  conflict  between  the
 administrative  side  and  the  Personnel
 Branch  because  no  co-ordination  has
 been  brought  about.  The  man  who
 has  to  take  work  from  his  subordinate
 feels  very  much  handicapped.  I  think
 there  should  be  a  proper  assessment.
 Also,  the  Personnel  Branch  must  defi-
 nitely  have  specialisation.  There  is  no
 specialisation  at  present.  As  an  hon.
 Member  pointed  out,  a  person  taken  at
 random  from  here  or  there  is  put  in.
 Sometimes  what  happens  is  that  no-
 body  wants  to  go  to  the  Personnel
 Branch.  Somebody  who  is  not  fit  for
 anything  is  put  in  the  Personnel
 Branch.  This  is  very  wrong.  I  hope
 the  advances  in  technique  which  they
 have  achieved  will  be  taken  care  of
 and  they  will  see  that  the  Personnel
 Branch  ig  functioning  properly,  that
 there  is  proper  adjustment  between
 the  Personnel  Branch  and  the  admin-
 istrative  side  and  all  that.

 My  hon.  friend,  unfortunately,  touch-
 ed  on  the  question  of  road  transport.
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 I  have  a  strong  feeling—and  I  wish  to
 stress  it  here—that  it  is  only  roaa
 transport  which  has  injected  a  sense
 of  urgency  and  efficiency  in  the  rail-
 ways.  The  crack  trains,  of  which  we
 hear  so  much  now,  are  nothing  but  the
 result  of  competition  from  road  trans-
 port.  It  would  be  an  absolutely  falla-
 cious  thing  to  say  that  road  trans-
 port  should  just  be  a  feeder  to  the  rail-
 ways.  There  must  be  a  healthy  com-
 petition  between  the  two;  otherwise,
 the  railways  are  going  again  to  relapse
 into  the  same  inefficiency  as  before.
 It  is  really  unfortunate  that  we  do  not
 watch  the  trend  of  development  of
 road  transport  in  the  entire  world.
 After  all,  road  transport  has  in  itself
 those  intrinsic  merits  which  cannot  be
 suppressed.  What  has  happened  to  road
 transport  is  really  unfortunate.  Out
 of  Rs.  23  crores  of  fresh  taxation
 announced  by  the  Finance  Minister  in
 his  Budget,  Rs.  3  crores  will  be  a
 deadweight  on  road  transport.  And
 here  is  the  Planning  Commission  sit-
 ting,  and  the  Minister  of  Planning  who
 we  had  occasion  to  examine,  saying
 that  road  transport  is  the  most  heavily
 taxed  in  India.  And  yet  through  this
 indirect  method  of  taxation,  road
 transport  receives  another  setback.

 Shri  Jagjivan  Ram:  I  am  also  taxed.
 Shri  Harish  Chandra  Mathur:  I

 am  coming  to  him  what  he  has  done.
 The  hon.  Minister  has  not  taxed
 enough.  That  is  my  complaint  against
 him.  The  expert  Committee  on  freight
 structure  appointed  by  the  hon.  Min-
 ister  said  that  there  is  a  possiblity  of
 going  right  up  to  3  per  cent.  The
 hon.  Minister  has  not  even  gone  be-
 yond  9  per  cent.  He  has  not  gone
 beyond  9  per  cent.  to  3  per  cent.  only
 to  cover  up  the  inefficiency  of  the  rail-
 ways.  I  wish  him  to  go  up  to  3  per
 cent,

 What  have  they  done?  They  have
 selected  certain  items.  Because  of  their
 inefficiency,  they  have  selected  coal.  I
 am  definitely  against  it.  Even  if  you
 put  a  surcharge  on  coal,  there  should
 certainly  be  no  increase  on  the  freight
 beyond  500  miles.  They  are  just  jeo-
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 pardising  the  development  of  the  coun-
 try.  Unfortunately,  the  railways  have
 developed  in  these  matters  a  very
 parochial  and  very  commercial  out-
 look.  They  do  not  have  a  national  and
 developmental  outlook  in  this  coun-
 try.

 My  hon.  friend  was  talking  about
 the  development  of  the  hinterland  in
 Rajasthan.  If  you  take  the  complete
 picture,  I  am  sure  the  railways  would
 benefit  considerably  after  a  short  time.
 After  all,  the  hinterland  has  got  to  be
 developed.  The  development  of  Kandla
 port  has  been  given  a  very  great  set-
 back  simply  because  of  the  regressive
 policy  pursucd  by  the  Railway  Board.
 Here  is  the  Commerce  and  Industry
 Ministry  coming  and  asking  them  tor
 it.  But  nothing  is  done,

 I  have  to  switch  on  to  another
 point  before  |  sit  down  and  that  is
 about  big  zones.  I  am  not  one  of
 those  who  will  ask  the  Railway
 Minister  now  to  change  the  zones  and
 have  more  zones.  But  what  I  would
 certainly  like  to  ask  him  is  that  he
 should  strengthen  the  Divisional  set-
 up  and  each  Division  must  function
 as  if  it  is  almost  a  zone  and  the  Gene-
 ral  Manager  should  have  only  an
 overall  coordination  of  the  zone.  The
 Divisional  set-up  must  be  very  much
 strengthened  and  efficiency  must  be
 injected  into  it.

 For  other  matters  I  shall  take  an-
 other  opportunity.
 4°2  hrs.

 श्री  Wo  Ho  नायर:  (बाह  दिल्ली)  :
 उपाध्यक्ष  महोदय,  झाप  लोग  तो  दिल्ली  को
 भूल  ही  गये  हैं।  दिल्‍ली  जो  है  बह  राजधानी
 की  दष्टि  से  शायद  हिन्दुस्तान  का  सब  से
 बड़ा  जंक्शन  है।  इसलिये  हमें  जरूर
 मौका  मिलना  चाहिये  और  इस  मौके  को  देने
 के  लिये  मैं  श्राप  को  धन्यवाद  देता  हूं।

 उपाध्यक्ष  महोवय  :  मैं  भूल  तो  नहीं  गया
 बल्कि  सारा  चवकर  लगा  कर  गआ्राखिर  में
 दिल्ली  में  श्मा  गया।
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 aft  fewer  ange:  नई  दिल्ली  का

 नया  स्टेशन  बना  है  तो  पुरानी  दिल्‍ली  का
 नया  स्टेशन  क्‍यों  नहीं  बना  ?

 श्री  Wo  Go  नायर  :  सब  से  पहले  तो
 में  कई  उन  मैम्बरों  के  साथ  शामिल  हूं  जिन्होंने
 रेलवे  मंत्रालय  को  इस  लिये  बधाई  दी  कि
 उस  ने  बहुत  शानदार  काम  पिछले  कई  सालों
 में  किया  है  और  हम  उस  की  उम्मीद  भी  रखते
 हैं।  मेँ  इस  के  लिये  मंत्रालय  को  शाबाज्ी
 देता  हूं।  खास  तौर  से  हमारी  रेलके  फैक्ट्रीज
 की  तरबकी  बहुत  बड़े  सन्तोष  की  बात  है।

 थर्ड  क्लास  की  सहूलियतें  बढ़ाने  का  हमें
 भ्राशवासन  दिया  गया  है।  खास  कर  वीमेन्स
 कम्पार्टमेंट्स  में  सिग्ललिंग  के  लिये  जो  स्पेशल
 डिवाइस  का  जिक्र  किया  गया  है  उस  के  लिये
 भी  मैं  बहुत  बधाई  देता  हूं  -  इस  के  झलावा  जो
 रेलवे  डिपार्टमेंट  ने  शेडयूल्ड  बलास  को  एन-
 लिस्ट  करने  के  लिये,  नौकरी  देने  के  लिये
 जो  कदम  उठाया  है  उस  के  लिये  भी  मैं  शाबाशी
 देता  हूं।  सिर्फ  ऐप्वाइंटमेंट  के  सिलसिले
 में  ही  नहीं,  मैंने  सुना  है  कि  एक  नया  नोटि-
 फिकेशन  निकला  है  जिस  के  भ्रनुसार  उन  के
 प्रमोशन  में  भी  खास  सहूलियतें  दी  गई  है।
 यह  सचमृच  बहुत  ही  सन्‍्तोषजनक  कदम  है,
 जिस  की  म॑  चाहता  हू  कि और  मिनिस्ट्रीज़  भी
 नकल  करें  क्योंकि  हमारे  शेडयूल्ड  क्लास
 के  लोग  बहुत  पिछड़े  हए  हैं।  उन  की  जितनी
 भी  मदद  की  जाय  मैं  उसे  कम  समझता  हूं  1

 लेकिन  बावजुद  इन  तमाम  कोशिशों
 और  तरकिकियों  के  हमारी  शिकायतें
 भी  बढ़ती  जाती  हैं।  इसमें  कोई  शक  नहीं
 है  कि  जब  एक  डेबेलपिग  एकानमी  हो,
 एक  डेवेलपिंग  मुल्क  हो  तो  उस  में  चाहे  जितनी
 कोशिश  करें,  उस  के  साथ  साथ  जर  रियात
 भी  बढ़ती  जाती  हैं,  झौर  इस  के  लिये  खास
 तौर  पर  मिनिरद्रीं  का  ध्यान  झाकपित  किया
 गया  है  कि  नई  नई  लाइनें  कई  जगहों  पर  होनी
 चाहियें,  खास  तौर  पर  कराबार  के  बारे  में
 बहुत  जोरदार  स्पीच  दी  गई  1  लॉ,  न
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 मैं  समझता  हूं  कि  बजाय  इस  के  कि  हम  इस
 के  लिये  डे  वेलपमेंट  खाता  लायें,  मैं  रिहेबिलिटेशन
 खाते  को  उस  से  ज्यादा  जरूरी  समझता  हूं।
 क्योंकि  जब  तक  हम  लाइन्स  और  कोचेज
 का  रिहैबिलिटेशन  नहीं  करेंगे  उस  वक्‍त
 तक  जो  हालत  रेलों  की  है  वह  सुधर  नहीं  सकती
 जब  तक  हम  उन  की  हालात  को  नहीं  सुधारेंगे
 शौर  नया  डेवेलपमेंट  करने  का  ही  ट्रैडिशन
 ही  कायम  रक्खेंगे  तब  तक  इनएफिशिएन्सी  और
 स्‍लोनेस  के  खतरे  को  दूर  नहीं  किया  जा  सकता
 है।  इस  लिये  में  इस  पर  जोर  देना  चाहता
 हैँ  कि  एक  रिहैबिलिटेशन  फंड  जरूर  खुलना
 चाहिये  जिस  के  द्वारा  लाइन्स  का  एक्सटेंशन
 हो,  जो  मीटरगेज  हों  उन  को,  ग्रा  गेंज
 बनाया  जाय,  जो  कमजोर  लाइन्स  हैं  उन  को
 मजबूत  किया  जाय,  जहां  कोचेज  कम  हों
 वहां  उन  को  पूरा  किया  जाय।  इन  तमाम
 चीजों  पर  ध्यान  देना  आवश्यक  है।  हम
 चाहे  जितनी  नई  लाइनें  खोल  दें  लेकिन  ग्राम
 जनता  के  अन्दर  रेलवे  झोवरक्राउडिंग  के
 बारे  में  शौर  थर्ड  क्लास  की  टरैवेलिंग  में  मुश्किल
 होने  की  वजह  से  जो  शिकायतें  हैं  वह  जब  तक
 कम  नहीं  होती  हैं  तब  तक  रेलवे  की  असली
 तरक्की  नहीं  मानी  जायेंगी।

 में  एक  स्पेशल  लाइन  के  बारे  में  कहना
 चाहता  हूं,  हालांकि  में  उस  के  लिये  इतना  उत्सुक
 नहीं  हूं  जितना  एग्जिस्टिग  हालत  को  सुधारने
 को  फ्क्  में  हूं  लेकिन  फिर  भी  एक  चीज़
 कहे  वगेर  नहीं  रह  सकता।  वह  चीज
 टिनेवली  झौर  ट्रिवैन्द्स  को  वाया  केप  कमोरिन
 मिलाने  को  है।  एक  शौर  साहब  ने  इस
 का  जिक्र  किया  था  कि  टिनेवली  लाइन  को
 केप  कमोरिन  तक  मिलाया  जाय।  लेकिन
 में  समझता  हुं  कि  उस  को  ट्रिबन्द्रम  तक  मिलाया
 जाय।  हालांकि  मेरा  प्रदेश  केरल  था  और
 है,  लेकिन  मैंने  आल  तक  इस  चीज़  को  इतना
 महसू  नहीं  किया  जितना  इस  दफ़ा  किया
 जब  में  काग्रेस  के  कार्य  के  लिये  वहां  गया  था।
 मेरे  कुछ  मित्र  थे  वे  केप  कमोरिन  देख  ही
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 नहीं  सके  क्‍योंकि  वहां  कोई  डाइरेक्ट  ट्रेन
 कनेक्शन  नहीं  है।  यह  सब  से  बड़ी  खामी
 है।  जो  हिन्दुस्तान  के  सब  से  दक्षिण  का
 हिस्सा  है  उस  को  काश्मौर  से  मिलाने  को
 रेलवे  मिनिस्टर  की  खास  जिम्मेदारी  है।

 आज  रेलवे  डिपार्टमेंट  में  होने  वाली
 जो  खराबियां  हैं  वह  सब  को  मालम  हैं।
 इट  इज  ऐन  झोपन  सीक्रेट  -  उन  के  बारे
 में  कुछ  जिक्र  किया  गया  है।  मैं  समझता
 हूं  कि  उस  का  जवाब  भी  मंत्री  जी  ने  सोच
 लिया  है  कि  विजि  जेस  डिपार्टमेंट  शुरू  किया
 गया  है।  यह  बहुत  अच्छा  है  औ्ौर  विजिलेंस
 डिपार्टमेंट  का  काम  बहुत  तेजी  से  बढ़ना
 चाहिये  और  वह  हो  सकता  है।  में  जानता
 हैँ  कि  रेलवे  डिपार्टमेंट  के  प्रन्दर  कई  बड़े
 शानदार  और  ईमानदार  व्यक्ति  हैं,  उन  को
 इस  का  इनचार्ज  बनाया  जाय  क्‍योंकि  वही
 डिपार्टमेंट  के  भेद  जान  सकते  हैं।  अगर
 ईमानदार  व्यक्ति  इन  में  लगाये  जायें  तो  मुझे
 उम्मीद  हैं  कि  बहुत  सी  खराबियां  बे  दूर  कर
 सकते  हैं  और  दृष्टस्त  कर  सकते  हैं।  लेकिन
 अफमोस  है  कि  चन्द  दोस्तों  ने  यह  कहा  कि
 विजिलेंस  डिपार्टमेंट  को  'एन्क्वायरोज  के
 मुताबिक  प्रगर  कोई  जनरल  मैनेजर  कोई  कदम
 उठाता  है  तो  उस  के  लिये  मुश्किल  हो  जातो
 है।  यह  गलत  है।  कहते  हैं  कि  वह  दुखी
 आदमी  है,  उस  के  लिये  कोई  जरिया  नहों  है
 जिन्दगी  का,  इसलिये  उस  के  बारे  में  फिर
 एन्क्वायरी  होनी  चाहिये।  मैं  पूरा  इन्साफ
 दिये  जाने  के  हक  में  हु  लेकिन  जब  विजिलेंस
 डिपार्टमेंट  बहुत  कोशिश  के  साथ  एक  चीज
 की  एन्क्वायरी  कर  के  जनरल  मैनेजर  के
 पास  उसे  भेजता  है  तो  म॑  समझता  हूं  कि  उस
 में  डिपार्टमेंट  वालों  का  दखल  देना  खत्म  होना
 चाहिए।  उस  में  सचमुच  पूरा  हाथ  जेनरल
 मैनेजर  का  होना  चाहिये।  ध्गर  बम्बई
 के  जनरल  मैनेजर  ने  सचमुच  इस  तरह  का
 काम  अपने  ऊपर  उठाया  है  तो  मैं  तो  तमाम
 जनरल  मैनेजरों  से  उम्मीद  'रक्बूंगा  कि  वे
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 लोग  भी  विजिलेंस  डिपार्टमेंट  की  एन्ववायरो
 और  उन  की  रिकमेन्डेंशन  के  ऊपर  फौरन
 कदम  उठायें।

 दिल्ली  के  बारे  में  मुझे  दो  ही  एक
 चीजें  कहनीं  हैं,  उस  के  बाद  मैं  समाप्त  कर
 दूंगा ।  सब  से  पहली  चीज  तो  प्रोवरब्रिज
 के  बारे  में  है।  श्राप  को  मालूम  है  कि  कोई
 तीन  चार  साल  पहले  एक  बहुत  बड़ी  द्रैजेडी
 हुई  थी  मथुरा  रोड  पर,  तिलपट  की।  जब
 वहां  णएझर  शो  हुआ  था  तो  उस  में  हजारों
 गाड़ियां  गई  थीं  जों  कि  कोई  भी  जगह  पर
 नहीं  पहुंच  सकी  और  कोई  दो  बजे  रात  तक
 ही  वापस  झा  सकीं।  उस  की  वजह  यह
 थी  कि  बीच  में  दो  रेलवे  लाइनें  हैं  जिन  की
 वजह  से  गाड़ियों  को  हमेशा  रुकना  पड़ता
 था।  नतीजा  यह  हुआ  कि  एक  बहुत
 भयानक  जैम  हों  गया।  वह  सब  को  याद
 है।  इसके  कारण  मथुरा  रोड  पर  एक
 झ्रोवर  ब्रिज  बनाया  गया।  वह  बहुत  '्च्छा
 हुआ  लेकिन  में  समझता  हूं  कि  उतना  ही
 जरूरी  एक  और  प्रोवरब्रिज  रोहतक  रोड
 पर  सराय  हेला  के  पास  है।  इस  के  लिये
 मैंने  कई  दफा  जिक्र  किया  लेकिन  मुझे  पश्रफसोस
 है  कि  डिपार्टमेंट  ने  उस  पर  ध्यान  नहीं
 दिया  ।  एक  दफा  यहां  कहा  गया  एक
 क्वेइचन  के  दर्म्यान  कि  यहां  जमीन  झवेलेबल
 नहीं  है।  यहे  बिल्कुल  सरासर  गलत  बात
 है।  वहां  जितनी  जमीन  रेलवे  के  पास  है
 उतनी  किसी  के  पास  नहीं  है।  दूसरे
 यह  कि  शक  तरफ  सलामी  ां  रिज  है,  इस
 लिये  वहां  मिट्टी  डालने  की  भी  कोई  जरूरत
 नहीं  है।  दूसरी  तरफ  मिट्टी  डाल  कर
 ही  झोवरब्रिज  बन  सकता  है।  यहां  पर
 अगर  शंटिंग  भी  हो  तो  भी  रोड  बन्द  हो
 जाती  है।  यह  बहुत  बार्म  की  बात  है  कि
 दिल्‍ली  में  रेलवे  बालों  का  हैडक्वार्टर  होते
 हुए  भी  इस  तरफ  जरा  भी  घ्यान  नहीं  है।
 इसलिये  म॑  मंत्रालय  से  यह  'दख्वसित  करूंगा
 कि  वह  इस  पर  खास  ध्यान  दे।  एक  दो
 सालों  के  भ्रन्दर  उसे  इस  काम  को  अपने
 हाथों  में  उठाना  ही  चाहिये  I
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 एक  झौर  चीज  सबसे  जरूरी  मुझे  कहनी

 थी  शौर  वह  दिल्‍ली  के  एलेबिट्रफिकेशन
 के  बारे  में  है।  श्राप  को  मालूम  है  कि  दिल्ली
 का  मास्टर  प्लैन  तैयार  हो  रहा  है।  उस
 के  ग्रन्दर  यह  एनविसेज  किया  गया  है  कि  ने
 वाले  बीस  सालों  के  अन्दर  दिल्‍ली  की  झ्राबादी
 २०,  २५  लाख  से  बढ़  कर  Yo  लाख  हो
 जायेगी।  झापकों  मालूम  है  कि  इस  वक्‍त
 हमारी  ट्रैफिक  की  क्‍या  हालत  है,  द्रान्सपोर्ट
 की  क्‍या  हालत  है  ?  दिल्‍ली  ब  एक  बहुत
 बड़ी  आबादी  वाला  शहर  हो  गया  है।
 यातायात  की  हालत  बहुत  अफसोसनाक
 हो  गयी  है।  उसको  दुरुस्त  करने  के  लिये
 हमारे  पास  क्या  साधन  हैं?  यह  ठीक  है,
 कि  बसेज,  दैक्सीज  और  कारों  की  संख्या
 पहले  की  अपेक्षा  काफी  बढ़ाई  गई  हैं  लेकिन
 इतने  से  तो  समस्या  हल  होने  वाली  नहीं  है
 कारण  दिल्ली  की  आबादी  झौर  टैफिक
 को  देखते  हुए  सड़क॑  जितनी  चौडी  होनी  चाहिएं,
 उतनी  चौड़ी  नहीं  हैं।  दिल्ली  के  लिए
 मास्टर  प्लानर्स  ने  जो  यह  कहा  है  भ्रौर  दिल्‍ली
 प्रशासन  ने  जो  यह  सोचा  है  कि  दिल्‍ली  में
 एक  रिंग  रेलवे  बनाई  जाय,  बहू  उचित  ही
 सोचा  है  और  रिंग  रेलवे  का  निर्माण  होना
 चाहिए  लेकिन  खाली  रिग  रेलवे  बनाने  से
 यह  सवाल  हल  नहीं  होगा  क्‍योंकि  इसके  साथ
 ही  मास्टर  प्लानस  ने  यह  तजवीज  किया  है
 कि  दिल्‍ली  के  ग्रासपास  ३०,  ४०  मील  तक
 सैटेलाइट्स  टाउंस  बनाये  जायें  जैसे  कि  गाजि-
 याबाद  है,  फरीदाबाद  है,  पानीपत  है,  सॉमीपत
 है,  गुढ़गांव  है और  बहादुरगढ़  है।  यह  सब
 दिल्ली  से  Fo  से  qe  मील  की  दूरी  पर  हें
 और  चूंकि  दिल्‍ली  देश  की  राजधानी  होने
 के  कारण  बढ़  रही  है  और  पभ्रभी  भी  उसका
 बढ़ना  रुका  नहीं  है  तो  यह  जरूरी  है  कि  इन
 पास  के  टाउनछिप्स  को  इस  तरह  से  डेवलेप
 किया  जाय  कि  लोग  वहां  पर  जाकर  बसें।
 लेकिन  इसके  साथ  ही  हमें  दिल्ली  की  ट्रांसपोर्ट
 व्यवस्था  में  मी  काफी  सुधार  और  प्रगति  लानी
 होगी  और  उसको  बढ़ती  हुई  प्रावष्यकताधों
 के  अनुरूप  बनाना  होगा।  ्ाज  दिल्ली
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 की  रेलवे  लाइन्स  का  एलेक्ट्रिफिकिशन  होना
 बहुत  जरूरी  है।  यह  इलेक्ट्रिफिकिशन  का
 काम  सब  से  पहले  शुरू  करना  चाहिए।
 यह  ठीक  है  कि  पावर  की  हमारे  यहां  कमो  है
 लेकिन  जैसे  भी  हो  इसको  किया  जाय  और
 पहले  एक  दो  लाइन  में  इलैक्ट्रिफिकेशन
 का  एक्सपेरीमेंट  करके  हम  देख  सकते  हैं।
 अगर  एलेक्ट्रिफिकिशन  हो  जाय  तो  उस  से
 हम  चाहे  जितनी  लाइनें  चला  सकते  हैं।
 इस  वक्‍त  लाइन्स  की  भी  भीड़भाड़  है  क्योंकि
 हिन्दुस्तान  की  सब  से  बड़ी  बड़ी  लाइन्स  यहीं
 दिल्‍ली  में  श्राकर  मर्ज  होती  हैं  इसलिए  इस
 भीड़भाड़  को  किसी  हद  तक  दूर  करने  के
 लिए  पुराने  किले  के  पीछे  से  गाजियाबाद  को
 जो  एक  पुल  बनाये  जाने  की  तजबीज  है  वह
 मुनासिब  है  और  श्राशा  है  कि  उस  ब्रिज
 के  निर्माण  से  आज  जो  केवल  एक  पुल
 होने  से  दिक्कत  हैं  श्रौर  कंजेश्शन  है  वह  बहुत
 हद  तक  दूर  हो  सकता  हैं  -  काफी  लाइनें  उधर
 को  डाइवर्ट  हो  सकती  हैं  ।  लेकिन  जैसा  मेंने
 पहले  कहा  कि  एलेक्ट्रिफिकिशन  का  सवाल
 बहुत  जरूरी  है  और  उस  पर  ज्यादा  ध्यान
 दिया  जाना  चाहिए  ।  मुझे  अफसोस  के  साथ
 यह  कहना  पड़ता  हैं  कि  हमारे  मास्टर
 प्लानर्स  ने  भी  इसके  ऊपर  ध्यान  नहीं  दिया  ।
 मास्टर  प्लान  का  मतलब  तो  यह  है  कि  तमाम
 मिनिस्ट्रियों  स ेसलाह  मशविरा  करके  सब  के
 कोआरडिनेशन  से  इस  चीज  को  बनाया  होता
 तो  ज्यादा  अच्छा  था  ।  इस  कारण  से  भी  और
 मुझे  इस  मन्त्रालय  के  डिबेट  में  हिस्सा  लेता
 पड़ा  और  मेरे  हिस्सा  लेने  का  मुख्या  कारण  यह
 था  कि  दिल्ली  का  एलेक्ट्रिफिकिशन  एक  बहुत
 बड़ी  आ्रावश्यकता  हैं  -  दिल्ली  की  आबादी
 निरन्तर  बढ़ती  चली  जा  रही  है  ब्रौर  अनुमान
 है  कि  कोई  बीस  साल  में  दिल्ली  की  श्राबादी
 बढ़  कर  Yo  लाख  हो  जाने  वाली  है  क्योंकि
 बाहर  से  लोग  आ  आकर  यहीं  हमेशा  के  लिए
 बस  रहे  हैं  भौर  बच्चों  की  वैदाइश  भी  ज्यादा
 हो  रही  है  ।  सरकार  को  भ्रभी  से  इस  बारे  में
 सतके  हो  जाना  चाहिये  भौर  इस  बढ़ती  हुई
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 प्राबादी  के  खतरे  का,सामना  ,करनेहवैके  लिये
 आवश्यक  इन्तजाम  भ्रभी  से  कर  लेना  चाहिये
 और  वह  है  एलेक्ट्रफिकिशन  शफ  दी
 रेलवेज  श्रौर  हमारे  दिल्‍ली  के  जो  शब
 श्रोवरबिजेज  बनाने  का  काम  ह  उसको  पूरा
 किया  जाय  और  कम  से  कम  यह  सराय  रोहिल्ला
 के  ओवरब्रिज  बनाने  का  काम तो  फौरन  शुरू
 करददेना  चाहिए  7

 Shri  Jagjivan  Ram:  Sir,  quite  a
 large  number  of  hon,  Members  of
 the  House  has  participated  in  the  de-
 bate  and  their  words  of  appreciation
 and  encouragement  will  naturally
 hearten  me  and  more  than  a  million
 of  railway  employees  and  I  share
 that  feeling  as  one  of  the  railwaymen.

 Mr.  Deputy-Speaker:  Does  he  not
 want  to  share  anything  given  by  the
 Pay  Commission?

 Shri  Jagjivan  Ram:  In  so  far  as
 the  benefits  are  concerned  I  would
 like  to  give  the  benefits  to  them.

 The  two  important  questions  which
 practically  covered  the  entire  field  of
 railway  working  had  been  posed  in
 this  House:  namely,  whether  the
 Railways  are  working  with  a  degree
 of  efficiency  and  whether  the  pre-
 sent  financial  position  of  the  Rail-
 ways  is  sound.  पा  regard  to.  the
 question  of  efficiency,  it  would  be
 unrealistic  to  suggest  that  we  have
 reached  the  optimum  limit.  In  a  vast
 organisation  like  this,  there  must
 always  be  some  scope  for  improve-
 ment,  however  well-run  it  may  be,
 and  my  approach  to  the  problem  _  is
 not  one  of  complacency  but  one  of
 active  and  energetic  cadcavour  to  do
 better  and  better.  Tne  question,

 -however,  is  whether  we  are  far  re-
 moved  from  the  optimum  stage,  or
 we  are  nearing  it,  or  progressively  re-
 ceding  from  it.

 The  principal  assets  which  we  pos-
 sess  are  our  coaches,  wagons,  engines,
 railway  lines  and  equipment  for  the
 maintenance  of  these  assets.  So  far
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 as  our  passenger  coaches  are  con-
 cerned,  these  run  on  trains  according to  the  set  time-tables,  allowing  a
 reasonable  margin  at  the  terminal
 for  their  maintenance  and  _  there  is
 very  limited  scope  for  any  improve-
 ment  in  their  use.  In  regard  to  the
 punctuality  of  passenger  trains,  a
 persistent  endeavour  is  being  made
 to  effect  an  improvement  and  al-
 though  there  is  scope  for  improve-
 ment  particularly  in  respect  of  branch
 line  trains,  some  results  are  already
 in  evidence  which  has  also  been  re-
 cognised  by  a  number  of  the  hon.
 Members  of  this  House.  We  are  also
 watching  the  punctuality  of  the
 trains  at  intermediate  points,  not
 only  at  the  originating  station  and  the
 destinations,  but  also  at  other  stations
 which  are  junction  stations,

 An  Hon.  Member:  That  is  very
 necessary.

 Shri  Jagjivan  Ram:  As  I  said  we
 were  watching  the  punctuality  per-
 formance  of  the  passenger  trains,
 whether  express  or  mail,  at  the  des-
 tination  stations.  Now,  we  are
 watching  their  performance  at  the
 imtermediate  points  and  junction
 stations  also  and  I  am  sure  some  im-
 provement  will  be  noticeable  shart-
 ly.

 Now,  we  have  to  focus  our  atten-
 tion  on  the  usage  of  wagons,  engines,
 railway  lines  and  workshop  equip-
 ment.  In  regard  to  wagons,  the  most
 important  composite  statistics  which
 bring  out  their  earning  potential  are
 the  net  ton  miles  per  wagon  day,
 that  is,  the  net  ton  miles  output
 achieved  daily  on  an  average  from
 each  wagon  owned  by  the  Indian
 Railways.  This  figure  in  1957-58
 was  598  on  the  broad  gauge  and  225
 on  the  metre  gauge  and  in  1958-59,
 573  on  the  BG  and  2i6  on,  the  MG.
 The  figure  in  1958-59  shows  some
 drop  which  I  have  already  explain-
 ed  in  my  Budget  speech  was  due  to
 a  lack  of  traffic  on  account  of  which
 the  available  rolling  stock  could  not
 be  fully  utilised.  Now  the  question
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 which  arises  is  against  which  yard-
 stick  should  this  output  be  measured?
 Our  own  figures  against  which  we
 can  judge  are  the  results  achieved
 during  the  war  years  when  things
 were  regimented  and  the  then  Gov-
 ernment  had  exerted  its  utmost  to
 achieve  the  maximum  output.  The
 Estimates  Committee  had  also  re-
 cognised  these  results  as  a  guide.
 The  best  results  then  attained  were
 45l  on  the  BG  in  1942-43,  and  201
 on  the  MG  7  1943-44.  Allowing
 for  the  increase  in  the  average  carry-
 ing  capacity  of  the  wagons  since  the
 war  years,  the  corresponding  results
 for  the  year  1958-59  work  out  to  557
 on  the  B.G.  and  82  on  the  MG.

 Although  the  results  of  different
 countries  are  not  strictly  comparable,
 beeause  the  pattern  of  traffic,  method
 of  traction  etc.  differ,  the  corres-
 ponding  output  achieved  by  some  of
 the  advanced  countries  of  the  world
 which  publish  their  statistics  does
 provide  some  index  against  which  we
 may  judge  our  results.

 The  equated  net  ton  mile  per
 wagon  day  figures  are:—

 United  Kingdom.  74
 United  States  of  America  330
 Germany  363
 France  304
 Italy  243
 Japan  938
 India  573

 For  this  purpose  we  should  base  our
 judgment  on  the  8.6.  figures  of  Indian
 Railways  because  nearly  85  per  cent
 of  the  net  ton  miles  materialise  on
 the  8.6.  system.  The  Japanese  Rail-
 ways  which  show  better  results  than
 us  are  admittedly  more  efficient
 though  an  appreciable  proportion  of
 the  disparity  is  accountable  to  the
 difference  in  the  pattern  of  traffic  and
 a  preponderance  of  electric  traction.
 A  point  worthy  of  note  in  our  case
 is  that  there  is  a  variation  of  about
 7  per  cent  between  the  busy  and  the
 slack  months,  and  it  is  this  which  I
 wish  to  keep  down  by  inducing  more
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 movement  during  the  slack  period.
 Shri  B.  C.  Ghose  has  suggested  that
 Railways  should  have  their  own.coal
 dumps.  This  we  have  already  done.
 In  regard  to  the  dumps  for  the  public,
 we  have  even  agreed  to  recover  the
 freight  for  coal  when  it  jis  moved
 from  the  dump  to  its  ultimate  desti-
 nation  provided  the  party  concerned
 gives  us  a  reasonable  security.  There
 is,  however,  no  progress  in  evidence
 in  this  direction.  We  shall  further
 pursue  it  with  the  Coal  Controller.

 On  our  Metre  Gauge  the  results  are
 not  comparable  because  the  areas  are
 essentially  agricultural  and  deficient
 of  industries;  therefore,  the  quantum
 of  freight  traffic  available  in  such
 areas  is  of  a  lighter  character.  Also,
 the  inherent  character  of  our  metre
 gauge  construction  does  not  lend  itself
 to  a  much  better  output  with  the
 axle  load  limitations.  For  these  rea-
 gons,  wherever  the  density  of  traffic
 demands  we  are  planning  to  project
 a  BG.  line  if  it  is  feasible  to  do  so.
 I  wish  to  assure  the  House  that  we
 are  paying  sufficient  attention  to  the
 problems  of  the  M.G.  sections,  but  we
 cannot  obviously  rectify  its  inherent
 drawbacks.

 Coming  to  the  question  of  loco-
 motives,  their  output  may  be  judged
 from  the  figure  of  net  ton  miles  per
 engine  day.  Comparable  figures  after
 making  allowance  for  the  variation  in
 tractive  effort  are:—

 Net  ton  miles  per  goods  loco-
 motive  day—-stuam  trac-
 tion

 94I-42  B.G.  —_8,379
 1957-58,  20,360
 1958-59,  20,296

 Here  too,  results  comparable  with  war
 years  have  been  attained.  Results,
 however,  cannot  be  compared  with
 other  countries  because  there  are
 great  variations  in  the  tractive  effort
 of  engines  and  the  type  of  tractive
 power  used.

 MARCH  1,  960  Budget—General  3496 Discussion

 In  regard  to  the  usage  of  railway
 lines  the  comparable  figure  is  net  ton
 miles  per  running  track  mile  of  rail-
 ways.  These  results  are:—

 Nei  ton  milce  per
 running  track  mile

 BG.
 Million,

 ‘1942-43,  “gs India
 l

 IGS7-S0  L°  94
 I958-59  5

 U.K,  I9s8  82
 ULS.AL  957  2-36
 Germany  3957  T2h
 France  3957  197
 lraly  987  +66
 Japan  3957  264

 Here  too,  our  results  are  fairly  com-
 parable.  U.S.A.  and  Japan  show
 better  results.  With  the  new  bogie
 wagons  and  bigger  train  loads  about
 which  I  have  mentioned  in  my  budget
 speech,  we  hope  to  catch  up  these
 countries  very  soon.

 In  regard  to  the  output  of  our
 workshops,  this  has  progressively  im-
 proved,  but  we  cannot  say  how  much
 leeway  we  have  to  make  up  in  our
 approach  to  the  optimum  results.  It
 is  for  this  reason  that  I  have  started
 a  Productivity  Cell  in  the  Railway
 Board,  whose  main  job  is  to  determine

 ‘the  norms  of  output  in  each  phase  of
 working  of  the  various  workshops.
 This  examination  will  take  some  time,
 but  as  soon  as  it  has  been  done  we
 will  introduce  the  -incentive  bonus
 scheme  on  the  Chittaranjan  pattern
 and  I  hope  by  this  and  other  means
 we  will  make  further  improvement.

 While  dealing  with  workshops,  Sir,
 it  will  not  be  out  of  place  to  deal
 with  the  points  raised  by  my  hon.
 friend,  Shri  Mathur.  As  the  House  is
 aware,  we  have  achieved  self-suffici-
 ency  progressively  in  the  matter  of
 railway  requir  ts  of  equipment.
 Some  we  are  manufacturing  ourselves
 and  some  we  are  farming  out  to  pri-
 vate  manufacturers.  As  and  when
 surplus  capacity  becomes  available  in
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 the  workshops,  that  capacity  is  utilised
 and  farming  out  of  orders  is  reduced
 to  that  extent.  But,  Sir,  we  cannot
 manufacture  all  our  requirements  in
 our  own  workshops  all  of  a  sudden
 because  that  will  adversely  affect  the
 capacity  that  has  been  created  in  the
 country,  in  the  private  sector,  and  we
 will  have,  in  order  that  there  is  pro-
 gressive  increase  in  the  industrial
 output  in  the  country  as  a  whole,  to
 see  that  no  capacity  which  has  been
 created  either  in  the  private  sector  or
 in  the  public  sector  is  not  fully  utilis-
 ed.  Therefore,  though  it  has  been
 suggested  by  some  hon.  friends  that
 all  the  requirements  of  the  railways
 should  be  manufactured  by  the  Rail-
 ways  themselves,  I  think  that  is  a
 strange  suggestion.

 An  Hon.  Member:  That  was  _  not
 the  suggestion.

 Shri  Jagjivan  Ram:  Nowhere  in
 the  world  it  is  done,  except,  of  course,
 Russia  or  China.

 Shri  Harish  Chandra  Mathur:  There
 is  no  other  sector.

 Shri  Jagjivan  Ram:  Everywhere,
 railway  requirements  are  manufactur-
 ed,  to  a  certain  extent,  by  themselves
 and  also  by  private  industries.  In
 India  we  are  doing  better  than  most
 of  the  other  countries  so  far  as  pro-
 duction  of  railway  requirements  by
 the  railway  establishment  themselves
 is  concerned.

 Shri  Harish  Chandra  Mathur:  My
 submission  was  about  small-scale
 industries,

 Shri  Jagjivan  Ram:  I  am  coming
 to  that.  Perhaps  my  hon.  friend
 Js  aware  that  we  have  taken  certain
 steps  to  encourage  private  industry
 to  undertake  manufacture  of  certain
 {tems  which  we  had  been  up  till  now
 importing  from  other  countries,  and
 the  results  in  this  respect  have  been
 rather  spectacular.  Several  indus-
 tries  have  been  “encouraged.  We  have
 detailed  engineers  to  advise  the  pri-
 vate  industry,  to  give  them  the  know-
 how.  We  have  even  put  some  _  offi-
 cers  who  are  more  or  less  engaged
 whole  .time.  in  this  job  of  advising
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 the  private  industry  in  the  matter  of
 know-how  and  also  watching  the
 progress  in  those  industries,  to  see  how
 far  they  have  succeeded  in  manufac-
 turing  the  equipments  which  we
 had  been  importing  from  other  coun-
 tries.

 Regarding  the  question  of  Railways
 establishing  industrial  estates,  I  do
 not  know  how  far  it  will  be  feasible.
 Industrial  estates  are  being  establish-
 ed  by  practically  all  the  State  Gov-
 ernments  at  various  centres  either  at
 the  provincial  headquarters  or  at
 the  district  headquarters,  and  ad-
 vantage  may  be  taken  of  that  by  the
 Railways  to  suggest  in  which  place
 what  items  of  railway  requirements
 may  be  manufactured  and  the  dupli-
 cation  of  establishing  separate  indus-
 trial  estates  at  convenient  centres  by
 the  Railways  can  be  avoided.

 Shri  Harish  Chandra  Mathur:  If  I
 may  explain  the  point,  as  a  matter
 of  fact,  the  hon.  Minister  of  Com-
 merce  and  Industry  has  also  circu-
 farised  to  all  the  big  private  enter-
 prises  also  to  set  up  industrial  estates
 for  their  ancillaries,  and  the  enter-
 prises  in  the  public  sector  have  also
 agreed  to  set  up  industrial  estates.
 {t  is  with  a  double  purpose,  to  see
 that  you  have  close  supervision  at
 one  place  and  that  there  is  a  disper-
 sal  of  industries  even  in  the  back-
 ward  areas  where  you  want  to  bring
 them  up.  It  is  to  see  that  industrial
 estates  can  be  set  up  at  any  place.
 A  scheme  may  be  examined.  I  do
 not  say  you  should  accept  it  here
 straightaway.

 Shri  Jagjivan  Ram:  I  think  we
 have  made  very  satisfactory  progress
 in  encouraging  small  industries  to
 undertake  the  manufacture  of  certain
 railway  stores  and  equipments.  I
 fee]  that  decentralisation  is  taking
 place.  I  have  instructed  the  Railway
 Board  to  farm  out  orders  in  such  a
 way  that  centralisation  of  certain  items
 does  not  take  place  at  one  centre  but
 these  various  industries  are  dispersed
 throughout  the  country  80  that  the
 railway  may  not  have  to  undertake
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 unnecessary  transport  of  certain  items
 from  one  corner  of  the  country  to  the
 Other.

 I  will  give  one  example.  Take  cast
 iron  sleepers.  I  have  asked  the  Rail-
 way  Board  to  see  whether  we  can
 create  some  capacity  in  the  south,  in
 the  west  and  other  parts  of  the  coun-
 try  so  that  transportation  of  cast  iron
 sleepers  from  more  or  less  the  eastern
 part  of  the  country  is  avoided.  So,
 we  are  taking  these  steps.

 Shri  Harish  Chandra  Mathur:  We
 appreciate  it.  What  we  suggest  is
 improvement.

 Shri  Jagjivan  Ram:  There  is  further
 scope  for  improvement  in  our  work-
 shops  and  the  steps  that  we  have  taken
 have  saved  us  substantially  and  I
 am  sure  that  during  the  course  of  the
 next  year  or  so  our  workshops.  will
 achieve  spectacular  results.  I  am
 not  talking  of  Chittaranjan  or
 Perambur.  I  am  talking  of  the  nor-
 mal  workshops  of  the  railways,

 Again,  I  would  remind  Shri  Mathur
 that  we  have  increased  the  capacity
 ‘of  several  workshops.  We  have  _  re-
 cently  rehabilitated  them  and  where
 we  found  that  the  railway  works  so
 justify,  we  have  increased  the  capa-
 city  of  the  workshops  and  we  will  be
 continuing  to  do  that  wherever  it  is
 necessary.

 Shri  Rajendra  Singh:  You  are  not
 ‘utilising  it  to  the  full  extent.  That  is
 the  point.

 Shri  Khushwaqt  Rai  (Kheri):  And
 you  are  not  encouraging  private  in-
 dustries.

 Shri  Jagjivan  Ram:  No  capacity  of
 the  railways  remains  idle.

 Shri  Rajendra  Singh:
 pur.

 See  Jamal-

 Shri  Jagjivan  Ram:  I  am  supposed
 to  know  better  than  the  hon.  Member
 knows.  I  know  that  no  capacity  in
 any  of  the  railway  workshops  remains
 idle.

 Shri  Rajendra  Singh:  Jamalpur  is
 an  example.
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 Shri  Jagjivan  Ram:  My  hon.  friend
 gets  some  information  from  some  one
 or  two  persons.  I  have  the  complete
 picture  of  the  workshops.

 Several  hon.  Members  have  com-
 mented  about  the  speed  of  goods
 trains.  This  subject  has  been  compre-
 hensively  studied  by  the  Efficiency
 Bureau  of  the  Railway  Board  and  _  its
 report  has  already  been  placed  in  the
 Library  of  the  Lok  Sabha.  Similar
 study  for  the  metre  gauge  section  is
 in  progress.  The  recommendations  of
 the  Efficiency  Bureau  will  be  followed
 up.

 I,  however,  feel  that  I  should  clarify
 the  position  in  regard  to  the  results
 attained  in  the  year  1958-59.  The
 average  speed  of  ‘all  goods  trains’  on
 the  broad  gauge  main  lines  purely
 under  steam  traction  indicates  an
 improvement,  but  in  the  case  of  broad
 gauge  branch  lines  as  also  on  the
 metre  gauge  it  has  registered  a  drop.
 I  have  since  received  the  correspond-
 ing  figures  for  1959-60  up  to  Decem-
 ber  which  register  a  distinct  improve-
 ment.  They  are:  Broad  gauge,  for
 1958,  8°95;  for  1959,  9:54.  Metre
 gauge:  for  1958,  7:90  and  for  1959,
 8:38.

 The  House  may,  however,  like  to
 know  why  there  has  been  some  drop
 from  year  to  year.  In  my  budget
 speech  I  have  commented  upon  the
 effects  of  extensive  developmental
 work  on_  operation.  While  these
 works  have  becn  in  progress  even  the
 existing  facilities  get  restricted,  and
 yet,  from  year  to  year  and  from
 month  to  month,  traffic  has  increased
 at  a  rate  unprecedented  in  the  history
 of  the  Indian  railways.  The  density
 of  traffic  or  rather  the  net  ton  mile
 per  running  track  mile,  which  is  an
 index  of  output  and  is  a  measure  of
 strain  on  our  capacity,  approaches
 closely  the  highest  attained  in  the
 world.  Amidst  these  environments,
 even  if  we  completely  discount  other
 factors  like  floods  etc,  which  of  course
 vary  in  intensity  and  effect  from  year
 to  year,  we  must  concede  that  there
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 would  be  some  adverse  effect  on
 speeds.

 The  existing  position  is  that  most  of
 our  trunk  routes  are  being  worked  to
 80  per  cent  or  more  of  the  capacity. The  problem  of  expansion  of  capacity
 in  a  fast  developing  economy  is  a  con-
 tinuous  one.  We  are  not  so  rich  as
 to  effect  all  the  improvement  requir-
 ed  in  one  stride.  We  have  to  adopt
 every  conceivable  way  to  do  so  and
 move  up  progressively  in  consonance
 with  our  expanding  needs.  There  is
 some  skill  in  doing  so  with  the  utmost
 economy.  We  have  to  double  some
 sections,  improve  the  signalling  on
 others  and  adopt  the  various  modern
 methods  available  including  electrifi-
 cation  and  dieselisation,  consistent
 naturally  with  the  financial  and  other
 resources  available.  We  have  to  func-
 tion  within  these  limitations  and  I-can-
 not  visualise  any  easy  or  a  comfortable
 position  for  us  when  we  can  just  sit
 back.

 Now,  I  come  to  the  financial  out-
 look.  I  am  afraid  I  cannot  share  the
 apprehensions  of  some  of  my  hon.
 friends  in  this  House.  I  would  re-
 quest  that  this  problem  may  be  view-
 ed  objectively  in  the  light  of  the  his-
 torical  background;  what  we  inherited
 and  what  vicissitudes  we  are  going
 through.  It  is  common  knowledge
 that  Rs,  ‘121:77  crores  of  our  railway
 surpluses  were  credited  to  general
 revenues  during  the  war  years.  This
 amount  normally  would  have  been
 credited  to  our  reserves  to  meet  the
 Post-war  inflationary  element,  Other
 industries  during  the  war  boom  built
 up  their  reserves.  The  credit  to  the
 depreciation  fund  during  the  ten
 years,  from  94i-42  to  1949-50,  was
 Rs.  44°77  crores,  or  an  average  of
 Rs.  4°5  crores  per  year.  The  total
 rehabilitation  expenditure  was  res-
 tricted  to  Rs.  84:44  crores  during
 those  years.  Even  during  the  pre-war
 period,  due  to  a  depressed  economy
 and  several  railways  being  under  com-
 pany  control,  rehabilitation  was  done
 sparingly.  Added  to  this  was  the  ac-
 quisition  of  a  number  of  State  rail-
 ways  whose  assets  largely  were  of
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 subnormal  condition.  Besides  inten-
 sive  usage  during  the  war,  the
 mounting  accumulation  of  rehabilita-
 tion  work  was  thus  our  legacy,  and
 unluckily  for  us,  it  coincided  with  a
 period  of  rapid  price  inflation,  In  the
 result,  stcel  which  constitutes  the
 most  important  ingredient  in  our
 scheme  of  rehabilitation  costs  3°66
 times  the  prewar  price.  The  money
 values  have  gone  down  here  and
 every  item  of  asset  which  is  rehabi-
 litated  costs  nearly  four  times  the
 prewar  price.  The  system  of  alloca-
 tion  has  also  undergone  a  change.  We
 do  not  simply  debit  the  original  cost
 of  the  asset  replaced  to  the  deprecia-
 tion  fund,  but  we  even  debit  the  in-
 flationary  and  the  improvement  ele-
 ments—a  practice  that  is  not  in  vogue
 in  normal  commercial  accounts.  The
 total  debit  to  depreciation  fund  in
 respect  of  improvement  of  assets
 alone  amounts  to  Rs.  73:7  crores.
 i5  hrs.

 During  the  pre-war  years,  the  con-
 tribution  to  the  depreciation  fund
 amounted  to  /60th  of  the  capital
 assets  and  this  was  adequate  under
 stabilised  price  conditions  when  reha-
 bilitation  signified  replacement  of  an
 asset  by  an  equivalent  at  practically
 the  same  cost.  With  the  changed
 conditions  and  price  inflation,  we  have
 to  spend  nearly  four  times  the  origi-
 nal  cost  to  replace  an  asset  and  the
 contribution  to  the  depreciation  fund
 has,  therefore,  to  be  correspondingly
 greater.  The  stress  on  the  deprecia-
 tion  fund,  therefore,  has  operated  from
 two  directions:  the  price  inflation
 and  the  high  incidence  of  deferred
 maintenance.

 In  our  endeavour  to  overtake  these
 heavy  arrears,  naturally  the  draft  on
 the  depreciation  fund  has  been  exces-
 sive  during  the  second  Five  Year
 Plan  and  the  depreciation  fund  will
 run  down  to  the  low  level  of  Rs.  8
 crores  in  spite  of  an  additional  con-
 tribution  of  Rs.  0  crores  per  annum
 we  are  making  to  supplement  what
 the  Convention  Committee  had  sug-
 gested.  I  am_  alive  to  the  need  of
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 building  up  this  fund  and  the  views
 of  my  Ministry  on  this  subject  will
 be  placed  before  the  next  Convention
 Committee  for  their  consideration,

 An  erroneous  impression  seems  to
 have  been  created  by  certain  views
 voiced  by  the  ex-Finahcial  Commis-
 sioner  in  the  Statesman  dated  24th
 February,  1960,  that  heavy  arrears  of
 rehabilitation  of  track  will  still  be
 left  after  the  third  Five  Year  Plan.
 This  view  does  not  seem  to  be  war-
 ranted.  On  our  present  thinking,  it
 looks  that  these  arrears  will  be  more
 or  less  liquidated  by  the  end  of  the
 third  Plan  period  and  in  the  subse-
 quent  Plan  periods  the  task  will  be
 reduced  to  the  normal  figure;  and,
 debits  to  the  depreciation  fund  are
 likely  to  come  down  by  Rs.  70  crores
 to  Rs.  80  crores  in  a  five-year  period.

 Coming  to  the  question  ‘of  the  deve-
 lopment  fund,  it  was  constituted  as  a
 result  of  the  recommendation  of  the
 Convention  Committee  of  1949.  This
 fund  is  built  out  of  the  revenue  sur-
 pluses  which  may  be  credited  to  it.
 The  principles  of  allocation  of  expen-
 diture  under  this  fund  were  revised
 by  the  Convention  of  954  and  the
 following  items  were  listed  for  debit
 to  this  fund:

 (i)  Expenditure  on  amenities  for
 all  users  of  Railway  trans-
 port,  such  as  improvement  of
 goods  sheds,  loading  and  un-
 loading  platforms,  waiting
 sheds  for  the  trading  public
 etc,  and  the  minimum  of
 Rs.  3  crores  per  annum  on
 this  account  would  continue
 to  be  spent.

 (ii)  The  expenditure  on  unremu-
 nerative  operating  improve-
 ment  works  costing  more
 than  Rs.  3  lakhs  each.

 Gii)  Labour  welfare  works,  in-
 cluding  cost  of  Class  Tr
 quarters.
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 The  scope  for  debit  to  this  fund
 was  greatly  enlarged  with  the  result
 that  the  debits  to  this  fund  during
 the  second  Plan  have  been  much
 greater  as  compared  to  the  first  Plan—
 Rs.  26°48  crores  against  Rs.  50°53
 crores  during  the  first  Plan.  The
 labour  welfare  works  alone  cost
 Rs,  37:57  crores  during  the  second
 Plan  against  Rs.  8:66  crores  during
 the  first  Plan.  The  operating  im-
 provements  cost  Rs.  6l:4  crores
 against  Rs.  6°84  crores  in  the  first
 Plan.  Most  of  these  debits  are  of
 such  a  nature,  as  may  even  justify
 their  inclusion  in  the  capital  cost.  I
 would  like  to  emphasise  this  aspect.
 The  operating  improvements  of  which
 the  remunerativeness  cannot  be  pre-
 cisely  determined  because  the  benefits
 are  widely  dispersed  are  assets  of  a
 productive  nature  which  are  being
 created,  but  are  for  convenience  de-
 bited  to  the  development  fund.  Like-
 wise,  Class  III  quarters  built  for
 labour  are  assets  of  a  _  poten-
 tial  value.  It  is  also  to  be
 noted  that  bulk  of  the  expenditure  de-
 bited  to  this  fund  is  of  such  character.
 Therefore,  to  the  extent  the  revenue
 surpluses  credited  to  this  fund  sus-
 tain  works  of  a  capital  nature,  we  are
 saved  the  dividend  liability  and  for
 the  balance  we  must  borrow.  Ap-
 parently,  the  Convention  Committee
 of  954  had  visualised  the  possibility
 of  revenue  surpluses  being  inade-
 quate  to  meet  such  heavy  debits  as
 were  likely  to  materialise  and  to
 meet  this  contingency,  it  had  recom-
 mended  as  follows:

 “Money  should  be  advanced
 from  General  Revenues.  to  the
 railways  for  utilisation  on  those
 projects  or  works  which  are  of  a
 development  nature.  -Such  ad-
 vances  should  be  treated  as  tem-
 porary  loans  to  the  railways  and
 will  not  be  added  to  the  capital-
 at-charge  on  which  4  per  cent.
 dividend  is  payable  annually.  The
 railways  will  pay  interest  on  this
 loan  to  General  Revenues  at  the
 average  borrowing  rate  charge-
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 able  to  commercial  departments.
 It  shall,  however,  be  open  to  the
 railways  to  repay  this  loan  in  in-
 stalments,  if  necessary,  from  ac-
 cretions  to  the  development  fund
 in  more  prosperous  years  and
 thus  liquidate  the  debt  and  the  in-
 terest  liability  thereon.”

 This  was  the  view  of  the  Convention
 Committee  in  the  context  of  a  plann-
 ed  forecast  of  a  much  smaller  dimen-
 sion.  It  is  not  surprising,  therefore,
 that  for  a  much  bigger  plan  that  was
 Jatey  sanctioned  for  railways,  the
 need  for  temporary  loans  arose.  The
 investment  already  made  is  bound  to
 yield  results  and  this  should  undoubt-
 edly  enable  the  railways  to  revive
 their  reserves  and  build  them  up  to
 an  adequate  level.

 Another  factor  which  must  ke  borne
 in  mind  is  that  the  railways  through-
 out  have  met  their  increasing  divid-
 end  obligations  to  the  general  exche-
 quer  which  has  risen  from  Rs.  3612
 crores  in  1955-56  to  the  budgeted  esti-
 mate  of  Rs,  57:27  crores  in  1960-61
 and  this  with  inflationary  prices  and
 increasing  wages.  The  _  additional
 capital,  therefore,  has  been  ploughed
 into  productive  channels.  In  the  last
 year  of  the  Plan,  besides  paying  4
 per  cent.  dividend,  there  will  still  be
 a  surplus  of  Rs.  8  crores  and  this  for
 a  public  utility  cencern,  where  nume-
 rous  losing  assets  to  satisfy  the  social
 and  commercial  needs  of  the  people
 have  to  be  nursed,  cannot  be  consi-
 dered  a  mean  achievement.  There
 are  at  present  several  narrow  gauge
 sections  of  the  line,  where  parallel
 road  services  already  exist,  which  can
 be  dismantled  to  the  financial  gain  of
 the  railways,  but  we  have  not  viewed
 this  problem  in  such  a  narrow  pers-
 pective  in  response  to  the  public
 demand.

 The  return  from  railways,  therefore,
 must  be  viewed  in  this  broad  perspec-
 tive,  in  the  light  of  its  public  utility
 character  and  the  fund  balances
 should  be  judged  in  the  context  which
 I  have  delineated  at  length.  Some  of
 my  friends  here  have  accused  me  of
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 painting  a  rosy  picture,  They  would
 probably  have  liked  me  to  paint
 a  gloomy  picture.  I  have  done
 neither.  I  have  simply  shown  a  heal-
 thy  picture,  which  is  what  it  is.  I  can-
 not  paint  a  public  utility  with  the
 brush  of  a  profiteer  and  only  then  say
 that  it  is  healthy.  Public  utilities  are
 a  means  to  an  end  and  not  an  end  in
 themselves.  They  are  primarily  for
 service.

 I  fee]  sure,  in  view  of  what  I  have
 explained,  it  will  be  conceded  that
 there  is  no  cause  for  pessimism  in  re-
 gard  to  the  railways’  financial  posi-
 tion.  The  country  is  in  a  rapid  stride
 towards  a  ‘take-off’  stage  in  its  eco-
 nomic  resurgence,  and  _  transport,
 which  is  the  handmaid  of  this  revo-
 lutionary  change,  must  inevitably
 reap  the  harvest  in  the  gains  which
 will  be  shared  by  millions  of  our
 people.

 Some  hon.  Members  have,  on  the
 one  hand,  expressed  their  apprehen-
 sions  about  the  financial  stability  of
 the  railways  and,  on  the  other,  ques-
 tioned  the  desirability  of  the  propo-
 sals  for  a  five  per  cent.  surcharge.  It
 is  very  difficult  to  reconcile  both  these
 things.

 Shri  Harish  Chandra  Mathur:  There
 are  exceptions  also,

 Shri  Jagjivan  Ram:  I  have  said
 “some  hon,  Members”.  I  think  that
 if  they  think  over  what  they  have
 said  they  will  find  that  they  are  con-
 tradicting  themselves  and  ]  am_  sure
 that  they  will  feel  फ  this  very
 small  levy  was  called  for,

 Coming  to  the  rehabilitation  of  rol-
 ling  stock,  we  are  utilising  old  coaches.
 J  myself  gave  instructions  to  the  Rail-
 way  Board  that  no  coach  which  can
 be  serviceable  should  be  condemned.
 But,  then,  the  engine,  coach  or  wagon
 has  to  be  kept  in  a  serviceable  condi-
 tion.  In  the  case  of  over-aged  stock
 special  care  has  to  be  taken  as  in  the
 case  of  old  persons.  When  it  is  found
 that  a  particular  coach  is  not  econo-
 mical  to  maintain,  then  it  has  to  be
 condemned,  rejected  and  disposed  of.
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 Shri  Harish  Chandra  Mathur:  But
 let  there  be  even  distribution  of  good
 and  bad.

 Shri  Jagjivan  Ram:  I  have  asked
 the  Railway  Board  to  prepare  the
 statistics  of  engines,  coaches  and
 wagons  on  cach  railway,  giving  their
 age.  I  have  asked  them  ta  publish  a
 small  pamphlet  so  that  it  can  be  sup-
 plied  to  the  hon.  Members,  who  can
 see  whether  any  railway  has  been
 treated  unfairly  or  discriminated
 against,  because  if  persons  from  every
 railway  zone  make  the  complaint....

 Shri  Bimal  Ghose  (Barrackpore):
 We  should  take  into  consideration  the
 miles  done,  not  merely  the  age.

 Shri  Jagjivan  Ram:  I  have  dealt
 with  the  most  important  aspects  of
 the  budget..  Then,  quite  a  number
 of  other  points  have  been  raised,  and
 I  would  like  to  deal  with  them  also.

 Of  course,  if  we  have  —  sufficient
 funds,  we  can  very  well  say  “all
 right,  we  will  replace  all  the  coaches”,
 because  new  coaches  are  more  plea-
 sant,  more  comfortable  and  good.  But
 we  have  to  choose:  whethcr  we  go
 with  reconditioned  coaches  or  without
 coaches.  That  is  also  another  aspect.
 Of  course,  Shrimati  Parvathi  Krishnan
 will  ask  “Why  are  you  thinking  of
 exports?”  Well,  we  have  to  build  up
 foreign  markets,  if  we  can.  And  if
 a  situation  like  that  comes,  I  may
 appeal  to  the  country  “let  us  put  up
 with  some  inconvenience  so  that  we
 can  capture  foreign  markets  and  in-
 crease  the  export  trade”.  That  many
 countries  do,  and  we  will  have  to  do
 in  the  best  interests  of  the  country.  I
 am  sure,  J  will  get  the  support  of  the
 House  in  that  matter.

 Shri  P.  N.  Singh  stated  that  our
 passenger  trains  do  not  cover  the
 journey  in  the  same  time  as  they
 used  to  do  during  the  pre-war  period.
 Well,  in  many  cases  what  he  has  said
 is  correct,

 Shri  A.  C.  Guha  (Barasat):  In  most
 cases.
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 Shri  Jagjivan  Ram:  I  will  not  say

 ‘in  most  cases”,  but  what  he  has  said
 .js  correct  in  many  cases.  We  are
 taking  many  steps  to  see  whether  we
 can  catch  up  with  that.  But  our  pre-
 sent  comparison  should  be  with  the
 past  few  years,  and  when  we  com-
 pare  our  position  with  the  past  few
 years  we  find  that  we  are  achieving
 some  result  progressively  towards  the
 speeding  up  of  the  passenger  trains.

 Secondly,  we  should  not  forget  that
 demands  are  increasing  for  opening
 of  new  stations,  halts,  flag  stations
 and  other  amenities  for  the  travel-
 jing  public.  When  a  new  halt  or  sta-
 tion  is  provided,  it  affects  the  specd
 of  the  trains;  it  takes  time.  So,  all
 these  factors  will  have  to  be  taken
 into  consideration.  As  I  said,  there
 is  no  sense  of  complacency  and  every
 endeavour  is  being  made  by  the  Rail-
 way  Board  to  see  how  far  we  can
 speed  up  the  trains  and  maintain  the
 punctuality  of  passenger  trains.

 I  now  come  to  accidents.  My  friend,
 Shri  Vajpayee,  is  not  here.  He  ridi-
 culed  me  for  the  word  which  was
 there  in  my  budget  speech,  fortuitous.
 I  do  not  know  how  far  he  was  justi-
 fied  in  that.  Sometimes  it  is  a  way
 of  putting  things.  Of  course,  there
 were  no  major  accidents,  fortunatcly,
 and  the  credit  must  go  to  the  railway
 workers  who  have  worked  cfficiently.
 Since  they  are  blamed  when  there  are
 accidents  when  there  is  no  accident
 the  credit  should  go  to  them.  There
 are  several  factors  on  account  of
 which  accidents  do  take  place.  Steps
 are  being  taken  and  railwaymen  are
 alive  to  their  responsibilities;  they
 are  alive  to  the  sense  of  discipline.
 We  have  been  fortunate  that  no  major
 accident  took  place  during  this  year.

 While  talking  of  accidents,  Shri
 Bharucha  spoke  about  automatic  block
 signals  and  automatic  signals.  I  find
 he  is  not  here.  He  said  that  there
 were  quite  a  number  of  failures  of
 the  automatic  bloek  signals  round
 about  Bombay  in  the  suburban  section
 which  led  to  accidents  and  the  staff
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 was  not  to  be  blamed.  I  would  like
 to  refresh  his  knowledge  about  this.
 One  positive  thing  about  automatic
 signalling  is  that  if  it  fails  the  signal
 is  at  danger  and,  therefore,  in  case  of
 failure  there  would  be  no  accident,
 unless  the  staff  deliberately  ignore  the
 signal.  That  is  one  great  advantage
 of  automatic  signal—if  it  fails,  the
 signal  is  at,  danger,  So,  in  case  of
 failure  there  should  be  no  accident.

 Then  he  said  that  the  general  rules
 and  the  subsidiary  rules  were  drafted
 hundreds  years  ago  and  they  are  still
 continuing.  He  was  not  properly
 informed.  These  rules  are  kept  up-
 to-date  and  the  subsidiary  rules  have
 been  revised  and  were  enforced
 on  various  railways  from  different
 dates.  On  the  Central  Railway  they
 came  into  force  on  Ist  April  +1958,
 Northern  Railway  Ist  July  1958,  North
 Eastern  Railway  Ist  October  1958,
 Southern  Railway  Ist  October  1958,
 Western  Railway  ist  October  958  and
 so  on.  The  Signalling  Manual  was
 revised  and  brought  into  force  from
 Ist  October  1956.  Perhaps  the  House
 is  aware  that,  after  the  Mohri  accident
 near  Ambala,  a  committee  was  set  up
 to  revise  those  rules,  and  those  rules
 are  kept.  up  to  date.  So,  to  say  that
 some  of  the  rules  are  very  old,  out-
 of-date  and,  therefore,  the  staff  are
 not  quite  alive  to  their  duty  will  not
 be  correct.

 Shri  Vajpayee,  again,  said  that  most
 of  the  staff  did  not  know  the  rules.
 Well,  if  they  did  not  know  the  rules,
 they  are  to  blame.  If  something  un-
 toward  happens  on  account  of  their
 ignorance,  they  will  have  to  be
 punished.  If  opportunities  are  not
 Provided  to  them  so  that  they  may know  the  rules,  they  can  approach  the
 superior  officers  with  a  request  to
 that  effect.  But  no  plea  can  be  taken
 that  because  they  did  not  know  the
 rules,  they  should  not  be  punished. That  will  affect  the  safe  running  of
 railways  to  a  very  great  extent.

 Here  I  am  not  dealing  with  staff
 matters,  but  as  it  is  a  connected
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 thing  I  would  like  to  say  a  few  words
 about  that.  Some  hon.  Members  had
 mentioned  that  the  services  of  some
 staff  have  been  terminated  without
 the  normal]  procedure  being  followed.
 Some  hon.  Members  have  suggested
 that  if  discipline  has  to  be  enforced
 and  safe  running  of  trains  has  to  be
 ensured,  some  powers  should  be  given
 to  the  General  Managers  to  deal  with
 the  staff  guilty  of  such  delinquencies.
 Such  authority  or  power  exists  with
 the  General  Managers,  according  to
 which  they  can  terminate  the  services
 of  any  railway  employee.  But  I  may
 assure  the  House,  as  I  have  done  on
 previous  occasions,  that  this  power  of
 the  General  Managers  is  exercised
 very  sparingly.

 Shri  Rajendra  Singh:  That  is  not
 true.

 An  Hon.  Member:  Can't  help.
 Shri  Jagjivan  Ram:  Only  those,  who

 have  to  defend  persons  whom  they
 know  to  be  guilty,  will  never  like  the
 authority  of  the  General  Managers.

 Shri  Rajendra  Singh:  My  sub=is-
 sion  was  that  the  hon.  Prime  Minis-

 Shri  Jagjivan  Ram:  I  am  not  yield-
 ing.

 Shri  Rajendra  Singh:  The  hon.
 Prime  Minister  declared  that  a  man  is
 not  guilty  unless  he  is  proved......

 Mr.  Deputy-Speaker:  Order,  order.
 When  the  hon.  Minister  is  not  yield-
 ing,  the  hon.  Member  may  wait  for
 some  time  or  till  he  finishes.  I  will
 allow  him  an  opportunity  if  he  wants
 to  ask  a  question.

 Shri  Jagjivan  Ram:  I  know  what
 type  of  cases  are  brought  to  my  notice
 by  some  of  the  hon.  Members  of  this
 House.  This  authority  is  to  be  exer-

 Shri  Braj  Raj  Singh  (Firozabad):
 It  is  clear  that  there  are  certain  im-
 plications.....
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 Shri  Rajendra  Singh:  Insinuations.

 Shri  Raghunath  Singh  (Varanasi):
 No  insinuations.

 Shri  Jagjivan  Ram:
 question  of  any

 There  is  no
 insinuations.  But

 there  are  facts.  When  some  members:
 of  the  staff  approach  the  hon.  Mem-
 bers,  they,  out  of  sympathy,  write
 to  the  Minister  concerned  In  some
 cases  even  when  they  get  a  reply  from
 the  Minister  explaining  the  facts,  they
 again  write  to  him.  Maybe,  they  are
 pestered  by  the  employee  concerned.
 There  is  no  insinuation.  I  am  stating
 a  fact.

 This  power  of  the  General  Managers
 to  terminate  the  services  of  a  railway
 employee  is  to  be  exercised  in  a  case
 where  the  General  Manager  is  con-
 vinced  that  the  employee  is  corrupt
 and  if  there  is  a  case  of  gross  indis-
 cipline  involving  violence.  These  are
 the  only  two  types  of  cases  where
 this  authority  of  the  General  Mana-
 gers  has  been  exercised.  The  third
 category  where  it  has  been  exercised
 in  a  very  limited  number  of  cases  is
 in  the  case  of  accidents.  Apart  from
 that  this  power  of  the  General
 Managers  to  terminate  the  services  of
 railway  employees  has  not  been  exer-
 ciscd.  They  have  been  exercised  very
 sparingly.  But  if  we  are  to  deal  with
 accidents  and  if  we  are  to  deal  with
 corruption,  we  have  to  exercise  this
 power.  Wherever  action  has  been
 taken  under  this  sec'ion,  salutary
 effects  have  been  produced  on  the  rail-
 way  staff  as  a  whole.

 I  will  again  assure  the  hon.  Mem-
 bers  that  utmost  care  is  taken  to  see
 that  no  person,  who  is  innocent,  is
 punished  under  this  section.  The
 utmost  care  is  taken.  But  we  have  to
 beliéve  some  authority.  As  Shri
 Mathur  says,  we  have  to  rely  upon  the
 General  Managers.  I  have  to.  rely
 upon  the  General  Manager's  fairness
 and  sense  of  justice.  If  he  says  that
 he  is  satisfied  that  the  action  taken  is
 quite  justified,  I  see  no  reason  to  in-
 terfere  in  that  matter.
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 An  Hon.  Member:  You  are  right.
 Shri  Raghunath  Singh:

 you  cannot  manage.
 Otherwise

 Shri  Jagjivan  Ram:  I  will  implore
 the  hon.  Members  of  this  House  not
 to  encourage  the  tendency  on  the  part
 of  some  railway  employees  to  approach
 them.

 Shri  Harish  Chandra  Mathur:  Ie
 wrong  cases.

 Shri  Jagjivan  Ram:  I  am  referring
 to  those  cases.  I  am  not  referring  to
 it  generally.  I  am  referring  to  these
 cases.  Generally,  of  course,  hon.
 Members  write  to  me  on  gencral  ques-
 tions  or  about  some  principles.  I  try
 my  best  to  reply  and  explain  the
 position  to  hon.  Members.  Even  in
 these  cases  I  try  to  explain  it.  But
 once  the  matter  has  been  explained
 to  them,  they  should  try  to  convince
 the  employees.  What  happens  is  that
 I  send  a  reply  to  one  hon.  Member,
 then  the  employee  goes  to  another
 hon.  Member.  Well,  then  I  have  to  go
 on  sending  the  same  reply  to  differ-
 ent  hon,  Members.

 Shri  Harish  Chandra  Mathur:  I  am
 sure  he  is  talking  of  exceptions.

 Shri  Jagjivan  Ram:  These  employees
 themselves  are  exceptions.  I  am
 talking  of  them,  not  of  hon.  Members.

 Shri  Harish  Chandra  Mathur:  A
 general  wrong  impression  may  not  be
 created  that  hon.  Members  of  this
 House  act  irresponsibly.  You  are  talk-
 ing  of  exceptions  in  your  staff  and  ex-
 ceptions  in  this  House.

 Shri  Jagjivan  Ram:  I  am  talking  of
 the  exceptions  in  the  staff.  I  am  not
 talking  of  the  hon.  Members.  The
 hon.  Member  is  not  aware  that  the
 man  concerned  has  already  approach-
 ed  the  Minister  through  some  other
 hon,  Member  and  he  has  approached
 me.  So,  he  writes  to  me.  He  doee
 not  know  that  he  has  already  ex-
 hausted  ten  hon.  Members.

 Shri  Braj  Raj  Singh:
 they  may  be  very  few.

 Even  ther
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 Shri  Jagjivan  Ram:  So,  in  this
 matter,  I  will  again  appeal  ‘to  hon.
 Members  of  this  House  to  discourage
 this  tendency  on  the  part  of  Govern-
 ment  employees  if  we  want  to  eradi-
 cate  complaints  of  corruption  from
 the  general  public  regarding  railway
 staff  whether  it  is  the  staff  or  officers
 —I  do  not  discriminate  in  that  mat-
 ter;  if  it  comes  to  my  notice  that
 some  officer  is  involved,  howsoever
 high-up  he  might  be,  I  will  never  be
 found  wanting  in  taking  necessary  ac-
 tion  against  him,...

 Shri  Rajendra  Singh:  Charges  were
 brought  on  the  floor  of  the  House  and
 they  were  ignored.

 Shri  Jagjivan  Ram:  Again,  I  would
 .  not  have  liked  to  pass  certain  remarks

 on  the  running  commentary  made  by
 the  hon.  Member.  I  know  what  those
 allegations  were  and  how  far  they
 were  true.

 Shri  Rajendra  Singh:  Was  any  in-
 vestigation  made?

 Shri  Jagjivan  Ram:  The  hon.  Mem-
 ber  made  certain  allegations.  He  was
 asked  to  give  them  in  writing.  He
 never  cared  to  give  them  in  writing.
 I  again  assure  him  that  if  he  gives
 that  in  writing,  I  will  take  appro-
 priate  action  in  the  matter.

 Shri  Rajendra  Singh:  I  said  that  if
 an  open  enquiry  is  made,  I  can  g've
 it  in  writing.  But  if  a  departmental
 enquiry  is  made....

 Mr.  Deputy-Speaker:  If  the  hon.
 Member's  offer  was  also  conditional
 that  unless  an  open  enquiry  was
 made,  he  was  not  prepared  to  give
 those  facts  to  the  hon.  Minister,  why
 should  he  complain?

 Shri  Rajendra  Singh:  An  open  en-
 quiry  should  be  conducted.

 Shri  Jagjilvam  Ram:  About  corrup-
 tion  Ido  not  claim  that  there  is

 no  corruption  in  the  railways,  but  as
 I  have  said  the  co-operation  of  every
 member  of  the  public  will  be  of  help
 in  this  matter.  We  are  taking  certain
 action  but  as  you  are  aware  and  as
 389  (Ai)  L.S.—7.
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 the  House  knows  how  difficult  it  is  to
 deal  with  this  problem,  which  is  a
 threatening  problem  in  the  country  at
 present.  But  wherever  it  comes  to  our
 notice,  action  is  taken.

 Then,  connected  with  the  operation
 of  the  railways,  the  question  about
 coal  supply  was  raised.  I  mentioned
 in  my  speech  about  the  poor  quality
 of  the  coal  supplied  to  the  railways.
 Some  hon.  Member  asked  whe  her  the
 railways  cannot  establish  their  own
 washeries.  Some  hon.  Member  asked
 whether  we  cannot  run  our  own  col-
 lieries.  Both  are  not  feasible,  because
 it  has  to  be  done  by  the  Ministry
 competent  to  do  that,  and  we  are
 pursuing  the  question  of  es‘ablishment
 of  washeries  with  the  appropriate
 Ministry.

 Before  I  come  to  the  other  point:
 raised  by  various  Members,  I  would
 like  to  deal  with  one  important  matter,
 and  that  is  about  the  recommendations
 of  the  Pay  Commission  and  their  effect
 on  the  railway  employees.  Some  of
 the  Members  have  suggested  thal
 there  is  great  dissatisfaction  among
 the  railway  employees.  I  want  to
 make  it  clear  that  there  is  no  cause
 for  dissatisfaction  among  a  _  large
 section  of  the  railway  employees  on
 account  of  the  recommendations  of  the
 Pay  Commission.  As  a  matter  of  fact,
 the  vast  bulk  of  the  railway  em-
 Ployees  is  going  to  gain  by  the  re-
 commendations  of  the  Pay  Commission
 which  have  been  accepted  and  are
 going  to  be  imp!emented.

 So  far  as  our  contacts  with  the
 railway  employees  are  concerned,  we
 have  devised  a  machinery  by  which
 we  have  periodical  meetings  at  diffe-
 rent  levels  with  the  representatives  of
 the  organised  employees  on  the  rail?
 ways.  At  the  Railway  Board  level,
 we  have  periodical  mee‘ings  betwcen
 the  two  federations  and  the  Railway
 Board.  At  the  zonal  railway
 levels,  we  have  the  negotiating  machi-
 nery  at  the  railway  headquarters  and
 at  the  district  or  d'visional  level,
 and  they  have  their  periodical  mee!-
 ings  and  the  grievances  or  complaints
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 are  discussed  at  these  meetings.
 Some  of  them  which  the  authorities
 at  that  level  are  competent  to  set  le
 are  settled,  while  others  which  they
 ure  not  competent  to  settle  are  refer-
 red  to  higher  levels,  some'imes  to
 the  Railway  Board  or  to  the  Minis-
 ter.

 There  have  been  some  complaints
 that  this  machinery  is  not  functioning
 expeditiously.  The  matter  was  recent-
 ly  discussed  between  the  two  federa-
 tions  and  the  Railway  Board,  and  we
 have  agreed  to  take  certain  action  by
 which  this  machinery  functions  ex-
 peditiously,  efficiently  and  effectively.

 Therefore,  to  say  that  the  com-
 plaints  of  the  railway  employees  are
 not  heard  will  not  be  correct.  I  am
 talking  of  the  organised  labour.  So
 far  as  individual  complaints  are  con-
 cerned,  they  have  their  proper  chan-
 nels  of  first  appeal,  second  appeal  and.
 things  like  that.  That  avenue  is  open
 to  them.

 On  this  question  of  the  recommen-
 dations  of  the  Pay  Commission,  I  want
 to  repeat  that  the  agitation  that  is
 being  whipped  up  has  no  justification.
 To  say  that  the  railway  employees
 have  been  adversely  affected  is  with-
 out  any  foundation.

 Much  was  being  made  out  of  the
 passes  and  P.T.Os.  I  made  it  clear
 while  answering  questions  either
 in  this  House  or  the  other,  that  the
 Status  quo  was  being  maintained.
 There  has  been  no  reduction  in  the
 number  of  passes  or  P.T.Os.  to  which
 the  different  categories  of  railway
 employees  are  entitled.  If  at  any
 gtage  the  question  of  revision  of  the
 number  of  passes  or  P.T.Os.  is  to  be
 considered,  the  ‘wo  federations  will  be
 taken  into  confidence,  and  consulta-
 tion  will  be  held  with  them.  There-
 fore,  to  whip  up  agitation  on_  this
 account,  I  say,  is  not  disinterested.

 Again,  to  say  that  on  account  of
 working  of  Saturdays,  or  reduction  in
 casual  leave,  or  reduction  in  holidays,
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 the  railway  employees  have  been  ad-
 versely  affected  is  quite  incorrect;  it
 indicates  lack  of  either  knowledge  or
 of  bona  fides  that  agitations  are
 carried  on  saying  that  these  are  going
 to  affect  the  l  lakhs  of  railway
 employees.

 I  will  dilate  somewhat  in  detail
 on  this.  It  has  been  said  that  some
 of.  the  recommendations  of  the  Jagan-
 nadha  Das  Pay  Commission  have  the
 effect  of  superseding  the  adjudicator’s
 award,  to  the  disadvantage  of  the  rail-
 way  staff.  The  actual  position  is  as-
 follows.  The  points  in  dispute  adju-
 dicated  upon  by  the  late  Justice  Raja-
 dhyaksha  were  :  (i)  Hours  of  work
 of  railway  servants  other  than  those
 to  whom  the  Factories  Act  applies;
 the  quantum  of  periodic  rest,  provision
 regarding  leave  reserve,  leave  rules
 and  holiday  concessions  applicable  to
 railway  servants  who  were  daily-
 rated  and/or  in  inferior  service.  The
 recommendations  of  the  adjudicator  on
 the  first  of  these  three  items  were
 accepted  in  their  entirety  and  are  stilt:
 in  force.  The  decisions  regarding
 hours  of  work,  period  rest  and  over-
 time  have  also  since  been  incorpora-
 ted  in  the  Indian  Railways  (Amend-
 ment)  Act,  1956.  As  regards  ihe
 fourth  item  the  Government  did  not
 consider  it  necessary  to  issue  formal
 enforcement  orders  as,  in  the  mean-
 time,  the  recommendations  of  the
 Varadachariar  Pay  Commission  in  this
 regard  had  been  accepted  and  these
 recommendations  more  or  less  met
 the  adjudicator’s  award.  The  Jagan-
 nadha  Das  Pay  Commission’s  recom-
 mendations  regarding  hours  of  work
 do  not  alter  the  existing  statutory
 limitation  in  respect  of  railway  ser-
 vants.  In  fact,  one  of  the  recommen-
 dations  states  that  a  weightage  of
 ten  minutes  for  every  hour  worked
 should  be  given  in  respect  of  night
 duty,  which  is  such  as  to  require  con-
 tinuous  application.  Such  a  provision
 had  not  been  made  in  the  adjudicator’s
 award.  This  recommendation  h:s,
 however,  yet  to  be  considered  by
 Government.
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 In  respect  of  office  clerks,  the  Pay
 Commission’s  observations  are  that
 their  hours  of  work  are  on  the  low  side
 and  that  an  increase  would  be  justi-
 fied,  but  that  an  attempt  should  be
 first  made  to  secure  better  out-turn
 within  the  present  hours.  Govern-
 ment  have  since  decided  that  there
 should  be  a  slight  increase  in  the
 working  hours  of  office  staff  and  this
 decision  has  been  implemented  on  the
 railways.

 Shri  Tangamant:  Dos  it  not  adver-
 sely  affect  the  railway  employees?

 Shri  Jagjivan  Ram;  I  am  coming  to
 that.

 Shri  Harish  Chandra  Mathur:  They
 must  work  harder.

 Shri  Jagjivan  Ram:  The  people
 who  are  agitating  are  referring  to  this
 decision  which  may  be  construed  to
 be  against  one  of  the  observations
 made  by  the  late  Justice  Rajadh-
 yaksha.

 So,  I  am  myself  saying  that  this  is
 going  to  affect  them,  but  it  applies
 only  to  those  who  are  working  in  the
 offices  on  the  railways,  as  it  does
 apply  to  other  employees  working  in
 other  offices  of  the  different  Ministries
 of  the  Government  of  India,

 I  was  going  to  say  that  all  this  agi-
 tation  is  being  put  up  by  the  staff  in
 the  offices  which  have  been  slightly
 affected  because  their  hours  of  work,
 as  compared  to  other  workers  on  the
 railways  or  in  other  departments  of
 the  Government,  had  not  been  disad-
 vantageous  to  them,  What  Shri
 Tangamani  has  said  is  correct.  In  any
 ease,  this  will  affect  only  the  office
 staff  whose  number  will  not  exceed
 about  9  per  cent  of  the  total  staff  on
 the  railways.  More  than  90  per  cent.
 of  the  Railway  employees  will  not  be
 affected  at  all.

 As  regards  periodic  rest,  no  change
 has  been  made  either  by  the  Jagan-
 nath  Das  Commission  or  by  Govern-
 ment’s  orders.

 As  regards  overtime,  one  hon.  Mem-
 ber,  perhaps  Shri  Radha  Mohan  Singh

 (५
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 or  some  other  Member,  said  that  the
 lowest  paid  staff  on  the  railways  were
 going  to  be  adversely  affected  by  the
 recommendations  of  the  Pay  Com-
 mission,  I  do  not  know  who  told
 him  so.  No  sensible  person  will  ever.
 come  to  this  conclusion  that  the  re-
 commendations  of  the  Pay  Commis-
 sion  are  going  to  affect  adversely  the
 class  IV  employees.  If  they  have
 benefited  substantially  any  section  of
 the  railway  employces,  then  they  have
 benefited  the  class  IV  employees.  I
 am  saying  this  just  to  point  out  how
 this  kind  of  wrong  information  is
 carried  to  Members.  When  such  in-
 formation  is  given  to  them,  it  will  be
 better  if  it  is  checked  up.

 Shri  S.  M.  Banerjee  (Kanpur):  I
 would  only  say  this.  I  am  sure  the
 hon,  Minister  must  have  read  the
 booklet  issued  by  the  All  India  Rail-
 waymen’s  Federation  entitled  Railway-
 men’s  Rejoinder  to  Pay  Commission,
 at  page  43  of  which  they  have  said:

 “Government's  decisions  on  the
 Pay  Commission’s  recommenda-
 tions  affect  railwaymen  adversely,
 inasmuch  as........  an

 and  then  they  have  given  about  nine
 points.  I  would  Jike  to  know  whether
 the  hon.  Minister  has  gone  through
 them,  and  whether  they  are  correct.
 It  has  been  supplied  to  us.

 Shri  Jagjivan  Ram:  I  would  advise
 the  hon.  Member  who  is  quite  studious
 and  painstaking  to  go  through  the
 summary  of  the  recommendations  of
 the  Pay  Commission  and  the  recom-
 mendations  which  have  been  accepted
 by  Government,  and  he  can  himself
 come  to  know  whether  those  things
 are  exaggerated  or  not,  whether  they
 have  some  basis  or  not.  Why  does
 he  want  my  comment  on  them?  He
 can  himself  come  to  some  conclusions
 on  those  points.

 As  regards  overtime,  I  may  point
 out  that  overtime  is  going  to  be  very
 advantageous  to  those  who  work  over-
 time.  I  think  any  railwayman  who
 scrutinises  that  will  come  to  the  same
 conclusion.
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 Shri  8.  M.  Banerjee:  I  have  not
 asked  about  overtime,  but  I  have
 asked  about  the  other  points.

 Shri  Jagjivan  Ram:  In  regard  to
 hours  of  work  also,  it  is  not  going  to
 affect  them  at  all.

 The  Pay  Commission  have  also  re-
 commended  certain  changes  in  the
 reckoning  of  over‘ime  allowance.  As
 against  the  present  procedure  under
 the  Hours  of  Employment  Regulations,
 of  calculating  overtime  on  basic  pay
 plus  dearness  pay,  the  Commission
 have  recommended  that  overtime
 allowance  should  in  all  cases  be  cal-
 culated  on  the  basis  of  pay  and  all
 allowances  except  house  rent  allow-
 ance.  This  means  that  over‘ime  has
 to  be  based  on  pay  plus  dearness
 allowances  plus  city  compensatory
 allowance.  Apart  from  the  automatic
 advantage  which  even  under  the
 existing  rules,  the  staff  get  by  the
 process  of  the  merger  of  the  dearness
 allowance  in  the  basic  pay,  this  will
 result  in  a  higher  rate  of  overtime
 because  of  the  recommendation  that  it
 should  also  be  calculated  on  the  dear-
 ness  allowance  and  city  compensatory
 allowance.

 As  regards  leave  reserves,  the  Pay
 Commission  have  stated  that  the  ade-
 quacy  and  the  basis  of  the  calculation
 of  leave  reserves  should  be  reviewed
 to  ensure  that  the  leave  to  which  the
 staff  are  entitled  will  actually  be
 granted  to  them.  There  is,  therefore,
 no  question  of  any  modification  being
 made  in  the  award  of  Justice  Rajadh-
 yaksha.

 I  now  come  to  the  question  of  holi-
 days.  The  workshop  staff  are  entitled
 only  to  fifteen  paid  holidays  of  their
 choice,  but  no  casual  leave,  There-
 fore,  the  question  of  the  workshop
 staff  being  affected  by  the  reduction
 in  the  casual  leave  does  not  arise.  I
 am  just  pointing  out  how  many  cate-
 gories  are  not  being  adversely  affected
 by  the  recommendations  of  the  Pay
 Commission  which  have  been  accepted
 by  Government.
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 As  a  matter  of  fact,  the  workshop

 staff  are  going  to  gain  by  the  recom-
 mendations  of  the  Pay  Commission.
 The  Pay  Commission  have  not  recom-
 mended  any  positive  change.  As
 regards  casual  leave  for  such  staff,
 however,  they  have  stated  that  if  it  is
 proposed  to  grant  them  the  privilege
 of  casual  leave,  the  quantum  of  earn-
 ed  leave  should  be  _  proportionately
 reduced,  in  view  of  the  fact  that  on
 the  railways,  the  workshop  staff  are
 already  getting  leave  on  the  same
 scale  as  non-workshop  staff,  which  is
 considerably  more  than  what  has
 been  recommended  by  the  Pay  Com-
 mission  for  workshop  staff  in  other
 industrial  establishments.

 The  number  of  holidays  has  been
 reduced  from  23  to  18.  Thic  decision
 affects  mainly  the  office  staff  and
 some  supervisory  staff.  The  number
 of  staff  affected  is  not  likely  to  exceed
 about  0  per  cent  of  the  total  strength.

 However,  line  staff  who  were
 hitherto  not  entitled  to  any  holidays—I
 think  Shri  Frank  Anthony  raised  the
 question  about  the  line  staff—have
 been  recommended  the  three  national
 holidays  or  compensatory  payment  of
 43  days’  wages  in  lieu  thereof.

 The  casual  leave  has  been  reduced
 from  5  to  2  days,  but  this  also  is  in
 respect  of  office  staff  and  some  super-
 visory  staff.  Other  staff  who  do  not
 get  any  holidays  or  who  get  a  very
 restricted  number  of  holidays  will
 continue  to  have  fifteen  days  of  casual
 leave  as  at  present.  This  will,  there-
 fore,  affect  about  0  per  cent  of  staff
 ag  in  the  ९88९  of  the  holidays.

 It  may  be  mentioned  here  that  office
 staff  and  some  supervisory  staff  who
 have  been  affected  by  the  decisions
 concerning  increase’  in  the  working
 hours  or  reduction  in  holidays  and
 casual  leave  have  up  to  now  been.
 better  off  than  the  other  staff.  The
 rest  of  the  staff  do  not  get  any  holidays
 or  get  a  very  restricted  number  of
 holidays,  and  their  hours  of  work  are
 also  longer.



 (3520  Railway

 Shri  Frank  Anthony  raised  a  ques-
 tion  when  I  said  that  we  were  not
 going  to  charge  any  tuition  fecs;  from
 the  children  of  railway  employces  in
 railway  primary  schools  up  to  the
 Primary  stage,  having  instruction  in
 any  of  the  languages  contained  in  our
 Constitution.  He  asked  why  Anglo-
 Indian  children  were  being  deprived
 of  this  privilege,  and  he  argued  that
 according  to  the  Constitution,  it  might
 amount  to  discrimination.  Without
 entering  further  into  that  question,  I
 may  assure  him  that  there  was  no
 intention  to  discriminate  against  the
 Anglo-Indian  children.  The  only  consi-
 deration  when  we  decided  to  make  the
 Primary  education  free  was  that  in
 primary  schools  imparting  instruction
 in  the  English  medium,  the  cost  was
 much  higher  as  compared  to  that  in
 primary  schools  imparting  instruction
 in  any  of  the  Indian  languages,  That
 was  the  only  consideration.  After  Shri
 Frank  Anthony  spoke,  I  have  given
 further  thought  to  the  matter,  and  7
 have  decided  that  in  the  English-
 medium  schools  also,  the  boys  or  girls
 of  railway  employees,  whose  mother-
 tongue  is  English  will  be  free  from  the
 payment  of  fees  in  the  primary  stand-
 ards.

 Shri  S.  M.  Banerjee:  But  they
 should  learn  Hindi.

 Shri  Jagjivan  Ram:  Those  whose
 mother-tongue  is  not  English  will  have
 to  pay  the  fees  in  the  English-medium
 schools.

 Shrimati  Subhadra  Joshi  (Ambala):
 Whose  mother-tongue  is  English?

 Shri  Jagjivan  Ram:  The  Anglo-
 Indians.

 Shri  C.  K.  Nair  had  said  that  I  had
 done  something  for  the  recruitment  of
 Scheduled  Castes  and  Scheduled
 Tribes  boys  on  the  railways.  Well,  I
 have  done  nothing  more  than  what  the
 Home  Ministry  has  done.  What  I  have
 done  is  to  see  that  all  the  orders,  and
 circulars  issued  in  this  behalf  are  pro-
 perly  implemented.
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 An  Hon.  Member:  Are  they?  Not

 fully.

 Shri  B.  K.  Gaikwad  (Nasik):  Not
 yet.  The  hon,  Minister  is  trying,  and
 we  must  congratulate  him.

 Shri  Jagjivan  Ram:  Some  hon.
 Members  want a  milleni  in  a  day.
 Any  trend  which  has  been  established
 in  society  for  centuries  takes  time  to
 change.  One  hag  to  see  whether  the
 change  is  taking  place  or  not,  and  whe-
 ther  it  is  taking  place  in  the  right
 direction  or  not.

 Shri  Sinhasan  Singh  (Gorakhpur):
 May  I  know  whether  the  Home  Minis-
 try’s  circular  is  applicable  only  to  the
 Railway  Ministry  and  the  Posts  and
 Telegraphs  Department  or  it  is  appli-
 cable  equally  to  al}  departments  of  the
 Government  of  India?

 Mr.  Deputy-Speaker:  Why  should
 the  Railway  Minister  be  asked  to
 interpret  whether  that  circular  is
 applicable  to  other  Ministries  or  not?

 Shri  Jagjivan  Ram:  I  am  coming  to
 that,

 Mr.  Deputy-Speaker:  He  says  that
 it  is  applicable  to  his  Ministry  and  he
 has  implemented  the  circular.  He  need
 not  be  asked  to  state  whether  it  applies
 to  other  Ministries  or  not.

 Shri  Jagjivan  Ram:  I  am  coming  to
 that.

 The  hon.  Member  ig  in  possession  of
 the  Office  Order  of  the  Home  Ministry
 and  the  Office  Order  of  the  Railway
 Ministry,  I  sent  a  copy  of  each  to  the
 hon.  Member.  The  hon.  Member  is
 a  practising  lawyer.  I  am  sure  he
 can  read  the  Office  Order  of  the  Home
 Ministry  as  well  as  that  of  the  Railway
 Ministry.  I  am  sure  he  can  understand
 whether  that  order  is  applicable  to
 other  Ministries  or  not,

 I  know  a  furore  has  been  created  in
 certain  sections  of  railway  employees
 and  in  certain  sections  of  the  caste
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 Hindus  in  this  country.  I  want  to
 make  it  clear  that  I  am  not  going  to
 be  cowed  down  by  this  agitation.  No
 flutter  was  created  when  the  memo-
 randum  was  issued  by  the  Home
 Ministry,  But  when  the  Railway
 Ministry  just  fell  in  line  with  that
 Memorandum  and  saw  to  it  that  that
 memorandum  was_  honestly  imple-
 mented,  there  are  a  number  of  ques-
 tions  and  notices!  I  am  surprised  how
 this  caste  feeling  is  deep-rooted  in  this
 country,  how  everything  is  weighed
 and  measured  by  the  criterion  of  caste
 and  caste  alone.  No  questions  were
 put  when  the  Home  Ministry  issued
 that  memorandum.

 Shri  Tangamani  (Madurai):  Nicely
 said.

 Shri  Jagjivan  Ram:  When  after
 three  years,  the  Railway  Ministry
 issued  a  Memorandum  on  the  same
 lines  as  the  Home  Ministry  memoran-
 dum,  the  caste  interests  are  affected
 and  questions  are  put  and  constitu-
 tional  provisions  invoked.  Why?  Is
 efficiency  going  down?  How?  If  there
 are  a  hundred  efficient  persons  and
 one  inefficient  man  comes,  does  effi-
 ciency  go  down?  It  is  a  matter  of
 commonsense.

 Then  the  hon.  Member  asks  me  whe-
 ther  that  circular  applies  to  other
 Ministries  or  not.  I  presume  the  hon.
 Member  is  aware  that  the  Home
 Ministry  is  the  custodian  of  all  ser-
 vices  in  the  Central  Government
 and  any  circular  issued  by  that  Minis-
 try—I  presume  he  knows  that  much—
 is  applicable  to  all  government
 servants,  to  al]  Ministries.  Therefore,
 that  question  should  not  have  been
 put  to  me.

 Shri  Sinhasan  Singh:  The  question
 is  whether  it  is  applicable  to  other
 Ministries  also  and  whether  they  are
 following  the  same.

 Mr.  Deputy-Speaker:  As  to  whether
 it  applies  to  other  Ministries  or  not,
 the  hon.  Minister  should  not  be  asked
 to  clarify.
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 Shri  Jagjivan  Ram:  If  the  hon
 Member  is  honest  and  solicitous  about
 the  interests  of  the  Scheduled  Castes
 and  Scheduled  Tribes,  he  might  put
 that  question  to  other  Ministries,  whe-
 ther  they  have  implemented  that
 memorandum  or  not,  and  not  to  me.

 Shri  B.  K,  Gaikwad:  Perfectly  right.
 Shri  Jagjivan  Ram:  The  whole

 question  comes  up  because  I  have
 implemented  it.  Questions  are  put  to
 me,  not  to  those  who  have  not  imple-
 mented  it.

 Shri  B.  K,  Gaikwad:  Others  are
 sleeping  over  it.

 Shri  Jagjivan  Ram:  I  want  other
 people  to  be  honest  about  their  con-
 victions.  If  they  feel  that  I  have
 done  wrong,  they  should  come  direct-
 ly  and  tell  me—not  indirectly.  I  am
 prepared  to  face  it  here  and  now.

 An  Hon.  Member:  Do  not  mind  such
 things.

 Shri  Jagjivan  Ram:  I  know  I  have
 done  the  right  thing.  4  am  convinced
 of  it.  Therefore,  I  never  mince
 matters.

 ]  do  not  know  how  Kumari  M.  Veda-
 kumari  was  briefed  by  some  people—
 that  qualifications  have  been  reduced
 in  the  case  of  Scheduled  Castes  and
 Scheduled  Tribes.  This  was  a  mis-
 chievous  information  given  to  her.
 Nowhere  have  the  prescribed  mini-
 mum  qualifications  been  reduced  either
 for  the  Scheduled  Castes  or  for  the
 Scheduled  Tribes.  And  I  will  be  the
 last  person  to  reduce  qualifications
 which  will  in  any  way  affect  the  effici-
 ency  of  the  services.  What  I  want  is
 nothing  more  than  what  the  Constitu-
 tion  has  provided  for  the  Scheduled
 Castes,  Scheduled  Tribes  and  Anglo-
 Indians.

 Shri  S.  M.  Banerjee:  They  must
 have  it.

 Shri  Jagjivan  Ram:  I  want  to  be
 honest  and  sincere  about  it.  I  want  to
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 6ee  that  the  provisions  are  not  flouted.
 If  certain  interests  are  enraged  on  that
 account,  I  cannot  help  it.

 Then  she  said  that  perhaps  educa-
 tiona)  qualifications  were  being
 reduced.  If  any  qualification  is  to
 be  reduced  or  modified,  it  will  be  for
 all,  and  not  only  for  Scheduled  Castes
 and  Scheduled  Tribes.

 Then  again,  I  do  not  know  how  she
 says......

 Mr.  Deputy-Speaker:  That  much
 should  be  enough  for  the  hon.  lady
 Member,  that  the  information  convey-
 ed  to  her  was  mischievous,

 Shri  Jagjivan  Ram:  I  am  giving  this
 information  that  if  any  qualification  is
 to  be  reduced,  it  will  be  reduced  for
 all.  It  cannot  be  for  any  one  section
 alone.

 Then  she  says  that  the  same  privi-
 leges  should  be  given  to  the  Scheduled
 Tribes.  I  may  assure  her  and  _  the
 House  that  whatever  concessions  have
 been  granted,  have  been  granted  for
 the  Scheduled  Castes  and  Scheduled
 Tribes  equally.  No  office  memorandum
 has  issued  only  for  the  Scheduled
 Castes.  It  is  always  issued  for  Sche-
 duled  Castes  and  Scheduled  Tribes—
 for  both.

 It  was  suggested  that  there  should
 be  joint  committees  on  the  railways.
 We  have  formed  joint  committees  and
 they  have  started  functioning  in  some
 of  the  railways.  I  think  by  the  next
 year  I  will  be  in  a  position  to  give
 something  about  it  in  the  Report  on
 the  Railways,  for  the  information  of
 hon.  Members.  It  has  always  been
 my  effort  to  encourage  railway  officers
 and  men  to  have  greater  and  greater
 personal  contacts  among  themselves,
 because  nothing  counts  so  much  for
 the  efficient  functioning  of  any  under-
 taking  as  personal  contacts  among  the
 workers  in  that  undertaking  at  various
 levels,  I  regard  all  people  who  are
 engaged  in  this  national  undertaking
 as  workers  for  a  common  cause.  Their
 designations  may  be  different;  their
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 salaries  may  be  different.  But  the
 objective  is  the  same—how  to  render
 efficient  transport  service  for  the  com-
 munity.  There  will  be  lapses  here  and
 there,  but  I  have  always  been
 emphasising  upon  the  officers  the
 necessity  of  taking  persona]  interest  in
 the  workers  so  that  the  workers  may
 look  up  to  them,  not  only  as  officers
 but  as  advisers  in  times  of  necessity
 and  difficulty.  That  will  take  some
 time.  Both  sides  will  have  to  change.

 As  regards  passenger  amenities,
 doubts  have  been  expressed  whether
 we  will  be  able  to  spend  Rs.  5  crores
 during  the  Plan  period.  Up  till  now,
 we  have  spent  Rs.  9°87  crores  and  I
 am  sure  by  the  end  of  the  Plan,  we
 will  be  able  to  spend  all  the  Plan
 allocation  on  this  account.

 36  hrs.

 Shrimati  Parvathi  Krishnan  want-
 ed  to  know  the  break-up  of  the  Rs.  20
 crores  which  have  been  provided  to
 meet  the  effects  of  the  Pay  Commis-
 sion’s  recommendations.  For  her
 information  I  may  give  it.  Ex  gratia
 payment  for  the  peridd  Ist  July,  959
 to  3lst  October,  959  to  be  credited
 to  the  Employees  Provident  Fund
 accounts  is  Rs.  3-19)  crores;  cash  pay-
 ments  on  account  of  pay  and  allow-
 ances  from  Ist  November,  959  to  3lst
 March,  96l,  Rs.  3°82  crores;  and
 Government  contribution  to  Provi-
 dent  Fund  in  respect  of  (2)  above,
 Rs,  3°l  crores;  tota]  Rs.  20°2  crores.

 Then,  questions  have  been  raised
 about  the  provision  of  overbridges.
 Without  going  into  individual  cases,
 whether  it  is  at  Jabalpur  or  at
 Calicut........

 Shri  S.  M.  Banerjee:  At  Kanpur.

 Shri  Jagjivan  Ram:....  At  what-
 ever  place  it  may  be,  whether  it  is
 at  Jabalpur  or  at  Kanpur......

 Ch.  Ranbir  Singh  (Rohtak):  Rohtak-
 Delhi  road.
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 Shri  Jagjivan  Ram:  Wherever  it
 may  be—or  at  Ahmedabad—the
 general  principle  is  this.  We  have  to
 share  with  the  local  authority  or  the
 State  Government  concerned.  We  on
 the  railways  are  always  prepared  to
 meet  our  share.

 I  have  got  in  my  brief  the  present
 position  regarding  Ahmedabad,  Calicut
 or  Jabalpur.  Either  references  have
 been  made  to  the  municipalities  or
 to  the  local  authorities,  and,  as  soon
 as  matters  are  finalised,  they  will  be
 undertaken.

 What  I  have  done  is  this.  When
 the  Transport  Ministry  wrote  to  the
 State  Governments  I  also  wrote  to
 them  to  prepare  a  list  of  the  over-
 bridges  that  they  will  require  in
 their  respective  States  and  determine
 the  priority  in  which  they  would
 like  these  works  to  be  executed.
 They  would  have  to  provide  the
 necessary  funds  in  their  own  Budgets
 so  that  the  Transport  Ministry  and
 the  Railway  Ministry  may  provide
 the  balancing  provision  in_  their
 Budgets,  so  that  these  works  may  be
 taken  in  hand.  I  personally  feel  that
 this  problem  in  our  country  is  a  big
 problem  and  will  have  to  be  tackled
 in  a  planned  way  on  a  long  term
 basis.

 Shri  Sinhasan  Singh:  What  is  the
 ratio?

 Shri  Bimal  Ghose:  ‘What  is  the  pro-
 portion?

 Shri  Jagjivan  Ram:  The  proportion,
 in  some  cases,  is  half  and  half  about
 the  bridge  portion;  and,  in  some
 cases,  the  bridge  portion  is  to  be  done
 entirely  by  the  railways  and  the
 approach  portion  has  to  be  done  by
 the  local  or  road  authority  or  the
 Transport  Ministry,

 Ch.  Ranbir  Singh:  What  about  the
 portion  that  will  fall  in  the  Delhi
 State?
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 Shri  Jagjivan  Ram:  The  Delhi
 Administration  takes  the  place  of  the
 State  Government,  and  they  will
 have  to  do  it.

 Ch.  Ranbir  Singh:  That  is  the  res-
 ponsibility  of  the  Centre.

 Shri  Jagjivan  Ram:  I  wanted  to  say
 generally  about  overbridges.

 Then,  there  were  questions  about
 platforms,  waiting  halls  etc.  I  have
 got  information  about  them.  But,  I
 am  afraid  there  is  no  time  at  my
 disposal.  They  are  all  at  various
 stages  and  it  is  our  intention  to  pro-
 vide  the  minimum  basic  amenities  at
 all  stations.

 We  have  also  made  good  progress
 with  electrification.  But,  it  will  take
 some  time  to  electrify  more  than
 6,000  stations.  We  are  clectrifying
 stations  on  a  programmed  basis
 where  electricity  is  available  in  the
 adjoining  town  or  city.

 We  have  been  providing  drinking
 water  facilities;  and  I  have  asked  the
 Railway  Board  to  see  that  even  at
 the  smallest  station  drinking  water
 facilities  are  provided.  If  nothing  else
 is  possible,  at  least  a  hand-pump
 should  be  sunk  there  so  that  drinking
 water  becomes  available.  We  will  sce
 that  before  the  next  summer  sets  in,
 these  programmes  are  executed.
 There  is  much  to  be  desired  regard-
 ing  the  cleanliness  of  the  third-class
 compartments,  waiting  halls,  ete.  It
 requires  some  social  education  for  the
 passengers  and  more  sense  of  rcs-
 ponsibility  on  the  railway  staff
 charged  to  look  after  cleanliness.  It
 is  true  that  the  sweepers  took  very
 little  care  of  the  third  class  compart-
 ments.  I  have  asked  specifically  the
 General  Managers  to  appoint  sweepers
 detailed  only  for  third  class  compart-
 ments  in  the  bigger  stations.  Staff
 has  been  appointed  but  still  the  old
 tendency  is  continuing.  I  will  only
 suggest  that  passengers  should  be
 carefu]  in  taking  work  from  them.  I
 have  been  emphasising  upon  the  rail-
 way  officers  that  the  scavengers  who
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 are  meant  for  third  class  compart-
 raents  should  see  that  at  the  bigger
 stations  they  are  cleaned  and  the  same
 broom  should  not  be  used  for  the
 lavatory  and  the  compartment.  As  a
 matter  of  fact  some  swabs  and  duster
 are  provided  for  them.  (Interrup-
 tions.)  I  am  saying  that  we  have  pro-
 vided  the  staff  with  the  equipment  and
 accessories  to  them.  It  is  not  being
 utilised  fully.  It  should  be  seen  by
 the  passengers  themselves  that  the  sca-
 vengers  do  their  job.

 About  sleeping  accommodation  for
 the  ladies,  instructions  have  been
 issued  to  reserve  at  least  one  boy
 for  them  in  the  sleeper  coach  (Inter-
 ruptions.)  About  push  button  it  is  not
 गाए  to  be  introduced  in  the  higher
 class  ladies  compartments;  it  will  be
 introduced  in  the  third  class  compart-
 ments  as  well.

 Shri  Sinhasan  Singh:  What  about
 the  third  class  three-tier  system?

 Shri  Jagjivan  Ram:  We  have  the
 three-tier  coaches;  we  have  the  two
 tier  coaches.  The  former  are  not  as
 comfortable  as  the  latter.  It  is  quite
 obvious.  We  have  decided  to  main-
 tain  two-tier  and  three-tier  coaches.
 Those  who  want  comfortable  accom-
 modation  will  have  to  pay  and  travel
 by  the  two-tier  coaches  and  those  who
 cannot  afford  to  pay  for  that  comfort
 will  travel  by  the  three-tier  coaches
 and  no  additional  charge  will  be
 levied  from  them.  It  will  be  seen
 which  of  these  is  more  popular.  If
 the  three-tier  coach  is  more  popular
 then  we  will  have  more  of  them  but
 if  the  two-tier  coach  is  more  popular,
 tha  three-tier  coach  may  be  with-
 drawn.

 Shri  Sinhasan  Singh:  There  is  now
 a  fourth  class!

 Mr.  Deputy  Speaker:  If  the  three-
 tier  coach  becomes  more  _  popular,
 then  he  should  not  begin  to  levy  a
 charge  on  that!

 Shri  Jagjivan  Ram:  No,  Sir.  We
 have  said  that  no  charge  will  be
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 levied  for  the  three-tier  sleeping
 accommodation.

 get  सणिबेन  पटेल  (झ्ानन्द):  दो
 टायर  वाले  में  जगह  नहीं  होगी  तो  तीन  टायर
 वाले  में  जायेंगे  ।  जिसको  सोना  है  वह  तो
 सोयेगा  ही  ।  जिसके  लिये  दो  टायर  वाले  में
 जगह  नहीं  है  वह  तीन  टायर  वाले  में  नहीं
 जायेगा  तो  कया  करेगा  ?
 Shri  Jagjivan  Ram:  The  whole

 intention  was  to  provide  the  third
 class  passengers  travelling  long  dis-
 tances  some  accommodation  where  he
 could  stretch  himself.  Instead  of  sit-
 ting  all  the  time,  if  I  can  provide  him
 some  accommodation  where  he  can
 stretch  his  legs  and  body  without
 charging  anything  extra  from  him,  I
 think  it  will  be  an  advantage  to  them.
 I  am  providing  not  a  very  comfortable
 accommodation  but  there  is  accommo-
 dation  where  a  passenger  will  be  in  a
 position  to  stretch  himself  and  sleep.

 सुश्री  समणिवेन  पटेल  :  श्राप  एक  रात  तीन
 टायर  वाली  कोच  में  सबसे  ऊपर  सोकर  तो
 देखिये,  थोड़ी  देर  के  लिये  नहीं,  श्रौर  दो  चार
 बार  उतर  कर  देखिये  तब  पता  चलेगा  कि  यह
 कितना  श्रासान  है

 श्री  जगजीवन  राम  :  जो  नये  डब  बने  हैं
 उनमें  मैंने  चढ़  कर  और  लेट  कर  भी  देख
 लिया  है  ।  रात  भर  तो  नहीं,  लेकिन  थोड़ी
 देर  के  लिये  ट्राई  कर  के  देख  लिया  है,  और
 देख  लेने  के  बाद  ही  उनको  बनाने  का  आर्डर
 दिया  है  ।

 Shri  S.  M.  Banerjee:  Sir,......
 Mr.  Deputy-Speaker:  Are  we  going

 to  stretch  ourselves  now?
 Shri  S.  M.  Banerjee:  Sir,  if  I  travel

 from  Delhi  to  Calcutta  I  am  charged
 this  extra  levy  for  two  nights  by  the
 third  class  sleeper  coach.  I  have  to
 pay  Rs.  7  or  more  at  the  rate  of
 Rs,  3°70  nP,  whereas  in  the  case  of
 first  class  the  reservation  charges  are
 only  50  nP  for  travelling  both  the
 nights.  Has  the  hon.  Minister  con-
 sidered  this  matter?
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 Shri  Jagjivan  Ram:  That  is  a
 separate  question.  That  is  the  exist-
 ing  system.  I  am  not  talking  of  that.
 When  the  new  third  class  three-tier
 sleeper  coaches  are  introduced  no
 extra  charge  will  be  levied  on  the
 passengers.  In  some  sections  these
 coaches  have  been  introduced  and  no
 additional  charges  are  levied.

 Sir,  I  think,  I  have  dealt  with  the
 important  aspects.  There  are  many
 small  matters  which  have  been  rais-
 ed.  It  is  not  pozsible  for  me  to  deal
 with  them  al]  though  I  have  briefs
 here  in  regard  to  al]  those  points.  I
 would  only  assure  the  hon.  Members
 that  all  their  suggestions  will  be
 taken  into  consideration  and  we  will
 try  to  see  how  far  we  can  implement
 them.

 Some  Hon.  Members:  What  about
 the  line  to  Kashmir?

 Mr.  Deputy-Speaker:  We  will  again
 be  taking  up  the  lines  under  Demand
 No.  1

 Shri  Jagjivan  Ram:  I  have  already
 ‘given  that  information,  that  that  line
 is  going  up  to  Kathua.  I  do  not  know
 why  hon.  Members  want  me  to  repeat
 it.  The  survey  is  being  conducted
 and  work  will  start.  That  work  is
 going  to  be  undertaken

 I  am  grateful  to  the  hon.  Members
 of  this  House  for  the  way  in  which
 they  have  received  the  Railway
 Budget  and  for  the  way  in  which  they
 have  expressed  their  appreciation  for
 the  work  performed  by  the  Railways.
 I  will  again  repeat  that  this  will  very
 much  encourage  more  than  a  million
 employees  on  the  Railways.

 Shri  Rajendra  Singh:  I  submitted
 that  since  the  Railway  Minister  has
 failed  to  bring  the  two  federations
 together  let  there  be  a  referendum
 irrespective  of  the  total  membership
 of  this  federation  or  that  federation,
 and  those  who  are  elected  as  members
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 should  be  recognised  as  the  absolute
 representatives  of  the  railwaymen.

 Mr.  Deputy-Speaker:  Is  the  hon
 Member  making  another  speech?  I
 can  only  allow  a  question.

 Shri  Rajendra  Singh:  This  was  my
 submission,  Sir,  and  it  has  not  been
 replied.  My  second  point  is  about
 the  wage  board  for  the  Railways.
 These  are  the  two  things  on  which
 प्‌  would  request  the  hon.  Minister  to
 reply.

 Shri  Jagjivan  Ram:  It  is  for  the  two
 federations  to  come  together,  and  if
 there  is  unity  amongst  them  I  will
 welcome  it.  The  Pay  Commission  has
 just  examined  the  conditions  of  ser-
 vice,  pay  scales  and  other  things  of
 the  railway  employees  along  with
 other  government  employees.  There-
 fore,  there  is  no  case  for  a  separate
 wage  board  at  present.

 Shri  Harish  Chandra  Mathur:  He
 has  said  nothing  about  economy.

 Mr.  Deputy-Speaker:  We  shall  pass
 on  to  the  next  stage.  He  shall  have
 another  opportunity  when  we  take
 up  the  Demands.

 6.3  hrs.
 *DEMANDS  FOR  GRANTS—RAIL-

 WAYS
 Mr.  Deputy-Speaker:  Now  we  shall

 take  up  the  Demands  for  Grants  re-
 lating  to  the  Railways.

 In  this  connection,  I  have  to
 announce  that  a  large  number  of  cut
 motions  have  bepn  received.  Hon.
 Members  who  desire  to  move  cut
 motions  may  send  slips  to  the  Table
 within  fifteen  minutes,  indicating  the
 numbers  of  their  cut  motions.  I  shall
 treat  them  as  having  been  moved,  if
 the  hon.  Members  in  whose  names  ta<
 cut  motions  stand  are  present  in  “he
 House  and  the  cut  motions  are  other-
 wise  in  order.

 *Moved  with  the  recommendation  of  the  President.
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 Shri  Bimal  Ghose  (Barrackpore):  |
 would  request  you,  Sir,  kindly  to
 extend  the  time  up  to  2.30  tomorrow.

 Mr.  Deputy-Speaker:  All  right.  But
 this  desire  might  be  expressed  in
 respect  of  Demand  No.  |  at  least,  not
 in  respect  of  others.  I  am  only  ask-
 img  hon.  Members  to  indicate  the
 numbers  of  cut  motions  which  they
 desire  to  move  in  respect  of  Demand
 No.  l.  In  respect  of  other  Demands
 they  may  indicate  the  numbers  to-
 morrow.  In  respect  of  Demand  No.
 alone  there  are  330  cut  motions,  and
 all  the  other  Demands  put  together
 there  are  only  वाब  cut  motions.  I
 would  suggest,  if  the  House  is  agree-
 able,  that  out  of  the  0  hours—here,
 I  would  like  to  have  the  desire  of
 ibe  House.

 Shri  Jangde  (Bilaspur):  5  hours  for
 Demand  No.  I.

 Mr.  Deputy-Speaker:  Perhaps  I
 have  had  to  disappoint  many  hon.
 Members  whom  I  could  not  accom-
 modate  in  the  general  discussion  and
 they  may  be  having  a  grievance
 against  me.  If  the  hon.  Members
 agree  that  in  Demand  No,  |  they  would
 cover  all  their  points  which  they
 wanted  to  make  in  the  general  dis-
 cussion,  then,  instead  of  five  hours,
 we  might  make  it  perhaps  six  hours.
 That  is,  we  may  have  six  hours  for
 Demand  No.  l.

 Several  Hon.  Members:  Yes,  Sir.

 Mr.  Deputy-Speaker:  So,  six  hours
 for  Demand  No,  |  and  four  hours  for
 all  the  other  demands.

 Then  there  is  one  more  point.  The
 hon.  Speaker  has  expressed  a  desire
 that  if  the  Members  of  the  Opposi-
 tion,  the  different  groups,  could  meet
 together  and  decide  upon  certain
 limited  number  of  cut  motions,
 perhaps  the  discussion  might  be  real
 and  we  might  concentrate  more  atten-
 tion  on  those  particular  cut  motions
 than  merely  having  a  general  discus-
 sion  even  during  the  cut  motion  stage
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 I  think  hon.  Members  of  the  Opposi-
 tion  have  not  considered  that  point.
 Perhaps  they  do  not  like  the  idea.
 But  even  now,  if  the  number  of  the
 cut  motions  is  reduced  and  a  limited
 number  of  them  is  brought  in—I  am
 not  talking  of  Demand  No.  l—at  least
 in  regard  to  all  the  remaining
 demands,  it  would  be  better.  When
 we  put  all  the  cut  motions  to  the
 vote,  we  usually  put  all  the  remain-
 ing  cut  motions  to  the  vote,  at  the
 end  of  the  discussions,  and  that  is  not
 really  very  nice.  If  there  are  a  limit-
 ed  number  of  cut  motions,  then
 we  can  cencentrate  on  them  and  final-
 ly,  we  can  put  them  to  the  vote  of
 the  House.  If  this  aspect  of  the
 question  is  considered  by  the  Opposi-
 tion  groups,  it  will  be  good,  and  we
 May  just  confine  our  attention  to  those
 particular  cut  motions.

 Now  we  start  with  Demand  No.  I.

 Demanp  No.  l—Rattway  Boarp
 Mr.  Deputy-Speaker:  Motion  moved:

 “That  a  sum  not  exceeding  Rs.
 93,61,000,  be  granted  to  the  Presi-
 dent  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 day  of  March,  96]  in  respect  of
 Railway  Board”.

 sit  गणपति  राम  (जौनपुर-रक्षित-धनु---
 सूचित  जातियां)  :  उपाध्यक्ष  महोदय,  मेरा
 लिवंदन  है  कि  जो  मेम्बरान  जनरल  डिसकवान
 पर  बोल  चुके  हैं  उनकों  दुबारा  न  बुलाया
 जाकर  ऐसे  मेम्बरान  को  बोलने  का  मौका
 दिया  जाय  जो  कि  भ्रभी  तक  नहीं  बोले  हैं  ।

 जपाध्यक्ष  सहोवय  :  मैं  इस  बात  का
 ध्यान  रक्‍्खूंगा  कि  माननीय  सदस्य  को  बोलने
 का  मौका  मिल  जाय

 There  ought  to  be  a  time-limit  here
 also,  irrespective  of  the  number
 of  cut  motions  that  a  Member  might
 have  to  his  credit.  Let  us  have  5
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 (Mr.  Deputy-Speaker]
 minutes,  at  the  most,  for  each  Mem-
 ber  so  far  as  the  cut  motions  are  con-
 cerned.

 Shri  Chintamoni  Panigrahi  (Puri):
 It  was  about  the  year  1956,  when  the
 plans  for  the  railways  were  being
 finalised  that  the  Railway  Minister
 said  that  the  railways  had  been  allot-
 ted  too  little  money.  They  said  that
 by  960-6l  goods  traffic  would  rise  to
 about  8l  million  tons  annually  and
 so  they  would  have  to  be  given  about
 Rs,  1,480  crores  during  the  second
 Plan  period  for  coping  with  this  prob-
 lem.  The  Planning  Commission,  how-
 ever,  allotted  only  about  Rs.  1,120
 crores  for  the  second  Plan  period  for
 the  railways.  The  Planning  Commis-
 sion  also  suggested  to  the  Railway
 Ministry  that  if  the  Ministry  could
 find  more  resources,  then  they  could
 spend  more  for  the  railways.

 Mr.  Deputy-Speaker:  I  find  there
 is  still  a  general  discussion  among  the
 Members  themselves!

 Shri  Chintamoni  Panigrahi:  The
 hon,  Minister  in  his  budget  speech  has
 said  that  he  has  been  able  to  spend,
 rather  the  Railway  Board  has  been
 able  to  spend,  whatever  amount  has
 been  allotted  to  be  spent  for  the
 second  Plan  period  and  that  the  rail-
 ways  have  been  able  to  achieve  their
 targets.  While  reading  the  Railway
 Minister’s  speech,  one  may  find  that
 the  Minister  has  tried  to  be  content
 with  what  he  has  achieved.  The
 Railway  Minister  himself  has  said  that
 he  is  very  optimistic.  But  he  himself
 —the  hon.  Shri  Jagjivan  Ram  himself
 —had  said  a  couple  of  years  ago  that
 for  meeting  the  requirements  of  the
 railways  and  to  carry  62  million  tons
 of  goods  traffic  annually  the  railways
 need  more  money  from  the  Govern-
 ment.  He  himself  said  that  because  of
 the  rise  in  prices,  the  original  allotment
 of  Rs.  1,125  crores  would  ultimately
 come  to  Rs.  ‘1,225  crores.  So,  actually
 if  his  assessment  is  true,  we  will  find
 the  actual  shortfall  would  be  round
 about  Rs.  00  crores  according  to  his
 original  estimation.  He  himself  has
 also  admitted  in  his  speech  that  there
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 is  a  huge  short-fall  in  the  railways
 carrying  capacity  itself.

 With  regard  to  passenger  earnings,
 he  said  that  in  950-5l  the  earnings
 from  the  upper  classes  were  Rs.  3.75
 crores  and  in  1959-60,  the  earnings
 were  Rs.  5.3l  crores.  From  third
 class,  the  earnings  were  Rs.  84.09
 crores  in  950-5l  and  Rs.  08.77  crores
 in  1959-60.

 So,  it  is  evident  that  so  far  as  third
 class  passengers  are  concerned,  the
 earnings  to  the  railways  have  increas-
 ed  remarkably,  but  the  amenities
 provided  to  the  third  class  passengers
 are  really  not  commensurate  with  the
 earnings.  The  hon.  Minister  has  said
 in  his  budget  speech  that  they  have
 been  able  to  cope  with  overcrowding
 in  the  trains.  But  my  own  experi-
 ence  in  South-Eastern  Railway  and
 the  trains  which  pass  through  Orissa
 is  different.  If  the  hon.  Minister
 visits  it—Shri  Ramaswamy,  the
 Deputy  Minister  has  visited  that  area
 recently—he  will  find  that  there  is
 really  overcrowding  in  third  class
 trains  in  that  area  and  it  cannot  be
 saig  that  it  has  been  checked.  It  still
 continues.  The  number  of  trains  in
 that  section  in  South-Eastern  Railway
 is  very  few.  Even  the  one  passenger
 train  which  was  running  from
 Howrah  to  Waltair  up  and  down  has
 been,  cancelled.  We  were  assured  by
 the  hon.  Minister  that  during  the  first
 quarter  of  this  year,  those  two  trains
 will  be  restored,  because  some  opera-
 tional  works  were  undertaken  in  that
 section.  But  the  two  trains  have  not
 been  restored  yet.

 With  regard  to  movement  of  traffic,
 it  has  been  said  that  the  movement
 of  anticipated  coal  for  the  public  has
 particularly  not  materialised.  The
 movement  of  coal  and  other  raw
 materials  for  the  steel  plants  also  has
 fallen  short  of  the  expectations.  It
 has  been  said  so  in  the  booklet  cir-
 culated  along  with  the  budget  papers.

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  It  is  not
 because  the  railways  could  not  carry
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 it,  but  because  coa)  was  not  available
 at  the  mines.

 Shri  Chintamoni  Panigrahi:  The
 coal  deposited  in  the  pits  is  more  and
 it  is  a  fact  that  if  we  go  through  the
 report  of  the  Colliery  Owners’  Asso-
 ciation,  we  will  find  that  the  railways
 have  not  been  able  to  provide  suffi-
 cent  wagons  to  move  coal.

 With  regard  to  the  total  outlay  on
 the  Railway  Plan,  the  hon.  Minister
 has  stated  that  the  railways  have
 done  well.  They  have  calculated  that
 during  the  first  four  years  they  have
 spent  Rs.  875  crores,  and  they  hope
 to  spend  another  Rs,  250  crores  in  the
 Jast  year  of  the  Second  Plan  period.
 Though  the  Railway  Minister  enter-
 tains  near-satisfaction  of  having
 accomplished  the  Plan  target,  I  think
 there  is  much  to  be  done,  so  far  as
 goods  traffic  is  concerned,  in  the  case
 of  South  Eastern  Railway,  more
 particularly  in  those  areas  where  the
 steel  factories  have  been  erected.

 With  regard  to  electrification,  I
 have  a  grave  doubt  whether  the  Rail-
 way  Ministry  will  be  able  to  get  the
 required  amount  of  electricity  for
 carrying  out  its  programme  of  electri-
 fication  from  the  source  from  which
 they  possibly  expect,  because  they
 have  not  erected  the  plants  yet.  For
 instance,  they  have  planned  to  get
 25,000  kw  of  electricity  from  Hirakud,
 and  they  are  not  going  to  get  it  till
 1964.  Therefore,  the  programme  of
 electrification  on  railways  is  going  to
 suffer,  though  the  hon.  Minister  has
 stated  that  they  are  working  accord-
 ing  to  the  Plan.

 Shri  Shahnawaz  Khan:  That  will
 not  be  our  fault.

 Shri  Chintamoni  Panigrahi:  Your
 target  is  not  going  to  be  achieved,  a3
 you  have  stated  in  the  railway
 budget,  because  you  are  depending
 on  the  State  Government,  whose  pro-
 gramme  is  also  not  going  to  be
 achieved.
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 Shri  Shahnawaz  Khan:  Don’t  be
 such  a  pessimist.

 Shri  Rajendra  Singh  (Chapra):  We
 are  forced  to  accept  your  pretences
 also.

 Mr.  Deputy-Speaker:  It  should  not
 be  my  fault  if  I  am  to  call  the  Mem-
 ber  to  order.

 Shri  Chintamoni  Panigrahi:  So  far
 as  the  carrying  of  mineral  ores  is
 concerned,  the  hon,  Minister  has  stat-
 ed  in  his  budget  speech:  let  them
 build  up  stocks  at  the  source  during
 the  busy  season  so  that  they  could  be
 shifted  to  the  consuming  centres  in
 the  slack  season.  The  hon.  Minister
 should  know  that  many  of  the  col-
 lieries,  manganese  ore  and  iron  ore
 mines,  are  run  by  small  mining
 interests,  and  it  is  not  possible  for
 them  to  raise  ore  from  the  mines  and
 stock  it  in  the  pit-heads  till  better
 facilities  are  available  in  the  slack
 season  when  wagons  could  be  made
 available  to  them.  If  that  is  insisted,
 many  of  the  mines  will  close  down.
 It.  is  a  fact  that  because  wagon
 capacity  is  not  available,  in  Orissa  a
 number  of  mines  have  remained  clos-
 ed  for  the  last  two  years.  It  is
 well-known  that  more  than  237
 Manganese  mines  have  been  closed
 al)  over  India.  Of  course,  the  ques-
 tion  of  recession  is  there.  Still,  they
 have  raised  sufficient  quantity  of
 manganese  ore  in  the  pit-heads  and
 it  could  not  be  removed  because
 wagon  facilities  were  not  available.
 They  are  lying  in  the  ports  and  also
 in  the  pit-heads.  Yes,  you  carry
 something  to  the  ports.  They  remain
 in  the  ports.

 Many  hon.  Members  have  made
 suggestions  about  new  railway  lines.
 I  have  also  a  few  suggestions  to
 make.  In  spite  of  the  assurances
 which  were  given  from  the  time  of
 Dr.  John  Mathai  when  he  was  the
 Railway  Minister  to  this  day  when
 the  hon.  Shri  Jagjivan  Ram  is  the
 Railway  Minister,  in  spite  of  those
 assurances  that  the  railway  map  of
 Orissa  would  be  written  better,  none
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 {Shri  Chintamoni  Panigrahi)
 of  those  assurances  has  been  carried
 out  yet.  It  has  been  submitted  to  the
 Railway  Ministry  that  at  least  four
 important  lines  may  be  constructed
 for  meeting  the  demands  of  Orissa.
 One  such  line  was  from  Talcher  to
 Rourkela,  which  should  be  connected
 to  Paradip,  because  with  the  develop-
 ment  of  the  port,  it  will  help  in
 carrying  much  of  the  ores  which  are
 now  being  exported  through  Calcutta
 or  Visakhapatnam.

 The  second  suggestion  is  having  a
 line  from  Rupsa  to  Mayurbhanj,  which
 will  serve  areas  which  are  completely
 undeveloped.  We  have  made  sug-
 gestions  from  time  to  time  that  this
 Rupsa-Mayurbhanj  line  and  railway
 link  from  Gunapur  to  Nawpada
 should  be  made  a  broad  gauge  line.
 This  suggestion  has  been  made  a
 number  of  times.  It  must  be  made  a
 broad  gauge  line.  The  rolling  stock
 and  the  condition  of  the  line,  if  the.
 hon.  Minister  have  ever  visited  it,
 remains  in  the  same  condition  as  it
 used  to  be  fifty  years  ago.

 I  have  another  suggestion  also  and
 that  is  to  have  a  new  rail  link  from
 Puri  to  Konarak.  If  the  hon.  Minister
 has  ever  visited  Konarak  he  must
 have  felt  the  necessity  of  a  rail  link.
 From  Puri  to  Konarak  the  distance  is
 22  miles.  A  large  number  of  tourists,
 who  have  to  trave]  from  Puri  to
 Konarak,  find  it  very  difficult  because
 till  today  an  all-weather  road  has  not
 been  constructed  in  spite  of  the  Gov-
 ernment  of  India  helping  the  State
 Government  with  Rs.  26  lakhs.  There-
 fore  it  is  necessary  that  Puri  and
 Konarak  should  be  linked  with  a  new
 railway  line.

 With  regard  to  the  Cuttack  indus-
 trial  estate,  suggestions  were  given
 to  the  Railway  Ministry  that  it  must
 have  a  railway  siding.  But  this  sug-
 gestion  has  not  yet  been  considered.
 Wi'h  regard  to  the  divisional  head-
 quarters,  we  have  made  representa-
 tiong  from  time  to  time  that  Khurda
 Road  should  be  cun;:dered  and  made
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 tthe  divisional  headquarters  30  that
 it  will  fulfil  its  necessity.

 So  far  as  the  railway  route  mileage
 in  proportion  to  1,000  square  miles  is
 concerned,  the  route  mileage  in
 Orissa  is  the  lowest.  In  Assam  it  is
 30°03,  in  Bihar  it  is  45°92,  in  Bombay
 it  is  34:29,  in  Madhya  Pradesh  it  is
 9°94,  in  Madras  it  ig  35°6  and  in
 Orissa  it  is  13-93.  Therefore,  as  some
 hon.  Members  have  suggested,  I
 plead  that  the  under-developed  States
 must  be  developed  so  far  ag  rail  com-
 munications  are  concerned.  Orissa  is
 one  of  those  States  which  have  not
 yet  ‘been  developed  so  far  as  railway
 lines  are  concerned.

 Just  one  word  more  andI_  will
 finish.  With  the  completion  of  the
 Ganga  Bridge  at  Mokameh,  there  will
 be  additional  traffic  for  Calcutta  Port.
 The  work  of  Bhilai,  Rourkela  and
 Durgapur  stec!  mills  will  make  the
 already  congested  railway  Jine
 between  Calcutta  and  Bilaspur  more
 congested.  Therefore  it  is  time  that
 a  railway  line  linking  Paradip  from
 either  Talcher,  Rourkela  or  Cuttack
 is  considered.  It  will  save  congesticn
 which  the  Railway  Ministry  will  face
 within  a  period  of  two  to  three  years.
 I  hope  this  suggestion  will  be  taken
 into  consideration  so  that  the  conges-
 tion  at  Calcutta  Port  or  Vizag  Port
 can  be  diverted.  If  a  railway  link  is
 established  from  Cuttack  to  Paradip,
 all  the  ore  traffic  from  South  Bihar
 can  go  through  Paradip.  It  will  help
 in  relieving  congestion  in  that  sector
 of  the  railways.

 श्री  मूलचन्द  बुबे  (फररुखाबाद)  :  उपा-
 ध्यक्ष  महोदय,  में  माननीय  रेलवे  मंत्री  को  जो
 बजट  उन्होंने  पेश  किया  है  उस  पर  बधाई  देता
 हूं  रेलवे  न ेकाफी  तरक्की  की  है  हर  तरह  पर
 गरजे  कि  बहुत  से  तो  स्टेशन  बने  हैं,  बहुत  से
 प्लेटफार्मों  पर  दौड  पड़े  हैं  श्रौर  थर्ड  क्लास  के.
 मुसाफिरों  को  बहुत  सी  सहलियतें  दी  जा  रही
 हैं।  जहां  तक  गाड़ियों  भ्रौर  इंजिनों  का  ताल्लुक
 है,  यह  कहा  जा  रहा  है  कि  हम  न  सिर्फ  भ्रपनी
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 wert  पूरी  कर  सकते  हैं  बल्कि  बाहर  भी
 इंजिन  और  गाड़ियां  वगैरह  भेज  सकते  हैं  ।
 ये  सब  बातें  बहुत  ठीक  हैं  भ्ौर  इनके  लिए
 रैलवे  मिनिस्टर  और  रेलवे  बोर्ड  की  जितनी
 भी  तारीफ  की  जाए  उतनी  बजा  है  ।  लेकिन
 मुझे  कुछ  ऐसा  लगता  है  कि  चूंकि  रेलवे  फाइ-
 नेंस  को  जनरल  फाइनेंस  से  प्लग  कर  दिया
 गया  है  उसका  झसर  यह  हो  रहा  है  कि  रेलवे
 का  मन्‍्त्रालय  दूसरे  मुहकमों  की  जरूरतों  की
 तरफ  ध्यान  नहीं  देता  जितना  कि  उसे  देना
 चाहिए  ।  मसलन  कई  दफा  मैं  एक  रेलवे
 लाइन  के  बारे  में  जो  शाहजहांपुर  को  फरुंखा-
 बाद  से  जोड़े  अजे  कर  चुका  हूं  लेकिन  उसके
 लिए  हर  दफा  हमकों  यह  जवाब  मिलता  है
 कि  हमारे  पास  रुपया  नहीं  है  ।  यह  बात  मेरी
 समझ  में  जरा  कम  पाती  हैं  |  भ्रव  की  दफा  तो
 रेलवे  मिनिस्टर  साहब  की  स्पीच  से  यह  पता
 जग  रहा  हैं  कि  उन्होंने  €०  करोड़  का  कर्ज
 दूसरे  मुल्कों  और  'चल्डें  बैंक  से  लिया  है  a  इतना

 * कर्जे  लेने  के  बाद  भी  वह  पांच,  छः  या  सात
 करोड़  का  इन्तिजाम  नहीं  कर  सकते  यह  बात
 मेरी  समझ  में  बहुत  कम  प्राती  है  |  भ्रगर  वह
 लाइन  बन  जाए  तो  उससे  बहुत  फायदा  हो
 सकता  है  1  यह  बात  मिनिस्टर  साहब  के  ध्यान
 में  नहीं  आती  कि  पिछले  १०  बरस  में  हम
 बाहर  से  करीब  १४००  करोड़  रुपये  का
 गलला  मंगा  चुके  हैं  ।  रेलवे  मिनिस्टर  साहब
 इस  बात  पर  ध्यान  नहीं  देते  कि  यह  जो  रुपया
 हम  बाहर  से  गल्ला  मंगाने  पर  खर्च  कर  रहें  हैं
 यह  इस  लाइन  के  बना  देने  से  खर्च  नहीं  करना
 पड़ेगा  शौर  हम  इस  रुपए  को  बचा  सकेंगे  v
 इस  रेलवे  लाइन  के  बारे  में  में  कई  दफा  मिनि-
 स्टर  साहब  की  खिदमत  में  अर्ज  कर  चुका  हूं
 पौर  हर  साल  उसके  बारे  में  कह  देता  हूं,
 पगर  उनके  कान  पर  जूं  नहीं  रेंगती  ।  झगर
 वह  इस  लाइन  की  तरफ  ध्यान  दें  तो  एक  बहुत
 बड़े  इलाके  को  जो  कि  लाखों  एकड़  का  इलाका
 है  बहुत  फायदा  हो  सकता  है  प्रौर  वहां  पर  जो
 हर  साल  करोड़ों  रुपए  के  गल्ले  का  नुकसान  हो
 जाता  है  उसको  बचाया  जा  सकता  लेकिन  वह
 इस  तरफ  ध्यान  नहीं  देते  ।  पर  दूसरी  तरफ
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 हम  देखते  हैं  कि एक  डबल  लाइन  इलाहाबाद
 से  कानपुर  तक  बनायी  जा  रही  है  ।
 कई  साल  से  यह  मामला  चल  रहा  हूँ  ।  मैंने
 पिछली  दफा  भी  इस  बारे  में  ध्यान:
 दिलाया  था  श्लौर  कहा  था  कि  इस  पर  ५-६
 करोड़  रुपया  फिजूल  खर्च  नहीं  होना  चाहिये  ।
 यह  लाइन  महज  इसलिए  बनायी  जा  रही  है  कि
 करीब  दो  हजार  माल  गाड़ियां  कोयला  लेकर
 मुगलसराय-इलाहाबाद  होती  हुई  कानपुर  को
 झाती  हैं  प्नौर  उनके  भाने  में  दिवकत  होती  है  ।
 उस  दिवकत  को  दूर  करने  के  लिए  यह  डबल
 लाइन  बनायी  जा  रही  है  t  मैंने  इस  सिल-
 सिले  में  पिछली  साल  भी  यह  सुझाव  दिया  था
 झौर  फिर  उसे  दुहराता  हूं  कि  मुगलसराय  से
 लखनऊ  को  तीन  लाइनें  ती  हैं,  झौर  बजाय
 यह  डबल  लाइन  बनाने  के  उन  गाड़ियों  को
 सीधा  म्‌गलसराय  से  लखनऊ  ले  श्राया  जाए
 शौर  वहां  से  वह  कानपुर  को  जा  सकती
 हैं  ।  इसमें  कोई  दिबवकत  नहीं  होगी
 और  डबल  लाइन  करने  की  जरूरत  नहीं
 पड़ेगी  ।  लेकिन  मिनिस्टर  साहब  ने  उस  तरफ
 ध्यान  नहीं  दिया  ।  लेकिन  जो  रुपया  इस  काम
 में  लगाया  जाएगा  वह  फिजल  खर्च  होगा  ।
 श्रगर  यह  लाइन  इलाहाबाद  से  कानपुर  तक
 डबल  न  की  जाए  तो  कोई  दिक्कत  नहीं  हों
 सकती  t  वह  गाड़ियां  मुगलसराय  से  लखनऊ
 झा  सकती  हैं।  लखनऊ  से  शाहजहांपुर  तक
 डबल  लाइन  है,  शाहजहापुर  से  ये  गाड़ियां
 फरुंखाबाद  होती  हुई  छ्िकोहाबाद  भी  जा
 सकती  हैं  शौर  जो  कनजेशन  कहा  जाता  है
 उसको  इस  तरह  से  बचाया  जा  सकता  है  |
 लेकिन  उस  तरफ  ध्यान  नहीं  दिया  गया  |

 इसके  लावा  एक  और  स्कीम  है  कि
 गाजियाबाद  से  तुगलकाबाद  तक  एक  लाइन
 खोली  जाए  और  जमना  ब्रिज  बनाया  जाए  +
 घण्टे  दो  घण्टे  की  सहुलियत  के  लिए  इस  स्कीम
 पर  करोड़ों  रुपया  खर्च  किया  जा  रहा  है  ।  भ्रौर
 जहां  करोड़ों  रुपए  का  गल्‍्ला  बच  सकता  है
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 प्श्री  मूलचन्द  दुबे]
 झौर  लाखों  प्रादमियों  को  कुछ  आ्ाराम  मिल
 सकता  हैँ  और  उनकी  गरीबी  मिट  सकती  है,
 उस  तरफ  जरा  भी  ध्यान  नहों  दिया  जा  रहा
 है  t  मैं  बार  बार  प्रानरेबिल  मिनिस्टर  की
 तवज्जह  इस  तरफ  दिलाना  चाहता  हूं  भौर
 चाहता  हूं  कि  यह  इस  तरफ  ध्यान  दें  t

 एक  बात  झौर  झापसे  कहना  चाहता  हूं
 शौर  यह  भी  बहुत  ध्यान  देने  की  बात  है  t
 हस  बात  को  मैंने  पार  साल  कहना  मुनासिब
 नहीं  समझा  और  त्योरस  की  साल  भी
 मैंने  इसकों  कहता  मुनासिब  नहीं
 समझा  था  लेकिन  इस  साल  मैं  यह  बात
 कहना  मुतासिब  समझता  हूं  ।  सुना  जाता  है
 कि  नेपाल  से  पश्चिम  की  तरफ  चीन  अपनी
 सड़क  बना  रहा  हूँ  ।  यह  नेपाल  के  पश्चिम  का
 हलाका  उत्तर  प्रदेश  के  उत्तर  का
 इलाका  है  ।  चीनी  लोगों  ने  झपने  नए  नक्‍धों
 बनाए  हैं  उनमें  इस  तरफ  के  इलाके  को  श्रपना
 मुल्क  दिखाया  हूँ  ।  यह  हिस्सा  भी  उस  लाइन  से
 बच  सकता  है  जिसका  मैंने  ऊपर  जिक्र  किया  है  ।
 इस  लाइन  से  इस  इलाके  को  आप  फौजें  झौर
 धूसरा  सामान  भेज  सकते  हैं  भ्रौर  इससे  बहुत
 सी  सहूलियतें  मिल  सकती  हैं  -  यह  लाइन
 फर्रुखाबाद  शौर  छाहजहांपुर  को  मिलाएगी  ।
 शाहजहांपुर  में  भी  केनटोनमेंट  है  ग्लौर  फर्रुखा-
 बाद  में  भी  केनटोनमेंट  है  ।  यह  लाइन  शाह-
 जहांपुर  से  पीलीभीत  होती  हुई  नेपाल  के  बार्डर
 तक  जा  सकती  हैं  |  इसलिये  झगर  लर  किसी
 लिहाज  से  नहीं  तो  कम  से  कम  डिफेंस  के  लिहाज
 से  ही  यह  लाइन  बहुत  जरूरी  हैं  प्रोर  इस  पर
 अगर  पांच  करोड़  रुपया  खर्च  हो  जाएगा  तो
 इससे  न  सिर्फ  डिफेंस  के  लिए  सहूलियत
 मिलेंगी  बल्कि  उस  इलाके  के  लाखों  लोगों  को
 फायदा  होगा  और  उनकी  गरीबी  मिटेंगी
 झौर  वह  खुशहाल  होंगे  ।  मै  उम्मीद  करता  हूं
 कि  प्रानरेबिल  मिनिस्टर  साहब  इस  तरफ
 ध्यान  देंगे  भौर  इस  चीज  को  इस  नुक्ते  नजर  से
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 देखेंगे  कि  झगर  यह  लाइन  बन  जाती  है  भौर
 पुल  बन  जाते  हैं  तो  उसका  नतीजा  यह  होगा
 कि  एक  बहुत  बड़े  इलाके  के  लोग  खुशहाल  हो
 जायेंगे  शौर  दूसरी  तरह  से  भी  इससे  बहुत
 फायदा  होगा  a

 बहुत  से  लोगों  ने  रेलवे  में  जो  करप्दान
 होता  हैं  उसके  बारे  में  बार  बार  कहा  है  |  मैं
 भी  यह  समझता  हूं  कि  जितना  ज्यादा  कहा
 जाता  है  उतना  ज्यादा  करप्शन  तो  नहीं  है
 मगर  किसी  कदर  है  जरूर  ।  मेरी  समझ  में
 नहीं  आता  कि  जब  हमारे  पास  माल  के  और
 सवारी  के  काफी  डिब्बे  हैं  ग्रौर  काफी  इंजिन  हैं
 तो  फिर  यह  करप्शन  का  सवाल  क्‍यों  पैदा  होना
 चाहिये  ।  करप्शन  का  सवाल  तो  तब  पैदा  होता
 है  जब  डब्बों  की  कमी  होती  है  श्रौर  भ्रादमियों
 को  अपना  माल  भेजने  की  सहलियत  नहीं  होती
 झौर  वह  बाबुओं  को  कुछ  देकर  श्रपना  माल
 भेजने  की  कोशिश  करते  हैं  a  मगर  जब  हमारे
 पास  डब्बों  शौर  इंजिनों  की  कमी  नहीं  हैं  तो
 फिर  लोगों  को  माल  भेजने  की  दिक्कत  क्‍यों
 हो  शौर  क्यों  करप्शन  का  सवाल  पैदा  हो  ।

 एक  तरफ  म॑ँ  और  ध्यान  दिलाना  चाहता
 हैं  ।  रेल  की  झ्ामदनी  में  जो  कमी  हुई  है  उसकी
 वजह  रोड  कम्पिटीशन  बतलाया  जाता  है  1
 झानरेबिल  मिनिस्टर  साहब  ने  भी  अ्रपनी
 स्पीच  में  कहा  हैं  कि  इस  बार  जो  चार  करोड़
 से  ज्यादा  का  रेलवे  की  आमदनी  का  नुकसान
 हुआ  है  उसकी  वजह  रोड  कम्पिटीशन  हैँ  ।  यह
 तो  जाहिर  है  कि  रोड  वाले  या  ट्रक  वाले  रेलों
 से  कम्पिटीशन  नहीं  कर  सकते  झगर  रेल  वाले
 ठीक  तरह  से  काम  करें।  मैंने  पार  साल  भी  यह
 कहा  था  शौर  में  फिर  माननीय  मिनिस्टर
 की  तवज्जह  इस  तरफ  दिलाना  चाहता
 हैं  कि  उन  स्टेशनों  पर  जहां  से  ज्यादातर
 व्यापारी  माल  भेजते  हैं  आप  को  लिएजां
 भ्राफिसर  मुकर्र  करने  चाहियें  ।  ये  भाफिसर
 उन  व्यापारियों  के  पास  जायें  जोकि  ज्यादा
 माल  भेजते  हैं,  उन  से  मिलें,  उन  की  खुशामद
 करें  और  जो  सहूलियतें  उन  को  मिल  सकती
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 हैं  उन  को  दिलाने  का  वायदा  करें  तो  मैं
 समझता  हूं  कि  यह  कम्पिटीशन  कम  हो  सकता
 है  ।  और  कानूनी  तरीके  से  डक  वालों  का
 कम्पिटोशन  कम  करने  की  या  उन  का  काम
 रोकने  की  कोदिश  नहीं  होनी  चाहिये  t
 अभी  जो  बजट  ह: उ  हुआ  है  उस  में  डीजल
 झाइस  पर  हूयूटी  लगायी  गयी  है  ।  यह
 ड्यूटी  ऐसी  चीज  है  जोकि  रोड  ट्रांसपोर्ट  को
 नुकसान  पहुंचाने  वाली  चीज  हो  सकती
 है  ।  भौर  मुमकिन  है  कि  यह  इस  ख्याल
 में  किया  गया  हो  कि  इन  लोगों  का  रेलवे
 से  काम्पीटीशन  न  हो  सके  ।  मैं  समझता
 हूं  कि  इस  तरीके  से  ड्यूटी  लगा  कर  इन
 लोगों  को  रोकने  झौर  उन  के  कम्पीटीशन
 को  ख़त्म  करने  का  यह  तरीफा  नहीं  होना
 चाहिये,  बल्कि  कोई  दूसरा  तरीका  होना
 आहिये  ।  में  समझ्षता  हूं  कि  व्यापारियों
 और  सौदागरों  से  मिल  कर  उन  को  समक्षाना
 चाहिये  भौर  उन  की  खुदामद  की  जानी
 चाहिये  कि  वें  रेल  से  श्रपना  माल  भेजें  शौर
 इस  बांत  का  रूयाल  रखा  जाये  कि  उन  का
 माल  ख़राब  न  हो  झौर  भगर  वह  ख़राब
 हों,  तो  उन  को  उस  की  कीमत,  उस  का
 मुआवजा  फारन  दिया  जाये  ।  क्विक  ट्रांजिट
 सर्विस  के  लिए  एक्सप्रेस  ढ््न्श  चलाने  का
 इन्तज़ाम  किया  जा  रहा  है  |  यह  मुनासिब
 चीज़ें  हैं  भौर  उन  से  काफ़ी  फ़ायदा  हो  सकता
 है  ।  इस  वक्‍त  रेलवे  के  ऊपर  तीन  चार  करोड़
 रुपये  के  क्लेम्ज़  होते  हैं  -  में  समझता  हूं  कि
 उन  में  कमी  हो  सकती  है  झौर  ऐसा  वक्‍त
 चा  सफता  है  कि  किसी  को  कम्पेन्सेदान
 हने  की  नौबत  ही  न  शाये  t

 मुझे  श्राशा  है  कि  में  ने  जो  ष्बन्द  बातें
 वा  हैं  ,उन  फा  ध्यान  रखा  जायगा
 और  जिस  लाइन  झौर  गंगा  और  रामगंगा
 के  पुल  का  में  ने  जिक्र  किया  है,  भगर  उन
 को  बनाया  जाता  है,  तो  उस  से  एक  बड़े  इलाके
 बी  गरीबी  मिट  जाती  है  भौर  वहां  के  लोग
 खुशहाल  हो  जाते  हैं  नौर  उन  को  बढ़ा
 फ्रायदा  हो  सकता  है  |
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 Shri  Chintamon]  Panigrahi:  There
 is  no  quorum  in  the  House.

 Mr.  Deputy-Speaker:  The  bell  may
 be  rung......  Now  there  is  quorum.
 Seth  Achal  Singh.

 सेठ  झचल  सिह  (भ्रागरा)  उपाध्यक्ष
 गहादय,  डिमांड  नम्बर  १  पर  जो  बिचार
 चल  रहा  है,  उस  के  सम्बन्ध  में  में  अपने
 विचार  ज्ञाहिर  करना  चाहता  हूं  ।  रेलवे
 हमारे  देश  की  समृद्धि  के  लिए  एक  बहुत
 ज़रूरी  चीज़  है  शौर  रेलवे  की  वजह  से  हमारे
 देवा  में  काफ़ी  उन्नति  हो  रही  है  ।  पिछले
 पांच  सात  बरस  से,  जबकि  हमारे  देन  में
 फर्स्ट  और  से  ,  न्‍ड  फ़ाइव  यीअर  प्लान  चले  हैं,
 रेलवे  ने  बहुत  कुछ  काम  किया  है।  जैसा
 कि  पूर्व  वक्‍ताझों  ने  बताया  है,  हर  तरह कौ
 फ़ैसिलिटी  शौर  आराम  दिया  गया  है  ny

 इस  बार  में  फिर  अपनी  एक  पुरानी
 मांग  को  पेदा  करूंगा  ।  झागरा  कैंट  के  पास
 'जगनेर,  का  क्रासिंग  है,  जिस  का  गेट  चोबीम
 चंदे  बन्द  रहता  है  ।

 सेठ  झचल  सिह  :  उस  गेट  के  संबन्ध
 में  में  कई  बरस  से  कोशिषा  कर  रहा  हूं  ।
 वहां  पर  चौबीस  घंटे  ट्रेफिक  बन्द  रहता
 है  ।  मुश्किल  से  कभी  पांच  सात  मिनटं  के
 लिये  खुलता  है  भौर  फिर  बन्द  हो  जाता  है  ।
 में  ने  इस  सम्बन्ध  में  मंत्री  महोदय  को  लिखा
 था  और  नहों  ने  बताया  कि  यह  मामला
 विचार-तलब  है  शौर  रेलवे  मंत्रालय  इस  के
 लिये  रुपया  देने  के  लिये  तैयार  है,  बचतें  कि
 प्राविशियल  गवनेमेंट  भी  कुछ  रुपया  दें  t
 में  ने  उन  को  लिखा  है  |  मुमकिन  है  कि  माननीय
 मंत्री  ने  भी  लिखा  हो  1  यह  बहुत  ज़रूरी
 मामला  है,  क्‍योंकि  वहां  पर  ट्रैफ़िक  काफ़ी
 रहता  है  भौर  उस  क्रासिग  का  गेट  घंटों  बन्द
 रहता  है,  जिस  की  वजह  से  लोगों  को  बढ़ी
 प्रसुविधा  होती  है  ।
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 [as  awe  सिंह]
 जैसा  कि  पूर्व  वक्‍ताश्ों  नि  बताया  है.

 लैबन्श  काफ़ी  हो  गये  2,  लेकिन  जब  ट्रैफिक
 बन्द  हो  जाता  है,  तो  काफ़ी  श्रमुविधा  होती
 है  ।  जबकि  बैगन्ज  की  तादाद  काफ़ी  बढ़
 यई  है,  तो  इस  सूरत  में  बैगन्श  का  मिलना
 ग्रासान  होना  चाहिये  ।  जब  वैगन्ज़  नहीं
 मिलते  हैं,  तो  करप्शन  होता  है  ।

 ज्यादातर  लोग  ढ्र्क्स  और  ट्रांसपोर्ट
 क्रैरियर्ज़  वगैरह  से  माल  भेजते  हैं,  क्योंकि
 रेखवें  के  बैगन्ज  समय  पर  भौर  ज़रूरत  के
 मुताबिक  नहीं  मिलते  हैं  ।  रेलवे  को  जो  सात
 करोड़  रुपये  का  घाटा  हुआ  है,  वह  बच
 सकता  है  बशतें  कि  हम  इस  सम्बन्ध  में  कुछ
 फ़ैसिलिटी  दें  |  पहले  रेलवे  के  प्रादमी  माल
 बदाने  में  काफ़ी  सहायता  देते  थे  और  बैगन्ज
 भी  जल्दी  और  प्रासानी  से  मिल  जाती  थीं,
 लेकिन  जब  ऐसा  नहीं  होता  है  ।  यह  तो  दुकान-
 दारी  है  अगर  लोगों  को  ज्यादा  फ़ैसिलिटी
 और  आराम  मिलेगा,  तो  लोग  ट्रांसपोर्ट  कैरियर
 श्र  ढको  से  ट्रांस्पोटं  न  कर  के  रेलों  के  द्वारा
 प्रपना  माल  भेजेंगे  ।

 अगरा  में  रेल  का  सिर्फ़  एक  पुल  है
 ड्रैफिक  के  लिये  भौर  उस  में  बड़ी  भ्रसुविधा
 होती  है  ।  वहां  पर  बन-्वें  ट्रैफिक  है  शौर  पुल
 के  बन्द  होने  से  लोगों  को  बड़ी  हानि  होती
 है  ny  वहां  पर  वाया  ग्रागरा  कलकत्ते  का
 ट्रैफिक  काफ़ी  है  ।  पिछली  मर्तंबा  श्री  लाल
 बहादुर  शास्त्री  ने  कहा  था  कि  हम  वहां  पर
 एक  हाई-वे  ब्रिज  देंगे,  लेकिन  उस  का  कोई
 प्रबन्ध  नहीं  हुप्ा  है  ।  उस  की  तरफ़  ध्यान
 दिया  जाना  चाहिये  ।

 आगरा  एक  इन्टरनेशनल  सिटी  है
 और  वहां  पर  तमाम  दुनिया  से  काफ़ी  लोग
 आते  हैं  ।  में  ने  सुझाव  दिया  था  कि  जिस
 तरह  तूफ़ान  दिल्ली  से  कलकत्ता  वाया  श्रागरा
 जाता  है,  उसी  तरह  एक  द्रेन  दिल्ली  से
 बम्बई  वाया  भागरा  बियाना  जाये,  तो  लोगों
 को  काफी  राहत  मिल  सकती  है  ।  मैंने
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 इस  बारे  में  'सजेस्वान्ड  दिये  थे,  लेकिल  उन  पर
 कोई  गौर  नहीं  किया  गया  ।  मं  श्राशा  करता
 हूं  कि  ड्त  दो  तीन  बातों  पर  विचार  किया
 जायगा  झौर  जहां  तक  हो  सके,  इन  को  पूरा
 करने  का  प्रबन्ध  किया  जायगा  i

 जाल,  Deputy-Speaker:  Pandit  Thakur
 Das  Bhargava.  Nobody  else  has  risen.

 Shri  &  M.  Banerjee  (Kanpur):  Sir,
 I  rose.

 Mr.  Deputy-Speaker:  I  wanted  to
 call  him;  I  saw  that  side  but  he  did
 not  rise.

 Shri  Ajit  Singh  Sarhadi  (Ludhiana):
 Sir,  I  rose  several  times.

 Mr.  Deputy-Speaker:  Not  this  time.
 Only  two  hon.  Members  have  been
 yet  accommodated.  Now  can  hon.
 Members  rise  several  times?

 पंडित  ठाकुर  बास  सर्गय  (हिसार)
 जनाव  डिप्टी  स्पीकर  साहब,  सब  से  पहले
 में  श्राप  का  और  इस  हाउस  का  ध्यान  एक
 बहुत  ज़रूरी  बात  कौ  तरफ़  दिलाना  चाहता
 हैं,  जो  रेलबे  के  मुृताल्लिक  है  ।  जो  रिपोर्ट
 हम  को  दी  गई  है,  उस  में  शुरू  के  पेजिज
 में,  रेलवेज़  पर  गवर्नमेंट  न ेजो  कैपिटल  लगाया
 हुमा  है,  उस  का  जिक्र  किया  गया  है  बह
 बड़ा  प्रोग्रेसिव  है।  उस  की  जो  आखिरी
 फ़िगर  दिखाई  गई  है,  उस  के  हिसाब  से  हम
 मुनाफ़े  वगैरह  को  देखते  हैं  श्रौर  यह  देखते
 हैं  कि  रेलबे  ने  जो  कमाया  है,  वह  दुरुस्त  है
 या  नहीं  ry  मैं  यह  श्र  करना  चाहता  हूं  कि
 जो  रकम  दिल्लाई  जाती  है  कि  रेलवे  पर  इंतना
 शपया  लगा  हुमा  है,  वह  फ़िलवाके  सही  रकस
 नहीं  समझी  जानी  चाहिये  |  प्रगर  हम  सही
 रकम  जानना  चाहते  हैं,  तो  उस  रकम  में
 उस  सारी  जमीन  की  कीमत  भी  शामिल
 की  जानी  चाहिये,  जोकि  रेलवे  ने  प्राकुपाई
 की  हुई  है  ।  भ्रगर  उस  जमीन  की  कौमत  लगाई
 जाये  श्राज  के  हिसाब  से,  तो  में  समझता  हूं
 कि  रेलवे  पर  जो  कैपिटल  खा  हुझा  है
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 १५००  करोड़  रुपये,  उस  से  कहीं  ज्यादा--
 दुगना,  तिगुना,  चार  गुना  बह  पहुंच  जायगा  t
 जो  बखहा  एकड़  जमीन  रेलवे  के  चारों
 तरफ़  है  और  रेलवे  के  कब्डे  में  है,  उस  का
 क्या  उपयोग  होता  है,  उस  से  देश  को  कितना
 फायदा  पहुंचता  है  भौर  ठस  के  यूज़  न  होने
 से  देश  को  कितना  नुक्सान  पहुंचता  है,  यह
 सवाल  हलव-तलब  है।  हिन्दुस्तान  में  जो
 फूड  प्रोबलैम  है  उस  के  बारे  में  गवर्नमेंट  की
 तरफ  से  हम  को  बताया  जाता  है  कि  यहां  पर
 आस्ट्रेलिया  भौर  भ्रमरीका  की  तरह  के  देशों
 से  जमीन  नहीं  है,  यहां  पर,  ला-तादाद  जमीन
 नहीं  है  झर  हम  किस  तरह  से  लोगों  को
 जमीन  दे  सकते  हैं  ।  जब  सीलिग  का  सवाल
 गाता  है  तो  पन्द्रह  एकड़  था  इस  से  कुछ
 ज्यादा  पर  सीलिग  लगा  दी  जाती  है  ।  जब
 सवाल  झाता  है  कि  दौडयूल्ड  कास्ट  इत्यादि
 के  लोगों  को  ज़मीन  दी  जाय  तो  कह  दिया
 जाता  है  कि  ज़मीन  नहीं  है,  क्या  किया  जाय  ।
 लेकिन  जो  लाखों  बीघा  और  लाखों  एकड़
 जमीन  रेलवे  के  पास  पड़ी  हुई  है  जोकि  किसी
 भी  काम  नहीं  श्राती  है  उस  का  सदुपयोग
 क्यों  नहीं  हो  पाता  है  यह  मैं  नहीं  समझ  पाया
 हैँ  ।  प्राप  इस  ज़मीन  को  लोगों  को  नहीं  दे
 सकते  हैं  तो  इस  पर  श्राप  काइत  करवा  सकते
 हैं  खेकिस  उस  का  कुछ  भी  फायदा  नहीं
 उठाया  जाता  है,  यह  कालोसल  वेस्ट  है  जोकि
 किया  जा  रहा  है  और  इस  की  तरफ  किसी
 का  ध्यान  नहीं  गया  है  t  किसी  भी  मुल्क  में
 इस  तरह  का  वेस्टेज  नहीं  होता  है  ।  यदि
 इस  जमीन  के  अन्दर  कादत  करवाई  जाती
 तो  शायद  जो  करोड़ों  वय  का  आज  झनाज
 हम  बाहर  से  मंगा  रहे  हैं,  उस  में  कुछ  कमी
 आती  भौर  हमें  कम  झनाज  बाहर  से  मंगाना
 पड़ता  ।  जो  जमीन  धाप  पास  है  वह  सारी
 की  सारी  वेस्ट  लैण्ड  नहीं  है  कितनी  ही
 जमीन  ऐसी  है  जिस  को  पानी  लगता  है,  जो  कि
 उस  जमीन  के  पास  है  जहां  पर  खेती  होती
 है  ।  में  चाहता  ह्  कि  श्राप  इस  सवाल  पर
 मेहरबानी  कर  के  गौर  करें  भौर  कोई  तरकीब
 इस  को  हल  करने  की  निकालें  ।  जब  इस
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 जमीन  को  ब्िटिदा  गव्नमेंट  ने  हासिल  किया
 था  तो  मुफ्त  में  ही  हासिल  किया  था  या  उस
 के  लिये  बहुत  ही  कम  मुझ्ावज़ा  दिया  गया,
 बिल्कुल  ही  नामिनल  दिया  गया  था  1  नामि-
 नल  कीमत  पर  काएत  के  लिये  भगर  जमीन
 शाण  लोगों  को  दे  दी  जाय  तो  कितना  ही
 देश  का  लाभ  हो  सकता  है  ।  सरकार  गरीबों
 को  फायदा  पहुंचाने  के  लिये  कितने  ही  काम
 कर  रही  है  और  में  चाहता  हूं  कि इस  जमीन
 का  भी  उपयोग  हो  और  यह  लोगों  को  दे
 दी  जाय,  झगर  मुफ्त  इस  को  नहीं  दिया  जा
 सकता  है  या  नामिनल  कीमत  पर  नहीं  दिया
 जा  सकता  है  तो  लीज्  पर  इसे  दिया  जा
 सकता  है  ।  इस  पर  कम  से  कम  खती  तो
 करवाई  जानी  चाहिये  ।  श्रगर  रेलवे  प्राप

 ही  इस  पर  खेती  करवाये  तो  उसे  भी  काफी
 आमदनी  हो  सकती  है  श्र  साथ  ही  साथ
 देश  का  जो  फूड  प्राबलैम  है  उस  को  हल  करने
 में  मदद  मिल  सकती  है  t  झगर  शौर  कुछ  नहीं
 आप  करवा  सकते  हैं  तो  कम  से  कम  उस
 पर  पेड़  ही  लगवा  दें  शौर  इस  से  ही  इतना
 फायदा  हो  सकता  है  कि  कोई  ठिकाना  नहीं  t
 कितनी  ही  ज़मीन  रेलवे  के  पास  पड़ी  हुई
 है  ।  दूसरे  मुल्कों  को  झाप  देखें  कहीं  भी  इतनी
 जमीन  बेकार  नहीं  छोड़ी  गई  है  1  में  ने  देखा
 है  कि  कई  जगह  रेलवें  की  जमीन  के  पास
 जहां  पर  नहरी  जमीन  है  या  जो  काम  शा
 सकती  है,  वहां  पर  लोगों  ने  पेड़  लगाये  हुए
 हैं  शौर  उस  से  भी  फायदा  उठाया  जाता  है  t
 क्या  हम  यहां  पर  इस  तरह  से  नहीं  कर  सकते
 हैं  ?  यह  चीज़  हमारी  नेशनल  इकोनोमी  में
 कितनी  सहायक  हो  सकती  है.  इस  का  प्राप
 अंदाजा  लगा  सकते  हैं  ।  में  उम्मीद  करता
 हैँ  कि  रेलवे  मिनिस्टर  शौर  रेलवे  बोर्ड  मुझे
 इस  में  सपोर्ट  करेंगे  और  जमीन  का  पूरा
 पूरा  फायदा  उठाया  जायगा  |  यह  सवाल
 में  पहली  बार  नहीं  उठा  रहा  हूं  ।  चन्द  बरस
 हुए  यज्ञ  सवाल  श्री  मोहनलाल  सक्सेना  जी
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 पिंडित  ठाकुर  दास  मागंत्र]
 ने,  जो  रिहैबिलिटेशन  के  वज़ीर  थे,  उठाया
 भा  भोर  ब्लैसिड  मैमोरी  गोपालास्वामी  जो
 के  वक्‍त  में  यह  उठा  था  और  उस  वक्‍त  इस
 पर  थोड़ी  सी  तवज्जह  हुई  थी  और  इस  के
 बारे  में  लोकल  गवनंमेंट्स  को  लिखा  गया
 था  ।  केकिन  श्राज  तक  यह  हल  नहीं  हो
 सका  है  |  ३५,०००  मील  रेलवे  लाइनें  हैं
 और  उस  के  साथ  में  कितनी  ज़मीन  हो  सकती
 है  या  दूसरी  कितनी  ज़मीन  हो  सकती  है
 इस  का  आप  अच्छी  तरह  से  भ्रन्दाज़ा  लगा
 सकते  हैं  i  लाखों  एकड़  ज़मीन  ऐसी  निकलेगी,
 जिस  का  फायदा  उठाया  जा  सकता  है

 मैं  चाहता  हूं  कि  यह  सवाल  यहीं  पर  न
 रह  जाय  बल्कि  इस  के  ऊपर  एक्टिव  कंसि-
 ड्रेशन  हो  ।  जो  रेलों  की  जरूरतें  हैं,  में  यह
 नहीं  कहता  कि  उन  को  सरेंडर  कर  दिया  जाय,
 थे  पूरी  होनी  चाहियें  लेकिन  जो  खाली  पड़ी
 हुई  ज़मीन  है,  जो  उपयोग  में  श्रा  सकती  है,
 वह  नैशनल  वेस्ट  है,  वह  चीज़  जायज्ञ  नहीं
 हैं  दौर  वह  काम  में  झानी  चाहिये  ।

 दूसरी  चीज़  म॑  यह  श्  करना  चाहता
 हूं  कि  जहां  तक  कलकत्ता,बम्बई  का  ताल्लुक
 है  जहां  पर  कि  दूध  देने  वाले  जानवर  जाते
 हैं  और  जब  वे  दूध  देना  बन्द  कर  देते  हैं  श्ौर
 उन  को  काट  दिया  जाता  है,  उन  को  वापस
 लाने  के  वास्ते  रेलवे  ने  जो  कंसेबान  दिया
 हुआ  है  उस  के  लिये  में  उस  का  बहुत  शुक्र-
 गुज़ार  हूं  ।  इस  से  बहुत  से  जानवर  वहां  से
 वापिस  श्ाते  हैं  जिस  से  देश  को  फायदा
 पहुंचता  है  श्रौर  नस्‍्लों  की  नस्जें  बच  जाती
 हैं  ।  इस  के  वास्ते  र्म  श्राप  को  धन्यवाद  देता

 हूं  ।  गोसंवर्धन  काउंसिल  ने  भी  श्राप  से
 दरखास्त  की  थी  और  आप  ने  यह  श्रच्छा  काम
 किया  है  इस  बारे  में  में  इतना  ही  ज  करना
 चाहता  हूं  कि  फाडर  शझ्लौर  कंटल  फीड्स  की
 जो  चीजें  हैं,  जो  चीज़ें  कंटल  के  काम  में  भाती
 हैं  उन  के  रेट्स  के  भ्रन्दर  मी  रेलवे  को  पूरी
 रियायत  देनी  चाहिये  ।  यहां  पर  कहा  जाता
 है  कि  हमारे  पास  इतना  फोडर  है  कि  ३०
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 फी  सदी  जानवरों  के  लिये  पर्याप्त  नहीं  है  ।
 जानवरों  को  हम  ७०  परसेंट  ही  दे  सकते
 हैं,  ७०  परसेंट  जानवरों  का  हो  हम  गुजर
 कर  सकते  हैं  ।  जो  कंसैदान  रेट  आप  ने  दे
 रखा  है  वह  बहुत  ही  थोड़ा  है  ।  फाडर  और
 सारे  के  सारे  युटिलिटी  फीड्स  का  अच्छी
 तरह  से  तभी  फ़ायदा  उठाया  जा  सकता  है
 जब  रेलवे  फाडर के  ट्रांसपोर्ट  के  लिये  पुरी
 पूरी  रियायतें  दे  ।  यह  चीज़  इन  बेजुबान
 जानवरों  के  लाभ  के  लिये  होगी  झौर  साथ
 ही  साथ  देश  का  जो  प्राबलैम  है  वह  साल्व
 होगा  ।  हमारे  सामने  दो  सवाल  हैं,  एक
 तो  फूड  कम  होता  है  शौर  दूसरा  फाडर
 का  पूरा  इंतिज्ञाम  नहीं  है  ।  इन  दोनों  सवालों
 को  हल  करने  में  अगर  रेलवे  मदद  करे  त्तो
 ये  दोनों  सवाल  कुछ  हद  तक  हज  हो  सकते
 हैं।

 एक  और  छोटी  सी  मज  इस  सम्बन्ध
 में  म॑  करना  चाहता  हूं  ।  जहां  तक  एनिमल्स
 के  ढ्रांसपोर्ट  का  ताल्लुक  है  रेलवे  ने एक  खास
 किस्म  की  गाड़ियां  बनाई  हैं  जिन  के  भन्दर
 उन  को  ले  जाया  जा  सकता  है  और  उन  में
 उन  शआ्रादमियों  के  लिये  भी  बन्दोबस्त  रहता
 है  जोकि  इन  को  ले  जाते  हैं  ।  उन  के  लिये
 कुछ  थोड़ा  बहुत  पानी  का  भी  बन्दोबस्त
 पड़ता  है  ।  श्रभी  अभी  जब  प्रिवेंशन  आफ
 क्रुणल्टी  दू  एनिमल्स  का  सवाल  सिलेक्ट
 कमेटी  में  आया  तो  पता  चला  कि  दरधसल
 जितने  इंतिज़ामात  हें  वे काफी  नहों  हैं  भौर
 बहुत  जमहों  पर  उन  मालिकों  को  जोकि
 जानवरों  को  साथ ले  जाते  हैं  पानी  के  इंतिज्ञाम
 में  दिक्कत  होती  है।  इस  वास्ते  में  श्रज  करना
 चाहता  हूं  कि  जहां  तक  इन  जानवरों  के
 ट्रांसपोर्ट  का  ताल्लुक  है,  इन  के  लिये  पानी
 का  पूरा  पूरा  इंतिज़ाम  होना  चाहिये  भौर
 जो  दूसरे  काम  इन  के  भ्राराम  के  लिये  हैं
 उन  की  व्यवस्था  होनी  चाहिये  wit
 आनरेबल  मिनिस्टर  साहब  ने  मेहरबानी  कर
 के  कहा  है  कि  हम  छोटे  से  छोटे  स्टेशन  पर  भी
 नलका  लगवाने  का  प्रबन्ध  करेंगे  भर  धगर  यह
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 a  हो  सका  तो  पानी  का  इंतिज्ञाम  करेंगे  ।
 में  कहना  चाहता  हूं  कि  जहां  तक  कैटल  के
 झ्ेंसपोर्ट  का  सम्बंध  हैं  जिन  के  साथ  उन  के
 मालिक  रहते  हैं  उन  के  लिये  मी  पाती  का
 पूरा  पूरा  इंतिज्ञाम  होना  चाहिये  ताकि  कोई
 यह  न  कह  सके  कि  रेलों  पर  क्रुल्टी  टू  एनि-
 मल्स  होता  है  ।  मेँ  भ्र्ज़  करना  चाहता  हूं  कि
 इस  पर  भी  झाप  का  पूरा  पूरा  ध्यान  जाना
 चाहिये  t

 प्रमी  में  ने  बेजुबान  जानवरों  के  बारे
 में  भर्ज  किया  है  भोर  अब  उन  लोगों  के  बारे
 में भज  करना  चाहता  हूं  जोकि  बहुत  ज्यादा
 वोकल  नहीं  हैं  ।  सन्‌  १६४७  से  १६५२  तक
 में  गुड़गांव  कांस्टिट्युएंसी  को  यहां  पर
 रिप्रिजेंट  करता  था  शौर  तब  से  में  इस  का
 ज़िक  करता  झा  रहा  हूं  यह  तो  चिराग  तले
 अंधेरे  वाली  बात  है  गुड़गांवा  से,  जो  यहां  से

 १८  मील  के  फासला  पर  है,  वहां  से  प्रलवर
 तक  जिस  के  रास्ते  में  फिरोजपुर  पझिरका
 आता  है  और  दूसरी  तहसीलें  श्राती  हैं  उस  के
 जिये  आज  तक  नहीं  सोचा  गया  है  कि  रेलवे
 ग्रा  जाय  ।  दस  वार  मे  प्रज्ज॑  कर  चुका  हूं  ।  मेरे
 पास  भाप  के  जवाब  पहुंचे  कि  दूसरे  प्लान  में
 बस  के  बारे  में  देखा  जायगा  लेकिन  दूसरा
 प्लान  भी  खत्म  होने  जा  रहा  है  लेकित  इस
 इलाके  की  कोई  सुनवाई  नहीं  हुई  है  t  गुड़गांव
 में  अलवर  तक  कोई  रेल  लाइन  नहीं  है  ।  यह
 बहुत  जरखेज़  इलाका  है  करेकिन  वोकल  नहीं
 है.

 77  छाए.

 सचात्यक  महोदय  :  माननीय  सदस्य  झाण
 खत्म  करना  बहेंगे  या  कल  जारी  रखना
 चाहेंगे  ?

 पंडित  ठाकुर  बास  भाष  :  कल  जारी
 रखना  बाहूंगा  t

 उपाध्यक्ष  महोबय  :  भ्रज  हाफ  एन  आवर
 डिसकल्नन  होगा  |
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 Members  may  now  move  their  cut

 motions  to  Demand  No.  l  subject  to
 their  being  otherwise  admissible.

 Increase  in  the  freight  rates
 Shri  T.  B,  Vittal  Rao  (Khammam):

 ]  beg  to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 to  Re.  Ww  (85)

 Delay  in  replacement  oj
 rolling  stock

 over-aged

 Shri  7.  B,  Vittal  Bao:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 to  Re.  I”.  (86)

 Need  to  recognise  Trade  Unions  enjoy-
 img  the  confidence  of  the  workers

 and  employees  concerned.

 Shri  Tangamani  (Mad
 lo  move:

 al):  I  beg

 “That  the  demand  under  the
 bead  ‘Railway  Board’  be  reducea
 by  Rs.  100."  qa)

 Failure  to  recognise  the  Southern
 Railway  Labour  Union

 Shri  Tangamani:  [  beg  to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  i00.”  (2)

 Failure  to  recognise  the  Southern
 version  of  metre  gauge  to  broad
 gauge
 Shri  Tangamani:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.""  (3)

 Failure  to  carry  out  targets  for  electri-
 fication  stipulated  in  the  Second
 Five  Year  Plan
 Shri  Tangamant:  ह  beg  to  move:

 “That  the  demand  under  =  the
 head  ‘Railway  Board’  be  reduced

 by  Rs.  100."  (4)
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 Failure  to  reach  physical  targets  in
 laying  of  new  lines  in  spite  of  full
 expenditure  of  the  money  allocated
 for  the  purpose  in  the  Budget.

 nw
 Shri  Tangamani:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (5)

 Increasing  danger  to  safety  of  person
 and  property  of  passengers  due  to
 decoity  and  robbery.

 Shri  Tangamani:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (6)

 Failure  to  impl  t  Tapse  C
 recommendation  regarding  automa-
 tic  increment  to  Class  IV  employees
 of  8  years  service.

 Shri  Tangamani:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100."  (7)

 Fail  t  lisation ‘ailure  to  complete  decasual  in
 spite  of  the  continuing  expansion
 programme,
 Shri  Tangamani:;  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100."  (8)

 Large  number  of  temporary  workers
 still  in  the  Railways

 Shri  Tangamani:  I  beg  to  move:
 “That  the  demand  =  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (9)

 Delay  in  confirming  the  temporary  and
 casual  workers  in  spite  of  comple-
 tion  of  one  year's  service.
 Shri  Tangamani:  |  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100."  (10)

 MARCH  1,  1960.  for  Grants—Railways  3356
 Third  class  sleeping  bogies  in  Timpe-

 velly  Express  in  Southern  Railway
 Shri  Tangamani:  I  beg  to  move:

 “That  the  demand  undey  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  a)

 Delay  in  the  publication  of  revised
 edition  of  Indian  Stores  Code

 Shri  T.  B.  Vittal  Rao:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (12)

 Delay  in  the  implementation  of  Ad-hoc
 Tribunal’s  award

 Shri  T.  8.  Vittal  Rao:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (sy

 Delay  in  the  implementation  of  the
 recommendations  of  class  IV  pro-
 motion  Committee.
 Shri  T.  B.  Vittal  Bao:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100."  (14),

 Need  to  accelerate  the  pace  of  investi-
 gation  by  the  Special  Police  Estab-
 lishment  into  the  cases  of  over-
 payment  to  contractors  in  connec-
 tion  with  the  doubling  of  the  track
 between  Rajkharsawan  and  Bara-
 jamda.
 Shri  T.  B.  Vittal  Rao:  I  bez  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (15)

 Need  for  confirmation  of  temporary
 employees  who  have  put  in  more’
 than  a  year's  service

 Shri  T.  B.  Vittal  Rao:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100."  (16)
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 Undesirability  of  increase  in  freight
 rates

 Shri  T.  B.  Vittal  Rao:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100."  (7)

 increase  in  the  strength  of  officers  in
 Railway  Board.

 Shri  T.  B.  Vittal  Rao:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (8)
 Need  to  revise  the  present  zones
 Shri  T.  8,  Vittal  Rao:  I  beg  to  move:

 “That  the  demand  under  the
 head  Railway  Board’  be  reduced
 by  Rs.  100."  (19)

 Question  of  provision  of  one  through
 compartment  to’  Cochin  from  Dethi
 on  the  G.T,  Express  or  Delhi-Madras
 Janata  Express.
 Shri  T.  B.  Vittal  Rao:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (30)

 Question of  stoppage  of  Mangalore
 Mail  and  Cochin  Express  at  Lakkiti
 Station  on  Southern  Railway.
 Shri  T.  B.  Vittal  Rao:  ]  beg  to  move:

 “That  the  demand  =  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (31),

 Need  to  dispense  with  satoons  for
 officers  by  providing  Ist  class  carpet
 compartments  instead.
 Shri  Tangamant  J]  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  200.°  (88)

 Need  0  revise  train  timings  by  re-
 ducing  running  time.

 Shri  Tangamani:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  007  (39)

 Il,  881,  (SAKA)  for  Grants—  3558
 Railways

 Need  to  reduce  running  time  of  Ez-
 press  Trains  like  Grant  Trumk
 Express.
 Shri  Tangamani:  |  beg  to  move:

 “That  the  demand  =  under  the
 bead  ‘Railway  Board’  be  reduced
 ‘by  Rs.  100."  (40)

 Need  to  reduce  running  time  of  Mad-
 ras-Delhi  De-lure  train

 Shri  Tangamani:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (A)

 Failure  to  prevent  late
 trains

 Shri  Tangamani:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (42)

 Late  running  of  Shuttle  trains  to  aud
 from  Madurai  in  Southern  Railway

 Shri  Tangamani:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (43)

 Failure  to  provide  a  through  bogie
 from  Madras  to  Varanasi

 starting  of

 Shri  Tangamani:  |  beg  to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (44)

 Undesirability  of  increasing  the  rate  of
 Platform  Ticket  from  6  nP.  to  0  nP.
 in  the  middle  of  the  financial  year.

 Shri  Tangamani:  ]  beg  to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduccd
 by  Rs.  100.”  (45)

 Need  to  reduce  the  rate  of  Platform
 Ticket  to  5  nP.

 Shri  Tangamani:  I  beg  to  move:
 ©That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  00.°  (46)
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 Need  to  discontinue  the  practice  oJ
 collecting  extra  fares  when  diversion.
 takes  place  due  to  breaches,
 Shri  Tangamani:  |  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  l00."  (47)

 Collection  of  extra  fares  during
 November,  959  from  passengers
 travelling  by  Tinnevelly,  Tuticorin,
 Trivandrum  Express  trains  which
 were  diverted  through  main  route
 viz.  Tanjore  due  to  breaches.
 Shri  Tangamani:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (48)

 Failure  tu  fix  channel  of  promotion  for
 Station  Masters  and  Assistant
 Station  Masters.
 Shri  Tangamani:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (49)

 Need  to  upgrade  the  posts  of  Assts.
 tant  Surgeons  to  gazetted  rank

 Shri  T.  B.  Vittal  Rao:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.""  (50)

 Need  to  introduce  Diesel  Rail  Cars  on
 Madurai-Bodinayakkanur  stations  on
 Southern  Railway.
 Shri  Tangamani:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (52)

 Need  to  route  carda’  ign  ts
 from  Bodinayakka:  by  pa.  9
 train  to  Madurai  and  express  goods
 from  Madurai  to  Madras  to  catch
 Q.T.S.  for  quick  and  safe  transport.
 Shri  Tangamani:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100."  (53)

 MARCH  1  960  for  Grants—Railways  3562

 Failure  to  improve  the  goods  shed  in
 Bodinaykkanur  in  Southern  Railway
 used  for  storing  cardamom.
 Shri  Tangamani:  |  beg  to  move:

 “That  the  demand  under  th-
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”"  (54)

 Failure  to  open  either  a  flag  station  or
 6  passenger  halt  between  Kappalur
 and  Tirumangalam  at  Kappalur  Gate
 in  Madurai  Division  of  Southem
 Railway.
 Shri  Tangamani:  I  beg  wo  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (57)

 Failure  to  open  either  a  flag  station  or
 a  passenger  halt  near  Melakottiar
 detween  Tirumangalam  and  Sivara-
 kottal  in  Madurai  Division  of
 Southern  Railway.
 Shri  Tangamani:  I  beg  to  move

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (58)

 Need  to  run  bi-weekly  De-Luzxe  trains
 in  the  Mahe  Gange  between  Madurar
 and  Madras  in  Southern  Railway.
 Shri  Tangamani:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (59)

 Slow  progress  of  electrification  of  the
 track  between  Tambaram  and  Villu
 puram  in  Southern  Railway.
 Shri  Tangamani:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (60)

 Need  to  exempt  articles  like  food-
 grains,  sugar  and  fertilisers  from  in-
 creased  freight  charges.
 Shri  Tangamani:  J  beg  to  move:

 “Tat  tho  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100,”  (61),
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 Need  to  provide  armed  escort  to  im-
 portant  trains  for  safety  of  person
 and  properly  of  passengers.

 Shri  Tangamani:  |  beg  to  move:

 the
 reduced

 “That  the  demund  under
 head  ‘Railway  Board’  be
 by  Rs.  100.""  (62)

 Grievances  of  ra‘!way  staff
 Shri  Frank  Anthony:  |  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (63)

 Fixation  of  scales  of  pay  and  Cadre
 for  ex-servicemen  (combatants)  en
 cruited  against  ‘non-reserved  vacan-
 cies’  since  1948.

 Sbri  Tangamani:  |  beg  to  move:

 “That  the  demand  under  पार
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100."  (65)

 Need  to  discontinue  practice  of  allow-
 ing  sub-contracts  in  departmental
 catering.
 Shri  Tangamani:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 Rs.  100.”  (66)

 Failure  to  establish  another  statin
 near  Govindnagar,  Kanpur.

 Shri  5.  M.  Banerjee:  I  beg  to  move:

 “That  the  demand  under  the
 head  Railway  Board’  be  reduced
 by  Rs,  100.”  (87)

 Need  for  amalgamation  of  various
 grades  in  Railway  Accounts  Depart-
 ment.

 Shri  S.  M.  Banerjee:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 Re.  100.”  (88)

 PHALGUNA  Wy  I88l  (SAKA)  for  Grants—
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 Delay  in  the  implementation  of  the
 recommendations  of  Tapse  Commit-
 tee  Report.
 Shri  S.  M.  Banerjee:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100."  (89)

 3562

 Need  to  reduce  the  cost  of  platform
 ticket  from  0  nP.  to  6  nP.
 Shri  S.  M.  Banerjee:  I  beg  to  move:.

 “That  the  demand  under  _  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (90)

 Need  to  provide  a  first,  second  and
 third  class  bugie  from  Kanpur  to
 Howrah  in  2  Down  Delhi  Kalka  Mail
 Shri  S.  M.  Banerjee:  I  beg  to  move:

 “That  the  demand  under  _  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100."  (91)

 Payment  of  running  allowance  to  Tra-
 velling  Ticket  Examiners

 Shri  S.  M.  Banerjee:  I  beg  to  muve:
 “That  the  demand  under  _  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (92)

 Delay  in  the  implementation  of  Ad
 hoc  Tribunal’s  award

 Shri  S.  M.  Banerjee:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (93)

 Increase  in  freight  rates

 Shri  S.  M.  Banerjee:  I  beg  to  move:.
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100."  (94)

 Delay  in  the  disposal  of  repr
 made  to  the  Railway  Board.

 Shri  8.  M.  Banerjee:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced.
 by  Rs.  i00.”  (95)
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 Failure  to  achieve  physical  targets  in
 laying  of  new  lines  in  spite  of  full
 expenditure  of  the  allotted  money.
 Shri  S.  M.  Banerjee:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (96)

 §nsecurity  of  the  passengers  on  account
 of  dacoities  and  robberies  in  the
 trains.
 Shri  5.  M.  Banerjee:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100."  (97)

 Failure  to  complete  decasualisation
 despite  expansion  programme.

 Shri  S.  M.  Banerjee:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100."  (98)

 Need  for  confirmation
 employees.

 Shri  5.  M.  Banerjee:  |  beg  to  move:

 of  temporary

 “Theat  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (99)

 Curtailment  of  P.T.O.  and  pass  facili-
 ties  by  the  Pay  Commission.

 Shri  5.  M.  Banerjee:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100."  (100),

 Need  for  reduction  of  surcharge  for
 the  third  class  sleeping  berths.

 Shri  S.  M.  Banerjee:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (0I)

 Discontentment  among  the  railway
 employees  as  a  result  of  Pay  Com-
 mission’s  recommendations.
 Shri  S.  M.  Banerjee:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (102),
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 Grievances  of  railway  employees  aris-
 ing  out  of  the  proposed  implementa-
 tion  of  Pay  Commission’s  Report.
 Shri  S.  M.  Banerjee:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100."  (103)

 Abolition  of  three  tier  system  in  third
 class  sleeping  coaches  and  immediate
 replacement  of  the  same  by  twe
 tier  system.
 Shri  S.  M.  Banerjee:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (104),

 Grievances  of  train  examiners  per-
 taining  to  duties  and  scales  of  pay.
 Shri  S.  M.  Banerjee:  I  beg  to  move:

 “That  the  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (105)

 Grievances  of  the  civilian  operators
 regarding  proposed  reduction  of
 their  pay  scales  by  Pay  Commission.
 Shri  S.  M.  Banerjee:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.""  (106)

 Construction  of  over-bridges  at
 Kanpur,

 Shri  5.  M.  Banerjee:  I  beg  to  move:
 “That  the  demand’  under  tbe

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (107)

 Supply  of  defective  sleepers  by  a  firm
 of  Caleutta.

 Shri  S.  M.  Banerjee:  I  beg  to  move:
 “That  the  demajd_  under  ‘the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100."  (108)

 Supply  of  defective  keys  by  6  firm  of
 Kanpur.

 Shri  S.  M.  Banerjee:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  redured
 by  Rs.  100.”  09)
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 Chaon  pulling  by  passengers.
 Shri  S.  M.  Banerjee:  I  beg  to  move:

 “That  the  demand  under  _  the
 head  ‘Railway  Board’  be  reduced
 by  Res.  100.”  (110),

 Need  to  improve  efficiency  in  the  rail-
 way  administration.

 Shri  5.  M.  Banerjee:  }  beg  to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  diy)

 Increase  in  the  number  of  officers  in
 Railway  Board.

 Shri  S.  M.  Banerjee:  I  beg  to  move:
 “That  the  demand  under  6

 head  ‘Railway  Board’  be  reduced
 Rs.  100."  (112),

 Feilure  to  give  seniority  to  the  defence
 employees  absorbed  in  Railway  in
 1956.
 Shri  S.  M.  Banerjee:  |  beg  to

 move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (118)

 Need  to  recognise  the  trade  unions
 representing  majority  of  workers
 and  employees.
 Shri  S.  M.  Banerjee:  1

 move:
 beg  to

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100."  14)

 Failure  to  recognise  the  Southern
 Railway  Labour  Union,

 Shri  S.  M.  Banerjee:  7
 move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.""  (118),

 Failure  to  reduce  over-crowding  in
 trains,

 Shri  S.  M.  Banerjee:  |
 move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100."  (116),

 beg  to

 beg  to

 PHALGUNA  I],  for  Grants—-
 Railways

 Desirability  of  discontinuing  the
 Tunning  of  the  air-conditioned  coach
 on  the  Nilagiri  Express  and  replac-
 ing  it  with  a  third  class  bogie.
 Shrimati  Parvathi  Krishnan:  |  beg

 to  move:

 1881,  (SAKA)  3566

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (118).

 Need  to  accelerate  the  doubling  of
 track  on  the  South-West  Broad
 Gauge  Section  of  the  Southern
 Railway.
 Shrimati  Parvathi  Krishnan:  |  beg

 to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs,  100.”  (119)

 Question  of  stoppage  of  the  Cvoim-
 batore-Dhanushkodi  Express  at
 Chettipalaiyam.
 Shrimati  Parvathi  Krishnan:  [  beg

 to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (120)

 Need  to  revise  the  policy  in  regard  to
 recognition  of  Trade  Unions.

 Shrimati  Parvathi  Krishnan:  J  beg
 to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs,  00.°  (121),

 Delay  in  granting  recognition  to  the
 Southern  Railway  Labour  Union.
 Shrimati  Parvathi  Krishnan:  |  beg

 to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100."  (122)

 Delay  in  electrification  of  the  Madras-
 Arkonam  Section  of  the  Southern
 Railway.
 Shrimati  Parvathi  Krishnan:  I  beg

 to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (128)
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 Need  to  grant  recognition  to  the
 Employees’  Union  at  Chittaranjux.
 Shrimati  Parvathi  Krishnan:  |  beg

 to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100."  (124),

 Need  to  introduce  a  through  third-class
 bogie  from  Cochin  Harbour
 Terminus  to  Delhi  by  the  Grant
 Trunk  Express  and  the  Madras-Delhi
 Janata  Express.
 Shrimati  Parvathi  Krishnan:  I  beg

 to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (125)

 Slow  progress  in  replacement  of  over-
 aged  locomotives.

 Shrimati  Parvathi  Krishnan:  I  beg
 to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”"  (126)

 Pailure  to  improve  goods  shed  facilities
 at  Tiruppur  on  the  South-West  broad
 gauge  section  of  the  Southern  Rail-
 way.
 Shrimati  Parvathi  Krishnan:  I  beg

 to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100."  (127)

 Need  to  improve  passenger  amenities
 at  Mettupalaiyam  on  the  Southern
 Railway.
 Shrimati  Parvathi  Krishnan:

 to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (128)

 Need  to  step  up  the  programme  of
 decasualisation.

 Shrimati  Parvathi  Krishnan:  I  beg
 to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Re.  100.”  (129),

 I  beg
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 reduce  overcrowding  «im
 main  trains.

 Failure  to

 Shrimati  Parvathi  Krishnan:  |  oc¢
 to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100”.  (180),

 Failure  in  checking  late-running  of
 trains  on  branch  lines.

 Shrimati  Parvathi  Krishnan:  |  beg
 to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (131),

 Need  to  accelerate  introduction  of
 inter-locking  signalling  system  on
 Grand  Trunk  Express.
 Shrimati  Parvathi  Krishnan:  |  beg

 to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”"  (132),

 Policy  of  recruiting  P.  g
 to  lower  guides.

 Shrimati  Parvathi  Krishnan:  I  beg
 to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (138)

 Failure  to  fulfil  targets  of  laying  new
 lines.

 Shrimati  Parvathi  Krishnan:  [  beg
 to  move:

 Guide.

 “That  the  demand  unter  the
 head  ‘Railway  Board’  be  reduced
 by  Rs,  00.’  (184)

 Need  to  hand  over  small  plot  of  rail-
 way  lands  to  Madurai  Municipality
 in  Madurai  for  drinking  water  stor-
 age  tank
 Shri  Tangamani:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100."  (138)
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 Need  for  sleeping  accommodation  for
 third  class  passengers  in  all  mail  and
 express  trains,
 Shri  Tangamani:  |  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (187)

 dida:  ilway Selection  of  es  by  the  Ri
 Service  Commission.

 Shri  Tangamani:  |  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (188),

 Need  for  formation  of  joint  committees
 of  workmen  and  officials  for  turn
 out,  maintenance  and  operation  at
 all  levels  to  avoid  wastage,  pilferage,
 corruption  in  all  railway  centres.

 Shri  Tangamani:  J  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs,  100."  (139),

 quarters  for  railway
 employees.

 Shortage  of

 Shri  Tangnmani:  I  beg  tu  move:

 “That  the  demand  under  the
 bead  ‘Railway  Board’  be  reduced
 by  Rs,  100.”"  (140)

 Neei  to  provide  quarters  for
 employees  of  the  Indian  Refreshment
 Rooms,

 Shri  Tangamani:  |  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100."  41)

 Nee@  for  recognition  of  Labour  Union
 of  Chittaranjan  Locomotives.

 Shri  S.  M.  Banerjee:
 move:

 I  beg  to

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (146)

 PHALGUNA  ih  (SAKA)  for  Grants—
 Railways

 Cust  uf  Chittaranjan  Locomotive  with
 particular  reference  to  indirect  and
 direct  labour  charges.
 Shri  S.  M.  Banerjee:

 move:

 Lust!  ३57०

 I  beg  to

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (147),

 Overcrowding  in  trains  bdetween
 Ahmedabad  and  Palanpur,  Western
 Railway.
 Shri  Fatehsinh  Ghodasar  (Kaira):

 I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (148),

 Need  to  have  a  double-line  track  bet-
 ween  Kallal  and  Palanpur.

 "Shri  Fatehsinh  Ghodasar:  |  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100."  (149),

 Need  to  link  Himmatnagar  with
 Udaipur.

 Shri  Fatehsinh  Ghodasar:  |  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs..00.”  (150),

 Need  to  run  one  additional  train  bet-
 ween  Viramgam-Mehsana.  Western
 Railway.
 Shri  Fatehsinh  Ghodasar:

 move:
 ]  beg  to

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (151),

 Need  to  run  a  Janata  train  between
 Ahmedabad  and  Dethi  daily.

 Shri  Fatehsinh  Ghodasar:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100."  (152),
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 Need  to  run  a  fast  train  between  Strat
 and  Ahmedabad.

 Shri  Fatehsinh  Ghedasar:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (153)

 Need  to  link  Vijapur  with  Himmat-
 nagar.

 Shri  Fatehsinh  Ghodasar:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Ra.  100.”"  (154),
 Need  to  join  Kakosi  with  Sidhpur,

 Western  Railway.
 Shri  Fatehsinh  Ghodasar:  I  beg  to

 move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”"  (155)

 Need  to  link  Radhanpur  with  either
 Patan  or  Harij  or  Beohrajee  so  that
 Kandalag  Port  may  serve  North
 Gujerat  area.

 Shri  Fatehsinh  Ghodasar:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (156)
 Need  of  platform  sheds  at  Kadi,

 Western  Railway.
 Shri  Fatehsinh  Ghodasar:  I  beg  to

 move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100."  (157),

 Delay  in  the  submission  of  report  on
 price  of  TELCO  Locomotives.

 Shri  Banerjee:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”"  (158),
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 Amenities  to  third  class  passengers.

 Shri  Banerjee:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”"  (159)

 Failure  to  check  ticketless  travel.
 Shri  Assar:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs,  100.”  any

 Discrimination  in  promotion  of  the
 commercial  staff  of  railway.

 Shri  Assar:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (172)

 Failure  to  serve  good  food  by  catering
 department.

 Shri  Assar:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (173)

 Delay  in  replacing  over-aged  lucomu-
 tives.

 Shri  Assar:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (174)

 Grievance;  of  commercial  clerks
 relating  to  conditions  of  service.

 Shri  Assar:  I  beg  to  move:
 “That  the  demand  under  the

 head  Railway  Board’  be  reduced
 by  Rs,  100."  (175),

 Failure  to  check  the  theft  of  railway
 material.

 Shri  Assar:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”"  (176),
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 Need  to  declare  Poona  Lonavla  section
 as  suburban  zone.

 Shri  Assar:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs,  100.”  (77)

 Need  to  reduce  the  rate  of  platform
 ticket  to  8  naye  paise.

 Shri  Assar:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  00.’  (178),

 Need  to  reduce  running  time  of
 Frontier  Mail,  De-luxe  trains  and
 other  Express  trains.

 Shri  Assar:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (178),

 Need  to  adjust  time-table  for  Mail
 services  so  as  to  suit  Kolhapur  and
 Miraj  stations.
 Shri  Assar:  |  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (180)

 Question  of  stoppage  of  Deccan  Queen
 at  Karjat  on  return  from  Poona  to
 Bombay.
 Shri  Assar:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (181)

 Question  of  stoppage  of  29  Down  and
 30  Up  Nagpur  Express  at  Bodwad
 station  on  Central  Railway.
 Shri  Assar:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (182)

 PHALGUNA  HI,  for  Grante—
 Railways

 Need  to  convert  Poona-Miraj  line  ow
 Southern  Railway  into  broad  gauge.

 Shri  Assar:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (184)

 Failure  to  economise  expenditure  one
 Railway  Board,

 Shri  Assar:  |  beg  to  meve:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (185),

 Need  to  make  permanent  those
 temporary  workers  who  have  put  in
 service  for  more  than  two  years.
 Shri  Assar:  I  beg  to  move:

 “That  the  demand  under  the
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 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (186),

 Undesirability  of  increase  in  freight
 rates.

 Shri  Assar:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100."  (87)

 Need  to  complete  target  of  electrifica-
 tion  of  railways  stipulated  in  the
 Second  Plan  period,
 Shri  Assar:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (188),

 Failure  to  give  protection  to  passen-
 gers  and  goods  against  increasing
 dacoities  and  robberies.

 Shri  Assar:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (189),

 Need  for  expanding  and  modernising
 all  suburban  stations  of  Bombay.
 Shri  Assar:  I  beg  to  move:

 ‘That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (I80)
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 Need  to  construct  an  over-bridge  वा
 Vile-Parla,  Bombay,

 Shri  Assar:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.""  (191)

 Need  to  provide  employment  to  sons  of
 railway  employees.

 Shri  Tangamani:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (192),

 Need  to  run  a  daily  Janata  Express
 from  Madras  to  Coimbatore.

 Shrimati  Parvathi  Krishnan:  |  beg
 to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Ra.  100.”  (205)

 Reduction  in  running  time  of  Express
 trains,

 Shrimati  Parvathi  Krishnan:  I  beg
 to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  00.’  (206)

 Catering  on  Southern  Ratlway.
 Shrimati  Parvathi  Krishnan:  |  beg

 to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”"  (207)
 Harassment  of  officials  of  Trade

 Unions.
 Shrimati  Parvathi  Krishnan:  I  beg

 to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (208)

 Need  to  classify  Travelling  Ticket
 Examiners  as  running  staff  and  pro-
 vide  them  with  all  such  facilities
 and  privileges,
 Shrimati  Parvathi  Krishnan:  I  beg

 ‘4o  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100."  (209)
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 Need  to  abolish  the  Departmental

 E  ination  Appendix  II-A  for
 Accounts  Clerks.

 Shrimati  Parvathi  Krishnan:  |  beg
 to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100."  (210)

 Delay  in  introduction  of
 donus  scheme  fully  in  the
 Coach  Factory.

 incentive
 Integrat

 Shrimati  Parvathi  Krishnan:  I  bez
 to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  redueed
 by  Rs.  00.°  (211)

 Delay  in  filling  of  vacancies  reserved
 for  Scheduled  Castes  in  Integral
 Coach  Factory.
 Shrimati  Parvathi  Krishnan:  I  beg

 to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (212)

 Delay  in  payment  of  Provident  Furd
 accounts.

 Shrimati  Parvathi  Krishnan:  |  beg
 to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  redueed
 by  Rs.  100.”  (218)

 Promotion  of  ex-Apprentice  Train
 Examiners.

 Shrimati  Parvathi  Krishnan:  |  beg
 to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (214),

 Misuse  of  Railway  labour  by  senior
 Railway  Officers,

 Shri  Tangami i:  I  beg  to  move:
 “Tht  the  demand  under  the

 head  ‘Railway  Board’  ‘be  reduced
 by  Rs.  100.”  (335)
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 Desirability  of  providing  more  knee
 space  between  seats  in  third  class
 compartments  under  construction.
 Shri  Tangamani:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (236)

 Need  to  link  Neyveli  with  Bangalore
 by  the  same  gauge

 Shri  Tangamani:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (237)

 Need  to  run  an  additional  train  bet-
 ween  Howrah  and  Puri  on  South-
 Eastern  Railway,
 Shri  B.  C.  Mullick:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (288)

 Need  to  run  a  train  from  Delhi  to  Puri
 via  Assansol

 Shri  8,  0.  Mullick:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (239)

 Delay  in  opening  the  Divisional  Head-
 quarters  at  Khurda  in  Orissa

 Shri  B.  C.  Mullick:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (240)

 Failure  to  complete  the  remodelling
 work  of  the  Cuttack  Station  in  Orissa.

 Shri  B.  C.  Mullick:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100."  (241)

 Dismissal  of  employees  under  rule  48
 of  the  Establishment  Code

 Shrimati  Parvathi  Krishnan:  I  beg
 to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (259)

 389  (Ai)  LS—9.
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 Railways

 Discrimination  in  the  signals  and  tele-
 communication  workshops,  Podanur

 Shrimati  Parvathi  Krishnan:  I  beg
 to  move:
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 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (260)

 Discrimination  in  promotion  and
 seniority  list  in  Integral  Coach  Factory

 Shrimati  Parvathi  Krishnan:  I  beg
 to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (261)

 Delay  in  the  settlement  of  Provident
 Fund  Accounts  of  employees

 Shri  Aurobindo  Ghosal:
 move:

 I  beg  to

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (277)

 Need  to  open  the  reservation  office  of
 S.  E.  Railway  at  Howrah  Station
 Shri  Aurobindo  Ghosal:  I  beg  to

 move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs,  100.”  (278)

 Need  to  open  extra-booking  counters
 at  Howrah  Station  on  Saturdays  and
 on  eve  of  holidays.
 Shri  Aurobindo  Ghosal:

 move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100."  (279).

 Need  for  better  waiting  rooms  for
 third  class  passengers  at  Howrah
 Station
 Shri  Aurobindo  Ghosal:;

 move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”"  (280).

 I  beg  to

 I  beg  to
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 Failure  to  supply  drinking  water  in  the

 suburban  Railway  Station  of  S.  E.
 Railway
 Shri  Aurobindo  Ghosal:  I  beg  to

 move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (281).

 Need  for  recognition  of  the  Union  of
 the  employees  of  Chittaranjan  Loco-
 motive  Works
 Shri  Aurobindo  Ghosal:  I  beg  to

 move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100."  (282).

 Need  for  shifting  of  the  integral  coach
 section  of  Hindustan  Aircrafts  Limit-
 ed  to  Perambur  Factory
 Shri  Aurobindo  Ghosal:  I  beg  to

 move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (283).

 Failure  to  reduce  over-crowding  in
 trains

 Shri  Aurobindo  Ghosal:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs,  100.”  (284).

 Failure  to  supply  vegetarian  meals  in
 the  important  stations  of  Eastern
 Railway
 Shri  Aurobindo  Ghosal:  I  beg  to

 move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (285).

 Need  of  electrification  of  Parsa  Khera
 station  of  South-Eastern  Railway
 Shri  Aurobindo  Ghosal;:  I  beg  to

 move:
 “That  the  demand  under  the

 uead  ‘Railway  Board’  be  reduced
 hy  Rs.  100.”  (286).
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 Need  for  introduction  of  continental

 type  tourist  trains
 Shri  Aurobindo  Ghosal:  I  beg  to

 move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (287).

 Need  of  a  tube-well  at  Bauria  station
 .  of  S.E.  Railway

 Shri  Aurobindo  Ghosal:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”"  (288).

 Need  of  a_  better  waiting  room  at
 Ulubaria  station  of  S.E.  Railway
 Shri  Aurobindo  Ghosal:  I  beg  to

 move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (289).

 Need  for  better  arrangement  regard-
 ing  latrines  at  Ulubaria  and  Bauria
 stations  of  S.E.  Railway
 Shri  Aurobindo  Ghosal:  I  beg  to

 move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (290).

 Need  for  widening  of  the  over-bridge
 of  Andul  station  of  S.E.  Railway

 Shri  Aurobindo  Ghosal:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (291).

 Need  for  electrification  of  all  stations
 bet  Santragachi  and  Passkui
 of  S.E.  Railway
 Shri  Aurobindo  Ghosal:  I  beg  to

 move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (292).
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 Need  for  restricting  expenditure  on
 development  works  of  stations  from
 Passengers’  Amenities  Fund
 Shri  Aurobindo  Ghosal:

 move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (293).

 Failure  to  implement  the  recommen-
 dations  of  the  ‘Suburban  Over-
 crowding  Enquiry  Committee’,
 Shri  Aurobindo  Ghosal:  I  beg  to

 move:

 I  beg  to

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (294).

 Failure  to  remodel  Santragachi  station
 of  S.E..  Railway  to  avoid  bottle-neck
 of  trains
 Shri  Aurobindo  Ghosal:

 move:
 I  beg  to

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (295).

 Need  for  quadrupling  of  tracks  bet-
 ween  Howrah-Kharagpur  section  of
 S.E.  Railway
 Shri  Aurobindo  Ghosal:

 move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs,  100.”  (296).

 Need  for  increase  in  the  frequency  of
 trains  at  regular  intervals  in  the
 suburban  section  of  S.E.  Railway
 Shri  Aurobindo  Ghosal:  I  beg  to

 move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs,  100.”  (297).

 Need  for  reducing  the  running  time  of
 suburban  trains  of  S.E.  Railway

 Shri  Aurobindo  Ghosal:  I  beg  to
 move:

 I  beg  to

 “That  the  demand  under  the
 head  ‘Railway  Baord’  be  reduced
 by  Rs.  100.”  (298).

 PHALGUNA  I],  88]  (SAKA)  for  Grants—
 Railways

 Failure  to  avoid  detention  of  trains  at
 road-side  stations  and  at  Howrah
 yard  of  S.E.  Railway
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 Shri  Aurobindo  Ghosal:
 move:

 I  beg  to

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (299).

 Need  to  improve  the  management  of
 Railway  Press  at  Calcutta

 Shri  Aurobindo  Ghosal:
 move:

 I  beg  to

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (300).

 Indiscriminate  transfers  of  Railway
 Employees’  Union  officials

 Shri  Aurobindo  Ghosal:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (301).

 Need  for  the  merger  of  Grade  I  and
 Grade  II  Accounts  clerks

 Shri  Aurobindo  Ghosal:  I
 move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (302).

 Method  of  reservation  of  first  clas~
 berths  in  South-Eastern  Railway

 beg  te

 Shri  Aurobindo  Ghosal:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (303).

 Need  for  lay-out  of  two  more  railway
 lines  from  Howrah  to  Santragachi  on
 South-Eastern  Railway
 Shri  Aurobindo  Ghosal:

 move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reducen
 by  Rs.  100.”  (304).

 I  beg  to
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 Need  for  new  railway  line  from  San-
 tragachi  to  Bistupur  via  Arambag  in
 South-Eastern  Railway
 Shri  Aurobindo  Ghosal:  I  beg  to

 move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.""  (305).

 Need  for  new  Railway  line  from
 Kharagpur  to  Haldaur  port  on  South.
 Eastern  Railway
 Shri  Aurobindo  Ghosal:  |  beg  to

 move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (306).

 Non-representation  of  suburban  ratl-
 way  passengers’  Association  in
 South-Eastern  Railway  Zonal  Com-
 mittee
 Shri  Aurobindo  Ghosal:  I  beg  to

 nove:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100."  (307).

 Award  of  one-man  tribunal  regarding
 the  dispute  between  Railway
 Employees’  Federation  and  Railway
 Soard
 Shri  Aurobindo  Ghosal:  I  beg  to

 move:
 “That  the  demand  under  the

 head  ‘Railway  Board'  be  reduced
 by  Rs.  100."  (308).

 Question  of  nationalisation  of  Howrah
 Amla  Railway

 Siri  Aurobindo  Ghosal:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.""  (309).

 Failure  to  stop  theft  of  electric  sittings
 in  Railways

 Shri  Aurobindo  Ghosal:  T  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs,  100,"  ¢30).
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 Late  running  of  suburban  trains  of

 South-Eastern  Railway
 Shri  Aurobindo  Ghosal:  I  beg  tu

 move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs,  100.”  (B11).

 Condition  of  first-class  compartments
 of  the  suburban  trains  of  South-
 Eastern  Railway
 Shri  Aurobindo  Ghosal:  |  beg  to

 move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (312),

 Need  for  loop  line  at  Ramrajatalu  Sta-
 tion  of  South-Eastern  Railway

 Shri  Aurobindo  Ghosal:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100."  (313).

 Need  for  a  stoppage  of  Nagpur  Passen-
 ger  train  of  South-Eastern  Railway
 at  Uluberia
 Shri  Aurobindo  Ghosal:  I  beg  to

 move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100."  (314),

 Need  for  representation  of  traders  and
 businessmen  who  book  goods  with
 South-Eastern  Railwey  in  Howrah
 Station  Committee
 Shri  Aurobindo  Ghosal:  I  beg  to

 move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100."  (815).

 Need  for  the  revival  of  communica-
 tion  chord  facilities  in  the  suburban
 trains  of  South-Eastern  Railway
 Shri  Aurobindo  Ghosal:  I  beg  to

 move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100."  (316).
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 Need  to  check  carrying  of  extra-
 luggage  by  traders  without  boohing

 Shri  Aurobindo  Ghosal:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (317).

 Delay  in  payment  of  claims  to  small
 traders

 Shri  Aurobindo  Ghosal:
 move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (318).

 Method  of  recruitment  by  Railway
 Service  Commission

 Shri  Aurobindo  Ghosal:
 move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (319).

 Failure  to  recruit  candidates  after  con-
 ducting  examinations  by  Railway
 Service  Commission
 Shri  Aurobindo  Ghosal:

 move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs,  100.”  (320).

 Need  for  store-houses  for  housing  dry
 fishes

 Shri  Aurobindo  Ghosal:
 move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”"  (321).

 Need  to  stop  the  practice  of  storing
 goods  in  waiting  halls  and  plat-
 forms  of  the  suburban  stations  of
 South-Eastern  Railway
 Shri  Aurobindo  Ghosal:

 move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (322).

 Need  for  free  service  of  sweepers  in
 suburban  stations  of  South-Eastern
 Railway
 Shri  Aurobindo  Ghosal:

 move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (323).

 I  beg  to

 I  beg  to

 I  beg  to

 I  beg  to

 I  beg  to

 I  beg  to

 PHALGUNA  lI],  88l  (SAKA)  for  Grants—
 Railways

 Need  for  quick  reception  of  trains  of
 South-Eastern  Railway  at  Howrah
 Station
 Shri  Aurobindo  Ghosal:

 move:
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 I  beg  to

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs,  100.”"  (324).

 Need  for  adequate  lighting  arrange-
 ment  in  the  suburban  trains  of  S.E.
 Railway
 Shri  Aurobindo  Ghosal:

 move:
 I  beg  to

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (325).

 Need  for  removal  of  Turn  Pike  Gates
 from  the  Howrah  Station

 Shri  Aurobindo  Ghosal:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (326).

 Failure  to  reduce  over-crowding  in
 third  class  in  main  trains

 Shri  Fatehsinh  Ghodasar:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (337).

 Failure  to  open  either  a  flag  station  or
 passenger  halt  between  Nadiad  und
 Vina  at  Bilodra  on  Nadiad-Kapad-
 vanj  narrow  gauge  line  on  Western
 Railway
 Shri  Fatehsinh  Ghodasar:

 move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (338).

 Need  to  exempt  articles  like  food-
 grains,  sugar  and  fertilizers  from
 increased  freight  charges
 Shri  Fatehsinh  Ghodasar:

 move:

 I  beg  to

 I  beg  to

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”"  (339).
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 Need  to  provide  armed  escort  to  all
 long  distance  and  important  trains
 for  safety  of  persons  and  property  of
 passengers
 Shri  Fatehsinh  Ghodasar:

 move:
 I  beg  to

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (340).

 Necd  to  reduce  the  rate  of  platform
 ticket  to  5  nP.

 Shri  Fatehsinh  Ghodasar:
 move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (341).

 Increasing  danger  to  safety  of  passen-
 gers  and  their  property  due  to  rob-
 bery  in  running  trains
 Shri  Fatehsinh  Ghodasar:

 move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (342).

 Need  to  improve  travelling  conditions
 in  narrow-gauge  railways  of  Gujerat,
 Western  Railway
 Shri  Fatehsinh  Ghodasar:

 move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (343).

 Need  to  introduce  dining  car  in  Delhi
 Express  running  between  Ahmeda-
 bad  and  Delhi
 Shri  M.  B.  Thakore:  I  beg  to  move:

 I  beg  to

 I  beg  to

 I  beg  to

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (353).

 Need  to  improve  the  quality  of  food
 served  at  Rewari-Ajmer,  Bandikui,
 Jaipur,  Phulera,  Palanpur  and  Meh-
 sana  Railway  Stations
 Shri  M.  B.  Thakore:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100."  (354).
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 Failure  to  give  protection  to  women
 pa  gers  from  increasing  dacoiti:
 and  robberies  in  Railways
 Shri  M.  B.  Thakore:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (355).

 Need  to  replace  Indian-fashioned  lava-
 tories  and  urinals  in  the  coaches  on
 all  Railways
 Shri  M.  B.  Thakore:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (356).

 Need  to  stop  Delhi  Express  coming
 from  Ahmedabad  at  Bhatawada

 Shri  M.  B.  Thakore:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (357).

 Need  to  stop  Delhi  Express  at  Chitra-
 sani  and  Shri  Amirgadh

 Shri  M.  B.  Thakore:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (358).

 Need  to  provide  furniture  and  other
 facilities  in  the  first  class  waiting
 rooms  at  the  Sidhpur,  Unjha,  Patun,
 Chaasma,  Harij,  Deesa,  Deodar  and
 Bhiladi  Railway  Stations
 Shri  M.  B.  Thakore:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (359).

 Need  to  convert  Ahmedabad-Delhi
 metre  gauge  line  into  broad  gauge
 Shri  M.  B.  Thakore:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (360).

 Need  for  obtaining  tickets  from  the
 ticket  checkers  without  payment  of
 penalty
 Shri  Aurobindo  Ghosal:

 move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs,  100.”"  (364).

 I  beg  to
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 Retrenchment  of  83  draughtsmen  and
 estimators  of  S.E.  Railway

 Shri  Aurobindo  Ghosal:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (365).

 Non-implementation  of  ‘New  Deal’  in
 the  Claims  and  Refunds  office  of
 S.E.  Railway
 Shri  Aurobindo  Ghosal:

 move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (366).

 I  beg  to

 Non-availability  of  food-packets  in
 trains  without  restaurant  cars

 Shri  Aurobindo  Ghosal:
 move:

 I  beg  to

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (367).

 Promotion  of  Station  Masters  and
 Assistant  Station  Masters

 Shri  Aurobindo  Ghosal:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (368).

 Inadequacy  of  food  in  the  restaurant
 cars  of  vestibule  trains

 Shri  Aurobindo  Ghosal:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (869).

 Abolition  of  air-conditioned  coaches
 Shri  Aurobindo  Ghosal:  I  beg  to move:

 “That  the  demand  under  the head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (370).

 Abolition  of  saloons
 Shri  Aurobindo  Ghosal:  I  beg  to move:

 PHALGUNA  I],  1881  (SAKA)  for  Grants—
 Railways

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduccd
 by  Rs.  100.”"  (371).

 Difference  in  the  rate  of  meals  sup-
 plied  by  different  contractors
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 Shri  Aurobindo  Ghosal:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (372).

 Decasualisation  of  the  workers  of  Engi-
 neering  Section  of  Railways

 Shri  Aurobindo  Ghosal:  I  beg  to
 move:

 “That  the  demand  under  “he
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (373).

 Need  for  abolition  of  Three-tier  third-
 class  sleeping  compartments

 Shri  Aurobindo  Ghosal:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (374).

 Use  of  special  power  for  dismissal  by
 the  General  Managers

 Shri  Aurobindo  Ghosal:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs,  100.”  (375).
 Increase  in  the  price  of  platform

 tickets
 Shri  Aurobindo  Ghosal:  I  beg  to

 move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (376).

 Promotion  of  ticket-checkers
 Shri  Aurobindo  Ghosal:  I  beg  to

 move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (377).
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 Abolition  of  restaurant  cars
 Shri  Aurobindo  Ghosal:  I  beg  to

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (378).

 Failure  to  grant  running  allowance  to
 travelling  ticket  examiners

 Shri  Aurobindo  Ghosal:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (379).

 Need  for  confirmation  of  temporary
 employees

 Shri  Aurobindo  Ghosal:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced

 ‘by  Rs.  100.”  (380).
 Curtailment  of  P.T.O.  and  pass  facili-

 ties  for  railwaymen
 Shri  Aurobindo  Ghosal:  I  beg  to

 move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (381).
 Acceptance  of  defective  sleepers

 Shri  Aurobindo  Ghosal:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs,  100.”  (382).

 Discontent  among  the  railway
 employees  due  to  recommendations
 of  the  Pay  Commission
 Shri  Aurobindo  Ghosal:  I  beg  to

 move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (383).

 Failure  to  manufacture  diesel  cars  in
 the  Chittaranjan  Locomotives

 Shri  Aurobindo  Ghosal:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (384).
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 Need  for  electrification  of  the  Kharag-

 pur  division  of  S.E.  Railway
 Shri  Aurobindo  Ghosal:  I  beg  to

 move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (385)

 Need  for  electrification  of  Sealdah
 division  of  Eastern  Railway

 Shri  Aurobindo  Ghosal;  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (386).
 Increase  in  the  railway  accidenis
 Shri  Aurobindo  Ghosal:  I  beg  to

 move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (387).

 Increase  of  robberies  and  murders  in
 running  trains

 Shri  Aurobindo  Ghosal:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs,  100.”  (388).

 Increase  in  freight  rate
 Shri  Aurobindo  Ghosal:  I  beg  to

 move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (389).

 Need  for  integrated  rail-road  transport
 policy  and  planning  for  Railways  in
 the  Third  Five  Year  Plan
 Shrimati  Parvathi  Krishnan:  I  beg

 to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (410).

 Failure  to  take  effective  steps  to  check
 corruption  on  the  Railways

 Shrimati  Parvathi  Krishnan:  I  beg
 to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (412).
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 Abolition  of  saloons  and  air-condition-
 ed  coaches

 Shrimati  Parvathi  Krishnan:  |  beg
 to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100."  (413).

 Need  for  reduction  in  the  rate  of  plat-
 form  tickets  to  5  naya  paise

 Shrimati  Parvathi  Krishnan:  I  beg
 to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100."  (414).

 Need  to  revoke  rule  48  of  the  Railway
 Establishment  Code

 Shrimati  Parvathi  Krishnan:  I  beg
 to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs,  100."  (421).

 Need  to  run  a  through  bogie  between
 Mangalore  and  Bangalore

 Shrimati  Parvathi  Krishnan:  I  beg
 to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100."  (422).

 Need  to  make  full  use  of  indigenous
 sleepers

 Shrimati  Parvathi  Krishnan:  I  beg
 to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Ra,  100."  (423).

 हाता एताए ड  delay  in  the  examination  of
 the  Report  of  Railway  Uniforms
 Committee
 Shri  T.  B.  Vittal  Rao:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Railway  Board’  be  reduced
 by  Rs.  100."  (434).

 Necessity  to  take  up  the  manufacture
 of  Diesel  locomotives

 Shri  T.  B.  Vittal  Rao:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100."  (435).

 “*Half-an-hour  discussion.
 389(Ai)LS—I0.

 Medium  of  3594 Instruction  in
 Universities

 Need  to  reduce  the  rate  of  interest  on
 World  Bank  loans

 Shri  T.  B.  Vittal  Rao:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Railway  Board’  be  reduced
 by  Rs.  100.”  (436).
 Mr.  Deputy-Speaker:  These  cut

 motions  are  now  before  the  House.

 Ww  hrs.
 *MEDIUM  OF  INSTRUCTION  IN

 UNIVERSITIES
 श्री  ग्जराज  सिह  (फिरोजाबाद  ye

 उपाध्यक्ष  महोदय,  परवन  ६६  जो  कि  लोक-सभा
 में  ११  फरवरी  को  पूछा  गया  था  उसके
 बारे  में  मैं  चर्चा  उठाना  चाहता  हूँ  1
 जो  प्रशन  किया  गया  था,  वह  इस  प्रकार  था  i

 “Will  the  Minister  of  Education
 be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.
 54l  on  the  26th  November,  959
 and  state:

 (a)  the  progress  made  so  far  by
 the  Working  Group  appointed  by
 the  University  Grants  Commission
 some  time  back  to  consider  as  to
 how  far  the  Indian  languages  can
 be  made  the  medium  of  instruction
 in  Universities;  and

 (b)  when  that  Group  is  likely
 to  finish  its  work?

 जो  जवाब  दिया  गया  बह  इस  प्रकार  था:-
 “The  first  session  of  the  Working

 Group  will  be  held  on  the  l5th
 February,  1960.

 (b)  Cannot  be  anticipated  at
 present.”

 यह  समस्या  जो  विश्वविद्यालयों  में
 शिक्षा  के  माध्यम  की  है,  यह  बहुत  महत्वपूर्ण
 है  भौर  इस  सम्बन्ध  में  दो  प्रहन  इस  सदन
 में  पूछे  जा  चुके  है ंजिनका  कोई  ऐसा  उत्तर
 नहीं  मिला  जिससे  यह  पता  चलता  हों
 कि  इस  समस्या  का  समाधान  शिक्षा
 मंत्रालय  की  तरफ  से  कोई  सही  तरीके  से
 हो  रहा  हो।
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 [at  ब्रजराज  सिंह]
 इस  प्रश्न  के  ऊपर  जो  पूरक  प्रश्न  पूछे

 गये  उस  दिन  उनमें  एक  प्रषन  मेने  यह  पूछा
 था:

 “क्या  यह  सत्य  है  कि  युनिवर्सिटी
 ग्रांट्स  कमिशन  उन  युनिवर्सिटीज  के
 रास्ते  में  जो  खुद  हिन्दुस्तानी  भाषाभों
 में  पाठयक्रय  रखना  चाहती  हैं  रोक  लगा
 रहा  है  और  उन  विश्वविद्यालयों  को
 जो  कि  हिन्दुस्तानी  भाषाश्रों  में  पाट्यत्रय
 चलाना  चाहते  हें,  ग्रांट्स  कम  देता  है
 या  बिल्कुल  नहीं  देना  चाहता  है  ?”
 इस  पर  शिक्षा  मंत्री  महोदय  को  बहुत
 झ्राइचयें  हुआ  ।  उन्होंने  जवाब  दिया  :

 “इस  प्रइन  को  सुन  कर  मुझे  बड़ा
 श्राइचय॑  हुआ  है  v  युनिवर्सिटी  ग्रान्ट्स
 कमिशन  स्वयं  इस  बात  की  कोशिश  कर
 रहा  है  कि  प्रादेशिक  भाषायें  माध्यम  हो
 जाएं  श्रौर  उसके  लिए  विंग  ग्रुप
 बनाया  गया  है  श्रौर  सदस्य  महोदय
 कहते  हैं  कि  युनिवर्सिटी  ग्रान्ट्स  कमिशन
 रोड़े  श्रटका  रहा  है,  यह  तो  उनका
 बड़ा  आइचर्यजनक  प्रश्न  है  y

 मैं  इसी  प्रदन  को  जरा  साफ  कराना
 चाहता  हूँ  ।  यूनिवर्सिटी  ग्रान्ट्स  कमिशन
 के  जो  कर्तव्य  निर्धारित  किये  गये  हैं  सन्‌  १६५६
 के  कानून  में,  जिसके  जरिये  से  यूनिवर्सिटी
 ग्रान्ट्स  कमिशन  बना  था,  उनमें  आ्ादि  से
 लेकर  श्रन्त  तक  पढ़  कर  देख  लें,  कहीं  यह  नहीं
 लिखा  कि  यूनिवर्सिटी  ग्रान्ट्स  कमिशन  का
 यह  देखना  भी  कर्तव्य  है  कि  विश्वविद्यालयों
 में  शिक्षा  का  माध्यम  क्‍या  हो  या  इसके  बारे
 में  कोई  निश्चय  करेगा  ।  लेकिन  श्राइचय
 होता  है  कि  जब  सन्‌  १६५६  में  एक  कानून
 के  जरिये  यूनिवर्सिटी  ग्रान्ट्स  कमिशन  की
 स्थापना  की  गई,  उस  से  पहले  यूनिवर्सिटी
 ग्रान्ट्स  कमिशन  के  ही  नाम  से  एक  संस्था
 गवर्नमेंट  ने  २५.  १२.  ५३  को  स्थापित
 की  थी,  जिस  का  शिक्षा  मंत्री  महोदय  ने '
 उद्घाटन  किया  था।  वह  संस्था  किसी  कानून
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 के  जरिये  नहीं  बनी  थी,  सरकार  ने  एक  हुक्म
 के  जरिये  उसे  स्थापित  कर  दिया  था  उस
 यूनिवर्सिटी  ग्रान्ट्स  कमिशन  ने  इस  प्रइन  को
 तभी  उठा  लिया  ।  सन्‌  १६५४  में  उस  वक्‍त
 यूनिवर्सिटी  ग्रान्द्स  कमिशन  ने  यह  विचार
 व्यक्त  किया  कि  “अंग्रेजी  स ेभारतीय  भाषा्रों
 को  शिक्षा  के  लिये  माध्यम  अपनाये  जाने  में
 विश्वविद्यालयों  को  धीरे  धीरे  चलना  चाहिये।”
 वहां  पर  घीरे  धीरे  चलने  की  बात  रखी  गई
 थी  ।  मुझे  हिन्दी  के  लिये  इतनी  शंका  या
 खतरा  नहीं  है,  लेकिन  जैसे  जैसे  श्राप  भागे
 बढ़ते  जाते  हैं,  वैसे  वैसे  पता  यह  लगता  है  कि
 युनिवर्सिटी  गान्ट्स  कमिशन  इस  तरह  की
 योजना  बना  रहा  है  जिससे  भारतवर्ष  के  विश्व-
 विद्यालञ्रों  में  कभी  भी  हिन्दुस्तानी  भाषायें
 शिक्षा  का  माध्यम  न  बन  सकें  और  अ्रंग्रेजी
 हमेशा  के  लिये  हिन्दुस्तान  के  विश्वविद्यालयों
 पर  थुपी  रहे,  शौर  कभी  भी  हिन्दुस्तानी
 भाषाओं  में  विश्वविद्यालयों  में  शिक्षा  न  दी
 जा  सके  |  यह  इस  से  पता  लगता  है  कि  जब
 सन्‌  १६५६  में  कानून  बन  गया  और  उस
 सन  १६९५६  के  कानून  में  यह  रक्खा  गया  कि
 विश्वविद्यालय  अनुदान  झ्ायोग  का  यह  कतंब्य
 नहीं  है  कि  वह  यह  जांच  पड़ताल  करे  कि
 विश्वविद्यालयों  की  शिक्षा  का  माध्यम  क्‍या
 होगा,  इसके  बावजूद  जो  सन्‌  १६५४  में
 सिफारिश  की  गई  थी  या  राय  व्यक्त  की  गई
 थी,  उसी  राय  को  हम  आगे  बढ़ाते  जा  रहे  हैं
 श्रौर  उस  राय  को  बढ़ाते  बढ़ाते  इस  स्टेज
 तक  पहुँच  गये  हें  कि  उन्होंने  एक  कमेटी  मुकरंर
 कर  दी  |  और  उस  कमेटी  का  नाम  विदव-
 विद्यालय  श्रनुदान  भ्रायोग  नहीं  दिया,  यह
 कमेंटी  इस  लिए  नहीं  थी  कि  कंसे
 हिन्दुस्तानी  भाषाओ्रों  को  विश्वविद्यालयों  की
 शिक्षा  का  माध्यम  बनाथा  जाय,  उस  कमेटी
 का  नाम  रक्खा  गया  इंग्लिश  कमेटी  ।  मुझे
 आश्चयं  होता  है  कि  किस  तरह  से  भारतीय
 भाषाओ्रों  को  शिक्षा  का  माध्यम  बनाने  की
 कोशिश  करने  की  बात  है।  विश्वविद्यालय
 अनुदान  भायोग  ने  एक  सब  कमेटी  बनाई  हैँ
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 aie  उस  का  नाम  रख  दिया  है  धग्लिश  कमेटी।
 झगर  उस  इंग्लिश  कमेटी  की  सिफारिशों  पर
 विचार  किया  जाय  तो  उसमें  से  साफ  जाहिर
 होगा  कि  यह  इंग्लिश  कमेटी  क्‍या
 चाहती  है  ।  उसका  खास  ध्येय  यह  है  कि
 किसी  तरह  से  हिन्दुस्तान  में  जो  प्रंग्रेजी  शिक्षा
 का  स्तर  गिर  रहा  है  वह  और  न  गिरता  जाय,
 और  यह  कमेटी  लगातार  वह  कोशिश  करती
 रही  है  ।  उसने  अपनी  सिफारिशों  में  कहा  है
 कि  अधिक  से  धिक  समय  तक  हिन्दुस्तान
 में  अंग्रेजी  का  बोलबाला  बना  रहे  ।

 में  साफ  कर  दूं  कि  मुझे  प्रंग्रेजी  भाषा
 से  कोई  दुवेष  नहीं  है,  न  उस  से  कोई  वैमनस्य
 या  दुश्मनी  है।  मैं  चाहता  हूँ  कि  जो  हिन्दुस्तान
 के  लोग  अंग्रेजी  भाषा  का  प्रध्ययत  करना
 चाहते  हैं,  उसका  बड़ा  से  बड़ा  ज्ञान  प्राप्त
 करना  चाहते  हैं,  उसके  लिये  उनको  पूरी
 सुविधा  दी  जानी  चाहिये  ।  मुझे  तो  ऐतराज
 सिर्फ

 श्री  जयपाल  सिंह  (रांची-पदिचम-
 रक्षित  श्रनुसूचित  आदिम  जातियां  ye  उपाध्यक्ष
 महोदय  अपने  नौजवान  दोस्त  को  मुझे  केवल
 एक  परामर्श  देना  है  और  वह  यह  है  कि
 वे  जो  विचार  लोक  राभा  के  सामने  पेश  करना
 चाहते  हैं  उसको  सुनने  के  लिये  यहां  सदस्यों
 की  तादाद  अभी  बहुत  कम  है  और  वे  अपने
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 परिश्रम  को  व्यर्थ  न  करें  ।  मेरा  निवेदन  आप
 के  सामने  केवल  यह  है  कि  झगर  वे  झपना
 उद्देदय  हमारे  सामने

 Mr.  Deputy-Speaker:  The  bell  may
 be  rung—

 घंटी  बजनें  के  बावजूद  कुल  ३६  मेम्बर
 इकट्ठे  हो  सके  हैं  ।  चूंकि  भ्रब  कोरम  नहीं  है
 इस  लिये  इसके  बारे  में  जो  डाइरेक्शन  १६  है
 वह  यह  है  :

 “When  half-an-hour  discussion
 under  sub-rule  (l)  of  rule  55  is
 interrupted  for  want  of  quorum  or
 when  there  is  no  time  for  the  Min-
 ister  to  give  a  full  reply  to  the
 debate,  he  may,  with  the  permis-
 sion  of  the  Speaker,  lay  a  state-
 ment  on  the  Table  of  the  House.”

 Shri  Braj  Raj  Singh:  Because  there
 is  no  quorum,  may  I  submit  that  this
 discussion  may  be  postponed?

 Mr.  Deputy-Speaker:  How  can  I  do
 that?  He  can  give  a  fresh  notice  if  he
 wants.  The  hon.  Minister  will  lay  a
 statement  on  the  Table  of  the  House.

 112  hes.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Wednesduy,
 March  2,  960|Phalguna  12,  88]
 (Saka).
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 RAL  _ANSWERS  TO
 QUESTIONS

 S.Q.  Subject
 No.
 485.  Dandakaranya  Scheme
 486.  Film  Production  Bureau
 487.  Slum  Clearance
 488.  Heavy  Machine  Build-

 ing  Plan:
 489.

 arent
 of  Indian  Tex-

 490.  Bullock  Power  Project in  Khanpur  Village
 Chinese  Map
 Textile  Mills  in  Rajas- than
 Displaced  Persons  in

 ngal

 491.
 492.

 493.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 S.Q.
 No,
 494.
 495.
 496.

 Fire  in  Mecca
 South-West  Africa
 Financial  Assistance  to
 Small  Scale  Industria-
 lists
 Laying  of  Mines  by Chinese.
 Public  Display  of  Lord
 Curzon’s  Collections

 Aluminium  Factory  at
 Kolhapur  (Bombay)

 Coconut  fibre  mill  in
 Orissa
 High  Tension  Insulator
 Factory,  Ranchi
 Indian  Scientists  Abroad
 Andhra  Paper  Mills
 at  Rajahmundry
 Anand  _  Bazar
 Ltd.,  Calcutta
 Antibiotics  plant  at
 Chandigarh
 Expansion  of  Hindustan
 Machine  Tools  (P) Ltd.  :

 Handloom  Industry
 Fair  prices  of  paper
 Paper  Mill  in  Jammu
 and  Kashmir  State

 Tea  Replanting
 Damua_  oolliery  Ac-
 cident  .

 497.

 498.

 499.

 500.

 3 oe

 02.
 403.

 5०4.  Patrika

 505.

 506.

 507.
 508.
 509.

 $10.
 sul.
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 3324—28
 3329—32

 3332—35

 3335-—4I

 3347-42
 3343--46

 3346—50

 3350-56

 3356--3477

 3356-57
 3357

 3357-58

 3358

 3358-59

 3359

 3359

 3359-69
 3360-61

 336I-62

 3362

 3362-63

 3363
 3363-64

 3364

 3364-65
 3365-66

 3366

 1881,  (Saka))
 WRITTEN  ANSWERS  TO

 QUESTIONS—contd.
 5.0.
 No.

 Subject

 Ka
 Najangud
 Hunger  Strike  in
 Bagjola  Camp

 Sodium  sulphate
 Indians  in  Burma
 Woollen  Hosiery  yarn Distribution  Scheme
 Pakistani  Raid  in
 Jammu
 National  Sample  Survey
 Report
 Atomic  isotopes
 agricultural tion

 Accident  in  Okhla  In-
 dustrial  Estate

 Water  Supply  to  Pench
 Valley  Coalfields
 Movable  and  immovable
 Properties  in  Pakistan
 Fertilizer  Factory  at
 Kothagudium

 579.  for
 produc-

 523.

 U.S.Q.
 No.

 566.
 567.

 Guwar  Gum
 Industrial  Training Institutes  in  Jammu and  Kashmir
 Production  of  silk  in 568.
 Jammuand  Kashmir
 Motor  Vehicles
 Khan  Market,
 Delhi
 Pottery  _  manufacturing Centre  in  Delhi
 Non-payment  of  dues
 by  displaced  persons

 Free  Technical  Advice
 for  House  Builders
 Hindustan  Samachar
 Sahakari  Samiti
 Fertilizer  plant  in  West
 Bengal  .
 Wage  Maps  for  Bombay and  Kanpur
 Standing  Labour  Com-

 569.
 570.  New

 577.

 ‘S72.

 573-

 S74.

 S75.

 576.

 577:

 ३600

 CoLtuMns

 3366

 3367
 3368

 3368-69

 3369-77

 3377

 3377-72

 3372-73

 3373-74

 3374

 3374-75

 3375-76

 3380

 3381-82
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 WRITTEN  ANSWERS  TO
 QUESTIONS~contd,

 U.S.Q.  Subject
 No.

 578.

 579.

 580.

 58I.

 582.
 583.
 584.

 585.
 586.
 587.

 588.

 589.

 590.

 595.
 596.

 Restrictions  on_  visits
 of  foreigners  to  NEFA
 Indians  kidnapped  on
 West  Bengal  Border

 Use  of  Indian  ships
 by  —  State  rading
 Corporation
 Basic  magnesium  car-
 bonate  and  potassium chloride
 Citric  Acid
 Ceramic  colours
 Porous  ceramic  thim.
 bles

 Vitreous  Enamel  Stains
 Wage  Boards
 Handicrafts  Museum  in
 New  Delhi

 pee  ment-cum-Tra-
 ining

 ntre  for  Surgi-
 nstruments,  Sone-

 pat
 Manufacture  of  cycles and  sewing  machines
 Hospital  at  Madras
 under  Employees’ State  Insurance  Cor-
 poration
 Import  of  hand-made
 paper
 Radiation  hazards
 Manufacture  of  sugar
 plants
 Stoppage  of  cash  doles
 to  displaced  persons

 A.LR.  Station,  Calcutta
 Ambar  charkhas_—  in
 Bombay
 Middle  Income  Group
 Housing  Scheme,
 Orissa  7
 Coir  Industry  in
 Orissa

 State  Trading  Cor-
 poration
 School  in  Defence
 Colony,  Delhi

 Calcutta  dock  Labour
 Scheme

 Japanese  Tractors  for
 Dandakaranya
 Stoppage  of  doles  to
 camp  refugees  in  West
 Bengal

 Road  Transport  Study Team

 (Datty  Dtarsr]

 CoLuMNS

 3382

 3382-83

 3383-84

 3384-85
 3385-86
 3386-87

 3387-88
 3388-89

 3389

 3390

 3392

 3392

 3393

 3393
 3393-94

 3394-95

 3395-96
 3396

 3396

 3397

 3397-98

 3398

 3398

 3399-3400
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 3401

 340I-02

 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 U.S.Q.  Subject
 No.

 605.  Quarters  for  Industrial
 orkers  in  U.  P.

 606.  Training  in  watch
 makin

 607.  Group  leader  system  of
 construction  in  Danda-
 karanya

 608.  C.P.W.D.
 609.  Chinese  Roads  reaching Indian  Border
 610.  Imported  Crockery  for

 Ashoka  Hi
 611,  Production  of  tea
 612.  Industrial  Units  for

 displaced  persons  in
 Punjab  डर

 613.  Export  of  ginger
 614.  Import  of  exposed

 films
 6r5.  Andhra  Pradesh  and

 Second  Plan.
 616.  Export  of  manganese dioxide
 617.  Manufacture  of  Hand-

 made  Paper  in
 Pradesh

 618.  Ambar  Charkha
 619.  Export  of  cattle  feed
 620.  aire  |

 loans  to displa  persons  in
 Tripura

 621.  Displaced  persons’ colonies  in  Tripura.
 622.  Employment  of  dis-

 placed  persons  in
 Tripura

 623.  Quota  of  motor  tyres for  Tripura
 624.  Minimum  Wages  Act.
 625.  Dearness  Allowance  to

 Coal  Miners.
 626.  Rules  under  State  Aid

 to  Industries  Act...
 627.  Export  of  iron  ore
 628.  Meeting  of  Panel  of

 Scientists
 629.  Import  of  Watches
 630.  Import  of  camphor
 63.  Export  of  tea  w  U.S.S

 R.and  U.S.A.
 632.  Requirements  of  print-

 ing  inks.
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 PAPERS  LAID  ON  THE
 TABLE
 (7)  A_copy_  of  Notification

 No.  S.  0.  227  dated  the
 23rd  January,  |  1960,
 under  sub-section  (2)
 of  Section  q7  of  the
 Requisitioning  and
 Acquisition  of  Im-
 movable  Property  Act,
 39§2.

 (2)  A  copy  of  each  of  the
 following  pepers  :
 @  Report.  (1959),  रण

 the  Central  Wage
 Board  for  the
 Cement  Industry...

 (7)  Government  —_  Re-
 solution  No,  WB-
 6  (7!  dated  the
 29th  February,
 1960.

 RESTRAINT  AND  RE-
 LEASE  OF  MEMBER

 ‘The  Speaker  informed  Lok
 Sabha  that  he  had  received
 two  telegrams  dated  the
 29th  February,  7960  from
 the  District  Superinten- dent  of  Police,  Belgaum,
 intimating  that  Shri  Nath
 Pai  was  restrained  on
 the  29th  February,  7960
 and  released  the  same
 day.

 STATEMENT  BY  MINIS-
 TER  a

 The  Minister  of  Works,
 Housing  —_  and  Supply
 (Shri  K.  C.  Reddy)
 made  a  statement  on  the
 subsidence  of  the  floor
 below  the  storage  tanks
 inthe  milk  collection  and
 chilling  centre  at  Murad-
 nagar.

 €

 (Darpy  Rigest]
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 3418-29,

 RAILWAY  BUDGET—
 GENERAL  DISCUSSION

 General  _  Discussion  on
 the  Railway  Budget,
 1960-61  continued.  The
 Minister  of  Railways  (Shri
 Jagjivan  Ram)  replied  to
 the  Debate  and  the  dis-
 cussion  was  concluded.

 DEMANDS  FOR  GRANTS
 —RAILWAYS

 Discussion  on
 No.  i  in

 Demand
 respect  of
 co!  d

 ‘The  discussion  was  not
 concluded.

 HALF-AN-HOUR  DIS-
 CUSSION

 Shri  Braj  Raj  Singh  raised
 a  half-an-hour  discussion
 on  points  arising  out  of
 the  answer  given  on  the
 ryith  February,  7960  to
 Starred  Question  No.
 66  regarding  medium  of
 instruction  in  universities.

 Shri  Braj  Raj  Singh’s  speech was  not  concluded  when
 the  quorum  bell  rang.

 The  Deputy  Speaker  directed
 that  in

 reply
 to  the

 debate,  e  Minis-
 ter  of  Education  should
 lay  a  statement  on  the
 Table.

 The  House  adjourned  for
 want  of  quorum  at
 5.72  P.M.

 AGENDA  FOR  WEDNES-
 DAY,  MARCH  2,  4960
 PHALGUNA  ‘12;  88I

 (SAKA)}—
 Further  discussion  on

 Demand  No.  in  respect
 of  Railways.

 GMGIPND—LS  IT  389.  (Ai)  LSD--4-3-60—950

 3604

 CoLUMNS

 3420-—3532

 3532-94

 3594-98


